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LOK SABHA DEBATES

LOK SABHA ™

Thursday, December 19, 1974/
Agrahaydng 78, T8U8 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEARER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Expenditure on National Highways in
Maharashtra
+
*535. SHRI SHANKERRAO
SAVANT:
SHRI VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the expenditure incurred by
Central Government on the various
National Highways in Maharaghtra
during 1871-72, 1972-78 and 1973-74;

(b) whether Government are aware
that heavy and prolonged rainfall had
caused extensive damage to National
Highway No. 17; and

(c) if so, the steps proposed to be
taken to repair this damage?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRI-
VEDI): (a) to (c). A statement giv-
ing the requisite information is laid

on the Table of the Sabha,

Statement

Part (a). Expenditure incurred on National Highways in Maharashtra
during the years 1971-72, 1972-73 and 1973.74 is given below:—

Expenditure Expenditure
incurred incurred

Year Total

on National on mainte-

Highwa; nance and

Origin rﬁpairs of

Works ational

H:ighways
(Rupees 1n Lakhs)

197172 * . . . . . . 231°39 13121 362-60
1972-73 ° ’ . N * 1443'07 122 43 1565° 0
197374 * ' * ‘ 1135°15 102°39 1237° 54

Parts (b) ang (c¢). Some minor da-
mages in the form of landslide, da-
mage to masonry cones of bridges
and damage to embankment have been
caused due to current year’s monsoon.
Besides, some distress to the pave-
ment, in certain stretches, has taken
place over the past few years. Propo-
sals to pepair these damages have

3004 LS--1

been received from the State Govern.
ment recently and are under exami-
nation. The restoration works will be
taken up soon after technical appro-
val and finarcia] sanction is accorded
to the estimateg for these works sub-
ject to availablility of funds,

SHRI SHANKERRAO SAVANT:
It iz wrong to say that the dama<es
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caused to the national highways are
minor. 1 have been using this High-
way day in and day out and so I
know from personal experience that
at a large number of places the high~
way hss become unusable. Let me,
therefore, know how much time
would the Government teke for ac-
cording technica) approval and finan-
cial sanction?

SHRI H. M. TRIVEDI: Some stret-
cheg of this road have been damaged
during the last monsoon and an esti-
mate of Rs. 9.67 lakhs has been re-
eceived and i being processed for
sanction, What 1 think the hon. Mem-
ber has in mind is the damages to
pavements, The State Government has
forwarded an estimate and 1t is also
under examination.

SHRI SHANKERRAO SAVANT:
How much time will it require?

SHRI H. M. TRIVEDI: For the da-
mages caused during the last mon-
soon it should not take very long
but for the improvement of the pave-
ments the estimate is larger and it
may take a little time.

SHRI SHTNKERRAQ SAVANT:
Would the Government copsider the
question of increasing the mainte-
nance grants for the highways this
yesr?

SHRI H. M. TRIVEDI: Maintenance
grants for nstional highways during
1974-75 have been finalised and I am
afraid that due to constraints of re-
sources it is not possible to increase
it.

SHRI VASANT SATHE: Is it a
fact that certain portions of the
national highway in Mahgrashtra still
remain incomplete and patches of
20 to 25 kms are worse than even the
country road; after going on a beau-
tiful national highway you find such
patches and they create bottlenecks?
iWhat is the Government doing about
t?

SHRI ¥. M. TRIVEDI: National
Highway No. 17 was projected as a
single lanc road prior to its declara-

DECEMBER 16, 1974
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tion as pationa] highway. The por-
tions in Mabarashtra of National
Highway No. 17 were also gingle lare,
But the State Government had, pro-
vided certain extended portiong,..
which is what the hon. Member has!/
in mind.

SHRI VASANT SATHE: Are you
suggesting that the gtate roadways
are wider than the national high-
ways? Becguse while the national
highways are single lane, the State
highways are double lane.

SHRI H. M. TRIVEDI: As a fur-
ther improvement on the road origi-
nally built, the State Government had
extended it

PROF. MADHU DANDAVATE: May
I know whether it is not true that es-
pecially for the development of back-
ward areas in Maharashtra, for ins-
tance, Konkan, Vidarbha and Mara-
thwada, it is necessary that the roads
are to be built as Infra-structure for
development? Is it pnot true that this
particular rule of the highways serv-
ing as an infra-structure for deve-
lopment is not followed because quite
a number of approach roads to the
highways are not adequately built vp?
Therefore, wi'l effective eoordination
between the States and the Centre be
achieved sy that highways can be es-
tablished, which may be connected
with smaller roads, so that the infra-
structure can be provided fn the back-
ward areas?

SHRI H. M TRIVEDI: So far as
National Highway No. 17 is concerned
I think it is recognised that it is an
important highway, which is an infra.
structure. As far ag coordination with
the State Governments is concerned, it
is a suggestion which we will consi-
der.

SHRI DHAMANKAR: National
Highway No. 17 between Sangames-
war and Ratnagiri runs by the side
of the river and every year it is
being washed away at the time of
the floods. The earth-work for the
raising of the level is going on for
the lest three years and every year

Fl
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the owrth-work is Being washed out.
May I know whether the Government
will decide o complete the work of
the rsising of the level before the
¢ coming monsoon?

SHRI H. M. TRIVEDL: A portion of
the National Hughway No. 17 in Kola-
ba distriet is certainly not in
e very good econditon. 8o far os the
portion between Sangameswar and
Ratnagir! is concerned, the State Gov.
ernment have already framed sn es-
timate which they have forwarded to
the Central Government for work
during 1974-75

SHRIMATI ROZA DESHPANDE:
How many bridges are incomplete in
this national highway in Maharashtra?
Secondly may I know whether the
bridges connecting Bombay with Cape
Comorin have been completed or
not?

SHRI H M TRIVED! On National
Highway No 17, three meajor bridges
lying one each in Goa, Karnataka and
Kerala State are already under cons-
truction and one in Goa is under in-
vestigation

SHRI P R SHENOY May I know
whether 1t 18 a fact that National
Highway No 17 18 not straight and
18 ciremitous at several places and
representations are being made to the
Government to straighten this road,
particularly between Kanhanged-Ka-
sargode in Kerala State

SHRIH M TRIVEDI The re-align-
ment of the road has been proposed
in Xerala but that re-alignment has
not yet been approved or sanctioned

Japanese Interest in Steel Projects in
India

=
*538. SHRI NAWAL KISHORE
SHARMA

SHRI C K CHANDRAPFPAN-

‘Will the Mimnister of STEEL AND
MINES be pleased to state

(a) whether the visiting Japanese
delegation have shown interest 1n
setting up steel projects i India;

(b) if o, the lJowmitiomy of sieel
projects, together with the annual
production, capscity and the cost;

(c) the extent to which the dumes-
tie angd export requirements of steel
would be met after the projects start
production; snd

(d) the expected foreign exchange
to be earned as a resuly thercof?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
Sir

(b) to (d) Dc not arise.

ot 7uw faite st ¢ oeqw wElE T,
weft agey & AFTAE ware fgat g
¥ srerar WAt 5 gw S SYmaTa
A qFadrE F7 § AT TraeR wh
TR AW A &y T g g g,
TeNE oY e ¢ 1 Qe Feafar & ;v awe
9t f gav Storr SNER ¥ gETe
agt @A ¥ dreawe ¥ fay R
T 9T T G AT | @ A AW
Twg o #7407

weqw AT T 9 1T 4@
o ww wrg =TT ) ATE W 9%

vy st wrerhlt (st werehm
quw)  sfE, St gurd s §
T Y IENT I@I g g Do K
B A% AT TR AN Fwan § oy
faeare A o e & &, AW ®
Y FICGET &9 @7 §, W% 9g w9 49
w©r g 1 g A AT Frvary 2o
HqTeT A FATX AN &

weR wgEE : WO §O 4=l A Y
Tt F 7w § A
wata & |

off =vw ofter avaw . i) sTeRTwAT
WY g7 WL A AR@ET W B
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e A § gufody oo & 7 fedt
T ffawm gy s & g Frarc
4 8

SHRI C. K. CHANDRAPPAN: 1
would like to know from the hon. Mi-
nigter whether it is a fact that a
Japanese team of industrialists had
visiteg this country and held talks
with the Government of India in Jai-
pur recently and, in these discussions,
whether it is a fact that the Japa-
nese team said that they are ready
to collaborate with India to set up
various projects including mini-steel
mills considering the fact that Japan
wanty to save labour whereas we in
our country want labour-intensive
schemes.

All these factors were taken into ac-
count and they suggested that they
are ready to help technologically and
even financially our country to set up
mini-steel mills along with many
o;het projects. I want to know about
that.

&

SHRI CHANDRAJIT YADAV: Itis
a fact that the Japanese Trade dele-
gation visited Jaipur this year. It was
a non-official delegation. They partici-
pated in a conference held at Jainur.
But they did not put up any proposals
specifically fcr mini-steel mills. As
I gaid earlier, there is no specific pro-
posal from the Government of Japan.
Sometimes, the Japanese business
houses, some consultants, have shown
some interest. But there is no zpecific
proposal.

SHRI M. S. SANJEEVI RAO: I
would like to know from the hon
Minister whether hg is considering to
approach Japap for setting up palle-
tisation mills like the one set up by
Mr. Chogle in Goa so that we can ex-
port iron palletg instead of iron ore,
thereby saving not only freight rates
but also foreign exchange.

DECEMBER 10, 1074
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SHRI CHANDRAJIT YADAY: It is
a fact that, instead of expoyting fron
ore and fines, it we are in a position
toemrtpellctl,thatvvlllbemm
beneficial. That is a new
There are one or two pellet plants
now in our country. We are having
negotiations and we are proposing to
have more pellet plants in our coun~
try. There i8 no question of colla-
boration with any other country. The
knowhow is available in this country.
The question is only of finances and
as goon as they are available, we will
try to have more pellet plants.

ey wv fag dey oo o 3
ar ¥ v fear & ;¥ ST AvgEr E
for St Sefhiter ot siree & wraT g
T 5 20T HATH SR FeRh &
oREA & ary ¥ war &, W fRuw
IR FIRIRWT qIF IOITT ¥ A FradT
B Y FUT I9H w7 59 @ ¥ gET
dar gor av ?

ot WA qraw ¢ 7T Aw AN A
¥ wavg faar ¥ areafamar =6 § 1 wet
FF 7T 7 g0 ¢ Fr) 7 moA 1w
FaA T OF St geqa fear arae
S # fAew @ SrdRes Wt
Foedeq *Y wEE ¥ IRW <& fedew
ArifafadY fd dure & § & fafaaw
9 qed T age fY | 5w ag ey
M gad A 7 §, 90 g wE
A Ay ¥

St gON WL THAT ST TR
& sfafafy dew s srarfed & a@ &
¥ wra¥ qaqe delt off & shon 5 o fe
g9 20 F wrex7, TF g Py e oare
ARy wag A Ei g ?

/
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afe A, @ firw wR X IEWA
ag Mgy € @ Wi il @D w©
wgr A3 ? ¥q @9 AN W wen A
REI(T AT N 74T § (EA FIW ¥ AR
ER L

oft wx oftw amew : & qg® o w0
§ e fardft @ cAre wamd & ¥ o9
¥ amada w1 @ § A da
g ¥ wEr o ox g fadt &
e aaTy WY wwen A f ag w4
Adeg w1 woar et fasme ar Ak
7g aaWY ¥ fir gae aweTT § ) 99
qr g W feare w1 @ &, @7 o
FuEar gy faare 3@ )

SHRI R V SWAMINATHAN
While answering a  supplementary
question, the Mimster hag mentioned
that some steel mills are coming up
n South India Particularly in tHe
Salem steel mill, no work s being
done, 1t has been slowed down or it
has been stopped I want to know

what 18 the present position about the
Salem steel plant

SHRI CHANDRAJIT YADAV: 1
have made 1t very clear time and
again that it 18 wrong to say that the
work has been stopped at Salem.
Some work has already been taken
up and it has been completed. In this
financial year, for the money which
18 required for this year, we are mak-
ing all possible arrangements, so that
the work is in progress and does not
stop.

ot wey atd : e o, ErEA ¥
qff g wAw ¥ wi welt § Wk Ay
etz o e Y A W=+ A
wE vt A AT qur gwTT W &
3, s flt &t e v ¥ fd
xrorT Y o 1 &Y § ooy srgaT
g fiv @ o & Faerdy stra o srnd Wi
Igar e faaregrwr &4

oft wrohe amew : il @ e
k¥ gy wvr ol Jeer @ 0 agt
e fiar oy wer § 1 fis fred wre

118 Foreft etet oo e & Fordy e
o 7 ¥ | gF S T g W sfraw
AE WATT Q7 | WTRHE WY SywEq IS
o ot | S feafar o § fe secomdwr
¥ fawdt & g 7 a9 17 FTEW
7= § AR & wrefaat ¥ fagiw ATeEe
ol ¥ 3wy wrgaw avfoe o e
g1 5 g fawre w7 w9Y § WA
faweft Suerem 1 wiv @ faot
arar< faeel @ gad fam & o= Y
'y g

it vz fagrdt wreldalt : weft e
Argrifr et et Y T &
IUT N2 & Frew™ Tx § 1 W oy
arsaw ey 7 ¥ ¥ oW afg w1
@ § | A W QF ST w9
fawet da1 w7 WA @1 Afew
T F @I wir TR W AR
a & famn Afir farorelt o a1 & ®7 7EF
fear | & e s g 6w WY
i 1 o faoreft iy T oft gormor
23 g1 fart v @Y § a1 Faw TR
! ag s™ s\ |

oft woyelly oW : WX AT
e AR T wTeaTy o 9O fegew
R 2 & & caw g ) & gawan g
fis e e v wicy w1 A g

7Y § a1 I qu wfivaw g g iy |
W ag fdm Ty # Zw

SHRI B Vv NAIK May I know from
the hon Minister whether the Finance
Minster of the Government of Karna-
taka has gone on record saying that
the Government of Karnataka would
be interested in collaboration with a
Japanese firm or firms in seeing that
the proposed Vijayanagar Steel Plant
1s made to take off and completed
within a year and whether any con-
crete proposals have been recelved by
the hon Minister and it so, what is hus
reaction?
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MR. SPEAKER. | am sorry Members
are asking specific gquestions without
notice If the Minigter hag any infor-
mation, he can five Otherwise, he is
not bound to quve 1it.

SHRI CHANDRAJIT YADAV I
have no informations.

MR. SPEAKER: Shri M. C Daga—
not here

Shri Ramsahay Pandey.
Fanlty in Working of Wage Law

+
*538. SHRI R S. PANDEY

SHRI YAMUNA PRASAD
MANDAL:

Will the Mimster of LABOUR be
pleased to state

(a) whether Government's attention
has been drawn to the news item pub-
lLisheq in a local daily dated the 20th
November, 1974 regarding ‘Faults seen
in working of Wage Law’; and

(b) if so, the reaction of Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA). (a). A report On
the subject which appeared in the In-
dian Express dated 20th November,
1974 has been seen by Government

{b) The report refers manly to de-
lays in the revision of wages notified
under the Mimimum Wages Act, 1948
and deficiencies in their enforcement
The State Governments had been ad-
vised from time to time to take care
of both these aspects

sftow s atd: T A
sfawa ¥ @ Qgagw adw Faw
F Ak ¥ ot A Fawrfen oy Y sl
g ggar g’

st wremiferr awf @ 9% Avae
fafma  aw ax faare frar g1 o
o F B Srgardrary ag
g frord @ g fx 9fs g%
TP W7 Y W AW { wag wg W OF
smr ¥ yeR ar, oF forr § g
fear & teddmiz & wyay ¥ fedfa

DECEMBER 19, 197¢
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¢ xafeg duver fafew dor arfe-
@y g @y W
g 9T A § Q9w IWAT oy
{

National minimum wage in the
sense of uniform minimum monetary
rate of remuneration for the country
as a whole is neither feasible nor
desirable It may be possible how-
ever that 1n the different homogenous
regions 1n each State a regional
mimmum wage could be notified,

An effort should be made to fix such
regional minimum

&t W wgw qtg ¢ 8wt wEem
*F a9 @ g oF fow &
g foa & Al o wiw ¥ ga
2w & wifas fafr dam g afew
o FEra g wrea q rd & Fore w
oy srfaer ag & f T aew o
&7 w1 A ¥ qary afcfeaft =
@y gu foowr amy O ST aEy
ar ¥ offerfed At ¥ @,
F fraq ol gt fom & wF 1
WY ge T T F wraed ¥ 5o fear
T 7 wwar & SR A fear o wwar
g gawT FTCT AT R 7

Wt wemivfer wat ;. Fwe
fafaaa dw ffraa saET Sadfta g
Fog AN Y qE O g
& eyt FTH FATCAT FET & CEATT-
¥r SATET oT TSY 7RI & weaia
qrar § 1 aga 92 ¥ ArReTa A gw
IcE o

ot T W@ qf® . aviEdw A
T dy dwy g

ot wremtfer Wi @ s @
o o ) feam ¥ A at
aig T WA F | & AR
¥ ¥ fafreze # gad qamr o
g qEfmE  dW B AT, IR
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o+ wg fasmar arfs we § faercy
® A1eTT A % W gE feaw
e - a N
( Parfrowm w ey geedt sl 7 foew
#T | WIT | I TH ATE & A HT
wE
SHRIMATI PARVATHI KRISHNAN:
The Minister stated that wages are
the concern of various State Govern-
ments. 1 would like to know firstly
whether the Centcal Government 1n
the Minustry of Labour proposes to see
that a consensus 1s reached so that the
vast differentiation that exist between
one region and others is removed, by
having a common agreement and how
they propose to go about it. This 18 my
first question. What has the Minister
done to gee that at least in various re-
gions the recommendation of ILO
convention, namely, equal pay for
equal work, is implemented? This is
my second question. Today 1t has been
ratified by the Central Government
but the implementation is not there
and even in regard to state farms and
among agricultural labour this is not
implemented, This is the present posi-
tion. So, I would hke to know what
the Central Government proposes
to do about these so that at least the
minimum ig achieved throughout the
country.

SHRI BALGOVIND VERMA: The
Centre i8 very much concerned about
differentiation existing among one re-
glon and the other in matter of mini-
mum wage and we are trying to bring
this to the attention of Ministers of
States and we are trying to bring these
Ministers together for matters of con-
sultations ete., to see that in respect
of minimum wages these differentati-
ations are done away with. Regard-
ing the second question, the 1LO has
recommended =equal pay for equal
work for men and women, both and
We have decided to enforce this with-
in a period of a about three months.

Wt T : 9w Fae 7
wY yrda fergeam g & forg afer
g ;1 qwgfear srgne e
€TEE AT A7 FAT §, WA IT WY

14

v faq wfew-wiedly sosvr g
qINIE & QA aWAT AT AT
¢ fog & srare 9eq? feqeam @
Faaart w1 Prafowr dar &, @ fa
AET 37 q/0 & fag Fava W)
Ay fagifer s< asat & 7 oot
qgiea 4 w5 & fr daw fagifea s
daw adlg TR A afwer @,
afer 3Z TvT g wT Y o
2 &fr o a7 R wrea
TG qEG Y, ITH Faa) & o0
FAATAAT &, TUT IF IT AGATIAT §)
WIR €T T T TR BT AT w0 ?
ST & frrg @Rt & wad & fag
Fa41 F1 57 aF T Y, ¢F QAT
AL 400 TF T &, W I A
FAT F AOAN WA qAgd A
100 31 130 &8 gy &t avaY ¢

st awifer Wb FASqaT
L gALF R qeF & forg oF &7
T & 7 N oF A0 q 7O Wy
fewe wtar &1 frEme & alk 9%
feeeft & ot wgavE &, 78 a0 oy
T g ¥¥ faga vy fog oF
wHTT a7 qavwn Fraffor s ag
o7 T ¢ | AAAY qT@ A wEr
& fr aga o gEgNT 7 oF g Uw
&1 § AT gEdt oy gATr AAR Y )
q @ AAFIENE | 0AWA HR
g ¥ 49 qrET &, AV AT
R AEAH [OFT &1 g UL
F4r 7@ § W gAF AW a0 v g
s T ) ara agy fE FA
Fror AT &Y fasre gard agr sw Y Wi
afs fzmr 7 ot wrefenT &, €@
forq 7g fagoy 7 W A a1 W
Ay Fva W F 17 ST Q@ §,
T g I G NI f § Ao
T e & faw &, A qraY & w17
grg £ 9 AT, qrIw N [REA
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1) wafeg g SAwY AT o
O g1 qfwT gwd ag wfow
W s wrm AR 3R wike
fApite TR Afws F N oF §, 9w
& F7 fwar ang |

dqw e F et e

| *

*539. Wit WTYe W0 W :

oft vaw fagrér avoda -

st fedwm Wit ag aqTR ® gAT
i e

(%) wrta 7 dqwa usww F
et ot WA fewrd & fog waw
AT o fearar;

(@) Se% ar srFar gaw
fog nq § @ 3% w0 afoww
fasw§ awr x8 waw § waAt
N ¥ Y Wk

(7) swam & Fwwar § oY

qywa ezay § {0 | eqra foord
wqw FE7?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) and (b).
No attempt has been made by India
80 far, Any addition to the list of
Official and Working Languages of the
U.N, General Assembly would require
an amendment of the Rules of Proce-
dure supported by a majority of the
Members present and voting, Such an
attempt can be made only on the bas-
is of an assessment of possible suc-
cess of such a move.

(¢) Thus has not been specifically
ascertained,

st o Wo .i g qE 7
qw W YA AR § wue
fer ) & ag wiar wtgen g e
e g fgdt & ok F ot ax
swe Wit alt fisar 8

DECEMBER 18, 1074
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SHRI BIPINPAL DAS: Sir, I have
made it clear that according to our
assessment, at the moment, guch a
move is not lkely to succeed and
therefore we are waiting for an op-
portune moment,

W W o W oAt wiew
7 5g1 § 5 g4 aaldw gt § wwt
¥ & ag AT AT v growTe
7 €7 IR § 59 g9 fewr | sz dw
*gd § 5 (@7 avga A @ a5
g7

SHRI BIPINPAL DAS: 1 have ex-
plamned the Rules of Procedure and
there the amendment is to be support-
ed by a majority of the Members. An
assessment is made by lobbying. Such
an assessment tells us that this is not
an opportune moment to make &
move.

ot wew fagrdt wrwdd :  meae
T, § AW AR T THAT |
ag weaRe ¥4 fHar ag1 91, W1 g
w1 g fewrd &7

SHRI BIPINPAL DAS: ] have said
already that such an assessment is
made. It 18 a continuous process. it
is only at the opportune moment when
we shall make a move. This is not an
opportune moment.

ot wew fagrét et : Wi ag
= 7§ § fix qare F fedt avey 1id
i W vl W Nwd AW g
e F WrRrg ! fgl sem wiea
7 g 7t At et }, afew wrea w
qeYE M AT wEwT & Sy F Wt
feat awd arer of T <EF § | v ag
s § W@ TR A 9t @ tg
w1ae ®1 gulrg W AT, WAy
IE% 77 F g% 17 9@l §, Wik wg
T AT A v A Wt g ?



¥

17 Oral Answers AGRAHAYANA 28, 1806 (SAKA) Oral Answers [18

SHR1 BIPINPAL DAS: 1 am sorry
Shrl Vajapayee has given expreesion
to some thing to which we totally dis-

W ¥ @ wEA Y 2 aw @
g

agree. But the guestion is: one Btate,
one Vote. Every Member has one
vote. It does not depend upon the
total population speaking a particular
language. It depends upon the num-
ber of countries speaking a particular
language. Therefore, we must be sure
whether, if we make a move, we will
be supported by other countries. Our
assessment is that this is not the op-
portune time.

SHRI ATAL BIHARI VAJPAYEE:
He is misleading the House. 1 would
like to know when were the other
countries aproached and which were
the countries which were approached
What was their response? He is talk-
ing in the air. No assessment has been
made so far.

SHRI PIPINPAL DAS: I am not talk
ing in the air. I hope Shri Vajpayee
will know how such things are done in
the forum of United Nations. It is
done thrtugh lobbying and that is
what I have said.

st waw foie fog : wr g &
i et & fau aqm usg Wit
e W ¥ fed @ g wen W
AT & wANY g9 faq wwgE
it 2 fr oo g Ry avery arey fadwii
# o § O xgi FEQ & Sifed, wrow
ol WA NS awsAE?

SHRI BIPINPAL DAS: I want to

make it clear that is not the basis
of the present situation.

sft yoor ooy atw ;. weyw A,
9% TEA AT QAR A S gy
g ft e g, o s e
4T AT FY 7T T YOI AR

gfiedtr & %@ wrfgg 1 ok w
W W ¥F A roAr W warfgg
¥ ag ora aTEaT § e e X fet
N SgET Uy T Y QW Wy a1
Htg s ware fear ar 1 SER
¥ X § 5 2t £if ow a@ A W
g« & ag ottt wgar f fE
T EHCA L g ¥ 5 g0
oy 9, o 5« favar g7, ot Qe W
frar @, @ T g HE qATE FT
aredT § AT @)

SHRI BIPINPAL DAS: 1 have
already answered that question. Be-
fore we put a formal resolution before
the United Nations we have to see as-
to how many countries will be there
to support our resolution. Our asgess-

ment is if we make a formal move, it

is not likely to succeed at this mo--
ment.

st wew fagrdt wrolddlt :  wegw
g™, WA WENER AATAIC AAT AT,
wg Y E IR EA N T @Y
ag qaa fr fedw Wareg & @ ow
saar gut fr g7 fell Wegw e
% wer w0 F a ¥ arfrgw
& 1 oot @t B daer ft T
gaT 81 F Sefiew AR ?

ot WRT Y ;. HA R T A
TE AR A gw 4 g
sEa W gwdT fadew av Y, oy &
T AAY | W FTHTR 98 wHwt
¢ fv ag wwarg ey 8, o T
1 g T@AT TR, A 59w andw
fadr av 7 fadrga 61 oF ardy are A,
FTHC are @ wArfge ) gl A ae
¢ v g & fger & e #
fefta g &1 qo g wo Y
@t rg-ar fl 3, se oW dom
g a9 § e T fad, ay o AR
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A #HY § P S g T1 AEE
Y qF qC 4G, afew AT I A@w,
A gfvar gar ~TRTE A A I
Aty | & ag A wrgat g e
FTEIT W U 99 ¥ 9% SEE
Fq AR |

wow wgE 0 w§ afee
qrff & off @A g &1 Y A
faar faar, @ s agr fgedy &1 e
= A s v

SHRI BIPINPAL DAS  Sir, Prof
Guha 1s a very knowledgable man and
1 am sure he knows about the langu-

ages

MR SPEAKER: I am sure if you
send him to the United Nations, he
will get it done.

SHRI BIPINPAL DAS Sir, up till
now, only six languages have been re-
cognised as official or working langu-
ages of Umted Nations Five of them
have been there right from the begin-
ning This i1s because of historical re-
asons The languages of those peo-
ples, those powers who helped in the
establishment of the United Nations
were 1mmediately recognised, right
from the start, Russian, Chinese, Eng-
lish, French and Spanish Latter on,
only last year the only addition that
was made was Arabic and Arabic is a
language which is spoken in 19 States
8o, as I sad, ....

oY ®AT g : TE 19 X A AN
T &, wEA A T

SHRI BIPINPAL DAS Arabic also
succeeded after so many years They
succeeded only last year If we see
any chance of success at any point of
time, we will certainly move a resolu-
tion. When there is no chance, there
is no gense 1n moving a resolution,
(Interruptions)

MR SPEAKER:
Please sit down.

Order pleasge,
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o wWC g 1 AW AT & W
Y agr gy afow w5 ?

st ¥t gAo faerdt ¢ wvi Falt
wdew & vy 5 ufaw v 19 ¥
¥ gafo § gafog 7 79 39 1 grvAr
fadfr 1 afsr aeir N oFdrawy
et oy &, I A AT E A Wi
gfF 3a &1 TTgvm €A 7T § gafag
Iq FT wrREAT Y o€ 4 WreEd
#T qrgAw oY v A a g,
& & sraAr srga s @ AT F o
Bar weez fiar, W sae far, arfign
foar, A sgdw frar fr g oY
[MZ AT W WINT AT A /1Y

SHRI BIPINPAL DAS Sir, the ques-
tion of China stands on a difffferent
footing China was one of the Foun-
ders of the United Nations Right from
the beginning, that language came to
be accepted ag the official language of
the United Nations So far as India
1s concerned, we have not made any
attempt so far Our assessment 1s that
1t 18 not likely to succeed This 15 the
point

wreeft et s 2w ag W
2 aqw e aw ¥ g & frg we
a% = g T gy mar, ot qafae
7&) forar ot fis favr F wEEr QA A oW
& faq afsafedt &Y faeft ?

SRR WEW® ¢ 3F qaT aEAr
gar ?

o qen gy Fagavkfret
I gy o wofaw fadel & o
Yar fedr & dd # Wrfow A W
¢ fad sfaw oiv g7 ol st
7wy § 7 zafeg g W g
FJszr For Aifgd Fr AT o T
ot werifen SR & T av ek
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fXe} & qoafdt ¥ gl wa
&ty FEv ¥ 9 il s e
¥ g & forg vy wew sETAT {7

SHRI BIPINPAL DAS: Bir, it is abso-
lutely untrue that our mission abroad
are not trying to meke Hindi popular
or that they do not use Hindi in their
conversations. As 3 result of Govern-
ment efforts, today 39 countries have
made arrangements for teaching and
learning of Hindi and 93 Universities
in the world have provided Hindi as
a language for teaching.

o TR Tww T : wE wET
¥ g frdqe T & § 9w
af 99 & fag e WM ¥ FE
Arirgn fea, oY & ag AT AR
gfr Y dqm g g Haw
e & 39 ¥ fag Ay oo s
s gEar A o< gs av 3w wr oA
afeomm gar ? R e AT deenn
? fe g wimde w7 @ § ok i
¥ UTER 9 Y& F A T o
qe frar qr aft 7 Xgw WY 39 F
fag  wgdm wom, feel W s,
arirag Wt T agA ¥ AW A
N g st NN s ae
#Y a1 7Y ag & ST AEAT §

SHRI BIPINPAL DAS: We have
taken note of the views expressed by
hon. members in this House and we
will certainly act accordingly. But for
his information, I may tell him that it
1s not that all other languages have got
recognised in the UN because of their
efforis. Only one language, that also
last year after long years of effort, has
got recognition. Our assessment, which
is made by various means, is that if
we make an attempt now, it is not
likely t0 gucceed.

&7 TR gETe anew : sy
e, ¥ ewre w1 warE A AT )
T A qR AT e AR AN § fF gy
ottedi § 1 wdwiz ¥ WAt W

¢ ? wiwdiz WA AN F af
T |

oft diy W e o, wwE

wegw ¥ ¥ Al wgha ¥ gem Angar
2 & feram o goe § 8 qu ag
fedt, w3, arfere, dvem st qporeray
W AT GAT N wWTgAIEEE Awg ¥
T qa W wifew w0 ¥ fyg ag
qrgaT w0 ay agy ?

SHRI BIPINPAL DAS: I have no
answer,

Talks with Pakistan on Over-Flights

*542. SHR1 P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India hag suggested to
Pakistan that the talks on over-flights
could be held in Delhi;

(b) whether any invitation has since
been sent to Pakistan to send a dele-
gation for the talks: and

(¢) if so, whether any responge has
been received to India’s invitation and
if g0, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (c). In
the Joint Communique issued at the
conclusion of talks on civil aviation
matlers at Rawalpindi on 22nd Novem-
ber 1974, it was mentioned that the
talky would be continued in another
meeting in Delhi which would be held
at a mutually convenient date, Since
then we have informally suggested to
Pakistan that the Pakistan Foreign
Secretary would be welcome to visit
Delhj for the next round of talks on
this gubject if it is convenient to him.
We have so far not received any con~
firmation from Pakistan about the
lkely date on which they would send
a delegation to Delhi.

SHRI P. GANGADEB: In view ot
the fact that Pakistan is not coming
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out with any intentions and proposals
to resume negotiations with India for
restoration of overflights and air links,
1 would like to know from the
Hon'ble Minister, are Government
keen to pursue the matter? If so,
what are the conditions on which Gov-
ernment are going to resume negotia-
tions? Further, whether there shall
be a stipulation that Pakistan should
withdraw her case pending in ICAO?

SHRI BIPINPAL DAS: In terms of
the communique issued last time which
1 have quoted just now, Pakistan is
committed to resume discussions in
Delhi. It is only a question of date
which bhas not yet been fixed, and
there is no condition.

SHRI P. GANGADEB: Since Bangla
Desh our neighbour is very much con-
cerned in this matter, may 1 know
what is the reaction of Bangla Desh
for resumption of the overflights and
air services and whether her consent
has been obtained, and with what
understanding, if any?

SHRI BIPINPAL DAS: In this matter
Bangla Desh is not concerned.

SHRI INDERJIT GUPTA: What is
holding up the further progress of
thege talks? 1s it only gsomething re-
lating to venues and dates or is it
something more substantial? If so
would he like to take the House into
confidence and tell us what are the
issues in disputes particularly because
East Pakistan no longer exists and
therefore the problem which used to
be there in the past, of civil and mili.
tary aireraft passing between the two
wings of former Pakistan is no longer
there? What effortg are the Govern-
ment meking to break this deadlock
and expedite a settlementy

SHRI BIPINPAL DAS: The hon.
Member knows when overflights were
stopped and airlinks were scrapped.
It is only last November that we first
took up this subject for discussion and
nobody could expect that in the very
first meeting we could come to final
decision. We adjourned that meeting
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and we decided to meet again. It is
not that that discussion failed or an-
other meeting is to be called. It is &
continuation and before when the néxt
meeting takes place in Delht, the thread
of that discussion will be taken up and
I hope we shall come to some setttle-
ment. Because we are in the midst of
the discussion I do not think we should
divulge the details of the talks.

SHRI S. A. SHAMIM: The hon.
Minister mentioned when the over-
flights were stopped. 1 hope the hon.
Minister remembers that it was when
a Fokker friendship plane was hijack-
ed by two hijackers, Asraf and Hashim
Qureshi. May I know from the hon.
Minister whether the question of the
return of these two hijackers back to
this country was raised (in this dis-
cussion) for their trial in this country?

SHRI BIPINPAL DAS: That ques-
tion was not raised in this discussion.

SHRI S. A. SHAMIM: That should
have been the first question.

SHRI BIPINPAL DAS: We were dis-
cussing only the resumption of air
links and overflights. These minor
matters were not discussed.

Prosecutions of Foreign Firms/Persons
for manufacture/Distribution/Sale of
Spurious Drugs

*544. SHRI SHASHI BHUSHAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of foreign firms/
persons against whom prosecutions
have 30 far beepn launched in connec~
tion with manufacture, distribution or
sale of spurious drugs; and

(b) the action takenm or proposed to
be takea against them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Prosecutions
are launched by the State Governments
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and the information regarding those
against foreign firms/persons is being
collected. Action will be taken in
each case according to the law and the
decision of the courts.

sftafrawe : weaw wdaw,
Tt ¥ foovar agw ofrw d@enr
FWwAY ot & waww Haga
@ fod guardt Furk By X s
AR AAAT AMEAT §—Fex GTWT X
W faafex § woat wy wr sswey
&K fm e fr 9 ow 2z ¥ qesdmm
grar § =T gud =z ¥ § gqrgmr AN
ardft &, T qdw w1 wHT T
qatger fear g% 7 3@ ¥ fag
A A g WA qqrg ¥ ?

wo vt fow:  wonw wdiaw,
™ & gw A AT FT @ E~—0F A
ag frgw 3 adft wsat & g1 dg faar
a—fa FT @ AT =77 f—Fe 37
FTY@ F AL § N g TR
3 IO AALTF | FGT ¥ U
og & wgr 9vg A qArfaaze Al
T owde Aft @, tw fMg 9 ww
FHIT GO avg & 4qT A @ a5

3

U FE—F AU T qE
graferr AT §, W T FEA A0
3 JHAIAEG AATEATH A @ -
WA R RAw N AT AH
5% EREd & Ak ¥ sefithe
gRvedRy wiy § WX A W wEd
fydee s amA E I a@ o gw
g & ot @7 arfe N adew 7T
Fadfar Ex sadias |

AET—HAG Sfafadty 5o v
& [mo gy &8 §— fadwrigm
¥ &feew 1 aga wEEaar gedr g
gu & fWC g7 X qradt gw affr gramy

% ¥ qyafe wh ¥, 39 qv W s
gar

ot wfir sywer ¢ & s s
g q@ feel fadelt Wi ¥
o & o oy ww & stefaes fegr
&, ot owa foew oY g SRl fF Wi
ot » waa gl & ?

o wwf fog : N yww W
@ gt afr &, Afew wgr aw RG
SAPY g g wgfey ¥ 9
wwat & (a2 wat o gomr waae Al
g, S ¥ &M A ArAy & A wrgfed
gt ar | Afew agr qw (e
Y T A §——ag Xar var § fa
qgE g TF AN AV-AEE AT B
el & 9+ ¥ qg weRg Y
R qrFe WwF ¥ T 1973 a8
FE TS A wAT R waE A8 vy
¢ #hrrogw 7 weeqEe Wt §
& wdl o ¥ faegm qge Adr g, <
7 g AR IR Y a7l FAC §—
arm & & qaem Alaw § wgma g WK
AT WA W

oft wfler oot ;w7 w0y
st wf fag : @ ad add

SHRL K. 8. CHAVDA: The Hathi
Committee has submitted a report to
the Ministry of Health on Spurious
Drugs ...« (interruptions) I know it
because I am a member of that com-
mittee, That reported deals with how
to stop the manufacture of spudious
drugs. What action has the Govern-
ment taken on 1it?

DR. KARAN SINGH: The jaisuklal
Hathi Committee has not yet reported.
It 1s still meeting It has asked for
more time. In fact, I met Shri Hathi
yesterday. He said that though he was
to have reported by January, he may
have to extend the time to middle of
March. As soon as the report is re-



2y Ovel Asswers DECEMBER 19, 1074

caived, we will take the necessary
action In fact, both we and the
Ministry of Petroleum and Chemicals
are awaiting this report

S8HR] PILOO MODY As a member
of the Committee Shri Chavda does not
know whether the report has been sub-
mitted?

SHRI K § CHAVDA The Commit-
tee has submitted 1ts interym report
The final report covering all aspects
of spurious drugs 1s yet to be submit-

SHR!I PILOO MODY Either the
Minister or the member does not know
whether the report has been presented
or not -

DR KARAN SINGH I met Shn
Hathi, the Chairman of the Committee,
only yesterday

SHR] PILOO MODY Shn Chavda 1s
a member of the Committee

MR SPEAKER. Mr Chavda, since
Yyou are a member of that committee
ybu are supposed to observe certain
conventions

SHRI PILOO MODY  Unlike the
Government, in a committee the Chair-
man 18 only the first among equals

MR SPEAKER Your commentaries
make i1t more complicated

SHRIMAT] PARVATHI KRISHNAN
The situation created in this country
by the spurious drugs 1s really a very
serious one It has also led to a large
number of deaths Why 1s 1t that
Government have not taken immediate
action against who ever 1s responsible
for the manufacture of such spurious
drugs® Why are these people not ar-
rested and summarnly pumished and
their licences not cancelled”

DR KARAN SINGH In fact on
some otcasion arrests have been made
&nd hcences have been cancelled For
example, in the Kanpur tragedy re-
lating to glucose arrests have been
made and licences have also been can-
celled I may point out that the State
Government are responsible for enforc-
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ing the Aet 'We have repeatedly em-
phasized on them the necessity to aet
very strongly and very quickly in these
matters

Coming back to the guestion of Shr1
Chavda, may I make a correction? I
have just now been told that one in-
terim report has come

SHRI PILOO MODY So, the people
have been vindicated against the Gov-
ernment

DR KARAN SINGH Now only the
final report is awaited
WRITTEN ANSWERS TO
QUESTIONS
et w1 wrr i Aoy Iek gwveew
TRget wr W wre oy

*537. ot qwem oy ¢ ga
R 7t ag R A wr s iy

(%) ¥ ¥ & wiw  Ferafy
fastet &Y = 7d wrfe w7 wET
T FT HqOX AN TR FT R § Fawd
FHRTET AL BT IwAY AT ¥
frer fear amar &, ot

(7) s gro oz gitfes
W & fao wr sEe@ S wEd fe
g A At Al § ox
e amr ?

o (s v ) : ()
N AT FY GEITAET W 1Y §
¥ Sovmfvat ¥ b ard e
F& oA o2 frar & god
wormess  afret s g
TTRST W@ ¥ fawa N A w
Fren | 7% wfaw) # wwh g o
WS MATR | HTTIR HA @ wgwa
T A A

(&) sere wfey & ¥ Tw
Ty qrsrm ¥
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Bezsgon Dock Limited Bombay

»540. SHRI S. N. MISHRA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have in-
quired into the working of Mazagon
Dock Limited, Bombay during the last
three years;

(b) if so, the nature of irregularities
which have come to the notice of the
Government; and

(c) the steps taken or proposed to
be taken to remove the draw backs
of the Undertaking?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) Government
have not instituted any inquiry into
the working of the Mazagon Dock
Ltd.,, Bombay, during the last three
years,

(b) and (c¢) Do not arise.

Rehabilitation og Uganda Repatriates
in Gujarat

*541. SHRI ARVIND M. PATEL:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) the number of persons of Indian
Origin who were repatriated from
Uganda and settled in Gujarat; and

(b) the nature of help given for
rehabilitating them?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHR! R. K.
KHADILKAR): (a) 10,028 repatriates
from Uganda arrived in India upto
80-9-1974, 5,000 of these (including
approximately 4,000 Indian passport
holders) are estimated to have gone
to Gujarat for settlement. About
their settlement in Gujarat, the Guja-
rat Government are collecting de-
tailed information. As soon ag it is
received, it will be placed on the
Table of the Sabha.

(b) A Statement is placeg on the
Table of the Sabha.

Statement

DETAILS OF THE REHABILITA-
TION ASSISTANCE TO BE GIVEN
TO THE REPATRIATES WHO
HAVE ARRIVED IN INDIA FROM
UGANDA, WHO ARE INDIAN
CITIZENS HOLDING INDIAN
PASSPORTS.

The Government of India have
sanctioned rehabilitation scheme for
repatriates from Uganda, of Indian
origin and holding Indian passports,
to be implemented by the State Gov-
ernments concerned. The salient
features of the Scheme are as fol-
lows:—

() Business loans up to Rs.
5,000/- per family for reset-
tlement in trade or business
on the same conditions as
admissible for the Sri Lanka
repatriates.

(if) Housing facilities—Loan assis-
tance of Rs. 4100/- per fam-
ily for purchase of plot and
construction of house there-
on in urban areas and assist-
ance of Rs. 2050/. (including
Rs. 600/- as grant for deve-
lopment of land) for a plot
and house in rural areas. In
additior, a loan of Rs. 300/~
in urban areag and Rs. 200/-
in rural areag for the cons-
truction of business premises
is given wherever admissible.

(1ii) Lump sum resettlement assis-
tance at Rs. 30/- per mensem
per family member for =«
period of 8 months subject to
a maximum of Rs. 450/- in
all per family.

The concessions at (i) and (i)
above will be given to only those re-
patriates who have brought assets
with them of value not exceeding
Rs. 10,000/- while the concession at
(iii) above is restrieted to those who
have brought assets of value not ex-
ceeding Rs 2,000/-.

EDUCATIONAL FACILITIES

(i) Book grants, ranging from
Rs 5/- to Rs. 100/- per an-
num, to day-scholars,
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(ii) Stipends renging from Rs.
40/- to Rs, 60-- per month
to students studying in High
Schools and Colleges, gubject
to certain conditions regard-
ing marks, if they stay in hos-
tel away from their families.

The above concessions are admissi-
ble if the income of the parents is not
more than Rs 250/- per month,

EMPLOYMENT FACILITIES

Government have extended the age
concession for purposes of appoint-
ment to posts under the Government
of India, sanctioned to nationals who
have migrated from East African
countries, including Uganda for a
further period of one year ie. up to
31-12-1974. For recruitment to posts/
services which are filled otherwise
than through the Union Public Ser-
vice Commission, such repatriates
who were employed in Government
Service are granted priority—III
through the Employment Exchanges.

OTHER ASSISTANCE AND FACILI-

TIES BEING GIVEN TO UGANDA

REPATRIATES BY THE GOVERN-
MENT OF GUJARAT

{a) It has been reported by the
Government of Gujarat that
twenty per cent of vacancies
under the State Government
have been reserved for civil
gervants from Uganda provid.
ed the posts are pot within
the purview of the Gujarat
Public Service Commission.
Qualifications have been sutt-
ably relaxeq and the age
limit raised to 45 years. The
State Government have taken
the responsibility for pension,
provident fund, leave, cte. to
those civil servants from the
date they enter the service
of the State Government

@

]

Repatriates from Uganda are
being given weightage in 2p-
pointment to Government ser-
vice and service under psn-~
ehayats provided they pos-

(c)

@

(e)

(¢4}

®

(h)

(i)

(¢)]
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sess the qualifieations as pro-
vided in the relevant recruit-
ment rules. Similay prefer-
ence is being given by the
Gujarat State Road Transport
Corporation.

Employment exchanges have
been requested to give prio-
rity to Uganda repatriates for
appointment against wuitable
vacancies.

Government of Gujarat have
decided to provide sites for
housing to Uganda repatriates,
on payment of market price
recoversble in easy, interest—
free instalments.

Municipal Corporation and
Municipalities have also been
instructed to provide sites for
housing.

Government will allot lands
to such repatriates as are in-
terested in engaging in agri-
culture or salt manufacture.

Uganda repatriates are being
given priority for crop lvans
against security of the crop.

Gujarat Industrial Develop-
ment Corporation has decided
to allot industrial shops and
plots to repatriates from East
Africa on concessional terms.

Gujarat State Financial Cor-
poration has decided to give
the same concession to these
repatriates as are available
in backward areag like Panch
Mahals, Broach and Surendra
Nagar.

Fair price shops, auto rick-
shaws and power looms are
being allotteq to interested
repatrizates.

(k) Government of Gujarat have

also announced concessions
relating to admissions to
schools as well as exempiion
from octroi and port charges.
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India’s Assistance to African Countries
*543, SHRI MUKHTIAR SINGH
MAL

SHR1 BIRENDER SINGH
RAO:

Will the Minister of EXTERNAL
AFFAIRS bg pleased to state:

(a) whether some African countries
have asked the Government of India
for assistance in the development of
those countries;

(b) if so, the names of such coun-
tries; and

(c) the nature of ass stance sought
by them and Govermment’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Our co-operation has been
rvequested 1n economic development
by a growing number of African
countries such as Algeria, Egypt,
Ethiopia, Ghana, Guinea-Bissau,
Gabon, Kenya, Libya, Malawi, Mauri-

(¢) Our co-operation has been
sought in the fields of technical asxis-,
tance, industrial collaboration and
extending credit facilitiess We res-
pond to these requests favourabl¥s
within the limits of our resourcea

Al} India Working Class Consumer
Price Index

*545. SHRI PRABODH CHANDRA:?
SHRI JYOTIRMOY BOSU;

Will the Minister of LABOUR be
pleased to state-

(a) the figures of All India working
class consumer’s Price Index (base
1960—100) and twelve-monthly aver-
ages thereof for the last three years,
month-wise to-date; and

(by whether there is considerable
delay in the compilation of data, if s%
the reasons for the abnormal delay?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) A statement is laid on the Table
of the Sabha.

tius, Mozambique, Nigeria, Somalia,

Sudan, Senegal, Tanzania, Zambia, (b) There is no avoidable delay im

Zaire, etc. compilation of such data.
STATEMENT

All Inia aver.ge Comumer Price Index Numbers for Industrial Workers on base 1960-100.

Months/Years Consumer Price Index 12 Monthly Aw:ie_rnge for the period
endaimj
971 1972 1973 1974 971 1972 819'1'3 1974

January . . 194 210 264 190°42 203°17 240°50
February . . 193 213 267 191°17 204°83 245'00
Morch - . . 194 216 278 192 00 206°67 249°90
April . . . 198 221 283 192'92 208-33 255 08
May . . . 166 228 294 193 92 21I'50 260-58
June e s 201 233 301 195 08 214'17 26685
July L 05 243 3 196 33 217°33 271°92
August ¢ . . 207 247 327 197 42 220 67 278-08
‘September . . 208 248 334 198°42 224 oo 285 2§
October *+ * ° 209 254 335 199°50 227°75 292'00
November . . 197 210 259 188-83 200°58 231°83

December . . 198 210 260 189-58 201°83 236-00
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Use of Submaring for capturing
Smuggiers Beaty

*546, SHRI SAMAR GUHA: Will the

Mimster of DEFENCE be pleased to
state:

(a8) whether a submarine was used
for capturing a smugglers’ boat operat.
ing betwee, West coast of India and
Dubai and other ports in the Persian
Gulf;

(b) the nature of the smugglers’
boat captured and the goods seized
therein;

(c) whether the owners and the
pasgengers in the boat could be identi-

(d) whether this smucgglers’ boat
was used for transfering assets of
some Indians to Swiss Bank via Persian
Gulf; and

(e) if so, the facts thereabout?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (e).
In Submarine VAGIR. while on exer-
cise off Bombay, apprehended a smug-
glers’ boat on 19-11-74, named MFV
NIGAH-E-KARAM. registered
at DUBAL The vessel was found to
carry textiles and electronmic calculat-
tng machines valued approximately
Rs. 14 lakhs. The vessel was handed
over to the customs authorities. The
crew and the vessel have been placed
under arrest and further investigations
by the customs authoriiies are proceeds«
ing,

¢

Exploitation oy Phosphate Deposits in
Madhya Pradesh

*547. SHRI BHAGATRAM MAN-
HAR:

SHRI BHAGIRATH BHAN-
WAR:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether recently phosphate and
other minerals have been found in Ma-
dhya Pradesh;
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(b) if so, the steps taken to carry
out large-scale exploitation of these
minerals;

(c) whether it  is proposed to set
up a fertilizer factory in the State
nsing some of these minerals as raw
materials; and

(d) other steps proposed to use the
minerals?

THE MINISTER OF STATE IN THB
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV) (a)
Significant discoveries of munerals in
recent years in Madhva Pradesh have
been of rock phosphate 1n Jhabua Dis-
trict and of copper ore in Malanjkhand,
District Balaghat.

(b) Exploratory drilling hass been
completed 1n Malanjkhand and based
on the results obtained, M/s, Hindus-
tan Copper Limted signed an agree-
ment with a Soviet agency in October,
1973 for the preparation of a detailed
project report for setting up of a Min~
ing and Concentration Complex at
Malanjkhand. The detailed project
report for mining 1s expected to be
received by the end of this year and
that for the concentrator and auxihary
facibties by September, 1975.

The investigations for rock phosphate
in Jhabua District are being expedited
in order to get an accurate picture of
the quantity and grade of the reserves.

(c) There is no pronosal as yet to
set up a fertiliser factory in the State,
using Jhabua rock phosphate as raw
material,

(d) The rock phosphate, after bene-
fication to the extent necessary, wall
have a ready market but any scheme
for the exploration of these deposils
can be drawn up only after the present
investigations for proving the reserves
are completed and necessary tests for

the beneficiation charee~
teristics carried out.
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Facilities for Soldiers undexr Govern-
meat Schemes

*548. SHRI DHANSHAH PRADHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether his attention has been
drawn to the news item published in
aHindi local daily dated the 16th
November, 1974 reporting that Indian
sohers are not taking full advantage
of Government gchemes; and

(b) if so, the steps proposed to ke
taken to ensure that the soldiers take
advantage of the facilities &\ uilable
under the said schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) Yes, Sir. A news
ilem has appeared in which the GGOG-
in-C of Central Commond has been re-
ported as having said at a convention
of ex-servicemen at Muzaflarnagar
that ex-servicemen are not taking
full advantage of (Giovernment's
schemes perhaps because they do not
get full information about these
schemes,

(b) The steps taken to ensure that
the ex-servicemen take advantage of
the facilities available under Govern-
ment’s schemes include the follow-
ing:—

(1) Training schemes arc being
organised for reorientation of
the ex-servicemen in order to
fit them in employment under
the various Government sche-
mes.

(ii) Efforts are being made to
revitalise the 8 oldiers’ Sail-
ors’ and Airmen's Boards In
all the States for rendering
help to a larger number of
ex-servicemen that hitberto
for taking edvantage of the
various Government's schem-
es for employment

(iif) Servicemen before release
sre being given necessary ad-
vice for enabling them ¢o take

advantage of these Govern-
ment’s schemes,

Representation of Field Staff by Each
State in Labour Bureau

+549, SHRI DHAMANKAR: Will the
Minister of LABOUR be pleasea fo
state:

(a) whether the field stall compris-
ing of Economic Investigatiors Grade
I and Grade Il in the Labour Bureau
is required to undertake extensive
angq prolonged tours all over the coun-
try in industrial and rural arcas for
data collection/investigation;

(b) If so, whether in the existing
strength of the fielg stall the repres-
entation of Karnataka, Orissa, Guja-
rat, Maharashtra, Assam and Jammu
and Kashmir 18 either mil or propor-
tionately far too inadequate; and

(¢) the steps taken or proposed to
be taken to remove the imbalance in
the interest of operational efficiency
and the outcome thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
nvestigators are requireq to under-
take tours mostly to industrial areas
and occasionally to rural areas for
data collection/investigaion. The tours
are generally for short periods but at
times if necessary they are of longer
duration also.

(b) Recruitment is made on all
India basis and there is po teserva-
tion for any State.

(¢) Two thirds of the posts of in-
vestigators Grade I is recruited through
Union Public Service Commission on
all India basis. The rest, one third,
is by promotion, In respect of Inves-
tigator Grade II, as per procedure, the
vacancies are notified to the Central
Employment Exchange which is re-
quested specifically in advance o gub-
mit nominations from those of the
Stateg as are mot fully represented.
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Visit of U. 5. Mine Trade Mission to
India

550. SHRI Y. ESWARA REDDY:
Will the Mmster of STEEL AND
MINES be pleased to state

(a) whether a US, spec:al Mines
Trade Mission 18 to visit India during
the December, and

(b) 1f so, the purpose and objectives
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI CHANDRAJIT YADAV) (a)
Yes, Sir

(b) The purpose of the visait was to
evaluate the Indian market for US.
mining, construction ani earthmoving
equipment

whtafua) & faq fagre %t fasie wqae

*s51 ot fayfa fawt @ war
Tqreeg Wi qfiare fadyew wat ag
ATy W1 AT F v

(%) =1 fagix wsT & faar
qEaTAa w17 faapna [ @ve qeEg
WF wewEr q Aafgq 99wy
agrg , o

(@) afegr, araTT Qrafagr &
foq fagre &1 w1§ fadrT wamT 33
FTyLFTT 771 fgare g ?

vreey Wt afcare frdtaa s
(wto woi Tag) (%) ®-H17 qTF
= et 718 PO wrow W g

(@) v woq w fag fraifes
g wg g §of qT ST fear
angar |
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Health Service for Rural Population of
Ladakh

*552 SHRI KUSHOK BAKOLA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether rural population of
Ladakh do not get adequate health
serviceg at present,

(b) whether any steps nave been
taken to ensure better health services
and medical care 1n Lrdakh, and

(c) 1if go, the naiure thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR, KARAN
SINGH) (a) to (¢) According to the
information receised from the Govern-
ment of Jammu and Kashmir the
following health rerviczs are available
to the rural population in Ladakh —

(1) Hospitals 3
(n) Primary Heallh Centres ¢
(1) Sub-Centres 2

(1iv) Matermly ond Chilg Health
Centres 2

(v) Family DPlanning Centres 2
(vi) Allopathic dispersaries ¢
(vi1) Mobile j3nedical umiis 2

(vin) Amch: Centres
system) 30

(Indigenous

(1x) Medical Aid Centres 40

(x) V D Chniec 1

(x1) Mobile Vaccination Squad 1

(x11) Pubhic Healip Samtation Team
2

2 For improving the health services
in Ladakh the following measures are
proposed to be taken

(a) Establishment of 7 Amchi
Centres,

(b) Improvement of existing Pri-
mary Health Centres

(c) Puichase of Z-ray equpment
for treatment of T.B. patients.
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(@) Upgrading of 2 allopathic dis-
pensarieg to fulfledged Primary
Health Centres,

(e) Opening of an ancillary medi-
ca] training school.

(#) Addition of 25 bedded paedia-
tric wards to the bospitals at
Leh and Kargil.

(g) Construction of hospital build-
ings at Leh and Kargil

(h) Construction of dispensary
building at Panikar with staft
qQuarters.

(i) Building of stalf quarters for
hospitalg at Leh and Kargil.

FAAM VT A AT O AT A
wfael gt awy weAr

*553. oY qto Wro WrEHWT :
FIT AR A ag ITAFT T 337 fr

(%) s TSy ST Frarw
oa # fraq afwr qeamy
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Road Accidents in Deihi

»554. SHRIMATI SAVITRI SHYAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a number of road ac~
cidents have gccurred in Delhi dur-
ing the last six months;

(b) it so, the nature of such acci-
dents;

(c) the total loss of lives and pro-
perties; and

(d) the measures taken or proposed
to be taken to stop such accidents?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) 1863 road accldents
occurred in Delhi from 1.6-74 to
30-11-74,

(b) Out of the accidents mentioned
in (a), 326 were non-injury accidents,
1319 injury accidents and 227 accidents
resulted in fatalities,

(c) 244 persons were killed in these
accidents. No record of loss of pro-
perty on account of road accidents is
maintaineq by the Delhi Poifce.

(d) The following steps are being
taken to bring down the number of
accidents:— :

(1) Gradual improvements in roads
and road inter-fections are
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being effected with a view 10
ensuring cmoother fiow of
traffic. 104 inter-sections In
Delhi have been provided with
signals upto 31-12-73 and blin-
kers have been installeq at
147 places. Efforts are being
made to provide more blinkers
for the safety of road users.

(li) Extensive speed checking s
carried out by the Traffic
Police regularly, particularly
on accident prone roads, and
the offending drivers are bro-
ught to book for driving vehi-
cleg at speeds in excess of the
prescribed )imits. Other cases
of bad driving, like disobedi-
ence of signals, overtaking
from the wrong side, turning
without proper signal etc, are
also being detected and the
offenders prosecuted,

{i1) Constant efforts are being
made to impart road safety
instructions to various calego-
ries of road users, With this
end in view, road safety ins-
tructions are imparted to school
children througn lectures ana
demonstrations. Road Safety
Corps have heen organised in
a large .aumber of schools
where cadets are trained 1n
elementary traffic control ana
observance of road safely
rules. Lectures are delivered
by traffic officers to students,
teachers, drivers of commer-
clal vehicles and other road
users with a view to arousing
road safety consciousness
among them. The uce of mas8
media is also extensively made
for imparting road safety ins-
tructions,

Medical Facilities at Port Blair

8131. SHRI S, D, SOMASUNDARAM:
Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state whethey Government propose 1o
allow the doctorg to attend to emer-
gency cases at the residences of Cen-
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tral Government employees posteq at
Port Blair instead of attending all
emergency cases only if they are bro-
ught to hospital? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. ISHA-
QUE): In emergent cases, where imme-
diate attention on the spot is required,
doctors are asked to make home visits.
In all other emergencies, on receipt of
information, the patients are brought
to the bospital by ambulance where
facilities for treatment are readily
available,

Special Incentives/Assistance te
Doctors for Rural Areas

5132, SHRI BHARAT SINGH CHO-
WHAN: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Government have
under consideration any scheme to
give some special incentivefassist-
ance to those doctors who, affer
completing their studies, are posted
in rural aress;

(b) it not, the reasons therefor;
and

(c) it so, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K. M. ISHA-
QUE): (a) to (¢). The following steps
are being taken to attract doctors to
serve in the Primary Health Centires
in rural areas:

(i) Formation of unified cadres
for doctors working in rural
and urban areas.

(i1) Provision of a total package of
incentives such as grant of
rural allowance, transport facl-
lities, free furnished quarters,
protected water supply, elec-
tricity etec.

(11i) Improvement of physical faci~
littes of Primary Health Cen-
tres particularly in respect Of
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buildings and residential quar-
tors.

(iv) Grant of advance increments
(In Gujarat State).

(v) Provision of adequate quanti-
tieg of medicines in Primary
Health Centres.

Alleged Theft Cases in
Copper Project

5133. SHRI SHIVNATH SINGH: Wil
the Minister of STEEL AND MINES
be pleased to state:

Khetri

(a) the number of theft cases re-
ported from Central Stores of Khetri
Copper Project and broad outlines
thereof;

(b) whether stock verification of
the store has been done by an out-
side agency so far, if so, facts of
shortage;

(¢) whether there is much of
bungling in stores and officers res-
ponsible reported the theft cases just
to cover it; and

(d) if so, the sction contemplated
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) §
cases of theft in Ceniral Stores have
g0 far been reported to the Pclice, The
brasg fittings, automobile parts and
brass fittings, automebile parts and
miscellaneous electrical items, The
total value of goods involved in the
theft is about Rs. 66,000/-. These
goods were insured and insurance
claims have been lodged by the Com-
pany.

(b) Btock verification of stores at
Kbetri Copper Project is done on 2
regular basis. The #tores are’also sud
ject to audit by the Company’s Audi-
tors as well as Government Auditors.
The shortages referred to in reply #0
pint (a) above, were discovered by the
stores personnel themselves,

(c) There is no basis to assume that
there is any bungling in Stores

(d) Does not arise,

Oriya Officers in Public Relations
Department of Rourkeia Sieel Plant

5134. SHRI SHYAM SUNDEDR
MOHAPATRA: Will the Minister of

STEEL. AND MINES be pleased 1o
state:

(a) whether there are Criya Offi-
cers or Onya language knowing
officers in the Public Relations De-

pariment of the Rourkela Steel
Plant;

(b) if not, the reasons thereof;
and

(c) whether there is any move to
appoint Oriya Officers in Senior
Posts of Public Relations Depart-
ment to maintain better contacts
with the Press and Public?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). The information is being collect-

ed and will be laid on the Table of the
House.

Titanfum Pigment Project in Quiloa
District

5135. SHRI C. JANARDHANAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Kerala State Govern-
ment have decided to set up Tita-
nium pigment project in Quilon Dis-
trict in the public sector;

(b) if so, the broad outlines there-
of;

(¢) whether the State Govern.
ment have requested for assistance
from Unjori Government; and

(d) if so, the facts thereof and
Government's response thereto?



47  Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
ASHRI SUKHDEV PRASAD) (a) and
(b). A letter of intent haz been 1ssuec
to M/s Kerala Minerals and Metals
Lamited, Quilon, a State Government
Undertaking, for the manufacture of
48,000 tonnes of Titanium Diwoxide Pig-
ment annually

The Titanium Dioxiie will be manu-
factured by the Chloride Process The
proposed investment 1n the priject 18
of the order of Rs 3250 lakhs 1hs
will generate employment potential of
about 1746 persons Foreign collabo-
ration and technical know-how from
West Germany, U K etc are bemng
explored

(¢) No, Sir

{(d) Does not arise

Sainik School in Himachal Pradesh

5136 PROF NARAIN CHAND
PARASHAR Will the Minister of DEF-
ENCB be pleased tp state the latest pro-
gress made in the setting up of a
Sainitk School in Himachal Pradesh?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) The State
Government of Himnachol Pradesh is
examiming a propocal to set up a
Saimk School The Governmeit of
India haie welcomed the move It is
reported that the State Government
are engaged 1n selection of site and 1n
examination of other details Thelr
proposals, however have not yet been
received

Facllities to Non-Gazetted Emplo-
yees Association by National Tuber.
culosis Institute, Bangalore

5137, SHRI A. K GOPALAN: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:
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(a) whether the facihities extended
to ithe recognised associations else-
where are not made avalable to the
Non.Gazetteq Employees Association,
National Tuberculosis Institute,
Bangalore, and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A X M ISHA-
QUE) (a) No All <uch facilities are
being extended

(b) Does not arise

Factories closed due to Labour Crisis
in Gujarat

5138 SHRI D P JADEJA Will the
Minister of LABOUR be pleased to
state

(a) the number of factories closed
down due to labour trouble m Gujarat
during the year 1973.74,

(b) the particulars thereof,

(c) whether the cases were refer-
red to the tribunal,

(d) 1f s0, the decisions taken, and

(e) the number of cases still pend-
ing with the tribunal?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) to (c) Ac-
cording to the information made avail-
able by the Governmeit of Gujarat, 2
factories namely Patson Burner Indus-
tries, Vundlao, and Arpan Agro Indus-
tries, Gundlao, District Bulsar are re-
ported to have closeq down during
1973-74 due to labour trouble No
cases have been referred by the State
Government to the Tribunal

(d) and (e),
arise,

Question does not
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Popularization of Indian Systems of
Medicineg

5140. SHRI BHOLA MANJHI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Indian medicine
systems have become popular at home
and abroad; and

(b) it so, what step Government
have taken to develop them further
and popularise it?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) and (b). The develop-
ment of Indigenous Systems of Medi-
cine has gained considecgble tempo
since independence in the country.
The Government of India have al-
ready decided that “the Union and
State Governments should decide that
Modern Scientific Medicines (Allo-
pathy) and Ayurvedic, Unani and
Homoeopathic systems of medicine
should contribute towards the deve-
lopment of the National Health Ser-
vice in the country.” The Govern-
ment of India have set up a Ceniral
Council of Indian Medicine to re-
gulate practice and maintain  uni-
form standard of education in Indian
Systems of Medicine and a Central
Council for Research in Indiap Medi-
cine and Homoeopathy to initiate,
guide, develop and co-ordinate scien-
tific research in different aspects,
fundamenta] and applied, of Ayur-
veda, Siddha, Unani and Homoeo-
pathy systems of medicine and Yoga
therapy. In addition to two full
fledged Post-graduate Institutes of
Ayurveda, the Government of India
have been giving financial assistance
to 17 departments upgraded for Post-
graduate Training and Research in
1S.M. and 18 Under-graduate colleges
run by Voluntary Organisations to
improve +their standard of education
in terms of construction of building,
herb-garden and purchase of equip-
ments, etc.
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Bedg for Indoer Palients 1a Willing-
don Hospital

5142. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the total number of beds for
indoor patients in the Willingdon
Hospital, Delhi as on the 50th Novem-
ber, 1974; and

(b) whether Government propose
to increase the number of beds during
the current year and if so, the num-
ber thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) 730.

(b) No.

Closure of Thira Shift in Textile
Mills in Gujarat

5143. SHRI SARJOO PANDEY:
Will the Minister of LABOUR be
pleased to state-

(a) whether 25,000 mill men are
jobless in Gujarat due to the closure
of thirq shift and curtailment of pro-
duction in textile mills;

(b) if wo, the facts thereof; and

(c) the steps Government intend to
take to provide jobs to these workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
There were representations to the
Ministry of Labour some time ago by
the Textile Labour Association,
Ahmedabad alleging that several tex-
tile millg in Ahmedabad had partlal-
ly closed down the third shift and cur-
tailed production rendering many
textile workers jobless. Aceording to
available information, there is sume
evidence of buyers resistence be-
cause of the prevailing high prices of
textiles which has led to a fall in the
effective domestic defnand. Some
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cotton textile mills are reported to
have reacted to this situation by clos-
ing their third shifts with attendant
hardship to labour. It is understood
that severa]l mills have already re-
duced their ex-mil] prices. Govern-
ment would take all possible meas-
ures to see that production and prices
are stabilised and employment main-
tained.

Production of Ferro-Manganese

5144. SHRI P. VENKATASUB-
BAIAH- Will the Minister of STEEL
AND MINES be pleased to state:

(a) the companies engaged in pro-
duction of Ferro-Manganese and their
annual production, company-wise;

(b) the companies engaged in ex~
port of Ferro-Manganese and thelr
annual turn-over;

(¢) whether Government contem.
plate certain changes in the export
policy of export of Ferro Mnnzanlese;
if 80, the broad outlines thereof; and

(d) whether there have been cer-
tain irregularities in the export of
F"erro Manganese by the exporting
companies; if so, the facts thereof
and the action taken agamnst those
companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD): (a)
The companies engaged in the pro-
duction of ferro-manganese and their
production during the years 1978-T4
and 1974-75 (upto September, 1974/
October, 1974) is as follows:

Name of Units 1973-74 1974-75

(tonnes) (tonnes)

1. Fareo Allhys Corparation Lid., Ganwvidi, Andhra Prajesh 34,315 16,591
(April-October '74 )

2. Mysore Iron & Steel Ltd., Bhadravati 2,139 1,420

(Location—Bhadravati, Karnataka) (April-October ’74 )

3. The Dandeli Ferro Alloys (P) Ltd., Dandeli 8,947 3,312
Location—Dandeli, Karnataka (April-October *74)

4. Univarsal Rereo & A'lied C1m cals Ltd., Bymhay 36,981 18,062

Location—Tumsar (Maharashtra)

5. Khandelwal Ferro Alloys Ltd., Bymbay
Location—Kanhan (Maharashtra)

6. Tata Iron & Steel C». Ltd., Bombay
Location—Jodu (Orissa)

7. Jeypore Sugar Co, Ltd., Mairas
Location——Rayagada (Orissa}

imﬁa%
4.
L4

(April-September *74)

34,753 20,222
(April-October 74)
17,573 18,730

(April-September *74)
1,081 5,319
(April-October *74)

ToTAL + 134,789 83,626
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(b) Export of Ferro-manganese is
canalised through M.M.T.C.

(c) No change in the export polity
for ferro-manganese is envisaged at
present.

(d) The position is being ascertain-
ed and the information will be laid
on the Table of the House.

Kerala’s Request for Financial Assist-
anoe for Repair of Roads damaged
due to Floods

5145. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of Kerala
has requesied for 1mmediate assis-
tance from Central Government for
repairing road damages due to the re-
cent floods 1n the State; and

(b) if so; the facts thereof and the
reaction of Central Government to
their request?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M.
TRIVEDI): (a) and (b). According to
the present policy based on the re-
commendations of the 6th Finance
Commission, there s no scope for pro-
viding non-Plan  Central financial
assistance to States for repairs of
State roads dumaged by floods.

As regards the repairs of National
Highways, the State Government have
forwarded an estimate amounting to
Rs. 19.57 lakhs for repairs of two
National Highways, viz., N.H. Nos 47
and 17, damageé due to the recent
floods in the State. Subject to the ad-
missibility of this amount on the hasis
of the examination of the estimate,
and keeping ir. view the available
funds for such works for the country
as a whole, necessary funds for the
purpose in Kerala are expected to be
released shortly.

Assam Sugar Mills Limiteg
5146, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
STEEL AND MINES be pleased to
refer to the reply given to Unstarred
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Question Nc. 39686 on the 29th August,
1974 and state:

(a) whether the requisite informa-
tion has since been collected; and

4

(b) if pot, the reasons for delay and

the account of steel granted to the said

Assam Sugar Mills Limited, Cachar,
Assam?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) end
(b). Information has since been re- '
ceived and 1s under examination.

Setting up a Hospital Poly Clinic/
C.G.HS. Dispensaries in Janakpuri,
New Delhi

5147. SHRI ARJUN SETHI: Will
the Mmister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Janakpuri New Delhi
which has over a lakh of population
is without any hospital, dispensary or
a clinic;

(b) whether hundreds of Govern-
ment employees residing in this
township have been pressing for ex-
tension of C.G.HS. scheme to the
entire area and this has not been
done so far;

(c) if so, the reasons therefor; and

(d) whether Government propose
to set up a hospital or a poly-clinic
or chain CGHS dispensaries in the said
colony to meet the urgent needs of
the populace there?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) A C.G H.S. Dispens-
ary is functioning in Nangal Raya
since  1st December, 1970. Blocks
C-3, C-5A, C-5B, C-6B and D of
Janakpuri have peen covereq and
attached with this dispensary. Blocks
A and B and certain sub-Rlocks of
Block C of Janakpuri have not yet
been covered under the C.G.H.S. due
to paucity of funds.

(b) to (d). The Welfare Associations
of the uncovered Blocks have been
pressing for opening C.G.H.8. dispana.
aries in thege areas. The particulars
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regarding the number of Central Gov-
ernment servants living in the un-
covered arcas have not been furnish-
ed by them so far. The uncovered
*blocks of Janakpuri, like many other
uncovered areas in Delhi/New Delhi,
will be covered under the C.G.H.S.
as soon as funds are available for the
purpese.

Physically Handicappeg Persons Regis-
tered with Employment Exchanges in
Delhi

5148. DR. H. P, SHARMA: Will
the Minister of LABOUR be pleased
to state:

(a) the number of physically handi-
capped people on the live-registers of
the Employment Exchanges in Delhi
in the begnning of 1973 and 1974;

(b) the number of graduates and
post-graduates amongst them, and

(c) the number of such persons
who have been offereq Government
and other jobs and how many of
them have so far secured suwtable
jobs during the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (h).
The information is given below:—

Number on the lhive-register at the
beginning of the year—

1973 1974
1. Total . . 1085 1347
2. Graduates (included
inthetotal) . 159 236
3. Post-graduates (in-
cluded 1n the total) , 30 64

(e) During 1972, 4,261 spplicants
and in 1978, 3,835 applicants were
submitted by the Employment Ex-

changes, The pumber placed in em-
ployment 15 as Jollows:—

Calender Year Govern- Others Total

ment
1—972 - .“ . !_63 T2 165
1973 . . 172 3 175

28

-

1974 (upto June) 27

Exemption of Fruit Product Orders
from Purview of Prevention of Food
Adulteration Act

5149. SHRI NAWAL KISHORE
SINHA- Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether his Ministry is consi-
deting exempting Frui Product
Orders licence holders from the pur-
view of the Prevention of Food

Adulteration Act;

(b) whether any inter-ministerial
understanding was arrived at with
Frut Product Orders authorities re-
gardmg action under the Prevention
of Food Adulteration Act agamst
Fruit Product Orders licence holders;
and

(c) the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): (a) No.

(b) and (c¢) The matter was con-
sidered by the Central Committee for
Food Standards in which the Depart-
ment of Food is also represented.
The Committee recommended  that
there was no bar to the authorities
concerned with the Prevention of
Food Adulteration Act taking nction
against dealers covered by the Fruit
Products Orden
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Road Bridge over River Pennar ISHAQUE): (a) to (c). Following the

5150. SHRI P. ANTONY REDDI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the time by which the Road
Bridge on the river Pennar, near
Pamidu of Anantapur District, on
the National Highway No. 7 ig ex-
pected to be completed; and

(b) whether the bye-pass Road
near Anantapur on National Highway
No. 7 hag been taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M.
TRIVEDD): (a) The work is likely to
be completeq by June, 1978 subject to
the availability of funds,

(b) The work on the bye-pass has
started,

Opening of 24 Hour Chemist Shops in
Big Cities

5151. SHRI PILOO MODY: Will the
Minister of HFALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the Central and State
Governments have ensured that a few
Chemist shops in selected localities
of the Metropolitan Cities and the
large cities with populations of over
one million be opened to serve the
public after the normal shopping
hours on a 24 hour basis and on
Sundays; if so, the facts thereof;

(b) whether any guidelineg have
been issued to State Governments for
this purpose, if so, the facts thereof;
and

(e} whether it is ensured that the
designated shops maintain sufficient
stocks of all drugs in the public in-
terest, if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.

promulgation of the Drugs (Prices
Control) Order in 1970 most 1inanu-
facturera had reduced the trade com-
mission which was being allowed tq,
chemists and druggists earlier with
the result that chemists and druggists
who were operating night services
were reported to have decided to
close these services. Consequent on
such reports, the Drugs Controller
(India) had written to all State Drugs
Control authorities stressing the need
to enlist the cooperation of chemists
who have adequate sales anq ade-
quate facilities for dispensing drugs
to maintain these services. It was
suggesied that a few selected che-
mists in prominent cities in each
State should be prevailed upon to
continue making available the night
sale and dispensing facility. If possi-
ble, the night service should be run
by turns by different firms on dif-
ferent days. They were also advised
to ensure that the chemists maintain
adequate stock: of life saving drugs
normally required in cmergencies.

The matter was discussed at the last
meeting of the Central and State
Drugs Controllers held in New Delhi
on 24th and 25th January, 1974. It
was revealed during the discussion
that certain States such as Maha-
rashtra, Gujarat, Karnataka and West
Bengal, have been able to maintain
these services successfully to =ome
extent, while in other States the
Chemists and Druggists were reluctant
to operate night services. The Con-
ference considered the difficulties ex-
perienced by them and felt that only
such chemists should be appointed
for running the night services whose
bonafides weie wel]l known to  the
State Drugs Control authorities. The
Conference also recommended cer-
tain incentives for running the eineR-
tia} service.
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Justification for the post of Settiement
Officer in Ganganagar Unit of Depart-
ment of Rehabllitation

5152. SHRI PANNALAL BARU-
PAL: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether only six cases u/s 9
of the D.P. (C and R) Act 1954 in
which an Officer of the rank of a
Settlement Officer can 23sume juris-
diction, were pending in the Officer
ot the Managing Officer, Ganganagar
at the end of October, 1974;

(b) whether the powers of the
Settlement Officer had been delegated
to the Managing Officer, Ganganagar
for the disposal of such cases,

e——C.

(c) whether barring the cases u/s
9 of the D.P.(C and R) Act 1954 tne
entire work in the Ganganagar Unit
pertains to the jurisdiction of a Mana-
ging Officer; and

(d) the propriety and necessity of
creating a higher post of a settlement
officer for this unit in the face of the
present economy drive?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) 9 cases under Section
@ of the Displaced Persons (Compen-
sation ang Rehabilitation) Act, 1954
and 24 other substitution cases of
non-claimant displaced persons were
pending in the office of the Managing
Officer, Srigenganagar, as on  3lst
October, 1874,

(bY Yes, Sir.

(e) and (d) The post of Settlement
Officer at Sriganganagar was recent-
1y reviewed in liew of a post of a
Managing Officer. Considering that
this Sub-Office deals with the work
involving recovery of heavy arrears
and other important work such as re-

an officer of the rank of Settlement
Offiver,

As the post of Settlement Officer
has been sanctioned in lieu of a post
of a Managing Officer, the financial
implications (Rs. 2,000 per annum)
are negligible,

Aliotment of a Petrol Pump to Depen-
dents of Ministry Personnel Killed in
Action

5153. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased to refer to the reply given
to Unstarred Question No. 8657 »nn the
9th May, 1974 regarding allotment of
a patrol pump to dependents of mili-
tary persounel killed in action and
state:

(a) whether final selection of the
dealer for setting up a dealer owned
and dealer run petrol pump has been
taken and if not, the reasons for the
delay;

(b) the names of the parties inter-
viewed for allotment of petrol pumps
in the Gurdaspur District of Punjab;
and

(c) whether Government propose
to allot the petrol pump at Naushera
Majja Singh in Gurdaspur District to
the dependenis of a Military Officers
killed in action in the 1965 Indo-Pak
conflict, who were one of the inter-
viewed parties and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) to (c). The informa-
tion is not available with the Minis-
try of Defence and iz being collected.

Commercial Tonnage of Shipping

5154. DR. K. L. RAO: Will the
Mindster of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the total commercial tonnage of
shipping now and six years ago;

(b) the tonnage owned by former
Jyanti Shipping Company six zyeam
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ago and on its merger with shipping
Corporation of India; and

(c) the tonnage required for carry-
g the Indian merchandise during a
year and how much money we are
paying to foreign shipping companies
for transport in India?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIFPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI):

(a) As on 1-3-68 Ag on 1-12-74
19.07 lakhs grt. 35.69 lakhs grt.

(b) In 1968, the tonnage owned Ly
the erstwhile Jayanti Shipping Ccm-
pany was 3.07 lakhs grt. It was
merged with the Shipping Corpora-
tion of India w.ef. 1-1-1973 and on
that date, the tonnage owned by the
Jayanti Shipping Company was 295
lakhs grt. The Shipping Corpora-
tion of India’s tonnage as on 1-12-74
is 17.05 lakhs grt

(c) It is expected that if the 5th
Plan operative tonnage target of 8.6
million grt is achieved, it is hoped
that Indian shipping should be able
{0 carry 100 p.c of imports of crude
and petroleum products and exports
of ore to Europe, 50 pc of the ex-
ports of ore to Japan and the appro-
priate share of the country’s lner
trade. Information regarding iemit-
tances by wezy of freight to foreign
countries in recent year will ba col-
lected and furnished in due course.

Fixation of Pay of C.G.IS. GDO I
and GDO I Doctors under Third Pay
Commission Recommendations

5155. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FAM-
ILY PLANNING be pleased to state:

(a) whether no decision has been
taken So far to settle the pay scales
of CGHS Doctors of the categories of
GDO 1 and GDO 1II;

(b) if so, the reawons therefor and
the time by which their grades are
Ykely to be finalised;
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(c) whether any decision has heex
taken to fix the non-Practicing allow.
ance payable to the CGHS Doctors
and if 8o, the nature thereof; and .

(d) it not, the reasons therefor and
when it would be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING (SHRI A. K M
ISHAQUE): (a) The revised pay ,
scales of varlous grades of the Central
Health Service, which includes the
existing categories of GDO I and
GDO II doctors of the Central Gov-
ernment Health Scheme, have already
been notified in the Ministry of Fin-
ance (Department of Expenditure)
Notification No. GSR 413(E), dated
the 7th Octobet, 1974 and published
in the Gazette of India Extraordinary
Part II—Section 3—Sub-Section (i),
vide Notification No. GSR 413 E)
dateg the 7t October, 1974.

(b) Does not arise.

(¢) and (d). Not yet. Government
have received representation from the
C G.H.S. Medical Officers Association
in regard tq the revised rates of Non-
Practising Allowance recommended
by the Third Pay Commission. A
decision in this behalf is expected to
be taken shortly.

Cornering Leads to Export Fiasco

5156. SHRI MADHURYYA
HALDAR:

SHRI JYOTIRMOY BOSU:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether his attention has been
drawn to a report{ published in the
Pregs on the 8th October, 1974 under
the Caption “Cornering leads to export
fiasco”; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir,
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(b) In response to an announce-
ment made by the Steel Exports As-
sociation, applications for export of
bars and rods were received. In ac-
cordance with the procedure iaid
down, SEA issved Letters of Intént in
all cases where the price was consi-
dered satisfactory. Applications tor
export licences were received in 25
cases for a quantity of 20,629 {n.anes.
The remaining applicants could not
get the foreig: buyers establish the
Letters of Credit. Some of them ex-
plaineq that prices in International
Markets went down as a result of

severe competition from other coun-
tries.

Re7 3w A weafes’ gy uwasd

5157. st ®arT |z Afetq
0T geqd AW |IR TS 4 Fa@IT A7
FIT FIA [ FAT A2y g4 K HE UL

a7 U A &7 geard fERiaHdia
3 ?

Feard T @A wATET A IR Y
(st g=dw wawr) :  qar qJE
FEATT  AET  UIW ATH(T F AU A4 AR
THl g A A S0 AT € geard Fy

-

FLH & FDUNT

Service Rules for Employees ¢f Post
Graduate Institute of Medical Sciences,
Chandigarh

5158. SHRI B. S. BHAURA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether there are no service
rules for employees of Post Graduate
Institute of Medical Sciences, Chandi-
garh;

(b) if so, the reason therefor;

(c) whether any steps are being
taken to frame service ruleg for them;
and

(d) if so, how long it will take?
3004 LS—3

66

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) to (d). There are ser-
vice rules for employees of Post-
Graduate, Graduate Institute of Medi-
cal Education and- Research, Chandi-
garh duly approved by the Central
Government. The question of revision
of the rules as a result of the recom-
mendations of the Third Pay Commis-
sion and inclusion of certain new posts
is under consideratlion of the Institute.

Auction of Houses and Plogs by
Custodian in Delh:

5159. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
SUPPLY AND REHABILITATION be
pleased to state:

(a) the number of houses and plots
auctioned by the Custodian in D-=ihi
during 1972, 1973 and upto October,
1974 separately;

(b) whether there are persons who
have deposited the money with
Custodian of Delhi but the houses or

plots have not been registered in their
names; and

(c) if so, the number of such persons
who have paid the money but regis-
tration has not been made in their
names so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The houses and plots
form part of the Compensation Pool
and are disposed of not by the Cus-
todian but by the Officers delegated
powers under the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954. A statement indicating the
number of houses and plotfs auctioned
in Delhi during 1972, 1973 and upto
October, 1974, is attached.

(b) and (c). Thére are 12 persons
who have deposited amounts with the
Regional Settlemient Commissioner but
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who have not been 1ssued transfer documents so far.
Statement
1972 1973 1974 Total
Houses Plots Houses Plots Houses Plots} Houses Plots
(1) Govt, Built
Propirnies . .. 43 2 121 .. 17 2 181
(1) Evacuee
Proparties . 10 . 2 . 2?

U.N. Mission to Japan for Diversion of
Fertilizers to India

5160. SHRI P. M. MEHTA. Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased 1o state-

(a) whether United Nations hag sent
an urgent nussion to Japan with a
request for diversion of some of its
fertilizerg to developing countries like
India which are in necd of it;

(b) whether India had made any
request to the F.A.O. also {or supply
of fertilizers; and

(c) 1if so, the lotal fertihizers India
has reccived irom Japan and otber
vountres during 1974 sepaiately?

THE MINISTER OF SUPPLY AND
REHABILI1ATION (SHRI R K
KITADITLKAR) (a) and (h) We ae
no{ aware of any mission having being
sent by U.N. to Japan. llowever, $7
million were released rom U.N. Sccie-
ta.y General Special Fund tfor the
purchase ol fertilizers und the smd
amount has been placed al the dis-
posal of F.AO. for providing India
tertilizer under their Special  Assist-
ance Scheme. It 1s reported that F.A O.
have p.aced orders ior 20,500 tonnes
of urea at a cosl of Japanesc Yen
1,01,060 per M/T ($341.42 approxi-
mately).

(¢) No such fertihizer has so far been
received from Japan and other coun-
tries during 1974.

Import of Naturad Gas from Pakistan
and Export of Iron Ore

5161. SHRI GAJADHAR MAJSIIL:
SHRI N. E. HORO:

Will the Mimster of EXTERNAL
AFFAIRS bhe pleased {o stale,

(&) whether any discussions ¢t the
Indo-Pakistan Trade talks took place
to mmport natural gas from DPalastan
and expourt Iron Ore to that country;
and

(b)Y if so0. the facts thereof?

THE DEPUTY MINISTER IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SIIR] BIPINPAIL. DAS) (o) and (b).
There was no discussion about the im-
rort of natural ga, by India from
Pakistan during the Indo-Pak trade
talks hekd 1n Dellt in November 1974.
The Pahistan side showed interest in
the import of iron ore from India in
the futurc and {his is one of the com-
modities mentioned in the Proiocol
signed on November 30, 1974.

Supply of Fertiiizers from Japan

5162 SLIRI R V SWAMINATHAN:
Wil the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(2) whether United Nations had
urged Japan to divert fertiliserg to
India;
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(b) whether Japan had agreed to
the UN move; and

(c) if g0, how much fertilizers were
supplied by Japan to India since
August, 1974 uptill now?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
{HADILKAR): (a)» and (b). Govern-
ment have no such information.

(c) Supphes from Japan are coming
ynder vontracts placed on the Japanese
<uppliers by the Departmeni of Supply.

Indo-Iranian Alumina Project in
Gujarat

5163. SHRI VEKARIA-
SHRI D. P. JADEJA-

‘Wil! the Minister of STEEL AND
MINES he vleased {o stale

(a) whether QGujarat Government
have expressed their desire to partici-
pate in the Rs. 90 crore Indo-Iraman
stumina project in that State;

(h) whether the Union Government
are not willing to accept Gujarat offer
and wanted the factory under Central
Sector; and

{e) if so. what are the reasons there.
for?

THE DEPUTY MINISTER IN TIE
VIINISTRY OF STEEL AND MINES
ISHRI SUKHDEV PRASAD): (a) A
proposal to set up an alumina plant in
Gujarat for supoly of alumina to Iran
9 under consideration. Iran is ex-
pected to make available credit o the
Government of India for financing the
entire project. Terms have yet to
he setiled after discussions with Iran.

{b) No, Sir. The stage for deciding
on the participating agencies in this
project has not yet been reached.

(c) Does not arise

Strengthening of Territorial Army

5164. SHRI B. V. NAIK: Will the
Minister of DEFENCE be plcased te
state:

(a) what steps have been taken to
strengthen the territorial Army in this
couniry;

(b) whether therc has been any
improvement in the working condi
tions of the personnel of Territorial
Army during the past three years;
and

(c) the expenditure incurred on the
Territorial Army in the past three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK)' (a) Though the Territoriai
Army has not been strengthened nu-
merically, a qualitative improvement
1n the force has been achieved by regu-
lar training

(b) There has been an improvement
in the working conditions of military
personnel with the implementation of
the recommendations of the Third Pay
Commussion. The Territorial Army
personnel, who are entitled to draw
military or civil scale of pay. which-
ever 18 higher, will also stand to
bhenetit.

(¢) Rs. 11.33,1492500

Meeting Between Indian and Czecho-

slovakian Teams to Review Working

of Joint Committee on Trade and
Technical Ceoperation

5165. SHRIMATI SAVITRI SHYAM:

SHRI CHANDRA SHEKHAR
SINGH:

will the Minmister of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether the official delegations
of India and Czechoslovakia met in
New Delhi recently to review the
working of the various Groups of the
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Joint Committee on trade and techni-
cal cooperation including electronics
and science;

(b) if so, the subjects discussed; and

(c) the outcome of the talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
Delegations of experts from India and
Czechoslovakia met in New Delhi
from November 20—28, 1974 during the
fifth meeting of the Indo-Czechoslovak
Joint Committee. Working Groups were
set up by both sides on trade ex-
changes and economic cooperation, Co-
operation in the fields of science and
technology, industry and electronics.

(b) and (c). The two sides discussed
and agreed on measures to facilitate
development of mutually advantageous
irade relations, finalisation of a two
year working programme of coopera-
tion in the field of science and techno-
logy, production collaboration and
trade exchange in the field of electro-
nics and industrial cooperation with
emphasis on fuller utilisation of Cze-
choslovak aided projects in India.

Jobs to Trained Workers by H.A.L.

5166. SHRI SAMAR MUKHERJEE:
Will the Minister of DEFENCE be
pleased lo state:

(a) whether the Government have
provided jobs to all the workers who
have been trained in Hindustan Aerc-
nautics Ltd., Kanpur; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
IJSTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) No, Sir.

(b) HAL 1irains apprentices under
the provisions of Apprentices Act.
Accorviizg to the terms of the contract
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entered into by HAL with the appren-
ilices, there is no obligation on -either
side in the matter of employmeni.
However, keeping in view availability
of vacancies and suitability of candi-
dates, some of the HAL trained ap-
prentices have been absorbed in Kan-
pur Divisionn of HAL,

Achievement of Self-Sufficiency in
Production of Artillery Pieces

5167. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased
o state:

(a) whether we have become selt-
sufficient in the matter of production
of artillery pieces of different tyves:

(b) whether some pieces are still
being imported from the USSR;

(c) if so, how long will these importg
continue; and

(d) whether any difficulty has been
experienced in the matter of supply of
barrels and other parts from the
USSR?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIX-
ISTRY OF DEFENCE (SHRI RAN
NIWAS MIRDHA): (a) Defence Pro-
duction has been steadily progressing
towards self-sufficiency in the field of
artillery. Self-sufficiency has already
been achieved in light artillery, e.g. a
mountain gun, an anti-aircraft gun and
an anti-tank gun. In the field of
medium artillery, the manufacture of
the Indian Field Gun has been estab-
lished.

(b) Yes, Sir.

(c) It is not possible to specify the
period for which imports will con-
tinue.

(d) No, Sir.
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Modification of Drugg Policy suggested
by Indian Medical Association

3168. SHRI M. KATHAMUTHU: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to 'state:

(a) whether the Indian Medical
Association has urged the Government
to modify the present drug policy; and

(b) if so, the nature thereof and
Sovernment’s response thereto?

THE DEPUT}( MINISTER IN THE
JINISTRY OF HEALTH AND FAMI-
Y PLANNING (SHRI A. K. M,
'‘SHAQUE): (a) and (b). Information
s being collected and will be lawd on
ne Table of the House.

Biological Research in Contraceptive
‘Fechnology

5169, SHRI N. E. HORO:
SHRI G. Y. KRISHNAN,

Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased {o
{ate:

(a) whether Governimment have made
ny attempi for a break through in
he fleld of coniraceptive technology
nd reproductive biology research;
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
VMINISTRY OF HEALTH AND FAMI-
.Y PLANNING (SHRI A. K M
ISHAQUE): (a) and (b). Research in
fhe field of contraceptive technology
.nd reproductive biology has been
regularly financed and encouraged by
Grovernment of India through the aegis
of three institutes i.e. Indian Council
ot Medical Research, New Delhi (ii)
Uentral Drug TResearch Institute,
Lucknow and (iii) Central Council for
Research in Indian Medicine and
Hlomoeopathy, New Delhi,

There have béen noteworthy ad-
vances in the fleld of reproductive
hbiclogy research carried out in the
-ountry. But they are still at an ex-
perimental stage’ and not yet ready
‘or large svalé adoption in the Family
Planning programme.

(a) At the Central Drug Research
Institute, Lucknow, an oral contracep-
tive cal'ed “Centchromen” has been
developed. Human trials are now being
carried out to test its safety. accept-
ablity und eflectiveness.

(b) Another device known as “Cent-
square” which can be used by the
temale has also been developed by
the Central Drug Research Institute,
Lucknow, This has et to be tried
out on ua pilot basis.

(c) At the University of Delhi, Zoo-
iogy Department, a male contraceptive
methodology has been developed by
the administration ot a chemical known
as “Cyproterone acetate”. Ii cam
produce functional sterihity in males
temporari'y.” This has proved success-
tul 1n ammals. Further trials are
going on al the National Institute of
Family Planning, New Delhi wath
W.ILO. assistance.

(d) Experiments at the Ali-India In-
stitute of Medical Sciences, New Delhi
have shown that a suitable vaccine
prepared {rom placenta of one type of
rats when given to another type of
the sume species leads to nonforma-
tion ot placenta in subsequent preg-
nancy. Based on this finding a vaccine
has been developed from human pla-
centa in the hope that the action of
this vaccine on human beings will be
similar. No trial on this vaccine has
vet been conducfed on human beings.
However, work is in progress and it is
expected that trials on human beings
will be initiated in the near future.

(e) At the Indian Institute of Science
Bangalore considerable progress has
been made in immunological approach
of fertility control. This can be used
both as a method to terminate preg-
nancy or to prevent it by inhabiting
implementation after ovulation. Ex-
periments are going on in primates.

(fy A new technique of reanasto-
mosis of wvas in men undergoir
vasectomy has Lee develored.
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(g) At the Institute for Research in
Reproduction, Bombay, a pregnancy
kit for detection of pregnancy has been
developed which will help early detec-
fion of pregnancy.

(h) Research is encouraged even in
respect of Ayurvedic and Homoeopathy
drugs. Financial assistance has been
provided by the Departmeni of Family
Planning 1o the Central Council for
Research in  Indian Medicine and
Homoeopathy to carry out research in
this regard. The Council has studied
two drugs “Vidhanga” and “Japuku-
sum” pharmacologically. The anti-
fertility factors of both these drugs
have been isolated and intensive stu-
dies have been undertaken. Studies
are also being conducted at the Banu-
ras University on certain anfi-fertility
homoeopathic drugs.

Amendment of Beedi and Cigar Act,
1966

5170. SHRI M. S. PURTY:

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of LABOUR be
pleased {o state:

(a) whether Government propose o
bring forward legislation to amend thr
Beedi and Cigar Act of 1966 in order
to put an end to the contract system
and child labour in the Beedi industiy;

{b) if so, when; and

(¢) whether there is any proposai
under Government’s consideration to
constitute a welfare fund for beedi
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) No. The Beedi
and Cigar Workers (Conditions of
Employment) Act, 1866 already regu-
lates the contract system and prohibits
the employment of children below the
age of 14 years.

+(b) Does not arise.
(c) You,
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Proposal for Regional Passport Ofice
at Bangalore

5171. SHRI K. MALLANNA.!

SHRI C. K. JAFFER
SHARIEF:

Will the Mimster of EXTERNAL
AFFAIRS bhe pleased to state:

(a) the number of persons who hav¢
applied for grant of Indian/Interna
tional passports during the last thre.
yvears {rom Karnataka State;

(b) whether Government have any
proposal to open a Regiozal Passpurt
Office at Bangalore; and

(¢) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SIIR1 BIPINPAL DAS). (a) The num-
ber of applications for grant ot pass-
ports received trom Karnataka State
during the last threc calendar years
Is 48 follows:

1971 . . . . 1,466

1972 . . . . 4.753

1973 . . . . 6,198
Toia, 15417

(b) and (¢). A proposal of the Mysore
Chamber of Commerce and Industry
to open a Passport Issuing Office al
Bangalore was forwarded by the Gov-
ernment of Karnataka with a recom-
mendation. This was examined care-
fully, taking into account the volume
of work in relation to the costs of
maintaining an office and it was found
that the volume of work did not justify
the opening of a separate office al
Bangalore at the present time. The
proposal is kept under constant re-
view with a view to considering it as
and when the increase in the volume
of work justifies it.
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Workers Iaig off due to Power Crisis
ang other reasons

5172, SHRI SOMNATH
CHATTERJIL:

SHRI JYOTIRMOY BOSU:

Will the Minisier ot LABOUR be
pleased to state

(a) the number of workers laid of
und retrenched, State-wise, due to
power shortage, lock-outs, scarcity of
raw materials and other reasons in the
country, during the past two yeavs;
and

(b) the steps taken to provide relief
to such workers?

T'tIE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAI.-
GOVIND VERMA) (a) and (b). Intor-
mation 1+ he ne collected »nd will be
laid on the Table o! the House after
1 15 received

Amount spent on drugs by Govern-
ment stores

5173 SHRI BIREN DUTTA: Will the
Mister of HEALTH AND FAMILY
PLANNING he peasced to staler

(a) whether Government aie aware
that the amount spent on drugs by
five Government stores in Bombay,
Calcutta, Gauhati, Hyderabad and
Karnal js about Rs. 10 crores cvery
year and of this, orderg amounting
to about Rs. 8 crores go to foreign
companies, and

(b) if so, the names of the drugs
mostly purchased from the foreign
companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M
ISHAQUE): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Inferior Qualily of Coal supplieg to
Public Sector Steel Plants

5174. SHRI N K. SANGHI:
SHRI S. R. DAMANI:

Will the Mimite: of STEEL AND
MINES be pleased to state

(a) whether public sector stueel
plants are being supplied coal by
B.C.CL. which 1s of an inferior
quality, contanung 19 to 21 per cwul
ash;

(b) whether continued use of this
inferior type of coal is bound to affect
the blast furnaces and coke ovens of
the steel plants and

(c) if so, whether the Ministiy has
tried to find out the reasons for accep.
tance of inferior type of coal h;” the
steel plants and the steps being jaken
to ensure that the quality is improved?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (#) No
Sir

() and (¢) Do not anse

Manufacture of Mirage Type Bombers
in Pakistan

5175 SHRI B R. SHUKLA: Will the
Miunister of DEFENCE he pleased 1o
state:

(a) whether Government are awaie

’ of the fact that the Government uif

China 1s going to set up a factory to
manufacture Mirage tvpe of bombeis
in Pakistan;

(b) whether Pakistan is taking steps
o procure bombers of various types
from France and Saudi Arabia; and

(¢) if so, the reaction of the Gov-
ernment of India?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Gov-
ernment have no such information.



79 ¥YIRELETE ATLNWETE

(b) Pakistan has been procuung
Mirage type o! aircraft from France.
Government have no information
about the procurement by Pakistan of
arcraft from Saudi Arabia.

(c) All factors affecting our seru-
rity environment are taken into con-
sideration while planning our Defence
measures,

Appointments in IISCO, Burnpur

5176. SHRI INDRAJIT GUPTA: Will
Minister of S1EEL AND MINES tLe
pleased 1o state:

(a) whether any new appointments
have been made to the posts of Chair-
man, Executive Director, General
Manager, Works Manager, ete. of ihe
Indian Iron and Stee] Company, Burn-
pur; %t

(b) if so, the names and qualifica-
tions of those appointed; and

(c) whether they include any per-
son or persons who helg executive
posts prior to the company’s take-over
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHIIEV PRASAD): (a) to
(¢). A Board of Management [or the
Company has been constituted accord-
ing to the provisions of an amendment
to the Indian Iron and Stee]l Company
(Taking Over of Management) Act,
1972, made recently. The amended
Act provides for appointment by the
Central Government of a Chairman of
the Board of Management and an
Administrator in the Company. Shri
H. Bhaya, Chairman, Hindustan Steel
Limited, has been appointed as Chair-
man of the Board of Management of
the Company and also Administrator
in addition to his existing duties w-ith
effect from the 5th August, 1974,

There is no post of Executive Direc.
tor in the Company.

Shri Saurin Chatterji has recently
been appointed as General Manager of
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the Burnpur Steel Plant of the Cnm-
pany. Shri P R. Merh formerly
Assistant Gereral Manager in the
Burnpur plant has been appointed as
Works Manager Shri P. Pyjart 'has
been appointed as Works Manager in
the Kulti umt of the Company.
Sarvshri Saunir Chatter)i and IMerh
have over twenty years service in the
Company. Shri Pujar1 has also long
cxperience of ithe Steel Industry.

Increase in Fares by Mogul Lines
on Bombay-Konkan-Goa Route

5177, SHRI 8. R. DAMANI:

SHRIMATI PRAVATHI
KRISHNAN:

Wil the Mimister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Konkan Parishad
has made repiesentations to hmm
against the fantastic increase in pas-
senger fares effected by Moghul Lines

during the year on the Bombay-Kon-
kan-Goa route-

(b) il so. the contents thereof;

(¢} whether there ha:z been no
increase in the fares of other coastal
services operated by the Shipping
Corporation of India; and

(d) it so, the justifiestion for the
high increase made by the Moghul
Lines?

THE MINISTER OF STATE IN THR
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b). The Konkan Parishad
have given a representation mention-
1ng, inter alia, that increase in passen-
ger fares on the Konkan Coastat
Service would be unbearable for the
poorer section of the community whe
mainly use this Service and also that
if the Mogul Line Limited is ineurring
losses the Government should extend
financial assistence to it. The Pami-
shad have also stated that faster smd
newer vessels should be deployed and
appropriate port facilities also pro-
vided.
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(¢) There has been
increase in fares,

no recent

(d) The passtnger service was taken
over by Government in Novamber
1878 from M/s. Chowgule Steamship
Co, Ltd. and entrusted to the RMogul
Line Limited fo: operating it on *no
profit no loss” basis. The service re-
sulted in a substantial net loss to the
Mogul Line Limited during 1973-T4
and such loss was expected to continue
during the subsequent periods also.
Ag the service has to be run on 3 “ro
profit no loss” basis and as the Com-
pany's other main services viv.,, the
Haz pilgrim traffic and the coastal
{rading operations are not profitable,
the fares had necessarily to be
increased to make the service viable.

Defence Personnel killed in Border
¥ncounters with Pakistan and
China

5178. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of DE-
FENCE be picased to state:

(a) whether any Jawan or Defence
personnel have been killed or injured
in encounter or attack in Pakistan-
Indian border after Simla Agreement;

(b) if so, the facts thereof;

(c) whether any Defence Personnel
was killed or injured in Indo-China
border after January 1973; and

{d) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Between 2nd July 1972, when the
Simla Agreement was signed, and 12th
Dec. 1874, 9 Army personnel lost their
Jives and 33 Army personnel were
injured as a result of Pakistan border
violations.

(&) No, Sir

(d) Does not arlee.
rd

Cancellation of D.T.C. Buses from
Udyog Bhawan to Krishna Nagar,
Delhi

5179. KUMARI KAMLA KUMARI:
Will the Minster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether few special DTC buses
from Udyog Bhawan to Krishna Nagar
Delhi-51 and vice versa have been
cancelled and rest are proposed io be
cancelled;

(b) whether these buses are never
given in time; and

(c) if so, the reasens therefor?

THE MINISTER OF STATE N 'HR
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) No, Sir. There are threc svecial
trips on toute No. 20 from khrishna
Nagar to Udyog Bhavan and these are
operating at 8.40, 9.20 and 9.4) amMm,
Two trips a1 also operated in the
reverse direction from Udyog Bhavan
to Krishna Nagar at 17.30 and 13.10
hours.

(b) and (c¢). Every possible effort
is made by DTC to render these
special trips. However, on account of
late outshedding of buses, the special
irips are not somectimes operated
according to the schedule, The r1esi-
dents of Krishnu Nagar are served by
buses on twelve other routes including
Sugam Seva service on route No. 520.
Some of thesc services operate ujto
Central Secretariat/Udyog Bhavan
and the residents can avail themselves
of these services whenever a scheduled
trip on route No. 20 is missed.

Construction of Housex for Plantatiom
Workers

5180, SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of
LABOUR be pleased to state:

(a) whether Government have
suggested that the State Goverm-
ments should undertake the construc-
tion of houses for planfation workems
and recover the cost from plantation
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owners, i the event of the latter s
failure to discharge therr statutory
responsibility, and

(b) if s0, the time by which the
suggestion 18 going to be implemen-
ted?

THE DEPUTY MINISTER TN 1HE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) No Bow.
ever, such a proposal 1s under exami-
nation

(b) Does not aimne

Spirally-welded Pipe Plant

5181 SHRI D B CHANDRA
GOWDA Will the Minwster of STEEL
AND MINES be pleased to state

(a) whethen Government proposc
to set up a spirally-welded pipe plant
to manufacture steel pipes, used for
transportation of oil, gas and water,

(b) 1f so the estimated cost and
capacity of the plant, and

(¢) the count1iy from which the
equipment would be rmported?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) Yes
Su

(b) The estimated cost of the p10~
ject 1s Rs 153 crores 'The cdpauty
of the pioposea plant will be 55,000
tonnes per yecar of sprrally welded
Fipes in the diameter 1ange of i4” to
80” and wall thickness upto 10 mm

(c) The ovdes for the jupply of
plant and egquipment to be imported
has been plsced on a West German
firm

Fuli Safety of Workerg and Trade
Union Leaders

5182 SHRI MOHAMMAD ISMAIL
Will the Minister of LABOUR be
be pleased to state,

(a) wiwether Government are aware
about the decision adopted n ‘the
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meeting of the West Bengal State
Labour Advisory Board held on the
19th Octlober, 1874 that the physical
attacks on workers and trade umon
leadeis should be immediately stop-
ped and no workers should be phys:-
cally prevented from reporting foi
duties m their respective working
plices and full safety and wecurity of
tiade union leaders and wotkeis
<41ould he assured; ang

(b) 1if so, the steps takep 1o i1mple
ment that decision?

THE DEPUTY MINISTER N TLIF
MINISTRY OI LABOUR (SHRI
TALGOVIND VERMA) (a) and (D)
The matter fulls 1n the State :‘pncie
The report received {1om the Govern-
ment ¢t West Bengal 1s reproduced
below —

‘Consensu  arryved ai  Labour
Minister « mecting on Oclober 19
1974 with leaders of trade muons
represented on Stale Labour Ad-
visory Board 15 yeproduced below —

1 This meeting unammously cor-
demns the attacks on tworkers
and trade umon leaders and
cantute of trade umons hv
force,

2 The workers who have been
sertved with divmissal o1
texmir ation notice bv then
employers for forced absen-
teersr. due to reasons heyond
theur control should +etam
then lien on services and
should be 1emnstated in thewr
respective jobs and the ord¢rs
of termination and dismcsal
if eny, should be rescinded,

3 The offices of umons which
have been forcibly >ceapsed
should be 1mmediately vacat-
ed and the representatives of
the former umons should be
allowed to function fiomr
those union offices,

4 Physical attack on workers and
trade umon leaders should be
immediately stopped and no
worker ghould be physically
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prevented from reporting for
duty in their respective work-
places. All concerned should
assure full wsatety und sceu-
1ty to trade union laders
and workers.

Implemer.tation of Hlem No. 4 of
the consensus eproduced
above. ..1s largely a responsi-
bility of trade union workers
themselves. State Govein-
ment Law and Order Auiho-
rities glways take appropriate
steps for safety and secunity
af tiade unon leaders wnd
worke: » just as they do b the
case o all other mhabitants
of the State.”

Regearch on Toxicity of Fungus by
Patel Chest Institute of Delhi

5183. SHRI B K DASCHOW-
DHURY: Will the Mimmster of
HEALTH AN FAMILY PLANNING
be pleased to state:

(a) whether the Patel Chest Insti-
tute, Delhi is doing research on the
toxicity of a fungus called Aspergillus
flavus and 1ts potential m binlagical
and germ warfare;

(b) whuiether the Institute is receiv-
g grants from the United States
Agriculture Department for the pur-
pose; and

(c) whether research reportis are
regularly being sent to the Uniled
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K M.
ISHAQUE): (a) The Vallabhbha
Patel Chest Institute, Delhi is iloing
research on the toxicity of a fungus
called Aspergillu; flavus which affects
agricultural products like bajra and
ragi ete. This has no evident poten-
tial in biological and germ warfare,

(b) and (c). The grants for the
project are received by the Institute

through the Ministry of Agriculture
and reports are sent to that Ministry
us well as to the United States De-
partment of Agriculture.

New Mangalore Harbour for Export of
Iron Ore to Iran and other Countries

5184. SHRI P. R. SHENOY' Will the
Minister of SHIPPING AND TRANS-
PORT be pleused to state:

(a) whether therc is any proposal
to deepen the New Mangalore Harbour
1in order to export the iron ore from
Kudremukh to Iran and other cour.-
tnes 1 the form of pallet feel: and

(h) if so, the salient features of the
proposal?

THE MINISTER OF STATE N T:1E
MINISTRY OF SHIPPING .AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) Firther deepeming of Port
of New Mangulore depends upon a
decision to exploit the Kudremukh
Oic

(b) Does nut arise

medica) facilities for Haj Pilgrims

5185. SHRI C. K. JAFFER SHARIEF:
Will the Mimister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that medical facilities provided by
India at the time of the Haj pilgrim-
age during Haj season in Saudi Arabia
are not satisfactory; and

(b) if so, the steps Government
propose to {lake in this regard 1o
mprove the 'medica] facilities for the
India, pilgrims visiting Mecca, Medina
and Minah at the time of Haj pil-
grimage?

THE DEPUTY MINISTER IN "HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No.
Sir.

(b) Governmeni seeks to ensure
continuance of adequate medical faci-
lities for our Haj pilgrims.
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Mouse Committee suppor to US (@) afk g, o ¥y ¥ WWA &
Ml Base Diego G R y
tary o arola wqrT & ard & vk Froby firar mar 3,
o

5186 SHRI RAJDEO SINGH Wwill
the Minister ot EXTERNAL AFFAIRS .
be pleased tu state ) (W) FzaE7 A ﬁﬁz‘ﬂ'ﬂ'ﬁ L1
frag frar & ¢
(a) whether Goveinment aie aware
that a House Committee has justified

the US Admnstrations move 1o warern wYC qfvare fea sivremg

construct a 'mihitary base on the . .
Indian Ocean Island of Diego Gercia ¥ 39 Aot (ot g0 &0 g0 gag) ¢

on the ground that India's nuclear (%) warea ug afrare fafoe waaw
test constitutes a <erious development, ¥ mfla  ‘amifes Eﬁﬁﬂﬂﬁﬁﬁ
and -
# gAY wtvluay 1 wfes gedw
(b) whethe,  Goveinment have NAQUTT FEMT 7 1 a9 AS
taken any steps to ntimate the US #

Administiation of Indias 1eaction 1n
s r1egard?

(&) w17 (7) 7 s97 T IS

THE DEPUTY MINISTER IN 1HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) and (b)
The Government has seen the Repoit wreiw & eonfadr av w
©of the House Appropnation Com-
mittee which mter alia makes critical
comments ¢ India < peaceful nucle 5188. »ft wewsT 47 ‘ﬁ' st
experrment The 1eport 1eflects the
views of the Committee and should Sq'h- q4Y 4% AT ¥ FIUFA 5
not be taken t. represent the position
of the US Admmistration Ffforts () Tnandw ¥ 3 wreoplgar &Y

are bemng m.ae continuously by the -
Indian Embcssy to project the cmrect waay frAdY @ o WrE ¥ ¥ I o

picture to th members ot the US g oA

Congress and Admini.tration
(') 34 a7 fpadr ginrier @§

Trawky 7
nifrarifas, waifee wiv gaeh
whwfieit & fafeear o sty g st gatw dwrma & oes
(sh We Fmrewnh) :
5137 SR VRIS WA : wa¥ (%) wradw a7t eandraar ¥ a
wreer Wit afeare frdtomr Wl 7 39 ¥w ¥ ot vt 25, W 1971 ®
aar & Y gy F9 f QUATE WY I ¥, IAET KA

(%) T T T A, 1972 W ITH W Q1 vAY
wdten, RS T - e ;g;‘?{?ma w
fady et ufew wrefi  sTaaT
qe ¥ £% ¥ e o o e g, (@) s 2 3zar
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Setting up of a Factory of Indian
Drugs and Pharmaceutical Litited
in West Bengal

518, SHRI DINEN BHATTA-
CHARYYA: Wil the Minister of
HEALTH AND FAMILY PLANNING
be pleaged to state:

(a) whether the Governmeny are
considering to set-up Indian Drugs
and Pharmaceutical Lamited factory
in West Bengal; and

(b) if so, when and the fact, there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHR] A
K. M ISHAQUE): (a) and (M
Durmg the Fifth Plan petod
Indian Drug and Pharmaceu'ical
Limited proposcs to set up only two
new plants, viz. (i) Nicolinanude
plant with « cepacity of 300 tonne
per annum at an estimated tost of
Rs 838 lakhs; and (1) Formulation
umit at an estimated cost of Ws. K70
lakhs. Wheteas 1t has already Leen
decided to Jocate the Nicotinamide
plant 1n Bihar State, the location of
Formulation umt has not so far leen
decided. State Governments of West
Bengal, Kerala and Maharashtra Lave
approached the Mimistry of Petroleum
and Chemicals to locate one of
FD.PL, new units in theit Statce.

WY TEATN HUWE & WX N Ww
TETRA
5190. st o Wiwd
N g wr i
FATYETA Wt @rH g T 7977 #)
&7 w35 5
(%) ®&T WIFEIT FT AW 7
fyavat, 1974 %) GRTIT-9R & wwTing
oo ¥ WY N} faarar v g e A
SETy GUAY F it F oF va-qF werhirer
firay wrlr; Wiz
(w) afrgr, a\ ¢o oven § A
Iy wiy fafeer A ac wreT Nt v
wfufer § ?

e ol ww W g
(o gedw waw) : (%) N an

(@) FEvsary fawAdra T H50 7
F T fqaT wTF AT 4 2o qera
ot wfmeifer wmarr P mc H - Sq@
g & v 2 | Tak wiAfve s
€ FTEY AGTTHAT AT FT TATR | o7
fam 32va 172 FF amaeas Rl wat
fasieft aar =g 737 &7 37f07 &7 4004
" 7&@% gy afa g AT wE awar A7
T AR I R S qar T
TN F Ta {gad wid, FanT & M7 R
sarT 1 fafagie A wm o 2w
T oA 7 vy g1 wqi =8 fqmr 9z
T@q -7 grfaa w74 w1 fane ah

EA)

Laboratories for checking Drugs Adul-
teration in the Country

5191 SHRI AJIT KUMAR SALMA:
Wil the Munnster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) the total number of laboratories
Lo detect adulleration in drugs all over
the country;

(b) the number of persons working
in those laboratories;

(c) whether Government are going
te set up new laboratories; and

(d) 1if so, the number thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANKING (SHRI A. K. M.
ISHAQUE): (a) and (b). Information
is being collected and will be lad on
the Table of the Sabha when received,

(¢c) and (d) Under the Fifth Five
Year Plan the Governmeni propose
to give financial assistance to the
States to esteblish new laboratories
for testing food and drugs and for
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strengthening the existing labora-
tories, A provision of Rs. 4.25 crores
has been made in the Plan for this
purpose. The details of the Scheme
are yet to be finalised.

Popularization of Family Planning in
Dethi

£192. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state.

(a) whether Family Planning has
become populay in Delhi;

(b) if so, the reasons therefor;

(c) the total amount spent in Delh:
«on various schemes of Family Plan-
ning; and

(d) whether the Government will
ask other States to adopt methods of
Delhi tor popularising family plan-
nng?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PL.NNING (SHRI A K M
ISHAQUE): («) Yes

(b) Socio-economic factors 1n a
metropolitan city like Delhl the eis-
tence of a large number ol fixad -
come earners of middle and upper
middle clusse., relatively higher rute
of hiteracy, existence of diverse ente:-
tuinment centres, comparatively eas’er
accegs to services are some of the
factors leading to higher acceptance
ul Family Planning.

(¢) The total amount spent in Delhi
on various Sschemes vt Famly Plan-
ning during the Fourth Plan Period
(1969-70 to 1973-74) 1s Rs. 143,57
lakhs.

(d) Conditions vary from: State to
State and the motivational strategy
hag to sult the Jocal conditions.
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Fxetution of Bond for Serving the
Government after Completion of
MB.BS. and Internship

5183. SHRI K S. CHAVDA: Wwill
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state-

(a) whether MBBS. students are
1cquired to execute a bong that they
would serve Government for two
years after completion of M.B.B.S, and
internship;

(b) if so, how 'many candidatcs, be-
longing to Scheduled Castes/Tribed
aualified for M.B.B.S. and internship
lust year and how many of them have
been offered appointment in terms of
the said agreement (Bond) and the
Teasong for the time-lag between their
completing internship after passing
M.BBS. and the receipt of offer for
appointment;

(c) whether residential accommoda-
tion in Government hostel @ Ahmeda-
bad has not been given to many sche-
duled caste doctors appointed recent-
ly, although vacant accommodation 1s
aveilable in the hostel; angd

(d) the reasons for denial gof this
iacility to newly appumted doctors
belonging to the Scheduleg Castes?

THE DEPUTY MINISTER IN '(HE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K. M
ISHAQUE): (a) A suggestion for tuk-
mg a bond from all,the students at
the time or admission to medical
college; for serving at least for two
years in the rural areas was made by
the Government of India to all the
State Governments in Apnl, 1972
Some of the States/Union Territoiies
have already accepted this suggestion.

So far as admissions against Gov-
ernment of Indla reserved seaty are
concerned, therc is a condition in the
nomination letter that all the candi-
dates will have to serve the Govern.
ment, Central or State, after having
fully qualified for M.B.B.S., coprse,
if called upon to do so.
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(b) to (d). The information is
being collected and will be laid on the
Table of the Sazbha in due course.

Peposit of EPF. by owners of Sick
and Closed Tea Gardens

5194. SHRI TUNA ORAON: Will
<he Minister of LABOUR be pleased
to state:

(a) whether the ownerg of sick and
< losed tea gardens have deposited the
Employees Provident Fund of workers
with Government; and

(b) if not, the steps Governmen.
cantemplated {o realise the Employees
Provident Fund dues from the default-
mg owners of those tea gardens?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and {b)., The
Employees’ Provident Fund vests 1mn
and is administered by the Central
Board of Trustees, a Stalutory Orga-
nisation, corstitution under the Emp-
loyees' Provident Funds and Family
Pension Fund Act, 1952, The Prow:
dent Fund accumulations of the emp-
loyees under the Act and the Scheme
framed thereunder are not deposited
with the Governmeni{ bui with the
Employees’ Provident Funds Organi-
sation, The Cential Provident Fund
Commission has reported that the re-
riuisite information  sought in  the
question 1s not readily available. It
1v being collected and wil] be laid on
the Table of the Sabha in due course.

Demang for taking over Norih
Lakhimpur-Kamalabari Road as
National Highway

5195. SHRI BISWANARAYAN SHA-
STRI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether there is 4 demang from
Government and the people of Assam
for teking over North Lakhimpur-
Kamalabari road as National Highway

with two permanent bridges over the
river Khaboli and Sabansiri;

(b) if so, whether Government pre-
pose to take over the gaid road; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): (a) to (c). The proposals
received from the Government of
Assam or new additions to the exist-
ing Nationu) Highway System in  the
Fifth Plan include the road from
North Lakhimpur to Kamalabari. This
road does cross the rivers Subansari
and Khabali. No final decision about
new additions to be made to the exist-
ing Natiohal Highway System during
the 5th Plan period has yet been
taken. It is, therefore, not possible to
indicate at thic stage the position
about any road or roads in any parti-
cular State, including Assam, which
would be taken over as a new Nation~
al Highway during the current Plan
period.

Alloiment of Vehicles on Time barred
sanctions to ex-servicemen

5196. SHR1 MAHADEEPAK SINGH
SHAKYA: Will the Minister of DE-
FENCE be pleased to state:

(a) Whether some  ex-servicemen
were given vehicles on  time-barred
canctions und good mercury vehicles
were allotted by cancelling the jnferior
vchicles selected by them earlier; and

(b) if so, the action tuken against
the guilly person,?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) No vehicle has
been allotied to any Ex-serviceman on
a time-barrcd sanction. If an Ex-ser-
viceman fails to take delivery of a
vehicle sllotted to him from the surp-
lus Defence stocks, within the time-
limit specified in “he relense order,
he can apply for an extension of the
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fime-limit. When such extension is
¢ranted, he can select 3 vehicle of the
same type in lieu of the one selected
by him earlier.

(b) Does not arise.

Change iy Traffic patterpy in the
Country

5197. SERIMATI PREMALLABAI
CHAVAN::- Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government have any
plans to change over the traiffic pat-
tern in India from left hand side to
wight hand side of the road in the
near future.

(b) if so, whethey any study has
been undertaken to determine the fea-
sibility and expenditure involved; and

(c) whether Government are awarc
that India is among the very few ccun-
tries that still follow left hand drive?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) There iz no such proposa] before
Governmeni at present.

(b) Does not arise.

(c) Yes.

HISL Policy in pegarq to autonomy to
Steel Planis

5188. SHRI CHANDRA SHAILANI:
Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether Government have re-
vised their policy of giving autonomv
to the Steel! Plants;

(b) whether the Hindustan Stec!
Limited Head Office will continue tc
function despite the fact that all its
functions have been taken over by
SAIT: and
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(c) how much econamy will be
effected by abolishing HSL Head
Office?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Ne.
Sir,

(b) and (c¢). The question of re-
structuring Hindustan Steel Limited in
the context of the establishment of
Steel Authority of India is presently
under exanvination by Government

Eradication of Rabies from the Country

5199. SHRI M. RAM GOPAL
REDDY: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased %o state:

(a) whether his atltention has bee::
¢rawn to the statement of the D.G.H.S
regarding eradication of rabies fron:
the country within three months; and

(b) if so, the reaction of Govern-
mment thereon?

THE DEFUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. ML
ISHAQUE): (a) and (b). The Direc-
tor General of Health Services had
stated that rabies could be eradicated
from ‘he country if he had the authori-
ty to catch all the stray dogs and des-
troy them and to register all pet dogs
and compulsorily immunize them. The
State Governments and local bodies
are advised from +“ime to time to
take action on the above lines.

Achievement of Steej Production dur-
‘ ing 1973 and 1974

5200. DR. K. L. RAO: Will the Mi-
nister of STEEL AND MINES he
pleased to state:

(a) the actual achievement of ste€l
groduction per year now i.e., 1973 and
1974;

(b) the demand of steel estimated
for the next ten years;
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(c) the cost of imported steel per
tonne and the cost of indigenously
manufactured steel; and

(d) how is the gap between require-
ment and available quantity going to
be made up?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
production of saleable steel from the
integrated stecl plants (Bhilai, Durga-
pur, Rourkela, TISCO and IISCO) in
the calendar year 1973 was 4.552
million tonnes and during the period,
January—November, 1974, 4.260 mil-
lion tonnes.

(b) The gemand for finisheq mild
steel in the last year of the Fifth Five
Year Plan (1.e., 1978-79) has been
estimated at 10.591 million tonnes and
in the last year of the Sixth Plan (ie,,
1983-84) ut 17.185 million tonnes.

(c) The landed cost of 1mported
steel on the aveiage 1s about Rs. 5,000
per tonne. The average selling price
of domestic steel 1s about Rs. 1,800
per tonne.

(d) The gap between demand and
availability is proposed to be met
through expansion of existing plants
and setting up of new plants and from
production from eclectric arc furnace
units, The graft Fifth Plan envisages
near self-sufficiency with regard to
mild stee]l by the end of the Plan.
‘There may, however, be surpluses in
certain categories which would have
to be exported and deficits in certain
other categories which would have to
be met through imports.

Price of Phosphate Fertilizers

5201, SHRI PRABODH CHANDRA:
SHRI R. S. PANDEY:

Wil] the Minister of SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether Government have urg-
ed USA to reduce price of Phosphate
fertilizer; and

3004 LS—4

(b) if so, the response of that
country?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). There
are no purchase or sale of fertilizers
from US.A. on Government to Gov«
ernment basis. Fertilizers are purchas-
ed from suppliers in US A. on com.
mercial basis through tender or nego-
tiations at the best possible prices ob-
taining on availability of material,
current prices and the delivery period.

Representation from Indian Medical
Association for changing the Indian
Drug Contro] Act

5202. SHRI SAMAR GUHA: Will
the Miniser of HEALTH AND FALI-
1.,Y PLANNING be pleased to state:
(a) whether Indian Medical Asso-
c:ation made many representations for
changing the provisions of nhdian
Drug Control Act and the Rules;

(b) if so, facts thereof including the
suggestion made therein;

(c) whether the present system ot
1ouing drug licences by a  district
CMO. and inspection by a sub-divi-
sional heuslth officer is found to be too
mnadequate to enforce the provisions
of the Act and Rules concerning drug
control measures;

(d) whether provisions for ithe sale
of drugs under schedules E, H and L,
as require prescriptions by registered
doctors and sale by issuing memos by
drug shops, are frequently violated:

(e) whether for such lapses drugs
l’ke Mandrax and Hyplogyn are now
frequently used by youngmen for
undesirable purposes; and

(f) if so, facts thereabout and whe-
ther Government will take steps for
revision of the provisions and neces-
sary rules econcerning Indian Drugs
Control Act?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K. M,
ISHAQUE): (a) and (b). The Indian
Medical Association has not approach-
ed the Ministry of Health and Family
Planning directly for changing ‘he
provision of Drugs and Cosmetics Act
and Rules. They have, however,
passed certain resolutions containing
their comments on the report of the
Task Force (Planning Commission) on
Drugs and Pharmaceuticals and replies
to questionnaire issued by the Com-
miitee on Drugs and Pharmaceuticals
Industry (Ministry of Petroleum and
Chemicals) making following sugges-
tions for effective enforcement of the
Drugs and Cosmetics Act and Rules:

1. Drugs should be made available
on the prescriptions of quali-
fied registered medica] practi-
tionerr who are registered
under the Indian Medical
Council Act and the practice
of medicines by all and
sundry by which drugs can
be had from dealers should
be banned.

2. Strict vigilance on production
and immediate prosecutions
for marketing spurious and
adulterated drugs should be
done.

8. The provisions of the Drugs and
Cosmetics Rules should be so
modified that drug efficacy is
included along with the grug
toxicity while considering
proposals for marketing of
drugs.

4. For manufacture of new
drugs when licensed, <he in-
stallation should be completed
within a reasonable period and
renewal of licence should be
done after a thorough inspec-
tion.

(¢) The system of issuing drugs li-
cences by District Chiet Medical Offi-
cer is not quite satisfactory. States
like Maharashtra, Mysore, Gujarat,
Kerala and Delhi where sale licences
are being issued by the State Drugs
Controllers and inspection carried out
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by the Drugs Inspectors, the level of
enforcement at the sale level is con-
siderably better.

(d) Provision in the Drugs and
Cosmetics Rules requiring the sale
of drugs includeg ‘n Schedule H and
L to be sold against prescription 1ssu-
ed by Registered Medical Practitioners
1s by and large complied with, How-
ever, cases of Chemists not complying
with the provisions have come to no-
tice during nspections.

(e) Cases of sale of drugs like Man~
drax and Hyptozyn without prescrip-
tion of Registereq Medical Practition-
ers have come to notice in some States.

() Under the preseat provisions of
Drugs and Cosmetics Rules, drugs in-
cluded in Schedule H and L which mn-
cludes Barbiturates, Narcotics, Tran-
quilizers, Potent Hormonses, etc. can be
sold 1n retail against the prescription
of Regisiered Medical Praclitioners.
retail chemist selling these prescrip-
tion drugs i1s required to maintain
detailed records of each transaction
in a register which is open to inspec-
tion by the Drugs Inspectors. Follow-
ing reports regarding the mis-~
use of Psychotropic drugs by the
student community, the question of
tightening the provisions of the Drugs
and Cosmetics Rules for exercising
more effective control over the sale
of these drugs was considered. A com-
muttee which consists of Central and
States Drugs Controllers hag gone into
the subject in considerable detail and
submitted a report suggesting major
changes in the Drugs and Cosmetics
Rules. The suggestions made by this
Committee would be considered by the
Drugs Technical Advisory Board at its
r;ngeqeting to be held on 27th December,

4,

Proposal to provids Cheaper Drugy io
People

5203. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 10
state:

(a) whether there is any proposal
under consideration of Government to
initiate certain projects by which



101 Written Answers AGRAHAYANA 28, 1896 (SAKA) Wriften Answers 102

cheaper drugs will be available to
people; and

(b) it so, broad features thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) Yes,

(b) A scheme for production of
essential and life saving drugs and
most commonly used house-hold reme-
dies on a mass scale at cheap prices,
is under consideration of the Ministry
of Health and Family Planning.
Under this Scheme, a list of about 100
essential drugs drawn up by the Minis-
try would be considered for manufac-
ture and supply to the masses through
the Primary Health Centres end sub-
Centres which are the maimr agencies

to provide medical relief in Rural
Areas.
Under the Minimum Needs Pro-

gramme in the Fifth Plan, the provi-
sion for drugs has been increased to
Rs, 12,000 at the level of the Primary
Health Centres and Rs, 2,000 at the
level of the sub-Centres. The Minis-
try of Petroleum and Chemicalg are
also taking measures to ensure ade-
quate production of bulk drugs which
would be requiured for implementing
this scheme.

Export of Iron Ore from Kudremukh
to Iran

5204. SHRI P, R. SHENOY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether negotiations have taken
place between India and Iran tp ex-
port iron ore from Xudremukh to
Iran;

(b) whether these negotiations have
ended in a specific agreement; and

(¢) if so, the sallent features of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

.(SHRI

SUKHDEV PRASAD): (a)
Yes, Sir.

(b) Negotiations are still continuing,
and a final agreement is yet to be
concluded, ,

(c) Does not arise.

Settlement o7 issues regarding Enemy
Property between India and
Bangladesh

5205. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to gtate:

(a) whether the issues of enemy
properties involving Irdia and Bangla-
desh have been taken up with Bangla-
desh for settlement in a friendly way;

(b) if so, facts thereof;

(¢) it not, when this metier will be
taken up with Bang'adesh for settle-
ment in accordance with a spirit of
mutual accord;

(d) whether the matter has been
raised in any Indo-Pangladesh talks,
and

(e) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No, Sir.

(b) Does not arise.

(c) The Bangladesh Government is
presently preoccupied with problems
of reconstruction, The question of
properties can be taken up at a more
appropriate time.

(d) No, Sir.
(e) Does not arise,

Second meeting of Indo-Soviet
Commission

5208, SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleaseq to state:

(a) whether during the second
meeting of the Indo-Soviet Commis-
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sion any decision was taken to save
‘core sector of the Fifth Plan’; and

(b) if so, other
therein?

decisions taken

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAJRS
(SHRI BIPINPAL 1DAS): (a) and (b).
During the second meeting of the
Indo-Soviet Commission on economic,
scientific anq technical cooperation,
held in Moscow from September 17 to
19, 1974, cooperation between the two
sides in the fields of steel production,
heavy machine building, power and
power equipment, oil industry, coal
and ore mining, production coopera-
tion, trade exchanges and scierce and
technology was discussed. As the
Commission reviews the entire range
of economic relations between the two
countries talks were not oriented spe-
cifically towards the needs of the core
sector of the Fifth Plan. These needs
were  however kept fully in mind
during the discussions.

fazar wew de faiqm faew, fooet &
o1 fagt 1 A /@ df=a fEn sEn

5207. =0t AEATF WAL Far
TR FAT T8 a9 &1 FITHT 15

(=) aar fazar sz feafaw fiem
T wad v ox fAafea &7 & My ane
afawi v gafeafy Fr grad qur J97
Tfaeedi # & T FF AL ZH TH1L g
fafger @t & f9T T 37 A g
g3fF wWr g; A

(@) 9 a1F F1 §i= FIA JIT A4T
fRar STAT ST T & fag AT Frva-
agr A ST ?

qR W HAET A ITHA (> aTmiag
awt) @ (%) #Hre (@), fawn 12w
317 feafnr faea &7 7 a1 foeft afras
T HIT T & ey wfew 7 Ry @\
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gifedt 7k aga  <faeedi ¥ fAafaa
&g § Afani A Sufeafa § qm & a1
# @13 fowrag &1 g, sTeamn fAdes
&1 oft <1 o qag a7 a9 faa w1fd-
g FIF TF &, AT KIS AIAAT T4
faar |

Feedirg of concentrate to Smelter
Plant in Khetri Copper Project

5208. SHRI SHIVNATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the minimum quantity of ccn-
centrate to be fed to smelter plant of
Khetri Copper Proiect daily and the
requirement of copper per day for
producing this required concentrate;

(b) the average production of gom-
per ore per day from +‘ie mines 1n
Khetri Copper Proiect, whether same
1s as per target fixed to teed the plant:
and

{c) the number of raachines mainly
L.H.D’s. Locos, Loaders, Drifters. and
Jack Hammers p'irchased and deploy-
ed in the mines o* Khetri Copper
complex and how mauy are under
break down?

THE DEPUTY MINISTER IN THE
MINISTRY OF ©&STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
smelter plant at Khetri has just start-
ed. It is too early tp indicate the
minimum quantity of copper concen-
trates required to feed the plant as
the plant operations have not Yvet
stabilised.

(b) The average production of cop-
per ore from the mines of Khetri Cop-
per Project is 2000 tonnes per day.
This production is as per the target
of 600,000 tonnes set for 1974-75.

(¢) The required information is
given in the attacheq statement.
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Statement
Nos. No. No. No. N-.
purchsaed deployed under discar-  Trans-
Name oi ‘Machine since n break ded ferred to
incep mines fowny after other
ton. repair out rojects/
hving ying in
useful stores
hife.
1 2 3 4 H 6
1. LHD (Load Haul Dump machme) 12 9 3 .. ..
2. LOCOS - . . . . 24 17 2 .. 5
3. L .aders . 46 33 4 2 7
4. Dritters - . . . 82 21 23 * 21* 17
+ 303 87 28 188* e

5 Jack Ilamm.rs . ’

*Jock Hammers and Thafters are fast wearing Rock Diilling machines with an average working
lile Hf 2-3 yoass a‘ter waich 1ep urs h:ccme uneconomical.

** Awaiting supply ol impuried spares.

Production of Concentrate jn Khetri
Copper Project

5209, SHRI SIIIVNATH SINGH Will
the Mimster of STEEL AND MINES
be pleased to state

(a) how much councentrate have
been produced so 1ar 1n Khetri Copner
Project and the quantity of Copper
ore stocked mn tha ctockpile of the
Project;

(b) whether production i smelter
plant of the Projeet will suffer on
account of Mines failing to produce
required quantity ol the copper ore,
after the concentrate is fin shed from
the stock; and

(c) if s0, the steps proposed to over-
come this shortage in production fiom
the Mines and who is responsible for
thig?

THE DEPUTY MINISTER IN THE
MINISTRY OP STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
48101 tonnes of copper concentrates
have been produced at Kbetri Copper

Projecl upto November, 1974, The
quantity of copper ore stocked in the
stockpile of the Project is about
3,86.000 tonnes

(b) Khetr1 and Kolihan minesg are
scheduled to reach the optimum level
of production only in 1977. Till then
there will be a shortfall in availabihity
of concentrates for full utilisation of
smelter capacily.

(¢) Hindustan Copper Limited have
appointed a reputed International firm
of Mining Consultants to help them 1n
overcoming technical problemg and 1m-
proving production in mumng. To
augment the production of concen-
trates, Hindustan Copper Limited
have developed Dariha copper Project
in Rajasthan. Chandmar: copper mine
1n the vicinity of Khetri Copper Pro-
ject 1s also being developed, Stevs
are also being taken to develop Malanj-
khand Copper Project in Madhya Pra-
desh. The Company also propose to

mmport copper concentrates to aug-
ment the supply of concentraeg for
the smelter.
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Feodgrains Jomt in Transit
{ 5210. SHRI VASANT SATHE:
SHR] DHAMANKAR;:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state.

(b) if so, the reaction of Govern-
cinment has been drawn to the news
report appearing vn the 47th Novem-
ber, 1974, under the caption “10 per
cent of foodgrains lost in transit;”

(b) if so, the veaction «f Govern-
ment to the various observations made
therein; and

(c) the steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI)-
(a) Yes, Sir.

(b) and (c). On an average about
1,60,000 tonnes of foodgrains are being
discharged per month in Bombay
Port. It is understood from the Food
Corporation of Indja that the loss of
foodgrains discharged in bulk in the
docks and subsequently bagged and
cleared by road is only 1/2 per cent.

The position in respect of other ob-
servaion made in the news report 1S
as under;—

(1) There is no basis for the alle-
gation that in order to reduce the
draught of the vessel to enable it to
enter the docks, the ships discharge
the foodgraing into sea.

(2) There is no truth in the allega-
tion that hundreds of foodgrain bags
are unloaded from vessels into barges
because foodgrains are brought in bulk
and discharged by vacuators. Bag-
ging is never done on board the ship,

(8) It is not true that preventive
agencies like the Police, Port and Cus-
toms personnel are virtually absent in
the night shift in the harbour areas.
The docks are manned round the clock
and careful chrecks gre carried out at
the gates by the Bombay Port Trust,
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Cusoms and the Police, even in the
third shift. The Food Corporation of
India have their own watch and ward
arrangements.

(4) According to the Food Corpo-
ration of India, there is no truth in
the statement that their transport
operators have to bribe the trafic
police every night” while transporting
foodgraing from the docks to the Cor.
poration’s godowns.
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Oaptive Power Plant gor T.1S.C.O.

5212. SHR1P. GANGADEB:
SHRI SHRIKISHAN MODI:

SHRI PURUSHOTTAM KA-
KODKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether T.1.S.C.O. had propos-
ed to set up a captive power plant;

(b) whether Government had ap-
proved the proposal;

(c) if so, whether the Company will
import part of the equipment; and

(d) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) o
(d). There was no proposal from
TISCO to setup anew captive power
plant, However, they had applied to
Government for approval for augmen-
ting the in-plant power generaung
cdpacity by a further 40 M.W. The
increase was proposed fo be achieved
by the jnstallation of a High Pressure
Boiler of about 135 tonnes per hour
capacity in one power house and by
the installation of a turbogenerator of
about 20 MW capacity in another
power house, The proposal has been
approved by Government. In view of
the non-availabflity of Indigenous
equipment within the stipulateq time
schedule, TISCO have also becen per-
mitteq to import the boiler.

Accidents in Rourkela Steej Plant

5213. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL: AND MINES be pleased to
state;

(a) how many accidents have taken
pPlace in the Rourkela Steel Plant in
1874; what were the reasons of acci-
dents and if any enquiries have been
made; and

(b) if so, reportg thereof, whether
steps have been taken to improve the
maintenance?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The information is being cullected
and will be laid on the Table of the
House.
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Price control on Copper and Brass

5215. SHRI D, P. JADEJA: Will the
Minister of STEEL AND MINES be
pleased to state;

(a) whether Government are consi-
dering to put control on the priceg of
copper and brass so as to help the
small industries; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) No,
Sir,

(b) Does not arise,
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Staff strength of Indian High Cem-
mission in London

5217 SHRI SUKHDEQ FPRASAD
VERMA Wil the Muster of EXTER-
NAL AFFAIRS be pleased to state

(a) the measures taken by Govern-
ment in bringing about economy in the
Indian High Commission in London
by reducing the staff gtrength; and
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(b) the present strength of the staff
memberg in the High Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) A state-
ment 1s placed on the Table of the
House,

{b) The strength of the High Com-
mission 1s 393

Statement

Mcasines taken m  branging about
economy mn the High Commssion ot
India Londcn, by reducing the stafl
sirength are

(11 winding up of the local cadies hv
Ist January 1973, and reduction in the
overa ] strength as soon ag possible
through reorgamisation and increase ot
India-based stafl

(1) Rationahsatrn ot  ethodg of
work and staffung paitern with accent
on efficenty and cconomy

(11) Housing of all the Wings of the
High Commission m India House with
a view to economsing eapcndture on
rents of buildings and common ser-
vices

Nurses Training Centres in Delhi

5218 SHRI SUKHDEO PRASAD
VERMA Will the Mimster of HEAL-
TH AND FAMILY PLANNING be
pleased to state*

(a) the total number of Nurses
Training Centres in Delhi with the
number of seats in each Centre at
present, and

(b) whether in view of the shortage
of trained nurseg in the country Gov-
ernment propose {0 open more Train-
ing Centres in Delhi and if so, the
number of Centres likely to be opened
in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K. M, ISH-
QUE). (a) Twelve, The annual inta’
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capacity of each training centre is given
below ; ~

Annual
Name of the Training Centre intake
capacity
1. Irwin Hospital, New Delhi 84

3. Iifgalr)jleﬁ Hospital, ' ‘ %
* New By O 20
5. 11;1121‘3 Il;:ﬁ'lliﬂy Hospita.l, ) 30

6. Kasturba Hospital,

New Delhi . . 25
7. St. Stephen Hospital, Tis
Hazari, Delhi . . 20
8. B.L. Kapoor Memorial
Hospital, New Delhi . 15
9. Hindu Rao Hospital, Deltu i5
10. Tirath Ram Hospital, Delhi |, ° 12
11. Sir Ganga Ram Hospltal,
New Delhi . . 12

12. Rajkumari Amrit Kaur
College of Nursing,
New Delhi . . 25

(b) No.

Workers laig off due to power cut in
Delhi ip Industria] Units

5219, SHRI SUKHDEO PRASAD
VERMA . Will the Minister of LABOUR
be pleased to state:

(a) the total number of workers
laid off due to the power cut in the
industrial units in Delhi: and

(b) the names of the industrial units
where workers are affected?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Ac-
cording to the information made avail-
able by the Delhi Administraten, 347

workers were laid off on different dates
for one day each due to power-cut/non-
avallahihty of electricity/power shed-
ding in the following establishments.

M/s, D.CM. Silk Mills New Dethi;
M/s. Interncontinental (Travancore)
Pvt. Ltd. Delhi and M/s. Hindustan
Pipe Corporation, New Delhi,

Exploitation o¢ Bauxite Deposits of
Kerala

5220, SHRI VAYALAR RAVI: Wil
the Minister of STEEL. AND MINES
be pleased to stale:

() whether the mvestigations re-
garding the quality und quantity of
bauxite deposits found in Cannanore
Distriet of Kerala, have been complet-
ed;

(b) whether Government propose to
set up an aluminium plant in that area
utilising these deposits; and

(c) if so, the broad outlines thereof;
and if not, in what ways Government
propose to exploit these natural re-~
sources?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Geo-
logical Survey of India hag completed
prelimmury assessment of bauxite de-
posits in Kumbla, Nileshwar and Kan-
hangad arcas in Cannanore District of
Kerala. Investigations for bauxite
were also carried out of the Geological
Survey of India in Payyanur and Tali-
paramba areas in Cannanore Districet
and the results are being asssessed.

(b) and (c). There ig at present no
proposal to set up an aluminium plant
in the area, based on these deposits.
Better picture of the reserves will
emerge after the completion of the
investigations in hand and then only &
view can be taken about their exploita-
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tion, after a careful consideralion of
beneficiation characteristics, economic
viability, infra-structure and demand
pattern etc,

Consiruction of roads in Kerala in
Fifth Plan

5221. SHRI VAYALAR RAVI Wil
the Minister ot SHIPPING AND
TRANSPORT be pleased to state

(a) the total expenditure expected
to be incurred for the construction of
roads in the State of Kerala during
the Fifth Five Ycar Plan; and

(b) the broad outlines of the works
to be undertaken and the names of
new roads to be constructed dquiing
this period together with the extent of
«entral assistance proposed to be given
for the development of roads in that
State?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
'‘TRANSPORT (SHRI H. M. TRIVEDI)
(a) and (b). Constitutionally, the Gov-
ernment of India are primanly res-
ponsible for the development o Rouds
declared as Nationa] Highways All
roads other than National Highways In
.States are assentially {he responsiinlity
of the State Governments conccined
So far as State roads are concerned,
according to the tentative allocations
made under the Draft Fifth Plan, 2
sum of Rs. 23 crores is likely to Le
available for road development in
Kerala over the 5th Plan period. OQut
of this, the outlay for 1974-75 is Rs. 2
crores. Detailed programmes against
these allocations have to be formulated
by the State Government, As regards
National Highways, a sum of Rs. 45.50
crores only 1s available for expendi-
ture during 1974-75 for the country as
a whole. Of this, Kerala Government's
allocation is Rs 2.35 crores which is
intended mainly for ‘on going’ works
on the existing National Highways in
the State The total lenglh of Na-
tion Highways in Kerala at present is
784 kilometres. In addition, a sum ot
‘Rs. 10 lakhs ig available to the State
Government during 1974-75 by way of
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loan for already sanctioned Centrally
alded State roads of inter-State or eco-
nomic importance.

Committee on working of Sainik

Schools
5222. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

DEFENCE be pleased to refer to the
reply given to Unstared Question No.
1504 on the last November, 1974 regard-
mg recommendations of the Committee
on workmg of Sainik Schools and
state:

(a) the date when the Committee to
review the working of the Sainik
Schools in the country was set up;

(b) the composition of the Commit-
tee; and

(c¢) the reasong for delay in submit-
ting their report?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) (a) 12th
July, 1973

(b) and (¢). The High Power Com-
muttee on Sarmk Schoolg for reap-
praisal of Samik Schools Scheme was
set up by this Mmistery on 12th July,
1973. The original composition of the
Commijttee 1s as under: —

Chawrman.

Dr. D M Sen, Former Education
Secretary, West Bengal and former
Vice Chancellor, Burdwan University,
P-515 Raja Basanta Roy .oad,
Calcutta-29,

Members.

1, Shri 8. V. Chittibabu Director
School (now Collegiate) Edu-
cation, Government of Tamil
Nadu, Madras.

2. Shri N. P. Dubey, Addl. Secre
tary, Ministry of Labour,
Government of India, New
Delhi.
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8. Shri L. Dayal, Joint Secretary
(G), Ministry of Defence,
Government of India, New
Delhi.

4. Shri A. N. Joshi, Addl. FA(J),
Ministry of Finance (Defence),

Government of India, New
Delhi.

5. Shri SMS Chari, Joint Edu-
cation Adviser (now DCj,
Ministry of Education and
Social Welfare, Government

of India, New Delht,

6. Deputy Adjutant General, Army
Headguarters, New Delhi.

7. Air Cdre. K. D. gingh, Director
of Education, Air HQ, New
Delhi.

8. Shri O. Ramachandra Rao,
Deputy Secretary to the Gov-
ernment of Tamil Nadu, Edu-
cation Deplt., Madras.

9. SHRI D. K. Guha, Education
Commissioner, Government of
West Bengal, Calcutta.

10. Educational Comissioner, Gov-
ernment of Rajasthan, Jaipur.

Associated Members.

Representative of State Government
of U.P. (To be associated when Sainik
Schovol, Lurknow is to be considered by
the Committee.)

Representative of State Government
of Nagaland (To be associated when
Sainik School in the Eastern region 15
to be considered).

Secretary

Deputy Secretary io the Government
of India and Honorary Secretary,
Sainik Schools Society.

In the first meeting of the High
Power Committee on Sainik Schools
helg on 17th August 1973, two mem-
bers viz. Shri P. Krishnamurti, Addi-
tional Secretary, Ministry of Defence
and Major General B. M. Bhattachar-
jea, DGNCC, were co-opted. In

Oclober 1973, it was reported by Tamil
Nadu Government that Shri 0. Rama-
chandra Rao, Deputy Secretary, had
been transferred as a District Collecior
and they did not consider it necessary
to nominate a person in place of Shri
Rao, since Shri Chittibabu, Director
School (now Collegiate) Education was
already representing the State Gov-
ernment in the above Commitlee.

The Committee had to visit majority
of the Sainik Schools before formulat-
ing its views. The work of the Com~
mittee has been somewhat delayed
owing to vanous factors, such as the
inconvenient{ location of most of the
schools from communications point of
view, intervening vacations in schools
and difficulty in assembling the mem-
bers who" belong to differeny State
Governments. However, the Com-
mittee 1s now in the final stages of its
work ang its Report is expected with-~
in a few months.

Statement made by Air CMlef Marshall
regarding Indian Air Force

5223. SHRI JYOTIRMOY BOSU:
Will the Minister of DEFENCE be
pleased to state:

(a) whether in an interview with
the air journal “Vayuyan” Air Chief
Marshall Shri O, P. Mehra, stated that
the Indian Air Force is in a difficult
situation with its obsolete fleet being
slowly groundeq and the constraint of
foreign exchange resources disabling
the Airforce to acquire deep penetra-
tion aircraft; and

(b) if so, the facts thereof and
aclion taken thereon?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH):(a) and(b).
The interview given by the Chief of
the Air gtaff covered various aspects
relating to the role and the equipment
of the IAF. In the course of the inter-
view. the Chief referred to the need
for phasing out obsolescent aircraft and
also the induction of a Deep Penetra-
tion Strike aircraft.
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As has been stated from time to
time, the modernigation of the Indian
Air Force is a continuing process with
the phasing out of older types of ar-
craft and the inducting of more modern
ones. Government have been and are
taking all possible steps to see that the
Defence preparedness of our country
is adequate to meet any possible threat
to its securiy. .

Proposal {o abolish post of Settlement
Officer in Ganganagar Unit of Depart-
ment of Rehabilitation

5224. SHRI PANNALAL BARUPAILS
Will the Mimster of SUPPLY AND
REHABILITATION be pleased to stale:

(a) whether the Unit of the De-
partment of Rehabilitation at Ganga-~
pagar had been continuously manned
by a Managing Officer since 1962;

(b) whether the quantum of work
now left to be completed 1s hardly
one tenth of what it was in 1962, both
qualitatively and quantitatively;

(¢) whether a Settlement Officer
with the delegated powers of the
Settlement Commissioner wag special-
ly deputed to Ganganagar for the
disposal of judicial work only for a
brief period during 1971-72; and

(d) whether Government now pro-
pose to reirieve the position and allow
the earlier arrangement tfo continue
as it was working smoothly and effi-
ciently?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY)' (a) Yes Sir, except for the period
from June, 1971 to August, 1972 when
following the closure of the Regional
Office at Jaipur in May, 1971 a Setile-
ment Officer was again posted at Sri-
ganganagar.

(b) There has, no doubt, been de-
crease in the quantum of work m
Sriganganagar Office since 1962 but
Important matters viz. reconciliation of
land records with Rajasthan Govern-
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ment, recovery of heavy arrears still
remain to be attended to.

(¢) Yes, Sir,

(d) The post of Settlement Officer
at Sriganganagar was recently reviv-
ed in lieu of a post of a Managing
Officer. Considering that this Sub-
Office deals with the work involving
recovery of heavy arrears and other
important work such as reconciliation
of land records with the (Gjovernment
of Rajasthan, it needed an officer of
the rank of Settlement Officer.

The position will be reviewed in due
course.
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Violation of E P, Act in Khetri Copper
Project

5226 SHRI SHIVNATH SINGH w:ili
the Minister of STEEL AND MINES
be pleased to gtate

(a) whether Employees Provident
Fund accounts of the workmen n the
Khetr: Copper Project have not been
maintamed properly and no state-
ment of accounts 1s supplied to the
workmen;

(b) whether the amount deducted
from the salary of the workmen for
the month of September 1974 agamnst
Provident Fund is not deposited In
the Bank trustees account;

(¢) whether Rs 15 lakh have been
drawn from the Employees Provident
Fund accounts of the employces from
the Bank mn this month for paying
salary fo few workmen; and

(d) whether these are serious vio-
lations of the Employees Provident
Funds Act, 1f 50, the action proposed
agamnst the management of the Khetri
Copper Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINEYS
(SHRI SUKHDEV PRASAD) (a' The
employees provident fund accounts of
workmen in the Kheir1 Copper Project
have been mainiained properly ana
audited regularly by the Auditor ap-
pointed by the Trustees, Statements
of Accounts have also been 1ssued to
the Workmen.

(b) A part of the provident funa
recoyveries made 1mn  September 1974
have been paid by the Company as
loans granted by the Prowvident Fund
Trust to Employees

t¢) No amount hag been drawn by
the Company from Provident Funad
Trust for payment of wages

(d) Does not arise

Persons provided with employment in
Central Government offices locateq in
Delhi ang in States

3227 SIIRI SOMNATH CHATTER-
JEL Wil the Minister of LABOUR ke
pleased 1o state the nimber of persons
given employment 1n different Central
Goveinment Offices located i Delln
and 1 States  during the last three
vears calcgory-wise’

THE DFPUTY MINISTER IN THb
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) Tne latest avail-
able nformation relating to the years
1970 to 1972 15 given in the statement
laid on the Tahble of the Hous. {[Placed
wm Library See No 1.T-882./74)

Accidents in Coal Mines in
Maharashtra

293 SHRI VASANT SATHE
SHRI DHAMANKAR.

Will the Minister of LABOUR be
pleased to state

(a) the number of serious accidents
that took place in each of the coal
mines in Maharashtra during the last
three years;
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(b) the number of lives lost as a

result thereof and the amount of

compensation paid therefor, and

(c) the action taken by Govern-
ment to minimise the incidence of
such accidents?

THE DEPUTY MINISTER IN THL
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA) (a) A statement
gving the number of fatal and serious
accidents that took place in different
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(b) 22 hves were lost as result of
these accidents Compensation 15 pay-
able by the managements under the
provisiong of the Workmen's Compen-
sation Act, the admimstration of which
falls within the State sphere.

(c) Improving safety measureg m
mines 18 a confinuous feature Steps
are being taken to tighten supervision,
procure safety material and equipment

coal mines 1n Maharashira from Janu- and arrange training programmes 1n
ary, 1971 to Novembar, 1974 18 atlached. safety measures
Statement
(Upto
1971 1972 1973 1974 Nov '74)
S. Name of Mine
No. Fatal Serious Fatal Serious Fatal Serious Fatal Serious
Acc.  Acc Acc.  Acc.  Acc. Acc. Acc Acc
1 Ballarpur Colliery 6 . 6 8 10
2 Chanda Rayatwar1
Colliery . 4 1 I 5
3 Ghugus Collierv 10 X 21 b T . 8
4. Hindusthan
Lalpeth . 1 3 1 7 1 7 1 7
5 New Ma
Colliery 2 b¢ 1
6 Sast1Coiliery - 24 13 15 1 5
7. Inder Colliery 1 3 b 8 I 3
8. Kamp.ee
Colliery , 3 2 1 4 1 24 2 18
9. Silewara Chlliery 2 14 . 19 1 2 1 4
10. Umrer Colliery .. 1 2 . 2
11. Rajur Colliery . . I
‘TorAL . 6 63 76 6 79 6 64
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Writing of names of Nationa]l High-
ways Road Marks and Number Flates
of Vehicles in English

5229. SHRI SAMAR GUHA: Will the
Minister of SHIPPING AND TRAN®-

PORT be pleased to state:

(a) whether according to Constitu-
tional provisions, the names of all
national highways and road marks
should be written in English also;

(b) whether number plates of all
vehicles should also bear English
numerals;

(¢) whether these directives of the
Constitution are being violated in
many States; and

(d) if so, the steps taken or propos-
ed to be taken by Government for
removing these anomalies?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) to (d). There are no constitutional
provisions governing specifically the
writing of names of National Highway?
and road marks. Howaver executive
instructions issued regarding inscrip-
tfon of the place names on informatory
sign posts along 'Nationul Highways
provides for the simultaneous use of
Roman (English), Hindi (Devnagar1)
and also the local language where the
same is not Hindi (Devnagari). In
case of Kilometre stones, inscriptions
are to be in Roman (English), Hindi
(Devnagari) and the local language in
a laid down order. Figures in every
case are to be marked in international
form of Indian numerals. There have
been no major Jeviations from this
policy. However. whenever any depar-
ture had come to the notice of the
Government of India, the matter has
been taken up with the State Govern-
ments concerned for corrective action.

Inscription of registration mark for
motor vehicles ig governed by Section
24(3) of the Motor Vehicles Act 1939
read with Sixth Schedule to that Act.
According to this Act, registration
marks for motor vehicles consist of &

group of letters allotted to each State
under the Act followed by a number
containing not more than four digits.

At present, legally, the letters on &
number plates on .notor vehicles have
to be in English and the numerals in
international form of imdian number-
als. According to Articles 343(1) of
the Constitution, Hindi in Devnagar!
script 1s the offical language of the
Unton. Some Siates who have adopted
Hindi as their official language are of
the view that the Devnagari script
should be used for the display of regis-
tration marks on the number plates of
the motor vehicles and there have been
demands from a few other States also
for the use of regional languages for
the display of registration marks On
the number plates of the motor vehi-
cles and there have been demands from
a Iew other Stateg also for the use ot
regional language for the display of
registration marks for motor vehicles.
The entirec matter has since been exa-
mined by a Working Group and dis-
cusseq by the Transport Development
Council whpo recommended that the
bilingual system i.e, Roman and the
Regional script and the international
form of Indian numberals) might be
adoptaed for the display of registration
marks on the number plates on motor
vehicles. It was further felt that when
English was progressively replaced by
Hindi by States as their official langu-
age the Roman script on number plates
could give way to the Hindj Script.
The members of the I'ransport Deve~
lopment Council were generally in
favour of trans-literation of the English
Group of letters jn the regional scripts.
Necessary action on these recoramen-
dations is being takan in consuitation
with the State Government/Union Ad-
mimstrations

Commissioning of “Him Girl” War
Ship by Indian Navy

5230, SHRI NAWAL  KISHORE
SHARMA: Will the Minister of DEF-
ENCE be pleased to state*

(a) whether a new war ship “Him
Giri” has been acquired by Indian
navy recently;



127 Wniten Answers

(b) 1f so, the extent to which this
war ship has increased the naval
power of the country,

(c) the extent to which this war
ship 1s superior and equipped with
latest weapons, to that of Vikrant,
and

(d) whether .ome more war ships
are bemng included 1n the fleet®

THE MINISTER OF DEFENCE
SHRI SWARAN SINGH) (a) Yes,
Sir This ship hag been manutactured
for the Indian Navy in Mazagon Ship-
yard, Bombay

(b) She hay, added ccnsiderably to
the anti-submarine ang anti-anc-aft
capality of the Navy and thereby n-
<creased the naval power of the country

(¢) She cannot be compared with
INS Vikrant as Vikrant 1s an Ancratt
carnier of 16,000 tonnes whil t HIM-
GIRI 15 « Frigate of d splacement of
approximaicly 2450 fonne, oniy

(d) Yes Sir

Export houses to Execute Steel kxport
Orders

5231 SHRI NAWAI KISIIORE
SHARMA Will the Minister of STEEL
AND MINES be pleased {0 «tate

(a) whether Government are con-
sidchring the question dllowmng eligi~
ble eaport houses to procure steel for
executing export orders

(b) if so the particulars of eaport
houses and the quantity and quality
of steel to be exported and the names
of the countries to which the steel s
to be exported

(¢) the uime by which the steel 1s
expected to be exported, and

(d) the estimated foreign exchange
to be earned as a 1esult thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF STCEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(d) 'The current export policy pro-
vides for export of most or the catego-
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ries of steel by the canalsing agency
viz SAIL International Limuted Some
categories can be exvoried bv the mam
producers also It 1s not proposed to
change the present export policy

Use of India-made goods in Missions
Abroad

5232 SHRI NAWAL KISHORE
SHARMA Will the Mimister of EXTER-
NAL AFFAIRS be pleased to state

(a) whether some instiuctiong have
recently been issued to the Indian
Missions abioad to use goods manu-
factured in India while giving parties
and holding celcbrations m the Mis-
sions 1if so the facts thereof, and

(b) whether some 1epotts have
reached Government that Indian Mis-
sions do not act accordingly and the
steps taken or proposed to be taken
tn such matters?

THE DEPUTY MINISIER IN THhR
MINISTRY OF FNIERNA. AL}FAIRS
(SHRI BIPINPAL, DAS) (.) There
dare standing structions to our Mis-
sions to use handiereiity and manufac~
tureq goods from Indi: as a meins of
projecting our {raditions and our ciaft-
mnship

(b) No specific complaint h:s been
received hy the Gov¢rnment

Improvements in Bharat Earth Movers
Limited, Bangalore

5293 SHRI 8§ N MiISRA wili the
Minisie: ot DEFENCE be pleased 10
state

(a) whether Government  have
sinee inqured into the working of
Bharat Earth Movers Limited, Ban-
galore during the last 3 years,

(b) 1f so, the nature of irregulari~
tics which have come to the nofice
of the Government during the period,
and

(c) the steps taken or proposed to
be taken to remove the drawbsacks
of the Undertaking?



129 Written Answers AGRAHAYANA 28, 1896 (SAKA) Written Answers 130

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN1S-
TRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA) ra) Guvernment
have not instituted aay enguiry into
the working of the Bharat Earth Mov-
ers Limited, Bangalore, during the
last three years

{b) and (¢) Do not arise

Improvements in Garden Reach
Workshops Ltd, Calcutta

5234 SHRI S N, MISRA Wil the
Mimster of DEFENCE be pleasea to
tate

(a) whether Government have in-
quired into the working of the Garden
Reach Workshop. Tumited Caleutta
duuing the last thiee years:

(h) 1f <o the natwe of nregula-
rities whith have come to the nolwce
of the Government; and

(¢) the step. taken or proposed to
be taken to remove the drawbucks
of the Woikshop?

THE MINISTER OF S1ATE (DEF-
ENCE PRODUCTION) IN THL MINIS-
TRY OF DEFENCE (SHIRI RAM
NIWAS MIRDHA) (4) \iovernment
have not mclituted anv  inquiry into
the working of the Garden Rcach
Workshops Limited, Calcutia, during
the lust three jears

(b) and (c). Do not arise

{mprovement in Praga Tools Limited,
Secunderabad

52J5 SHRI S, N, MISRA Wil the
Minister of DEFENCE be pleased to
state*

3004 LS-5

(a) whether Government have in~
quired into the working of Praga
Tools Limited, Secunderabad during
the last three years;

(b) if so, the nature of nregulari-
ties which have come to the notice
of the Government, and

(c) the steps taken or proposed to
be taken to remove the drawbacks
of the Undertaking?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI EKAM
NIWAS MIRDHA) (a) Government
have not instituteq  any enquiry 1nto
the working of the Praga Tools Lid.,

Secunderabad, during the jast three
jears
(by and (¢) Do not arise

Steel Distribution Policy

3236 SHRI P GANGADEBR:

SHRI RAGHUNANDANLAL
BHATIA.,

SHRI SHRIKISHAN MODI:

Will the Minister of STEEL, AND
MINES be pleased to state

(a) whether new stee] distribution
policy has resulted in additional cost
for the Industries to lift steel from
the stock yards,

(b) whether the Association of
Induun Engineering Industry have
identified some difficulties after study-
ing the new policy,

(e) 1if so, the facts thereof; and

(d) the sleps taken to overcome
the difficulties?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
" (d). The information is being collect-
ed ang will be laid on the Table of
- the House,

Recognition of Private Medical Colleges
by the All India Medical Council

5237. SHRI MUKHTIAR SINGH
MALIK

SHRI BIRENDER SINGH
RAO:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No. 3808 on the 22nd August,
1974 regarding derecognising of Pri-
vate Medical Colleges and state:

(a) whether it has come to the
notice of the Government that some
colleges in the country have been
derecognised on the recommendations
of the All India Medical Council;

(b) if so, the names of such col-
leges; and

(c) what alternative arrangements
have been made for the students of
those colleges?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (StRI A. K. M. ISHA-
QUE): (a) The Medical Council of
India had, in April, 1474, recommended

10 the Government of India derecogni-
tion of certain medical colleges in the
country. After carefu! consideration
.of the whole matter, the Government
-decided not to derecognise the M.B.B.S.

- degree of any of the concerned mecical
colieges.

(b) and (¢). Do not arise.

'DECEMEER 1, 10%
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Visit to India by President of Sudam

5238. SHRI MUKHTIAR SINGH .
MALIK:

SHRI M. KATHAMUTHU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the President of Sudan
visited India during November, 1974;

(b) if so, the nature of the dis-
cussions held with him; and

(¢) the decisions arrived at?

THE DEPUTY MINISTER IN TH»
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.
The President of the Sudan paid a
State visit {0 India from November 26
to December 1, 1974,

(b) and (c). A copy cf the Indo-
Sudan Joint Communigue issueg at
the conclusion of President Nimeri's
visi{ lo India is placed on the Table of
the House which gives delails ahout
the nature of the discussiors and the
decisions arrived at during the visit.
(Piaced in Library. See No. LT-
8824/74),

Survey of Bihar for un-traceq deposits

5239. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of STEEL. AND
MINES be pleaseq to state:

(a) whether huge deposits of vari-
ous kinds of minerals in Bihar, are
Iying un-traced;

(b) if s0, whether Government pro~
pose to appoint study teams to survey
all the areas of the State to find out )
the deposits; and

(e) if so, the broad outlines there-
of? ’ :

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND G MINES
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(SHRI SUKHDEV PRASAD) (a) W
(¢) Search for minerals 1s a continu-
mg and lime consuming process While
on the one hand virgin areas in Bihar
are being covered by ,\»>temtic geolo-
gical mapping
phvsical surveys on the other hand

geochcnucal wnd geo-
exploration hyv dnuhng exploralory
mimng elc 1s in prog'~ss in the }nnwn
mineralised areas A number of agen-
cies such as Geologi.al Survey ot India,
Department of Atomc Fnergy Deparl-
ment of Miney and Geoligy Govern
ment of Bihar and more r~cently the
Mineral Exploration Corporifion and
the Bihda1 State Miner (1 Devel pment
Corpovetion are airtitg out nuneral
surveyg and exploration tor 3 venetv
of mincrals on a t 1wy Jirge scale in
the state of Bihat

Mobile Dental Vap lymng 1dje at by

Wallingdon Hospital

5240 SiIR1 PRABODII (HANDRA
Will the Mimister of HLAT 1II  AND
FAMILY PLANNING te plensed 1o

state

(a) whethcr the Mobile Dental Van
which was donated by Yugeslavia in
1954 hag been lymng idle at Willingdon
Bospital for the last five years, and

(b) 1f so, the reasons therefor?

THE DEPUTY MINISTER IN THk
MINISTRY OF HEALTH AND FAMI-
1Y PLANNING (SHRI A K M [SHA-
QUE) (a) Yes

(b) The spare parts of the vehcle
are nof available

Use of Army in Bihar

5241 SHRI SAMAR GUHA Wil the
Mimister of DEFENCE be pleased to
stote

(a) whether umis of Indian Army
ave been ysed to deal with the curient
vyl agitations 1n Bihai,

(h) 1f so th¢ number of such occa-
sions of using aimy units for dealing
with the intcinal <ituation 1n  the
State «mnce 1973

(¢) whether many Generals have 1e-
vate 1 the use of Aimy umfis {or such
purpost  and

(a) if so the reaction of the Gov-
ernment thoreto?

THE MINISTFR OF DLFENCE
(SHR1 SWARAN SINGLID (a) The
\imy his not heen deple,¢d 1 Bihar
duriny, the cuiteni g.itition for main-
taining law and order

() The number of times the Army
was deployed i the various Stafes

since 1973 fo1 mainienince of law <nd

order is detalled 1n the otutement
attached
(c) No Sir

(d) The auesiion dnes nol arlse,
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Statement

DETAILS OF ARMY DEPLOYMENT IN VARIOUS STATES FOR MAINT-
ENANCE OF LAW AND ORDER SINCE 1973

1%1.‘ State

Date/petiod

1973
(a) Assam (Tezpur) - . . .
(b) Maharashtra (Nasik) =+ = o
{c) UttarPradesh + &+ ¢ o
(d) Arunachal Pradesh . . .
{e) Jammu & Kachmir (Leh) + -
(f) Mantpur ¢+ ¢ o s
1974
{a) Gujarat (Baroda) * . . .

(b) Guwarat (Ahmedabad) - . .

{c) Bihar (Patna) - . e
(d) Bihar (Ranch) -« . . .
(¢) Bihat (Dhanbad) - . .

(f) Himachal Prade<h (Palampw) * .

(2) ALL OVER INDIA
(during Railwas Strike)

) West B ngat (Croch B=har Tufas garg
Dinhata and Mathabhanga)

12 Apr to 17 May
23 Apr to 24 Apr
21 Mey to 13 June
13 June to 18 June
14 Sep to 15 Sep
13 Sep to 21 Sep

10 Jan to 14 Jan and
25 Feb to 26 Feb

28 Jan to 16 Feb
18 Mar to 26 Mar

20 Mar t¢ 28 Mar and
2 Apr to 6 Apr

20 Ma: to 3 Apr
25 Apt

7 May to 20 May

27 Aug tu § Sep

Supply of scarce metals to small scale
industries

542 SHRI BHAGATRAM MAN
HAR Will the Muusrer of STEEL AND
MINES be pleased to stite

(a) whether small scale industiries
ate facing great hardship in procur-
g scarce metals,

(b) the steps taken by Union Gov-
ernment to make available such quotas
of metals which have been sanctioned
to the small scale industries and

(c) The steps taken {o streamline
the distribution and check the misuse
of these scarce metals?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(¢) The intormation 1s being coltect-
ed and will be laid on the Table of the
House

Completion of roads sanctioned In the
National Highways in Maharashtra

5243 SHRI DHAMANKAR
SHRI VASANT SATHE

Will the Minuster of SHIPPING AND
TRANSPORT be pl:ased to state

(a) the number of roads already-
sanctioned in the National Highways
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in Muharashtra State in the existing
National Highway system not yet com-
pleted or under construction, and

(b) the time by which these roads
are likely to be completed?

THE MINISTER OF STATE IN THL
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI i1 M TRIVEDI)
(a) 1t 1s presumed that the Ilon Mem-
ber 1s relerring io works sanctioned
during the Fourth Five Year Plan for
further devclopment of 3itiemal high-
ways in  he Stale which otherwise
were already mimimum sjugle lane
surlaccd and fully bridged roads The
worhe on several stietches ¢t National
Highways in Maharashtra sanctioned
under the 4h Five Year Plan arc i
vario 1 stiges of progress Some of
the munor umploveine it works hke
ronstruction of (ross dramage  wotks
elec hine dlreadv been completry In
rerfaln stretches hat mayor 1morove
ment works hke widen ng and streng-
thening of sing'e lane rdaods or streng-
thening of esisting double lane roads
are m vaulous stages of construction

(b) Most of the sanctioned road
works are hkely to be completed by
1876-77 provideg adaguate funds are
made available

firait v sfux 72 az oy Wt aond

5244. =0t fyfa faw : 7ar g
Y W™ Tl 97 a9 W g el fx
wifaor AT & FrarAY A w9A I &
foit afem s av WEr Iawey 93 &
% o § s va R g

wam W AR wen ¥ Sl
(st gwdw waw) : Fy goeFy F
ffarei /1 N st seare & aears
frafafga s d Y i -

(1) <= = # qwrd g@rEw
Fwmard ¥ q9F Aaw afwfy g

fafray f52 78 W2 & w7 F @it
g

(2) wex wdl TR e wlv gea
g w9 Idm ferar wiv e 7fe
g frmn &1 A frar s
parafe st ¥ faamm Fraeng
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waar 157 e gy av fEar st
E3
|
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Shorfage of mmporteg drugs/injections
m the Hospitals in Ahmedabad and
Gujarat

»245 SHRI P G MAVALANKAR
Will the Mimister of HEALTH AND
FAMILY PLANNING be vleased to
stite

(a) whether Government are aware
that several mmportant drugs and in-
Jections are not available i1n the che-
mists shops 1n Ahmedabad and Gujarat
for the last six monthg resulting inte
a lot of hardships to many patients,
and

(b) 1if so, the steps Government aie
taking to 1emedy the situation?

THE DEPUTY MINISTER IN THF
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K M ISHA-
QUE) (a) No complaints 1egarding
non-availabiljty of essential drugs and
mjections have been received by
Government However, certain brand-
ed drugs, for which substitutes are
available have been reported to be in
shott supply

(b) The following measures have
been taken/are being taken to remedy
the situation

(1) Periodical meetingg are held
in the Mimstry of Petroleum
and Chemicals to review re-
ports received from State
Drug Controllers regarding
shortages 1eported by them.



139 Wnitten Answers

(1)

{iu)

Qv) The

instances of short-
ages come to the wmotice of
Government, the matter 18
taken up with the manufac-
turers concerned and Jatier ad-
vised to meet such requite-
menis on an em!ergent basis

Whenever

Whenever shortages occur dut
to inadeguate production, steps
ate taken to remove the
bottlenecks with a view 1o
imereasing  production,  and
when this 18 not possihle -
port Licences are recommended
or artangementg made for 1m
purt of diugs thiough State
Trading Corporation

T'he lmport Policy allows the
impott of gssential life-snving
diugs which are not produced
in the counbiy to established
importers agamnst then guota
licences

Impott Trade Control
Policy also permits indivaiduals
ang hospitals to 1mport drugs
required for treaiment upto a
monetary ceiing of Rs 200 and
Rs 1000 respectively at 2
time without the necessity of
obtajning a licente under the
Impmt Trade Control regula-
tion

(v) In cases where the established

(vi)

licences  held by
firms are not adequate for
mmporting of the essential
drugs marketed by them, ud-
hoc licences are granted for
the import of such drugs to
meet the requirements of the

country

importers

A High level Group 10 the
Minustry of Pelroleum and
Chemicals has been <t upb.
which meets freauently to dis-
cuss and esolve the prollemeé
of the drug mdusiry including
shortages that arise from time
%0 time.
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Visits by Heads of Foreign States or
Governments

5246 SHR! P G MAVALANKAR-
Will the Min«<ter ot EXTERNAL AF-
FAIRS be pleused to state

(a) Particulais ol the Stlate visils
to India by the Heads of States o1
Governmenls of various countries
during the last thiee years wne 1972,
1973 and 1974,

(b) the amount spent for the pur-
pose year-wi e, and

(¢) whether thewe wvistc pro.ed
fratful and if <o, 1n what way?

THE DEPUTY MINISTER IN 1THE
MINISTRY OF EXTERNAL AF-
FAIRS (SIIR! BIPINPAL DAS) fa)
The totu]l nnmber of such wisits dur-
g these thice year, was 46 A de-
taled otatement 1s placed on the
table of the House [Plwced i Library
See No Lt-8825/74]

1972 Rs 16,71 945

1974 R« 1860 579

1974 Rs 2226,106 (up 1o
date)

(¢) Suth high level exchange of
visits are highly useful Apart from
generating goodwill and developing
or renewing cortacts with the coun-
tries concerned, these wvisits afiford
opporiunities for diseussion on a wide
range of topics of mutual interests.

NCC training to students of colleges
and Universities

5247 SHRI P G MAVALANKAR-
Wil the Ministet of DEFENCE be
pleased to siate:

(a) whethet NCC traimng for the
students of colleges and Universities
ig progressing satisfactoiily,

(b) 1if so, the facts thereof, and

{e) 1f not, what are the impediments,
and whether Government propose to
remove them &xd how?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (c). The pro-
gress of NCC training for the studants
of Colleges and Universities is const-
dered satisfactory. In order to assess
the progress ol the NCC Scheme and
recommend measures t0 make it 1a0re
useful, an Evsluation Committee had
been set up by Government. The 10~
commendations of this Committee have
been received and are under zclive
consideration of Government.

Appointment of judges in Labour
Courts i Ahmedabaq and disposal of
cases by them

5248, SIIRI P. G. MAVALANKAR:
Wil] the Minister of LABOUR be
pleased to state

(a) whether Government pave ap-
pomnted the sdditional two judges in
the Labour Courls al Ahmedabad and
if go, the facts thereof;

(b) whether all the
Labour Courts are
Ahmedabad;

(c) the number of cases disposed of
by the gaid courts during the first ten
months of 1974; and

(d) the present backlog of cases and
when and how they will be cleared?

existing five
functioning at

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) to (d). The
information is being collected and
will be laid on the Table of the Sabha
when it is received.

Indo-Sri Lanka talks on Cultural
Exchange

5249. SHRI VIRBHADRA SINGH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether Indo-Sri Lanka talks
were held in November 1974, on cul-
tural exchange; and

(b) it so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a)
and (b). Government have been dis-
cussing with the Governraent of Sri
Lanka various measures 1o streng-
then cultural exchanges hetween the
two countries; this matter was re-
viewed during the visit of the For-
eign Minister to Sri Lanka from Nov-
ember 18 to 20, 1974 and ) was agreed
to promote such exchanges at all
levels,

Testing of advanced version of Gnat
fighter

5250. SHRI MADIIU LIMAYE: Wilt
the Minister of DEFENCE be pieas-
ed to state:

(a) whether the advanced version
of Gnat fighter hag been fully tested;

(b) the main improvements over
the previous version: and

(¢) whether in view of the advance
in technology Gnals have become out-
dated, necessitating acquisition and
ptoduction of ap altogether different
plane?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) No, Sir. How-
ever the development work is pro-
gressing satisfactorily.

(b) It will not be in the public in~
terest to disclose the details.

(c) No Sir This aircraft especial-
ly with the improvements now under
development, will have a useful rcle
to play for many more years.

Delineation of seabeg border

5251 SHRI C. K. CHANDRAPPAN:
SHR] SARJOO PANDEY:

Wili the Minister of EXTERNAL
AFFAIRS be pleased to state:

(4) whether Government have not
as yel delineated seabed border with
neighbouring countries;
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(b) if 8o, the facts thereof; and

(c) when .sovernment are likely to
take it up?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) to (v).
The Government of India have al-
ready initiated the process of deli-
neating the seabed boundary between
India and the neighbouring countries.
The maritime boundary between
India and Sri Lanka in the Palk Bay
has been settled by an agreement
which came into force on July 8, 1974.
India signed a maritime boundary
agreement with Indonesia on August
8, 1974 gettling the continental shelf
boundary between the two countries.
The Agreement entered into force on
December 17, 1974. Talks for settling
the maritime boundary with Bangla-
desh have also started.

Allotment of ships to different ports
for handling coal and food

§252. SHRI C. K. CHANDRAPPAN:
SHRI H. N. MUKERJEE:
DR. RANEN SEN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) how many ships of coal and food
are handled every month by Calcutta,

Bombay, Madras, Cochin and other
ports in India;
(b) whether there has been some

discrimination in giving quota of ships
to some ports; and

(c) if so, the reasons and facts
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) A statement showing the
number of coal and foodgrain ships
nandled by different Major Ports in
the couniry every month since April,
1874 is laid on the Table of the House.
[Placed in Library. See No. LT-
8826/74.]
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(b) and (c). No, Sir. The alloca-
tion of coal ships to different ports
for unloading is made by the Direp-
torate General of Shipping keeping
in view the limited number of ships
available and the requirements of im-
portant consumers like the Railways
and Electricity Boards. Vessels car-
rying imported foodgrains are nomi-
nated to different ports by the De~
partment of Food depending on the
facilities availuble for berthing of
ships and handling and clearing of
the cargo.

Developing of an equipment by fndian
Scientists to jam enemy’s Radar

5253. SHRI BIRENDER JINGH
RAO: Will the Minister of DEFENCE
be pleased to state:

(a) whether it has come to the no-
tice of the Government thut an equip-
ment has been developed by the Indian
scientists which can jam the enemy’s
Radar as and when required; and

(b) if so, the facts thereof?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI RAM
NIWAS MIRDHA): (a) A press re-
port on the subject has come to our
notice. However, it is Jearnt that
this is a case of misinterpretation
and that no radar jammer has bheen
developed.

(b) Not applicable.

Effect and influence of multinational
corporations on industrial labour

5254. SHRI K. MALLANNA:
SHRI GAJADHAR MAJHI:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government have ini=
tiated any study regarding the effect
and influence of multinational corpo-
ration on the industrial labour, labour
activities and conditiong of labour; and

(b) if so, the progress made in this
regard and the conclusiong and findings
thereof?



145 Written Answess AGRAHAYANA 28, 1896 (SAKA) Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b).
Proposals in this regard are being
worked out.

Export of Steel by SAIL

5265, SHR]I VAYALAR RAVI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether sleel 1s being exported
by SAIL; and

(b) if so, the total quantity of steel
exported and the total value thercof
since SAIL had begun export?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STEEL AND MINES
(SHRI SURMDEV  PRASAD): (&)
and b) SAIL International Limited,
set up m June, 1974 as a subsidiary of
Sicer Authotity of India Limuted, 18
the Canausmig Agency for export of
certamn rategories of steel materials.

SAIL International Limited has
concluded a countract with the Iranian
State Rallways for the export of
130,000 tonnes of rails, Shipments
against this contract would be spread
over 30 month.,. Contracts have also
been entered into for the export of
49,000 tonnes of billets and over
11,000 {onnes of bars and roads. In
»0 far as the canalised items are con-
cerned, expori for over 20,000 tonnes
of bars and rods and 450 tonnes of
wires have been cleared by SAIL In-
ternational Limited. The total value
of these transactions would be of the
order of Rs. 60 crores,

Allocation for Repair and Maintenance
of Roads in Calcuita

5256. SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state whether Centra] Government
propose to meke any special alloca-
tion of funds for repair and improve-
ment of roads in Calcutta which are
in a deplorable condition due to the
complete failure and neglect of the
State Government and Corporation of
Calcutta?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR!I H, M. TRIVE-
DI): No funds are provided under the
Central Sector Roads Piogramme for
any financial assistance for repairs of
city roads in Calcutta. These roads
tall essentially within the sphere of
activities nf State Government/Local
bodies concerned.

USS.R. help 1o Develop Coastal
Reserves

5257. SHRI R V. SWAMINAHAN:
Wil] the Minmster of STEEL AND
MINES be pleased to state:

(a) whether U.S.S.R. has agieeq lo
help Indiy for the development of
India's vast coastal reserves;

(b) whether any agreement has
been reached with the U.S.S.R.; and

(¢) if so, the mamn featurey there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKIIDEV PRASAD): (a)
No, Sir. There 1s no proposal to seek
U.S.S.R.’s help for the development
of mineral reserves in the coastal
areas of the country.

(b) and (c). Do not arise,

Resolution regarding Nuclear-Weapon-
Free Zone in West Asia

5258. SIIRI R V. SWAMINATHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India has voted in the
U.N. Political Committee for a Pakis-
tani Resolution guaranteeing the secu-
rily of mon-nuclear weapon States
against the threat of use of nuclear
weapons;

(b) if wo, the main reasons for sup-
porting the resolution;

(c) whether India alsp supported
the Joint Resolution by Iran and
Egypt for the establishment of a
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Nuclear-Weapon-Free Zone in West
Asia; and

{d) if so, whether India hud earlier
been against the Resolution and the
reasons for accepting it now?

THE DEPUTY MINISTER IN 1 HE
MINISTRY OF EXTERNAL AF-
FAIRS (S{RI BIPINPAL DAS): (a)
and (b). Pakistan tabled a draft re-
solution entitied “Strengthening the
security of non-nuclear-weapon
States egainst the use or thicat of
use of nuclear weapons”. The draft
resulution would have the  United
Nations General Assembly (1) dee-
lare ifs firm support for the indenen-
dence, territoriul mtegrity and sove-
reignty o1 non-nuclear-weaLon
States, and (2) recommend 1o tuem-
ber State: 1o consider in all appro-
priate forums, without loss of time
the question of strengthening the sc-
curity of non-nuclear-weapon States.
There was nothing objectionable in
the dralt resclution and India voted
affirmatively on it The draft resolu-
tion was adopted unanimously by the
General Assembly.

(c) Yes, Sir,

(d) No, Swi. India hag all aiong
supported the Iranian-Egyptian pro=-
posal for the establishment of a nu-
<lear-weapon-free zone in the Mid-
dle East.

Supply of Pig Iron and Coke to Smal]
Scale Industries

5259. SHRI GAJADHAR MAJMI:

SHRI C. K. JAFFER
SHARIEF:

SHRI B. § BHAURA:

‘Will the Minister of STEEL AND
MINES be picased io state-

(a) whether there has been short
supplies of pig iron ang 2oke to small
scale induatries; and

(b) if so, the steps vroposed to be
‘taken to improve the supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SUKHEDEV PRASAD): (a
and (b). The position of availabilit
of pig iron and hard coke is, ai pré
sent, .atisfactory. .

Protest in U. N. over CENTO Nave
Exercises in Indian Ocean

520, SHRI INDRAJIT GUPTA:
Will the Mimster of KXTERNAL AF-
FAIRS be pleased to state:

ta) whether the Indian represenia-
tive at the United Nations has indged
atiy protest at the  recent CENTO
Naval Exercises (Midlink, 1974) as
bemg violalive vi ohe Generul Assem-
bly Resolutiong of 1971, 1972 and 1473
regarding prescivation of the Indian
Ocean &s « sone of peavs;

() 1t so, whether cooperation of
any othier countvies was sought and
obtained in the matter; .nd

(¢) whether the question has also
been raised by India with Pakistan
and Iran whose Governmeats are par-
ticipating m CENTO exercises?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRU BIPINPAL DAS): (a)
No, Sir.

(b) Does not arise

(c) No, Sir

Research on Cance, among Women
after using Loop und other
Contraceptive Devices

5261, SHR1 INDRAJIT GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Madurai Unit of
the .C M.R. is engaged in valuable re-
search on incidence of vancer among
women using the loop und cther con.
traceptive devices; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNINC (SHRI A. K. M.
ISHAQUE): (a) Yes.
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(b) The unit is conducting research
among women or oral and injectable
hormonal contraceptives and wse of
Copper ‘T"—-200 an inira-uterine con-
traceptive device, The data so far
analveed has not shown any malg-
nancy of female genmital tract ceve-
loping which could be ascribed to the
use of the above contiacentives
However, the work 1~ 1n progress

Unsatisfactory Performance of Indian
Council of Medical Keseareh

5262 SHRI INDRAJIT GUPTA
Will the Mmaster of HEALTH AND
FAMILY PLANNING bhe pleascd to
state

(a) whether ICMR had {licaten-
ed in close down the Madurar umt
hecause nf its poor wortk and e ulls,

(b) If so, whether any inquity has
been made to establish the respunci-
bality of the head of the units tor this
unsatrsfactory performance;

(¢} whether 1t 15 a fact that the
units’ work was dislocated for long
periods at a time, due to nom-avail-
abilify of alcohol, fixative, ond shdes
for taking smears; and

(d) the action taken in ihie matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K M
ISHAQUE): (a) No It is presumed
that the Madurai unit referred to in
this questtion by the Honourable
Member ig the same as indicated 1n
his Question No. 5261 whicn 1s also
being answered on this day.

(b) Question does not arise

(¢) No such complaint has been re-
ceived.

(d) Question does not arise.

Memorandum from all Federation of
All India Hindustan Conslruction
Workers’ Unions

5263 SHR1 B S BHAURA- wWill
the Minister of LABOUR be bnleased
Lo state

(a) whether Governaent have re-
tenved any memorandum/representa~
tions trom the Federation or All India
Hindustan Construction Workers’
Unions,

(b) 1l so the demands raised there-
m and

(¢} whether Government have con-
sideted the same and uf 30, the dec
ston taken thereon”

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL~
GOVIND VFRMA) (a) Yes, Sir.

(h) Demand {or making .mend-
meny., 1o the following Labour Laws.

(1) Minimum Wages Act:
(2) Payment of Gratuily Act;
(3) Provident Fund Act;

(4) Workmen's Compensatlon
Act; and

(5) Industnial Disputes Act.

(c) These demands are under con-
sideration

Cemplaints against D.T C. Drivers and
Conductors

5264 KUMARI KAMLA KUMARI
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of complainig re-
ceived by General Manager and other
offictals against the DT C drivers and
conductors 1n 1974 with special ref.
ertence o Octoher and November

1974;

(b) whether any aclion has heet
taken agamnst them; and

(c) 1f 30, the facts thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI).
(a) 1255 trom 1st January, 1974 {o 30th
November, 1974 including 138 in Octo-
ber, 1974 and 105 in November, 1974.

(b) and (c¢). Action has already
been taken in 979 cases and the re-
maining 276 cases are at varwous
stages of processing

Demand and Supply of Aluminium
and Copper

5265. SHRI JYOTIRMOY DBOSU
Will the Mimister of STEEL AND
MINES be pleased to state:

(a) the demand and supply of alu-
minium and copper mn the country,
year-wise, during the last thiee yeas;
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(b) the respective shares of indi-
genous production and import in the
total supply of those two materials,
year-wise, during the last three years;

(c) who are the mam pruducers of
aluminium and guantity of aluminium
produced by each year-wise durmg
the last thiee years, and

(d) the steps, if any, being taken
to achieve self-sufficiency in copper?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b) The {following table shows for
the years 1971-72 to 1973-74 (a) sup-
ply of alumimium and copper from
domestic production ang imports and
(b) demand as estimated hy the Task
Force on Non-Feriou, Metals (Fourth
and Fifth Piun)

Aluminium
Domssuc producuon -

Import - .

Bstimated Jemand - . .

Copper
Doamestic production «

Impart . . . . . .

Estimated demand . . .

(in tonnes

1971-72 1972-73  1973-74

. © 181485 174,774 147,845
21,236 1,664 1,605 6

TOTAL + 202,721 176,438 149,450 6

. + [ 233000 210000*% 230,000*

8.408 12,596 12,899
. . 56,000 54.000 53,000
Toral 64,405 66,596* 65,899
- LY
© 102,750  83,700*  83,700*

*The Task Force for the V Plan reviced the earlicr demand estumates dowr.wards,
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(¢) M/s Indian Aluminium Com-
pany Laumited, M/s Hindustan Alumi-
nlum Corporation Limited, Madras
Aluminijum Company Limited and
the Alummmum Corporation of India

Limited, are the primary producers
of aluminium metal in the country.
The quantity of aluminium produced
by these companies during the last
three years is given below:—

Name of the Compnay

Production in tonnes

1 Indian Alummmmum Company Ltd .

2 Hindustan Aluminium Corporation Limited

3 Maias Alummum C» Ltd . .

4 Alummnmm Corporauon of Indm (Under Lock-out

since 15th Scpt ,1973)

1971-72  1972-73  1973-74
. 82,075 76,793 74,564
. 78794 76,967  sB71
. . 13,063 13182 11,396
7,563 7832 3,214
181,485 174,774 147,845

“ (d) M/s Hindustan Copper Limi-
ted have undettaken a programme for
the development of copper depo:ts
for 1increasing production of coppel
metal to 45000 tonnes per annum by
the end of Fifth Five Year Plan pe-
riod Ilowever as theie 1, a consi-
driable gap between the indigenou®
production and demand of copper mre-
tal self-suffizency 1 copper is not
expected to b achieved mn the Vih
Plan

Soldlers and Officers Returd from
Servite during last three years

5366 SHRI D B CHANDRA uOW-
DA Will the Minister of DEFENCE
be pleased tn state

(a) the number of solliers and offi-
cers who retued fiom defence cervic-
es during the last thiec yeais and

(b) how manv such per+ms Wwele
rehabilitated by the Government dur-
ing the above period?

THE MINISTER OF DEFENCE
(SHR! SWARAN SINGH) (a) A to-
tal of 175063 persons were retird/re-
leased from thc three Services dur-
ing this period

(b) A total of 57786 were found
employment during this period,

Contractors in Bhilai, Rourkela,
Durgapur and HSCO

5267 SHRI MOHAMMAD ISMAIL-
Will the Minister ol STEEL AND
MINLS be plersed to ldte

(a) the total number of (oniraclers
and money paid o them during three
vears yeal-wise 1n the Bhulai Rour-
kela  Durgapu;  steel  piants  and
Indin Iron and Sieel Company, and

(b) the number of woikers e1 gaged
by the contractols vear-wise’

THE DEPUTY MINISTER IN THE
MINISFRY OF STEEL AND VINES
(SHRI SUKHDEV PRASAD) (a)
and (b) The information 1s being col-
lerted and wil] be laid on the Table
of the House

Cancellation of Licences of Drug Units
for Manufacturg of Substandard
Medicines in 1974

5268 SHRI SUKHDFO PRASAD
VERMA Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state

(a) the total number of drug unit®
whose licences have been cancelled
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for manufacturing sub-gtandard medi-
cines during the period from April to
October, 1974 in each of the States;
and

(b) what other stern aclion Gov-
ernment propose to take in this
regard?

» THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A . K M
ISHAQUE) (a) The nfo-mation 18
being collecied and will be laid on the
Table of the Sabha in due course.

(b) A note indicating the steps
taken by the Central Drugs Standard
Control Organisation to combat, the
manufacture and gale of spurious and
sub-standard drugy 1s enclosed.

Statement

The following steps have been taken
ip combat manufacture and sale ot
sub-standard and spurious drugs.—

These sieps would also result in en-
suring the supply of drugs of stand-
ard quality

1. To elimumate unhconsed menu-
facture of drugs, who usually
indulge in manufacture and
sale of spuniouy drugs and
“All  India hst of licensed
drug manutaciurers’ has been
compled nd brought uptlo
date This hst has been cir-
culated to the Association of
drugs mamnfaciurers ond dea-
lers, and Siale Drugs Control
Organisations

2. The Diugs ang Cosmetics Act
has been amended and the ex-
tent of penalty for manufac-
ture and the sale ot adulte-
rated drugs and manutacture
and sale without licence has
been raised from 3 years to
10 years, Provision has also
been made £ the coniiscation
of equipment and implements
employed for manufacture of
such drugs as also the means
of transport of such drugs.

DECEMBER 19, 1074
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3 The States have been advised

to maintain close lialson with
the Police authorities for the
campaign againgt  spurious
drugs to be carried on inten-
sively.

4 Whenever reporis of gpurious

drugs are received by the
Central Drugs Standard Cont-
rol Orgamisation ¢#nd when-
ever a racket 1s supposed to
be of Inter-State chaiacter,
special precautions are taken
to alert the States concerned
ang lo adwvise them to take
necessary action  with the
assistance of the State Police.

5 The Slates have been requested

to augment their Drugs Ins-
pectorates and the festing
facilities so that the gcale ot
sampling 1s 1ncreased and
quick lest reports er~ obtain-
ed,

6 Zonal Offic'rs of the Central

Drugs Standard Control Or-
ganmisation have been set up
at Bombay, Cilcutta. Madras
and Ghasabad to hiing about
a close liaison between the
Central and State Orgemsa-
tions One of the lunctiong of
the Zonal Officer; 15 {n inves-
tigate the movement of spu-
rious drugs, particulatly n
mter-State (ommerce and to
ensure that the <tandards ot
drugs moving in inter-State
commerce are stringently ob-
served The Zonal Officers
are assisted i thoir task by
Central Drugs Inspeciors who
work 1n close haison with the
State Drugs Inspectors, The
Ceniral  Inspectorate  staff
altached to the Zonal Offices
1S being augmented.

7. The help and cooperation of

Asgociation represanting the
interests ot diug manufaciu-
rers and dealers are Leing en-
listed to ensure maximum
compliance with the Good
manufacturing and gale prac-
tices and their cooperation in



the campaign against spurious
drugs 1 al<o being sought

8 A trammng programme for

Drugs Inspefors and Govern-
ment Analysts has been ar-
ranged under the aegis of the
Central Drugs Standard Con-
tro  Orgamsihon These
tramning programmes wil} help
wm  more stringent enforce
ment of Drug Standard Cont-

rol

9 A constant haison and dialogue

with the State Drugs Control
Organisatipn 1s mantamned by
the Central Drugs Standard
Control Orgamsation by hold-
'ng meeting of the Drugs Con-~
sultative Commiitee meeling
of the Zonal State Drugs Con-
trollers, anq through diccus-
sions the Zonal Officers have
with the Stale Drugs Control
Officials and by coriespond-
ence This wnstant exchange
of information helps ¢ordina-
tion and ntensification of
quality control meastres

10 The States have been 1equested

to constitute State Drugs Ad
visory Board on which repie-
sent. tiveg f the drug manu
lacturers  dendas,  medieed
pofession anl consumerg ore
associated 1y advi e the Stae
Governments on the measui®
to be taken [or eficclive en-
forcement ol the Orugs and
Cosmetics Act

11 Under the Fitth Five Year Plan

proviston has been made for
the Central Goviernment to
render financial assistance o
the States tor esiabhshing
combined Food 1ird Drugs
Laboratory m the States

13 The queshion rpegarding the

prevalance of spurious c¢rugs
and the steps that should be
tackhng the menance of spu-
tacking the menance of spu-
Twus drugs was discussed at
the last meeting of the Cent-
ral Councll of Health held m
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Apnl, 1974 The Centrab
Council of Heallh jpatsed a
resolution whirh  amongst
other things recommedeq o
the States that they should
set up a prop°r entorcement
machinery 13cluding an In-
telligence-cum-legal cell’
which should mnuntain a close
haison with the Police at the
headquarters and also a tae
disinet level tor tackling the
menance of spurious diugs

13 Union Health Minister has writ-
ten to the State Heilth Mims-
ters emphising the ympori~
ance of the State Drugs Cont-
rol Admunistration m the
Stafe and the need tor tigh~
tening the enfor.ement proce-
dures The requisitees for ab
effective Drugs Control Ad-
munstration have been spelt
out and fhe exatent of assist-
ance that the (enire can ex-
tend has also been explained
The need for 1mposing the
severest possible penahties
avallable where oftender, are
caught has also Leen stressed

14 A cash prograirue for mspee-
tion of all fums manuractur-
ing mmjections has heen imtia-
ted by the (entril Drugs
Standard “on‘ >l Oirganmsation
in co-ordinitimn with the State
Drugs Control Adminstration.

11 The Drugs and Cosmehlics Act
1s proposed to be amended to
provide tor siringent penail-
fies for ouanc s relatineg to
the manutaciure aund sala of
spurious drugs

Cancellation of Licences of some
Pharmaceutical Firms of West Bengal

5269 SHRI VARKEY GEORGE:
Will the Minmister of HEALTH AND
FAMILY PLANNING be pnlensed to
state

(a) whether the licenceg of 14 phar-
maceutical firms m West Bengal were
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cancelled during the current year for
‘manufacturing sub-standard and un-
healthy drugs;

(b) whether similar action hag been
Aaken in other States also: and

{c¢) if so, the names of those States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTIi AND FAM-
ILY PLANNING (SHRI A. K, M
ISHAQUE): (a) to (c). Information 1s
being collected and will be laid on
the Table of the Sabha when receiv-
»d.

‘Realignment of National Highway
between Kasargod and Kanhangad

270, SHR1 P. R. SIIENOY: Wiil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether any representation has
been received regarding realighment
of national highway between Kasar-
god and Karhangad;

{h) whether this re-alignmeat would
save the distance between the twu
places and wstraighten the natioual
highway; and

(c) if so, the reaction of Govern-
ment to the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
“TRANSPORT (SHRI H. M. TRIVE-
DN (a) Yes, Sir.

1b) Yes. Sir,

(¢) The merits of the re-alignment
guggested including the aspect of cost
dinvolvement are still under examina-
tion ag the present national highway
alignment is already a single lare-
blaks-topred road.
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Coastal Steel Plants

5271, SHRI P. R. SHENOY: Will ths
Ministey of STEEL, AND MINES bt
pleased fo state the steps taken bj
Government to establish coastal stee
plants? %

'

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
proposed steel plant near Visakhap
alnam will be in the coastal area,

Commissioning of Indian Navy Sub
marine Vagir

5272. SHRI RAJDEO SINGH: Wil
the Minister of DEFENCE be pleasec
lo state:

(a) whether the Indian Navy Sub-
marine Vagir has become the firsl
under water warship to help in the
drive against smuggling by hauling u;
suspicious looking motor  fishing
veossel;

(b1 whether the fishing vessel I
question was tound carrying textile.
und clectronic  calculators valued a
Rs 8 lakhs: and

(¢c) if so, whether the submaline
personnel were rewarded for thi
excellent catech 1if so, the nature o
ihe rewards?

THE MINISTER OF DEFENCI
(SHRI SWARAN SINGH): (a) Sub
marines are not employed for appreh
ension of smugglers’ hoats but durint
the course of exercise the Submar
ine Vagir happened to help in th
apprehension of several smuggling
craft.

(b) One of the vessels apprehen
ded was carrying textiles and elect
ronic calculators valued at about RE
14 lakhs,

(¢) The question of rewarding t_h'
submarine personnel is under conrsid
eration of the Government.
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Uniform policy for free medical
facilities in states on income basls

5273. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Government{ propose
to ask the State Governments to adopt
an uniform policy to provide for free
medical facilities to the population on
the basis of monthly income; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTII AND FAM-
ILY PLANNING (SHRI A. K., M.
ISHAQUE): (a) No.

(b) Doeg not arise,

Recruitment policy for Army
Personnel

5274. PROF, NARAIN CHAND
PARASHAR. Will the Minister of DE-
FENCE be pleased to refer to the reply
given to Unstarred Question No. 1471
on the 2ist November, 1974 regarding
Recruitment Policy for Army Preson-
nel and state:

(a) the reasons which led Govern-
ment to decide the recruiiment policy
regarding which g decision was taken
in 1963 but the implementation of
which wag affected on 1st April, 1978,
nearly 10 years after the decision is
supposed to have been taken;

(b) in case the decision was taken
in 1963 the reasong for not implement-
ing it in 1963 or soon thereafter on
the basis of recruitable male popula-
tion of the age group 17—25 years;

(c) the exact date on which the
decision wags taken in 1963 and whe-
ther the State Governments were
eongulted in taking such an important
decision; and

(d) it so, the reaction of each one
of the State Governments on this
issue?

3004 1.S—6

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). The policy to relate recrwitment
from various States, to the recruitsble
male population of the age-group 17-
25 years has been implemented pro-
gressively since 1963. Even at the
time this decision was taken, it was
stipulated that it should be implement-
ed in such a manner that it would
in no way impair the fighting quahti-
es of the Army. This was to bhe
done in a phased programme spread
over a number of years. The final
phase of implementa‘ion of the 1963
decision took effect 1irom 1-4-1973,
when the 1971 census figures of popu-
lation became available.

(c) (i) 18th February 1963,

(n) The State Governments
were not consulted,

(d) Does not arise.

Agreement with UK for US military
base on Diego Garcia

5275. SHRI B. V. NAIK: Will the
Minister of EXTERNA LAFFAIRS be
pleased to state:

(a) whether Government of United
Kingdom have finally agreed to hand-
over or lease out the Island of Diego
Garcia to United States to establish
their military base there;

(b) 1f so, the genes:s and basis of
the sovereignty of U.K. over the Island;

(¢) the most primate sovereign inde-
pendent State of the Island of Diego
Garcia; and

(d) the attitude adopted by that
couniry regarding the poltical status
of the Island of Diego Garcia?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) By an
agreement concluded in 1366, the Gov-
ernment of UK granied certain de-
fence facilities to the US Government
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on the island of Diego Gareia, On
December 3, 1974 the U.K. Government
announced that it had ‘decided to
agree to proposals from the United
States Government for a relatively
modest expandion of the facilifies on
the island of Diego Garcia”.

(b) to (d). Diego Garcia had been
administered by Great Brilain as a
part of Mauritius and was reportedly
ceded on certain conditions to the
United Kingdom at the time of the
independence of WMauritius in 1968.
Some 300 inhabitants of Diego ‘Garcia
were then resettled in Mauritius, The
most proximate gover2ign independent
state to Diego Garcia is in fact the
Maldives.

Asian Collective Security System

5276. SHRI B, V. NAIK: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Asian Colleciive Secu-
rity System proposed by U. S. S. R.
has been examined by the Govern-
ment of India;

(b) whether concrete provosals are
still awaited from U. S, S. R.,

(¢) whether Government have
communicated any reaction to U.S.S.R.
in thig behalf; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
The Soviet Union has put forward
certain general principles on which
Asian Collective Security can be
built, but no concerete proposals have
been made by them in regard, to their
implementation. Consistent with
our policy of strengthening interna-
tiona] peace ang security, Government
are willing to consider all proposals
which can help in the emergence of
tAysia as an area of peace and stabill-
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(¢} and (d). Do not arise.

Iron Ore Deposif

5277. SHRI B. V, NAIK: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) the extent of Iron Ore deposil
in this country; and

(b) the number of years for which
this will last at the current rates of
exploitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The iron ore reserves in the country
have been estimated at 8.620 million
lonnes of high grade Hematite ore and
1915 million tonneg of magnetite ore.

(b) The estimated production of
iron ore during 1974 is 35 million
tonnes. At this lcvel of production,
the reserves woulg jast for more tham
200 years. There is possibility of
more reserves being located,

Trade Unions of Farm Lahourers

5278. SHRI B. V. NAIK: Will the
Minister of LABOUR be pleaseq to
state the total number of trade unions
of farm labourers other than planta-
tion labourers in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA): There vere 115
registered trade unions of farm work:
erg in 1970 under the Trade Union#
Act, 1926, Latest information in the
matter is not available,
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Sherfage of Medicines in Employees
State Tosurance Scheme, Howpigals
in Kerala

5279. SHRI C. JANARDHANAN:
Will the Minister of LABOUR be
pleaseq to state:

(a) whether Government’s attention
has been drawn to the lack of import-
ant medicines and other facilities in
the Employees State Insurance Sche-
me hospitals in Kerala; and

(b) if so, the facts thereof and the
measures being taken to improve the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): The Employees’
Stale Insurance Corporation have fur-
hished the following information.—

(a) and (b) No such Information
has been received hy the Corporation.
However, the adminisiration of med!~
cal benefit under the Employees’ State
Insurance Act, 1948 being the res-
ponsihility of the Stlale Governments,
1t 18 for the Government of Kerala to
look 1nip the matter.
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Expansion of Bmith Stain gtreet and
Co., Calcutta

5281, SHRI DINEN BHATTA-
CHARYYA- Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are con-
sidering the expansion of the Smith
Stain Street and Company, Calcutta;
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M.
ISHAQUE) (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the Sabha,

Loss incurred due to closure of Suez
Canal

5282. DR. H. P. SHARMA: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Suez Canal has
been opened to international shipping
traffic;

1

(b) the annual estimated loss due
to excess, freight incurred by India
in respect of its Export and Import
trade owing to the closure of Buez
Canal; and

(¢) the steps being taken to uulise
the opportunity offered by opening
of the Suez Canal for avgmenting
India’s export tradae?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVE-
DI): (a) According to information
available the Suez Canal has nft
been opened to intematxonal shipping
traffic.

(b) Different Conferences = catering
to India’s overseas tgade have levied
surcharges on freight. Moreover,
until very recently, there have been
no definite indications regarding the
likelihood of the Cana]l bemng opened
to international shipping.  Therefore,
the shipping route from the Indian
ports to the Continent and beyond
having come to prevail wvia Cape
of the Good Hope, no definite studies
were undertaken to quaniify the extra
freight paid. Further, consequent
on the technological changes in the
size of ship’s in operation, overall
economies, particularly in tulk trans-
portation became possible. It will
therefore, be difficult to assert that
the closure of Suez Canal had result-
ed only in losses.

(¢) It remains 1io be seen when
and under what conditions the Canal
would be reopened for navigation.
However, for the present, it may be
stated that as and when such a dev-
elopment takes place, the sailing time
between European destinations and
Indian porfs would be reduced, It
may, therefore, become possible for
our liner tonnage {o participate in
the overseasg trade particularly to
U.K. Continent sector more fully thon
before,
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Coverage of Jute Bailing Establish-
ments in Bihar under EP.F. and
FPF. Act, 1952

5284. SHRI RAMAVATAR SHAS-
TRLl: Will the Minister of LABOUR
be pleased to state:

(8) the number of Jute Bailing
establishments situated in Bihar
covered under the Empldyees Provi-
dent Funds and Family Pemion Act,
1952 so far; and
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(b) whether all coverable units
have been covered with their due
dates and if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund Authorities have intima-
er as under;—

(a) and (b). There is only oae Jute
Bailing establishment coverable under
the Employees’ Provident Funds and
Family Pension Fund Act, 1952 in
Bihar which has already been cover-
cd under the Act, provisionally with
eflect from the st September 1967,
subject to further verification,

Criminal Caseg filled under EP.F  Act.
1952 in the Court of S.D.0. Supaul

5285. SHRI RAMAVATAR SHAS-
TRI: Wil the Minister of LABOUR
be pleased to state:

(a) whether criminal cases filed
under Section 14 of the Employees’
Provident Funds Act, 1952 in the
court of Sub-Divisional Officer, Supaul
are still pending cognisance due to
slackness on the part of the Regional
Provident Fund Commissinner, Bihar
and the Provident Fund Inspector
concerned; and

(b) if not, the stage at which these
cases stand it present and the action
taken to expedite the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund Authorities have reported
as under:—

(a) and (b). Sixty five criminal
cases flled against M/s. Shree Shiv
Rice & Oil1 Mills, Supau!, by the Re-
gional Provident Fund Commissioner,
Bihar for the period February, 1963
to June, 1968 are still pending in the
Court of Sub-Divisional Magistrate,
Supaul., Efforts gre being made to
have the taseg expedited,

Payment of Minimum Wages to Tem-
porary ang Daily Rateg Workery in
Sugar Factories in Bihar

5286. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether the casual, temporary
and daily rated workers do not get
minimum wages as recommended by
the second Sugar Wage Board for
sugar industry in the sugar factories
of Bihar; and

(b) if so, the action taken by Gov-
ernment to get the minimum wages
pald to the employees and the result
thereof? I}

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Government of Bihar have been
addressed in the matter and the in-
formation, on receipt, will Le laid on
the Table of the House.

Higher Currency Surcharges on Freight
Rates

5287. SHRI NAWAL KISHORE
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Shipping Com-
panies have now to pay a higher
currency surcharge on freight rates
on all export shipments from India
to U.X. and continenta]l destinations;

(b) if so, the particulargs of the
surcharge paid by Indian ships 10
U.X. and other European and Ameri-
can countries on account of this in-
crease;

(c) whether such a surcharge has
also been imposed on imports to
India; and

(d) if so, the ratio of export and
import surcharges and the extent to
which import surcharges are benefi-
cial to India?

- THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI H. M. TRIVE-
DI): (a) Yes, Bir.

(b) In respect of Indian exports to
UK, Continent and America, the rate
of surcharge ag well as the dates from
which they became effective are es
follows:—~

Exports to Rate Date from

which effec~
tive
U. K. 5.05%  25.11.74
Continent  16.95%  25.I1.74
U. S. A, The surcharge at the
rate af 5.59, made
effective from 1.2.74
has been suspend from

16.2.74.

(¢) Yes, Sir.

(d) The ratio is 5:7 in the India-
UK. trade and 16:21 in the India-
Continenta] trade. It may be clari-
fied that the surcharges which are
worked out on the basis of mutually
agreeq formula between the Confer-
ences concerned and the All India
Shippers’ Council have been kept at
a relatively lower level for exports
keeping in view the interests of our
exporters.
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Trained conductors of D. T. C.

$280. SHRI HUKAM CHAND KA-
‘CHWAI: Will the Minisier of SHIP-
PING AND TRANSPORT be pleased
10 state:

(a) whether break in the service
wf the conductors of Delhi Transport
Corporation having badge Nos. 9104
1o 9350 has been made after their
having worked for three months on
the post of conductors after thewr
traimng and they are being recalled
on the condition that now they wiil
have to work as an apprentice con-
ductor for three years otherwise they
will be deprived of their job; and

(b) whether the said conductors
are paid only one rupee or Rs. 125
per day after making them sit in
depots for 8 hours for 10—15 days
in a month?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M. TRIVE-
DI (a) and (b). It 1s not a fact that
tne DTC terminated the services of
tne conductors, bearing the badge
numbers mentioned by the Ilon’ble
Member, after they had worked tor
three months, Because of heavy sh-
senteelsm among conductors due to
the harvest and marriage seasons
from April to June, 1974, the Corpo-
ration engaged 2068 conductors as re-
fainer crew from the waiting list
maintained by 1ii, to meet the require-
ments The retainer crew are not ie-
gular employees of the Corporation.
They were paid a minimum wage of
Bs. 4 per day upto 31-5-74 and Rs.
8.25 per day from 1-8-74, for the days
they went op line and Re. 1.00 per
day for the days: they were not given
duty. It was made clear to the per-
song concerned that their appoiat-
ment wa, purely temporary for two
months and that their services would
automatically stand termiinated at the
end of that period. But these per-
Sona remained on the waiting list of
p.'!,c., to be consideréd fur absorp-
tion aguainst future vacancies. With

the acquisition of new buses, the ope-
rational position improved and the
Corporation appointed all the con-
ductors on the waiting hist as Appren~-
tices 1n accordance with its reviced
recruitment policy. Under this svs-
tem, the Apprentices are paid a con-
solidated stipend of Rs 100, Rs. 120
and Rs 140 per month in the first, gse~
cond and third years respectively. On
the days on which the Appreatice
Conductors are sent on line, they are
paid an additional amount of Rs 5
per day When they are not sent on
Iine, they are attached with the derot
workshop where they are given tra:n-
1ing ‘in cleanliness and maintenanze of
vehicles, conduct and behaviour with
others, accounting and sale of tickets,
scheduling of services etc
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Termination Notices t, Work-charged
Stafl of Dandakaranya Project

5292, SHRI INDRAJIT GUPTA:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether, despite earlier assur-
ances to the contrary, some work-
charged staff of the Dandakaranya
Project has recently been served with
termination notices; and

(b) if so, whether affected staff is
proposed to be absorbed elsewhere?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) There has been no as-
surance as such that the sarplus
work charged staff of the Dandaka-
ranya Project would be continued in-
definitely. However, such staff has
been allowed to continue from time
to time and their present term is due
to expire on 31-12-1974. Pending
decision for their continuance beyond
that date, formal motices of termina-
tion of their services have been issu-
ed by the Project authorities,

(b) Efforts are being made to ab-
sorb ag many as possible.
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Alleged malpractices in Allotment of
Vehicles to Ex-servicemen at Delhi

Cantonment
5293. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of

DEFENCE be pleased to state:

(a) whether Government have re-
ceived complaints from M.Ps. regard-
ing malpractices in the matter of
allotment of vehicles to ex-service-
men at the Central Vehicle Depot,
Delhj Cantonment;

(b) if so, the nature thereof; and

(c) whether any enquiry in the
matter has been conducted andg
action taken against the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) In the recent past
one such complaint was received from
a Member of Parliament.

(b) It was alleged that two ex-
Servicemen having been allotted ve-
hicles from surplus Defence stocks in
Central Vehicle Depot, Delhi Canton-
ment, were granted extension of time
to collect the vehicles and that cne
of them was permitted to collect a
vehicle other than the one selected
by him earlier.

(c) The complaint has been enquir-
ed into. It has been found that the
rules and procedures prescribed for
allotment of vehicles have not been
violated.

Suspension and Transfer of Workers of
Central Vehicle Depot

5294, SHRI BHARAT  SINGH
CHOWHAN: Will the Minister of DE-
FENCE be pleased to state:

(a) whether some workerg of the
Central Vehicle Depot,, Delhi Cantt.
have been suspended/tramsferred for
dealing in the sale business of vebi-
cles allotted to Ex-servicemen;

(b) whether complaints have also
been received against some maore
workers; and
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(c) if so, the action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B PATNAIK): (a) Pending an m-~
vestigation into a complaint of irre-
gularity in the sale of discarded ve-
mecles to Ex-servicemen, some work-
ers of the Central Vehicle Depot,
Delhi Cantt, have been transferred
out on administrative grounds; but
none has been suspended.

(b) No, Sir.

(¢) Does not aiise.

Formation of Municipal Committee in
Civil Area of Ambala Cantonment

5295 SHRI BHARAT SINGH
CHOWHAN. Will the Minister of DE-
FENCE be pleased to state:

(a) whether his predecessor had
declared at a public function at
Ambala Cantonment (Haryana) about
an year ago that a Mumcipal Com-
miitee would be formed there shortly
for the civil area of the Cantonment
Bouard, and

(b) if so, the approximate date by
which the needful igs being done?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). We have no records to show that
the then Raksha Mantri made eny
such declaration. He might have re-
ferred to the recommendation of the
Tagk Force. A Task Force set up by
Government had recommended 1{hat
some areas may be excised from the
Ambala Cantonment and formed into
a separate Municipality, This recom-
mendation is under the consideration
of Government and it is likely to
take some time before a final deci-
sion is taken in the matter.

Implementation of Economic Agree-
ments with Soviet Union ang East
European countries

5206 SHRI MADHU LIMAYE: Wwill
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have
kept the implementation of economic
agreements with the Soviet Union
and other East European countries
under constant review;

(b) whether much progress has
not been made 1n respect of modern-
isation of coal mines, and opeming of
new mines; and

(¢) whether Indians er the Rus-
sians are to blame for the slow im-
plementation of these important
agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (2)
Yes, Sir.

(b) In coal mning, assistance has
been obtamned from the USSR and
Poland Soviet assistance was re-
caved for the Banki, Manikpur and
Surkachar Projects, the Korba Work-
shop and the Kathara Workshop,
which are in operation and doing
well, Assistance 13 also being sought
from the USSR for the opening of
the two large opencast mines at Sin-
grauli coal fields and one large un-
derground mine at Raniganj coal
fleld, training of Indian engineers in
the USSR, development of opencast
techniques and in technology and ma-
nufacture of coal mining machinery
in India. Progress on these schemes
is satisfactory.

So far as Poland is concerned, as-
sistance has been obtained for the de-
velopment of Sudamdih Coal Mines,
Monidih Coal Mine Project, Gidi
Coal Washery, setting up of the Cen-
tral Mine Planning and Design Iuosti-
tute, Ranchi and development and
reconstruction of taken-over col
coal mines in Jharia coal fleld.
Sudamdih and Monidih the progress
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has been slower then anticipated be-
cause of adverse geological and other
conditions which have been faced
during the development of these
mines. It is to be noted that the
Sudamdih mine is the largest deep
-coal mine developed so far in the
country, possessing unique geological
features, and the experience that has
been gained so far would be extreme.
ly useful in development of similar
difficult mines in future. Thus, even
though progress may have been slow-
-er than expected, the overall results
have not been unsatisfactory. As re-
gards other items of cooperation with
Poland, the progress has been satis-
factory.

(¢) Does not arise.

Cases pending in Couris against Mana-
gers ang othey Officers of Coal Mines
prior to Nationalisagion

r5297. SHRI GAJADHAR MAJHI:
“Will the Minister of LABOUR be
pleased to state:

(a) whether there are cases pending
in courts against managers and other
<fficers of coal mines for contravening
the provisions of the Mines Act and
Rules and Regulations made there-
under, prior to nationalisation; and

(b) whether Government propose to
pursue these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes, Sir.

(b) The cases will be pursued hav-
‘ing regard to their merits,

"12.08 hrs,
RE: ADJOURNMENT MOTIONS

SHRI 8. M. BANERJEE (Kanpur):
~Sir, we have given an adjournment
motion ot Government failure to give
‘DA. to Central Government em-
-ployees, .. (Interriptions) The Finance
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Minigter is not making a statement
today. ... (Interruptions)

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I have given & privilege
motion against Shri L. N. Mishra. He
has denied about the order dated 5tk
February..,.. (Interruptions) 1 have
established in my privilege motion that
what he has stated on the floor of the
House was grossly untrue...(Interrup-
tions)

MR. SPEAKER. There should be
some end to it.

SHRI JYOTIRMOY BOSU: On
5-2-73 Shri Tulmohan Ram who was
in the Nursing Home came from there
and went to the house of Shri Lait
Narayan Mishra and during the course
of the day saw him twice and Shri
I, N. Mishra assured him that the job
will be done. He garlanded nim,
(Interruptions) In the evening, the
Officer on Special Duty, Shri N. K.
Singh, confirmed to Shri Tulmohan
Ram that: it has been done...(Interrup-
tions)

MR, SPEAKER:; Order, please. There
musi{ be some end to it. I have al-
ready allowed two privilege motions
which are coming up today. How can
I take up some other also? One is by
Shri Goenka and the other is by Shri
Samar Guha

SHR1 JYOTIRMOY BOSU: This
was given by me yesterday.

MR, SPEAKER:. There should be
some end to it,

The Finance Minister has informed
me that he will make a statement
about D.A. tomorrow, that is, on 20th,

SHRI K, §. CHAVDA (Patan): To-
morrow is the last day. Why not
today?

SHRI S. M. BANERJEE; Kindly hear
me for a minute. He is going to make
a statement tomorrow. 1 know from
reliable source that, again, they are
going to evade the issue. Vou allow
an adjournment wmotion... Interrup-
tions)

(=)
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ot wg fad (whet) : wsaw wgny,
R IF QIR WA SSEAT @
SHRI 8. M. BANERJEE: You allow
.an adjournment motion,

MR. SPEAKER: Nop adjournment
motion piease. The Minister will make
a statement tomorrow,

(Interruptions)

Wt ww famd: weow AERy,
walas € Q5T & fa¥ @ wfiT ae
“gml" WY “wrar” faRwt & g R
¥\ ag e A @S e aan g
% qdey qv 1 Afw gedw davEe
& 99q a1 TrAAET g 9% § fiT
a& §9T g Heas nEEy fHT § epafar
qeH Y 1| Fy JEaid AT w1
Afeafamr g | a7 7 & A #
qeat 4 qaq ¥ GEA @A W AW
AQ g 2 !

MR. SPEAKER* I am not admitting
it. I will ask the Minister to make a
statément.

st vy fowa : gfc wrd zigw
aifar & qm § AT w7 wRwET X
T XA TR THo Yo § T wwaA
FY g fregare 7§ fear wmar a
o' #ar §Y FHar § | T AT Feew §
ww wr ‘i’ oW CEE W@
grpaeTee fed § ... (wrweer)

werm wiea - §y w7 A9
Frer)

SHR1 S. M, BANBRJEE: Sir, you
were kind énough to announce that
You have recelved an intimation from
the hon, Minister of Finance tha{ he
is going to make a gtatement tomorrow
regarding the four instalments of
dearnesg allowance due to the Central
Government employees. I thank you
for this, But I have an gpprehension.
I have been told by reliable sources

Motions

that the hon. Mimster 18 going to
make, again, an evasive statement
saving that the matter wil] be con.
sidered and so on. The four instal~
ments of dearness allowance due tO
the Central Government employees
should be pald to them. I would re-
quest you, in ali seriousness and in all
humility, to allow my Adjournment
Motion... (Interruptions) At least of the
hon. Minister makes a statement to-
day, we can put certamn questions
tomorrow Tomorrow he will just lay
it on the Table of the House Let him
make the statement today, (Interrup~
tions)

SHRI K. S. CHAVDA: You should
direct the Minister to make a state-

ment today, so that we can ask ques-
tiong

<! O W WO B WEY §
fF wr qaqsr faemiar omg | ag
AT 7T TR § WY Faifet §
TTHY IFMT G | GIHC wHAfRgt
F1 dqr 9o FT AEAT R |

ot T Wl (ve) : weam
oY, wgard we ¥ a} F B om
QART ey faar 0 . (swwwwr) s
"y aerey fraamd |

SHRI JYOTIRMOY BOSU. Sir, with
your permission, I want {o make a
submission on the pomts that I have
written to you.

Firstly, the question of payment of
further instalments of dearness aliow-
ance due to the Central Government
employees has been raised time and
again throughout the Session, The
payment is long overdue. The Gov-
ernment ‘want {0 escape from the issue
and that is why they have kept it for
the last day, so that they can run
away from ihe izsue bv laying a sheet
of paper on the Table of the House, by
showing them a big plump,

Secondly, You have given a directive
about circumventing by the Law Min~
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1stry of the rules regarding revision of
electoral rolls. Fouy days have yassed.
The Government is flouting the Spea-
ker's directive.

MR SPEAKER: I find it impossible
to be heard. What 15 thuis? All of you
are speaking simultaneously. Why don’t
you please sit down?

Mr. Raghu Ramaiah, he is asking
for intormation on this rumour about
elections.

SHRI JYOTIRMOY BOSU, It is not
a rumour, 1t 1s a press report,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAI-
AH): As fay as I know, the rumour 18
absolutely unfounded.

SHRI JYOTIRMOY BOSU: On a
point of order,

MR. SPEAKER: The Minister says
that 1t 1s unfounded but you are say-
ing that the Hindustan Times said
it.

SHRI PILOO MODY (Godhra): There
is a contradiction n  what the Min-
ister has said. If he says that the
rumour ig unfounded, obviouslv, he
has seen the statemenf and if he has
seen the statement a contradiction can
be made to-day.

SHRI JYOTIRMOY BOSU: The
Union Law Mumstry is circumventing
the constitutional provision. The Hin-
dustan Times has given an elaborate
report about 1t,

MR. SPEAKER: Kindly sit down.

Mr. Bosu says that the Hindustan
Times and other papers have given
cut the views about the elections, But
the Minister says that they are un-
founded. Mr, Bosu says that the Min-
ister is unfounded and that the Papers
are correct. What is this? After all
I have to ask the Minister. Whom do
you want me to ask? He js speaking
on behalf of the Government.

SHRI JYOTIRMOY BOSU: Which
Minister? I wanted the Law Minister.

MR, SPEAKER; You better ask the
Law Minister to satisfy him,
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SHRI JYOTIRMOY BOSU: Mr.
Raghu Remaiah does not know. I
quoted the Law Ministry. The Law
Ministry 1 reported to have made that
statement,

I would also add that the Press in
the country is doing a very good job
and they are doing a very objective
reporting. ...

MR, SPEAKER; It 1s for the time to
judge who is doing , good j;ob—the
Press oy the Minister,

SHRI JYOTIRMOY BOSU: I con-

gratulate the Press.
-,

ot /Y fomd : § waFr eqw oF
grAN@T  AHTHX F W G
qRATE | W & afuwrd aw B
waa w S # qgw e @ ¥
I T qgA SE Tar @¥ w4 gl
"X F T Q1 #NT 2T gw TFr
¥ fazmt & amé€ ff synfer w1 9%
w3 & foo, g7 QT § gaersy frar
TaT 1 F IO YT T & waart §
ol AR & agew  ww gfear ¥
oY L oSfET e g 1 W
# & ¥ 1 Al7 397 98 FT WHT AT
g1 wHsgmaw g

“END THIS EVIL

The Customs authorities have beerr
curiously coy about admitting that
the Kali and the Durga, the two
speedboats imported recenily to in-
tensify the drive against smuggling,
have been sabotaged although there
is plenty of evidence to show that
this has actually happened. The
glaring contract between the Cus~
toms' own performance immediately
after the arrival of the two boats and
that in recent weeks speaks for it-
self. Then, they were ahle to seize
Rs. 1.25 crores worth of contraband
in seven ghort days; now, they have
not apprehended a single shipment
in five full weeks,™
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¥ e WREd weewEE! w
T P o oY § 7 g araa
araar W w@_ gfc aré aEe J A
et ¥ maif TR o Te qeo £

MR. SPEAKER~ If+ you want to
mention any names, you must follow
the Rules. Yoy cannot bring in names
of outsiders without any notice, to the
Speaker.

st 7 foreed ¢ g% AT qFW Y
ar g2 ¥ = gar wid ardw O
#efa ¥ waT e § oF Tt B
7 % freear gy frar s, Fwew
71 ®Y ¥ o5 wigar, giaw wfe-
Fifkat Y adf gFgr AQAT ) TF AT
*wafgw o ady asar ¥ | gAtAC
AIPTT $ BeAX 9T AU qRATHE
HNUT Y1 IR AT WHE  qET R
1 (R

MR, SPEAKER: 1 have asked them
1o make a statemeni. Now, Mr. Vaj-
payee.

SHRI DINEN BHATTACHARYYA
Tose.

MR. SPEAKER: It is not very
essential for you to speak....

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, very humbly I wish
1o submit, not even half of the money
Wag spent ‘That money was sanction-
ed for purchasing speed boats to catch
the smugglers. The money was sane-
tioned by the Government, What hap-
pened to that? That money has not
been gpent. May I ask the Govern-
ment to clarily the position?

MR. SPEAKER; Madhu Limaye has
already read this, Shri Vajpayee.

Privilege
12.16 hrs.

RE: QUESTION OF PRIVILEGE

sit wrzw gt ot (sarfae) ¢
6 fram e FY @1F FHraw 79l 352,
AfF NfFTeE wgat e & T d
a1, §¥ A F A7 A7 S TENATT
%1 S frarar €3 oy fear
¢ f5 ug @ ou §, Te7 A e
# Fifirw w1 wf , aqea forry o §
T gafag feae w1 & fr qifagey
FIgaT FT THIE MgHT §X § TF a0
Y Wew g, AT & 1 gEw
far ¥ ox fagetase & I
F oyeg femr 8 1§ qvwwA
115 ¥ svada qar wRIET &1 faar
g 1 oo ) qE oF ST AT
AT GG | wWwAd fafay
Y I ¥ A@AT § -

“Shri A. P Vajpayee has referred

to the particular case of Ms, Bag-

wandas, Sant Prakkash The facts
are betng checked up.”

uF I AT qAY AT 5g @ § Fw qeqi
& AR ¥ IEETd #Y 97 @Y Y Wi
A ATH AT B Qvgr wrh gfeay ¥ ag
Ty Al § ¢
’ “An official scrutiny has substan-
tially borne out the {ruth of the
allegations made n Parhament on
the improper 1ssue of mimport Licence
for palyster fibre {0 the blacklisted
firm 1n 1971. Government is expect-

ed to make a statement on the sub-
ject in Parliament tomorrow.”

g7 g% wwarst ¥ qur waar fw
el faam q eft M w1 dow ¥
WA WMT A L WS wE
At ¥ wary v veow T
Wyt fag agde weT 0 g @y
T @ § I ot wmr o §
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[t wewt fagrt araraaht)

R TETH ALY 6 W FBE 6
1967 ¥ qys® Tdd &Y gt ¥ ¥
frare fear mr o « T ¥ 1967 #,
1968 ¥ ¥ wdy ¥ fyg &Y
w@aw fou € 30 fag g 1 AW
1970 ¥ S¥ wrgdw ¥ faar way
o wTeE s faar oy 1 AT & fosg
Hrodl o rfo FT A W T T | S
wwqAT &Y gidw # W@y A4 91, 4T
% FwT oL fear war ar ) wfsw
I¥ ft g€ smgdw faar 78 wadw
HYT F1o7 FT A2 oodr ¥ afqw &
faar war

w9qT ¥ gurd w1 warg e,
#31 Ty fear fv wearfaear & sawr
fadelt war adv g€ & 1 Sfww fod
% ¥ 39¥ qor 74, o §5 & gaz
& faq saterr = &Y v 1 <Y A
gy %7 wrEaq & fegr v 1 fooad
F wgar & {5 Iaa7 voar fazely qEv
Hoer g, ghoar 7 & 1 w9 3 Fr
fe gaw waar TwaT fAmge v faar
T, TEET o7 W ok &5 & a4 7
Ug I UF TAIT e T § AR o
wgirearg X AT v ag gw W@
g7 g2t Tma 3 foqg wga & amd
@ AT MWL TAFUT 115 W
Wty T I fdw g fr ag w1
# go At ¥ uw qEasm €

MR. SPEAKER. Just wait. It is

sent to the Minister, It has already
been sent to him,

oft Ay foe: (Iw7) weuw
TR, T 9 A YWE WE WET
¥ 1 8 gy ww vsT wr Porw W
W Y off Fradhr ¥ fear &
& s ) g7 w7 efoge warar S
£ | W arafer 1w # 0% aed-
gifew e oo 41, Y FAY WPy AR
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w1 owre o A R
fomr war 1w mfoET wgeT
¥ wrarw qe T Wt o Y wgr & fw
%9, 1970 Warz oy At wY ey
wrEa ¥ g B oqd §F e wrw
it fad ¥ § ST i gooAt &y
WrAETY, I TT X IO FHAT W
o1 Iewaw Ay wav &, o€ Av o
AHIY wET HY & AT | Ag
wa & Wy, 58 o1 oqar AR
o7 ¥ Ty § fr wrg gg Svs ot
o R oA

W W Ay Fa g 7

oft wy forlr s e XAt wgrd o
weel H g vgar g | ¥ wgar g Fs oo
—% fafeag 7 g——ag AF qAT A
79X 1§ BT gH Y a7 WAETY
T Ay ? wy wiw W A e
1 ARW 3T fF faw wamEE *
& & @i ¥ & 7, afeF 97, 1970
& a7 & Ay ¥few F a F, ag ux
#ede € 1 7, 1970 wr @
za fom &g & T 97, 1970 ¥ =t
o Ao faw § wiw fafast =1
aret faan, o\7 99 ¥ 12 fadw awqe
FY NTE FE FT FIH L& {7771

ot wzw fagrdt ookt . woqw
AR, I AfOrST WATAT HIL (A~
FTE TREEY FY o7 T, & g Iy
R F AT @ g 7

v v waraee fafeet
vae @4

oft sz fugrdt wodnft : g Ay
wawa 4§ § f STHETS qaea ¥ &
WY T el HEET STA-GW T I AT
wrear WE 1 ag =t o o A
# g & ew § FET ¥ A
¥rw@E
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ot v el : oz vl wda Y
a1

it s fagrlt avoddt s wrerw
wgeq, W< atad fafreex s aur;
W ¥ g e §, @ sor @ R faar
W) PRI A T AT I AGA G,
dragase g |

MR, SPEAKER: The Minister will
make a statement on it. He has to
collect this information. He cannot he
forced to get the information just at
the spur of the moment,

SHRI ATAL BIHAR! VAJPAYEE:
1 gave a notice of privilege motion;
I gave notice under Direction 115 I
have received a reply from the Minis-
fer. 1f hc wants to make a statement,
e should be allowed to do so.

MR. SPEAKER: Kindly don't ex-
pect the Mimsters {0 be so superhu-
man that they can mive it to yoy in
twenty four hour's time. Even if they
give n haste, and if there happeng to
be something wrong, then you come
with a privilege motion.

TIAFNT 115 4 AIed &4 #I
fafrex & qre o fear AT & 0

ot wew fagrdt mudalt : s
wETew, Wy fafiee < wed & @ i)
SR ag & &, Aragmw AT

oo e ¢ w1 falveRT wE
dw g ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHAYA): 1
shall take some time. It ig a very
intricate and complex matter. In-
formations have io be cellected and
checked up and before I make that
information available, { have to satisty
myself whether the information is
correct. So, I will take time.

of Privilege 1 ¢

SHRI ATAL BIHARI VAJPAYEE:
How, much time will you take?

WT 37 A1 *wfgd fF ag v
- W
HIAT T |
MR, SPEAKER: He is asking how
much time you will take.

PROF D. P. CHATTOPADHYAYA:
I shall take three or four days,

SHRI ATAL BIHARI VAJPAYEE:
This is not acceptable to us,

MR, SPEAKER- Then what 15 ac-
ceptable to you?

SHRI ATAL BIHARI VAJPAYEE.
He 15 waiting for the adjournment of
the session, Yoy will kindly go threugh
the Times of India’s report,

MR SPEAKER. Even if 1t comes to
me afler the session, 1t would be my
first duly to send it on to you,

SHRI ATAL BIHARI VAJPAYEE:
What for? Is it for my personal con~
sumption?

oft wy fomdr : 3R wwr w7 WA
NI F wwrawiET ) wewe wENY,
o9 T A gy fr a8 s @l
&1 AT fadew & By wrdr sterardr
fafiedl # wie &1
MR, SPEAKER: The Minister has
to collect the information. I can ask

him to collect 1t as soon as possible
and {ry to satisfy you ai the earliest.

PROF. D. P, CHATTOPADHYAYA:
I shall obey your orders.

it werer fagrdt wrodelt : v -
s ETw Y
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12.24 hrs,

RE: WATER POLLUTION PROBLEM
IN GOA

SHRI ERASMO DE SEQUEIRA:
{Marmagoa); Sir, I have a problem to
bring to your notice. That 1s the pro-
blem of water pollution This has
created a health hazard in Goa,

MR, SPEAKER' This ig a problem
all over the world my dear friend.

SHRI ERASMO DE SEQUEIRA:
Over one lakh of people have been
affecled. Fish are dymng. This Gov-
ernmeni 1s sitting tight on it.

MR. SPEAKER.- I shall pass 1t on
to the Pollution Committee.

SHRI ERASMO DE SEQUEIRA.
That factory should be closed down
It creates a health hazard, To-day the
population of Goa 18 not much At
least health 1s the basic minimum to
be aftended {0 1 want the Govern-
ment {0 make a statement on this,

12.25 hrs. ,

QUESTION OF PRIVILEGE
AGAINST ALL INDIA RADIO

SHRI R, N. GOENKA (Vidisha):
Sir, I rise to move my motion of
privilege 1ssue, of which I have given
due notice, against the All India
Radio. Mr, Speaker, you will re-
member the discussion that took
place in the House, not a very edify-
ing one, on 4th December, 1974, when
the Patriot came out with a front
page story. I have dealt with this at
length yesterday when the motion of
privilege against me was discussed
and you were good enough to let me
have a chance to reply to various
untenable and motivated sallegations
some Hon'ble Members made
against me, My main concern yes-
terday, as when I wanted.to make
a personal statement on 4th Decem-
ber, wag to save myself from be-
coming an object of calumny and my
pending case prejudiced.  Anyhow,
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although I was not allowed to make
a personal statement then, you were
good enough, to order that all the
discussion, irresponsible statements
made by some Members against me
should al] be expunged. In the off.
cial record of the proceedings no
doubt all these were omitted, yet
various newspapers had published
what happened in the House, <ome
briefly, others at great length for
their own reasons I did not invite
you to take formal notice of them, as
1 felt that there may have been a
genuine misunderstanding in that the
Press Gallery may not have heard
your ruling and I wanted them to
have the benefit of doubt. But the
Al] India Radio, which is an official
organ, a Department of Government,
cannot have the same excuse, In
their coverage of the news regarding
what happened in Parliament, they
said:

“Immediately after the question
hours, pandementum prevailed in the
House as Mr. Priya Ranjan Das
Munshi (Congress) sought to as-
certain from the chair whether a
newspaper report about Mr. R. N,
Goenka had anything to do with
the Member of the same name in
the House,

At this stage Mr. Goenka and
another Congress member were
seen angrily shouting at each other.
Some members separated them and
the Speaker said he cannot allow
the matter to be raised since he
was not given any prior notice of
it.”

It was repeated even in their bulletin
at 8.10 AM, on the next day. The
All India Radio not only broadecast
the expunged matter, but in the com-
mentary “Today in Parliament” on
4th December night, all that was
expunged was broadcast at great
Jength. In the said commentary,
they said in the second paragraph of
the broadcast;
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“This situation was sparked off
when Mr. Priya Dag Munshi (Con-
gress) wanted to know whether a
Teport appearing in a section of
the Press about “cheating and for-
gery” pertains to Mr, R. N. Goenka
who was a Member of the House”.

Sir, the All India Radio talks of
“cheating and forgery” under ‘quote’,
Where they got this ‘quote’ from is
beyond my imagination. So far I
have not been able to find out anyth-
ing like this anywhere in any paper.
Sir, you will agree with me that it
appears from the news item that
there is some publication in news-
papers which is independent of a
case pending against me. The pub-
Iic by hearing this portion of the
broadcast is bound to come to the
conclusion that there has been some
matter of cheating and forgery In
which I am involved. They wil] also
come to the conclusion that since it
has been publicised in the Press, and
since the Press is responsible for
any wrong publication, it must be
true. May I submit, Sir, that it 13
far too serious a matter to be ignor-
ed. If it was only a case of allega-
tion in a Court, one can understand.
For the reasons I mentioned in my
yesterday’s speech, Government have,
to use a popular expression, ‘their
knife into me. When on 30th August
1970 Shri Raghunatha Reddv took
the unusual step of laying the F.LR
on the table of the Rajya Sabha and
when the CBI filed the case in the
Court at Madras and on other occa-
siong the All India Radio gave a co-
verage to these at length which any
objective individual would concede
to be motivated. So also on this
occasion they mnot only publicised
what was expunged under your or-
ders deliberately but also dramatised
it by the commentary even suggest-
ing something moze than what was
published in the ®Patriot. 1 charge
the Governments] agency for per-
mitting iiself to be used ag an instru-
ment of malice against me. The All
India Radio, 8ir, is well known
us notorious for suppression of news
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which does 7ibt suit the powers that
be and give prominence to the news
which emanates from the Govern-
ment and Ruling Party quarters.
There have been suggestions from
some prominent Congress leaders
that the All India Radio should be
run on Moscow Radio lines. There
have also been suggestions from the
Opposition to gherao the All India
Radio.

AN HON. MEMBER: You do that.

SHRI R. N. GOENKA: You will
have it. Wait and see. I can quote
chapter and verse to support my con-
tention, to say the least, that the All
India Radio is showing partiality in
the discharge of their duty to the
public. I shall refer only to a very
recent instance. On the 13th De-
cember when my matter was dis-
cussed two important things took
place in this House. The Deputy
Speaker strongly admonished the
Education Minister for not having
secured the permission of the Presi-
dent for the introduction of a Bil] by
my hon. friend Shri Madhu Limaye
on Dramatics. The Deputy Speaker
had to say that this happened for the
second time when his warning was
discarded. He said he shall not to-
lerate such sort of things in future.
That very morning my hon. friend
Shri Madhu Limaye made a com-
plaint to you, Sir, that his question
in regard to “Maruti” was muti-
lated. You, Sir, promised to look
into the matter and assured him that
if there 1is any such distortion in
future the same shall not be tolerat-
ed. Both these items were front
paged by ail the newspapers in the
country, but, no mention of it was
made in the All India Radio probably
because it was busy broadcasting the
insinuations against me in the House,
Sir, even you and the Deputy Spea-
ker did not find a place in the All
India Radio when I was involved.
This reminds me of what Lenin once
said that for the establishment of a
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[Shri R. N. Goenka]

socialistic society the Press must be
the first casualty.

SHRI RAMAVATAR SHASTRI
(Patna): Devil quoting the scrip-
tures.

SHRI R. N, GOENKA: By Press,
he naturally meant the agencies for
the dissemination of news. That is
what is being practised probably
today.

Mr. Speaker, the members of the
House of whatever persuasion are
entitled to your protection and a
breach of your directions on this
occasion is a clear breach of privilege
of the House,

I would appeal to you to refer the
matter to the Committee of Privi-
Jeges so that after giving to All India
Radio the first opportunity to be
heard, this House may take the
strongest measures against this de-
partment of the Government which
gets used as an engine of destruc-
tion against those who are not in the
good books of the Government.
Even a reference to the Commitice
may be redundant, as in this in-
stance, it almost amounts to an
offence commitited in the presence of
a Court of Law, a contempt of the
House committed in the presence of
the House and in your presence,
Mr. Speaker. But pending conside-
ration of this by you, I would ear-
nestly request you to take some steps
through the Minister of Information
and Broadcasting to see that the All
India Radio does not repeat ‘this kind
of prejudicial reporting not only of
what happens in the House but in
respect even of what happens outside
the House. It should neither ex-
aggerate nor suppress,

I am not sure if you will permit
me on this occasion to let me and
some other members argue the ques-
tion of the objectivity or the sub-
jectivity to which the All India Radio
has got accustomed. Government
have consistently refused to accept
the suggestion of the Chanda Com-
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mittee to convert the All India Radio
into a statutory corporation as the
BBC. But even that, in the atmos-
phere that prevails in the country
and the fear that Government have
induced im the minds of many public
men and officials may not fully meet
the needs. (Interruptions).

MR. SPEAKER: This is a question
of misreporting and not your suge
gestions on policy. (Interruptions).

SHR] VASANT SATHE (Akola):
On a point of order. Is this a state-
ment under rule 2257 I have been
repealedly drawing your attention to
this. He could have given this in
your Chamber. You should have
read 1t there and if you wanted to
give consent, you could have given
your consent. He is converting the
statement under privilege into a long
statement dealing with other
things. ...

SHRI R. N. GOENKA: I conclude.

PROF, MADHU DANDAVATE
(Rajapur): The other day when
Shri Unnikrishnan was speaking on
his privilege motion, I had observed
that his observations were bigger
than Shakhdhar’s volume.

SHRI VASANT SATHE: This is a
misuse of the motion for breach of
privilege. That is what I object to.

oft were fagrdt argat (w=rfeaT):
WHAR T guwaAmt W FI ¥gd
1 over fader ¢ g fafads g
FaRF & A 7o frige Ao o
gr oam W W gfedr  AWear
& 5w Afa & frer g &

ot ug femd (TiwT) : TR AT
fafaersr WaT ga & S faarg |

MR. SPEAKER: I need hear anly
the member who wanted to raise it.

SHRI PILOO MODY (Godhra): I
am surprised that when a member is
defending himself against calumny @
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couple of extra statements can be
objected to. If it is on the basis of
rules, to hell with the rules,

SHRI VASANT SATHE:
it yesterday also

He did

SOME HON. MEMBERS rose—

MR. SPEAKER: You have not
followed what I said. I need hear
only the member who gave notice of
the motion.

Now there is another case.—Kindly
sit down.

SHRI ATAL BIHARI VAJPAYEE:
Regarding All India Radio....

SHRI PILOO MODY: Let Shri
Goenka finish first

PROF, MADHU DANDAVATE:
When I and Shri Madhu Limaye
tabled an adjournment motion on the
All India Radio—Shri Mishra had
also given a notice—you observed:
‘Please give a privilege motion. That
can be separately considered’. That
was why we did not press for the
adjournment motion. Out of our
respect for your advice, we did not
do 1t, but now we are ignored.

MR. SPEAKER: You are very im-
patient people. You do not listen,
oft wey formd : #7 firfrctor =7 Afew
fear & 1w #Y wwrg 9T § g
WA B |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): May I keep stand-
ing?

MR, SPEAKER: You also kindly
sit down.

SHRI JYOTIRMOY BOSU: I came
to you suo motu....

MR. SPEAKER: Please sit down.
I am not calling you,

SHR! JYOTIRMOY BOSU; Will
you keep it pending?
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MR. SPEAKER: I do not know.
I have not called you, I am dealing
with something which is already in
my hands.

Do not try to intervene with some-
thing else. Unless all of you are
silent it 1s difficult. I want to save
my throat for just two more days,
today and tomorrow.

SHRI PILOO MODY:
you will not need it.

MR. SPEAKER: Shri Shyam-
nandan Mishra is hoarse; as Speaker
I cannot afford to be hoarse.

ft wrew fagrdt weddy : wwany
Frar mig AN g mfregiadd
o wHta wgaT wAte (A7)« ag
it & & waT 7 ¥QA & A9 )
weaw a81aT - 5 1 fadT & Far
grzvz Py iy FaT ?

Ihereafter

There is that motlion by Shri
Goenka, I thought that though it
was a lhttle different, the All India
Radio was involved and some Mem-
bers have brought other motions.
There is one by Mr. Samar Guha,
the other by Shri Limaye. When he
brought it in the form of adjourn-
ment motion I advised him to con-
vey it into an ordinary privilege
motion, I am bound by my advice
and so certainly you should get a
chance. I thought Mr, Guha might
say on behalf of you; but yours is
having a different date and the other
one is having a different one.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I remind you that
you had said two things to us. One
was that you would like to discuss
with the Members in what way the
All India Radio had been distorting
and presenting unbalanced reports
of the proceedings of the House, so
that the Members might present to
you concrete instances of distortiom
and so on. That did not comg about.
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MR. SPEAKER:
know in what context is was said.

SHRI SHYAMNANDAN MISHRA:
That was in the context of the ad-
journment motion that we snught to
move. You made two observations,
One was....

MR. SPEAKER: Mr, Limaye accept-
ed my advice.

SHRI SHYAMNANDAN MISHRA:
1 also accepted your advice that you
would call us sometime. I have re-
minded the Secretary-General about
it.

Wt wew fagrd wiodEl: s
Y #7 geARY gw F1 W fAe Sl
argw o frads Aww 233
MR. SPEAKER: I am reminded of
my advice. Now that is the whole
trouble, the All India Radio and the
Press. Otherwise we are a peaceful
people.

SHRI JYOTIRMOY BOSU: That is
what is chamber practice,

MR. SPEAKER: Not that type of
practice which you do in your cham-
ber. So, Shri Samar Guha, Shri Li-
maye, Shri Shyamnandan Mishra.

SHRI ATAL BIHARI VAJPAYEE:
....And Vajpayee.

MR. SPEAKER: You
yours....

combine

sy ag feed: s ® o
FY /Y 3 difory, & ot aqur

X

MR. SPEAKER: All right; if you
are in favour of Vajpayee, I will not
'mind.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K. GUJRAL): You have been pleas-
ed to refer to two privilege motions.
One pertaing to Shri Goenka’s. The
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second is another one. If you permit
me to deal with them separately, first
this and then the gecond ome.,..

MR. SPEAKER: My ruling will
also be different, When they got
mixed many motions the other day,
the common factor was the All India
Radio and I thought we could deal
with that as one. If you take them as
separate ones, there is some technical
objection that you could not take up
the second one today. I can take only
one, Goenka’s and I cannot take up
another privilege motion today. Even
in the beginning I told you that they
were not identical; it was only the
A.LR. I thought it should be summari-
ly dealt with by you and also by the
Minister. But if he divides them into
two statements, then my ruling would

also be two separate rulings.

ot v fagrdt sddi: ¥ Q)
qeT AAT g% AT W1 e Mawar
st a1 & #fwg 9 g T d
#iferg 1

oy W 3§, qET A
TFT

ot witfesi @y :  dfam gy fra-
ot WraR AT FATEHT, TW A o firaww
Yo faar g7 ?

weaw W g fraaw Sraw
dradrge, gt frar Ay T gaar g7

st wifew vy dfe g @
yafae X IF §

weaw wEwT : T fag @t oF
WX YR, TF AW A

fixfrmag: wwSw A @
Eifag, arfe dfer g W, gw o &
qu g W |

oo wg ;A o dar A
§ e fag &% wrasar g «g W
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agd w9 aig ¢ tw g T
W g § & w AE0 AW (AN

THAT E, MFT T F 1% A (I

AT AL WA T FAWT AL |

s witfada wg: 7 &9 & Taqa
¥ e gAT |

weqw wEATA . T4 AT M 4
TERAT aalq |

SHRI SAMAR GUHA (Conta1): Sir,
I have a submussion to make. I was
informed by your office today that my
privilege motion would be taken up
today. If this 1s over, then I can con-
rentrate on a motion on Netaj. Sir,
as you have yourself observed, this
can be a composiic one and the hon,
Minister 1n his reply can deal with
them in two parts. There 1s no diffi-
culty 1n that,

MR. SPEAKER; Not today; there 1s
a technical difficulty.

SHRI I. K, GUJRAL: Mr. Speaker,
Sir, although Shri Goenka 1n his state.
ment today has brought 1in 1ssues
which are not relevant to the present
1ssue. I shall confine myself to the
original issue raised by him regarding
the reporting by All India Radio on
the 4th of December 1974. I might
say also that Shri Goenka i1s welcome
to have his views about the freedom
of the press of which, I hope you will
agree, he 1s a personified negation . .
(Interruptions) s

SHRI JYOTIRMOY BOSU: This is
the tate ef the country....

SHR] ATAL BIHARI VAJPAYEE:
He is talking of Goebbels and not
Goenka,

SHRI I. K GQUJRAL: He does not
know the difference between the two.
He is mixing them up.

MR. SPEAKER: The only difference
is that Goebbels is dead and they are
alive, That is the only difference.
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o wifaa Xg . A TEww w1
91§

SHRI I. K. GUJRAL: On the 4th
December 1974 some references were
made in this House, immediately after
the Question Hour, on the newspaper
report about Shr1 R, N. Goenka by
Shry Priya Ranjan Das Munsi,, M.P.
The proceedings arising from his re-
terence were reported by the All
indig Radio 1mn 1its bulletin at 2 p.m.
and another bulletin in brief and in a
factual manner, without assigning any
prominence, The news item was
broadcast ag a part of that day’s pro-
ceedings and no headline was given
to 1t AIR was not alone in reporting
this incident., All the news agencies,
mecluding the PTI. and UNI and seve-
ral newspaper correspondents report-
ed the incident, which was a front
page news in the mnext mormng’s
papers, including the Indian Express,
owned by Shri R, N. Goenka himself.

The AIR'’s coverage was, as a matter
of facl, in sharp contrast to the pro-
minence the incident received in the
newspapers In particular, the AIR
news bulletin made no reference to
an allegation about cheating and for-
gery against Shri Goenka which were
reported by the news agencies as well
as newspaper correspondents. The
AIR report was sober, mild and brief
wnieh alone would show that any
charge of maligning the hon Member
by AIR is totally without foundation.

Shri Goenka has special objection to
the commentary “Today in Parlia-
ment” in which the words “cheating
and forgery” were used. Sir, as the
House is aware, this commentary is
written by experienced newspaper and
newsagency correspondents, The par-
liamentary reviews are very popular
with the listeners and with hon, Mem-
bers so much go that from the last
session onwards, we have introduced
two separate reviews one for the Lok
Sabha and the other for the Rajya
Sabha,



203  Question of

ot vy ol © 7g wOF EREX
farg g fwaT § | a8 T A0 &=
@

SHRI 1. K. GUJRAL: The script
writers are free to report the pro-
ceedings as long as the commentaior
1s factual and does not show prejudice
and bias and, therefore, he cannot be
asked to omit any significant develop-
ment. The commentator on that day
was Shri N. Gopinath Nair. a senior
Correspondent of the UNI and a
jowrnalist of long-standing. In the
commentary, he mentioneq first the
incident involving Shri Goenka and
another hon, Member and then ex-
plained how the incident arose.

He referred to the issue raised by
Shri P. R. Das Munsj about the press
report involving Shri R. N. Goenka.
iIn that context, he mentioned the
words “cheating” and “forgery”, only
as occurring in the press report and as
quoted by Shri P. R. Das Munshi,
Here, it will be relevant for me to
quote from the Commentary. 1 quote:

“The unseemely situation was
sparked off when Mr. P. R. Das
Munsi (Congress) wanted to know
whether a report appearing in a
section of the press about cheating
and forgery pertain to Mr. Ram
Nath Goenka who was a Member
of the House”

Tt is surprising that Shri Goenka does
not feel aggrieved by the publicity
given to the charges against him by
newspapers and news agencies which
have reported the incident more pro-
minently and colourfully. The AIR
‘bulletin report was the briefest possi-
ble and the commentary done by an
experience parliamentary reporter
was fair and balanced. There is no
question of any maligning of Shri R.
N. Goenka or a breach of his privi-
lege by the AIR. In fact, the hon.
‘Member by singling out AIR has
tlearly shown that his action is moti-
vated and designed to decredit the
AlIR,
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I have already submitted that the
incident wag reported rather promi-
nently by newspapers and news
agencies and the AIR reported it
briefly and factually. In other words,
all the Correspondents in the Press
Gallery, including AIR parliamentary
Correspondent were under the impres-
sion that the proceedings were on
record and, therefore, fit for report-
ing.

In his statement, just now, he has
given benefit of doubt to press men in
the Gallery but neither to the Cor-
respondent of the AIR nor Mr. Nair
of the UNI who did the commentary.

The All India Radjo correspondents,
may I submit, do not have any special
privileges or advantages while sitting
in the press gallery. The AIR. has
reported the incident absolutely in
good faith and in fulfilment of its
duty of reporting. briefly, the pro-
ceedings in a fair ang objective man-
ner,

SHRI SHYAMNANDAN MISHRA:
On a point of order. There are two
things to be considered. One is whe-
ther that part of the proceedings on
that day was expunged or not. If
that part of the proceedings was ex-
punged, it was nobody's business to
give publicity to it. If they had plead-
ed that, in the din and bustle which
is sometimes created in the House, it
was difficult for them to listen to the
order of the Chair for expunction,
then one could have understood. But
the whole thing has been tried to be
explained away in a manner as to
establish that, even though a parti-
cular proceeding is expunged by the
Chair, it can be broadcast by the
All India Radio or published by any
other news agency. Would you like to
accept that position, Mr. Speaker?

Secondly, he has mentioned about
“Today In Parliament’ by a particular
distinguished correspondent of the
UNI. The whole question is whether
the responsibility would be foisted on
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& particular correspsondent or it is
ihe responsibility of the All India
Radio. Recently, an eminent econo-
mist of the standing of Dr. K. N. Raj
came in for editing at the hands of
the All India Radio. So, they cannot
take the plea that it was done by a
correspondent of the UNI We can
only hold the All India Radio respon-
sible. We cannot hold the distinguish-
ed correspondent of the U.N.I. res-
ponsible. Therefare, this also will
have o be explained by him why,
when in the news item ‘forgery and
cheating’ did not occur—he himself
says that in the news broadcast ‘for-
gery and cheating’ did not occur—the
distinguished correspondent of the
U.N.]1. mentioneq it in the commen-
tary. And if he did mention it in the
commentary, the responsibility lies
squarely on the All India Radio. (In-
terruptions)

SHRI PILOO MODY: As a matter
of fact, it is quite possible that the
Government introduced these words
in the commentary in the process of
editing.

ft ay fomd: waw wevw,
I QT HTE HET R |

WA WEAG ¢ qTET TTF WIS
wmHRTE ) qTET wE WET A A
@ g @Y o ot )

sft 7y fomir: oo weft wdEa &
W am ar gawr w5 faw
Hiffax wateew w7 ag fore frad
& /g wgr war & & w@ A T
Rrdft wrret & a1t § ag fead g A
w1 95 F1 F2y HEY W g ?

MR. SPEAKER: This is not a point
of order.

sft Ay fowl : oo aw wgd & fn ot
wifiwre w1aT & far &) ¥w Y oAy
AT wigy g ofefen & s § ?
Ty afmg ¥ e = wolt wfigg
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How many scripts he has edited so
far?

1300 hrs.

sft ww fagrdt aroddt : o ag
g fx ot widard a1 fgear wmd e
fear w1 9g wmr aifg ! fafiex
a1gw wg @ § fv AR waaRi § sar
& 1 =9 AT ww gfear say w1
deFwgriar & ! fET wrw gfear
Aedt #1 aY fgedt & A Hra®Y sqr7 &
@A 9@l | W FY T g hwer R
Eif9q | CFEIA AT VAT T AT
wdy wrfen w1T s gfear Ieqy # a
farga @t st =ifga

MR. SPEAKER: I am not going to
allow 1t to become a debate.

May I request all of you to kindly
sit down?

SHRI JYOTIRMOY BOSU: Only
half a minute,

MR. SPEAKER: What ;s half a
minute or one minute? Don’t make
it a debate.

SHRI JYOTIRMOY BOSU: I have
personal knowledge. My information
1s that there 3s a brilliant set of
Journalists trying to do the job as
best as they can, but there is a Direc-
tor who edits the scripts and at times
he refers to the Minister if 1t involves
the Party and thereby, new things are
introduced forcibly and inconvenient
things are removed. ... (Interruptions)
It is no use, Sir, blaming the journa-
lists who are trying to make a good
Job as best as they can....

MR. SPEAKER: Will you please
sit down?

SHRI JYOTIRMOY BOSU: But a
specific question I want to ask.

During the last one year, how many
privilege motions have you received
in regard to All India Radio? Is it
or is it not a fact that Dr. Pandhi who
was a Director....
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MR, SPEAKER: This not a point of
order. Why are you making a speech?
Pleage sit down.

SHRI JYOTIRMOY BOSU: I have
personal knowledge. That ig why I
want to know....

MR. SPEAKER: No point ¢of order
ig involved in this.

SHRI P. K. DEO (Kalahandi): The
Minister has taken shelter behind the
plea that as a similar report appear-
ed in the paper, there is no harm if
this item is broadcast in the Al] India
Radio,

Sir, All India Radio is a Govern-
ment organisation. Its expenses are
sanctioned by this House. All India
Radio is responsible to this House.
The Minister cannot abdicate this re-
sponsibility saying that for whatever
is broadcast in the All India Radio.
he would not be answerable,

I most respectfully submit that the
entire conduct of All India Radio has
to be thoroughly examined and dis-
cussed in the House and the proper
forum to discuss this matter in a dis-
passionate manner is the Privileges
Committee which is a quasi-judicial
body and I, therefore, plead that tius

privilege question should be referred
there.

MR. SPEAKER: I have seen the
proceedings. When Mr. Goenka's
case came up, some members whom I
did not call and some others also
were standing and when I was just
gllhng him to speak, this Member just
intruded and went on speaking and I
had to give the ruling that those hon,
Members whom I had not called.
would not be considered to have
spoken and I had not allowed it. It
anything has been said without my
Permission, it is not on record. I told
it very clearly:
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“I am not allowing anything
without notice. No Member has got
the right to get up without the .
permission of the Chair. Anything
said by the Member without being
called or without my permission
will not go on record.”

Now, I will have to see that if be-
sides what 1s on record, what is said
by some other members after being
duly called, is not there whereas some-
thing 1s there in the name of a mem-
ber who was not called and in his
name something has been said about
Mr. Goenka. then, certainly, I will see
the Minister’s statement, the proceed-
ings and Mr. Goenka’s speech in detail
and then I will gtve my ruling as to
where it stands,

Now, I have to write more judg-
ments than the Judges. { have to
preside over thus House. I have to
meet the Members. I have to do the
administrative work. I have to see
everything and then write judgments,
everyday two or three, and then see
the proceedings and do everything. It
is a new job I have acquired. It is
something which is an entirely new
function of the Speaker. It would
have been much better if I had been
either a Speaker or a Judge.

SHRI JOYTIRMOY BOSU: We are
granting you holiday after tomorrow.

MR. SPEAKER: God help, You
will not leave me even then!

SHRI JOYTIRMOY BOSU: I will
come to your house in Punjab.

MR, SPEAKER: I have no house
yet. There is a very good family
house of my grandfather. I am build.
ing my own house. It will be ready
soon,

SHRI JYOTIRMOY BOSU: I will
come there also.

MR. SPEAKER: You will be wel-
come. Now papers to be laid. Shri
Dalbir Singh.



209 AGRAHAYANA 20, 1896 (SAKA)

1308 hrs.
PAPER LAID ON THE TABLE

REVENUE & ANNUAL REPORT OF TuNGa-
BHADRA STEEL PropucTs LTD. FOR
1973-74

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): On
behalf of Shri A. C. George, I beg to
lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956; —

(1) Review by the Government on
the working of the Tunga-
bhadra Steel Products Limited,
for the year 1973-74.

(2) Annual Report of the Tunga-
bhadra Steel Products Limted,
for the year 1973-74 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

[Placed im Library. See No. LT-8812/
74].

NOTIFICATION UNDER REPRESENTATION
or THE PropLe ACT, 1950

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I beg to lay on the Table
a copy of the Notification No. S.0, 699
(E) (Hindi and English versions) pub.
lisheq in Gazette of India dated ihe
6th December, 1974 making certamn
amendments to Schedule VII to the
Delimitation of Parliamentary and
Assembly Constituencieg Order, 1966,
under sub-section (2) of section 9 of
the Representation of the People Act,
1950. [Placed in Library. See No. LT-
8813/74.]

MR. SPEAKER: MR. Samar Guha
wanted to say something, He is not
here
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Norrrication unper Esrate Dury Acr,
1953

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I
beg to lay on the Table a copy of Noti-
fication No. G.S.R. 1324 (Hindi and
English versions) published in Gazette
of India dated the 14th December, 1974
making certain amendment to Notifica-
tion No. 11/F No. 297/1/72-ED dated
the 27th March, 1973, under sub-
section (2) of section 33 ort the Etate
Duty Act, 1953. [Placed in the library.
See No. LT- 8814/74.]

REVIEW & ANNUAL REPORT OoF HINDUS-
TAN SHIPYARD L1tD., VISAKHAPATNAM
FOR 1973-74 AND REPORT & CERTIFIED
AccoUNTs OF SHIPPING DEVELOPMENT

Funp CoMMITTEE FOR 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
I beg to lay on the Table—

(I) A copy each of the following
papers Hindi and English
versions) under sub-section (1)
of section 619A of the Compa-
nies Act, 1956:—

(i) Review by the Government
on the working of the
Hindustan Shipyard Limited
Visakhapatnam, for the year
1973-74.

(ii) Annual Report of the
Hindustan Shippyarq Limit-
ed Visakhapatnam, for the
year 1973-74 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on. [Placeq in library. See
No. LT-8815/74.]

(2) A copy of the reprt and
Certified Accounts (Hindi and
English versions) of the Ship-
ping Development Fund Com-
mittee for the year 1972-73,
together with the Audit Re-
port thereon, under sub-sec-
tion (6) of section 16 of the



211 Papers Laid

[Shri H. M. Trivedi]
Merchant Shipping Act, 1958.
[Placed in Library. See No.
LT-8816/74.]

GuaraT PusLic PreEmises (EVICTION
OF UNAUTHORISED OceuranTs) RULES,
1974 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
%o lay on the Table:

(1) A copy of the Gujarat

Puble Premises (Eviction of
Unauthorised Occupants)
Rules, 1974 (Hindi and
English versions) Published
in Notification No. GH/J/23/
74/EVC-1173/A-1 in Gujarat
Government Gazette dated the
4th July, 1974 under section
18 of the Gujarat Public Pre-
mises (Eviction of Unauthoris-
ed Occupants) Act, 1972, read
with clause (c)(ili) of the
Proclamation dated the 9th
February, 1974, issueq by the
President in relation to the
State of Gujarat.

(2) A statement (Hindi and
English versions) showing
reasons for delay in laying the
above Notification. [Placed in
library. See No. LT-8817/74.]

ANNUAL REPORT OF HINDUSTAN LATEX
L1p. For 1973-74

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
‘LY PLANNING (SHRI A. K. M.
ISHAQUE): I beg to lay on the
‘Table a copy of the Annual Report ol
the Hindustan Latex Limited, New
Dethi, for the year 1973-74 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-secltion (i)
-of section 619A of the Companies Act,
1956. [Placed in library. See No. LT-
'8818/417.)

_InpiAw IroN & Syesr. Co. BOARD OF
© MANAGEMENT (ALLOWANCES OF THE
Memeers) Rotes, 1974

THE DEPUTY MINISTER IN THE
‘MINISTRY OF STEFL AND MINES
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(SHRI SUKHDEV PRASAD): I beg to
liy on the Table a copy of the Indian
Iron and Steel Company, Board cf
Management (Allowances of the Mem- |
bers) Rules, 1974 (Hindi and English -
versions) published in Notification No.
G.S.R. 400 (E) in Gazette of India
dated the 24th September, 1974, under
sub-section (3) of section 16 of the
Indian Iron and Steel Company
(Taking Over of Mansgement) Act,
1972. ({[Placed in library. See No. LT-
8819/74.]

Accounts oF ESIC ror 1971-72, STATE-

MENT RE. CONVENTIONS AND RECOM-

MENDATION: AT 58TH SEssION oF ILC

AND A STATEMENT RE, RATIFICATION EBY
Inp1a oF ILO CONVENTION

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg tc lay
on the Table—

(1) A copy of the Audited
Accounts (Hindi and English
versions) of the Employess
State Insurance Corporalion
for the year 1971-72 together
with the Audit Report thereon,
on, under section 368 of the
Employees State Inrurance
Act, 1948, [Placed in Library.
See No. LT-8820/74],

(2) A statemant (Hindi and
English versions) on the action
taken or proposed to be taken
on the Conventions and
Recommendations adopted at
the Fifth-eight Session of the
International Lasbour Con-
frence held at Geneva in June,
1973. [Placed in Library, See
No. LT-8821/74].

(3) A statement (Hindi and
English versions) regarding the
ratification by India of the
International Labour Organi-
saiion Convention (No. 123)
concerning the Minimum ageé
for Admission to Employment
Underground in Mines, - 1965
{Placed in Library.  See NO,
LT-8822/74], ‘o

r—
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13.08% hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL Sir I have
to report the following message 1eceiv-
ed from the Secretary General of
Rajya Sabha —

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business 1in the
Rajya Sabha 1 am d'rected to in
form the Lok Sabha that the Rajya
Sabha, at 1ts sitting held on the 17th
December 1974 agreed without any
amendment to the Sick Textile Undey-
takings (Nalionalisatron) Ball, 1974,
which was passed by the Lok Sabha
at its sitting held on the 11lth
December, 1974

13.07 hrs

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR SPEAKER The Committee on
Absence of Members from the sitting
of the louse 1n their Eighteenth
Report have recommendci that leave
of absence be granted to the following
Members for the periods 1ndicated
against each —

(1) Shn A K  Gopalan—1i1th
November to 20th December 1974
(Twelfth Session)

{(2) Shrn  Rasiklal Parikh—26th
November to 20th December, 1974
(Twelfth Session)

It 1t the pleasure of the Houuse that
leave as recommended by the Com-
mittee may be granted to him”

SOME HON, MEMBERS Yes

MR SPEAKER Leave {s granted to
them The Members will be informed
accordingly

Agsurances Report
13.074 hrs,

ESTIMATES COMMITTEE
SIXTY-EIGHTH REPORT

SHRI DHAMANKAR (Bhiwandi) 1
beg to present the Sixty-eighth Report
of the Estimates Committee on the
Ministry of Energy (Devariment of
Coal)—Avalability and Distmbution
of Coal

COMMITTEE ON GOVERNMENT
ASSURANCES

TENTH REPORT

SHRI B K DASCHOWDHURY
(CoochBehar) I beg to present the
Tenth Report of tha Committee on
Government Assurances

MR SPEAKER Shn
Shastri

Ramavatar
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g ged o W@t Ak W §
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13.113 hrs.

COMMITTEE ON PETITIONS

MinuTES OF FORTY-SECOND TO
Frrry-FIRST SITTINGS

SHRI JAGANNATH RAO: (Chatra-
pur): 1 lay on the Table Minutes ol
the Forty-second to Fiftv-first sitting
of the Committee on Petitions.

P

STATEMENT RE. MICA AND SHEL-
LAC

13.11§ hra

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHAYAYA):
Mr, Speaker, Sir, Export of mica was
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canalised through Minerals and Metals
Trading Corporation with effect from
January, 1872, and Mica Trading Cor-
poration (MITCO) was set up, as a
subsidiary of M.M.T.C,, with effect
from June, 1974, This Corporation is
the specialised agency for handling ail
work pertaiming to mica trade. Helping
the weaker sectiong of mica industry
and trade is one of the important ob-
jectives of this organisation.

For achieving this particular objec-
five such processors, dealers and mine
owners who have been in the export
trade in the past and whose exports
during any one of the last three years
had not exceeded Rs. 7.5 lakhs are
treated as weaker sections of the trade.
There are about 400 to 500 processors,
dealers, and mine owners in this cate-
gory.

With a view to helping these sec-
tions, formerly MM.T.C. and now,
Mica Trading Corporation, has been
purchasing mica from them for export.
During the period from April to Octo-
ber, 1974, it has purchased, on an aver-
age, about Rs. 43 lakh worth of mica
per month from these small producers,
and MITCO’s purchasing operations
have not been affected on account of
inadequacy of funds. Also, MITCO
makes these purchases on a non-discri-
minatory basis from all processors etc
in the category of weaker sections.

13.15 hrs,
[Mg. SeeakeR in the Chairl.

Floor prices of various grades ol
mica are determined on the basis of
their availability for export and de-
mand from foreign buyers. These floor
prices were last revised for different
grades in February, 1974.

A few years ago, exports of No. 6
loose splittings had dwindled and the
mica products made from these split-
tings were meetings with serious com-
petition from synthelic substitutes. In
order to meet this situatton, export
duty of 40 per cent ad valorem
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Jeviable on these splittings was
reduced to 20 per cent ad walorem
with effect from the 3ist March,
1969, and further to 15 per cent
ad valorem from 1st January, 1973.
The floor prices for thig grade
hag also been raised twice, by 10 per
cent from the 1st January, 1973, and
further 20 per cent in February, 1974.
The exports of these splitfings have
now picked up. These fluor prices are
under constant review with a view to
ensuring a fajr return for the proces-
sors and mine owners and an even
flow of exports. Government would
thus be seen to be paying adequate at-
‘ention to the question of promoting
the export of this category of mica.

A Liaison Committee has been set
up by the Mica Trading Corporation to
deal with day to day problems of ex-
post of processed mica. Both big and
small ‘mica mine owners, processors
ang dealers are rcpresented on this
Committee, The sclection of represen-
tatives was made by the traders them-
selves. Full participation of mica
trade has thus been secured on the
Committee,

Exports of processed mica declined
m 1973-74 on account of delay in finali-
sation of contracts by certain important
buyers, but have shown an upward
tiend in the first half of this year.
They have risen from 10,484 mitric
tonnes valued at Rs. 4.04 crores in
April to September, 1973, to 18,749
tonnes valued at Rs. 10 39 crores in the
corresponding period this year.

As regardg shellac. a sudden increase
in shellac export prices was witnessed
during 1973-74, While the average price
realisations of hand-made shallac and
machine made shellac were Rs. 8000/-
and Rs. 8,715/ per ton during 1872-73,
the unit value realisationg during 1973-
74 on an average were Rs. 24,216/~ per
ton for hand-made and Rs. 29,000/-
per ton for machine made shellac. After
taking into account the recommenda-
tions of the Shellac Export Promotion
Council and the price trends in the
recent months, the minimum Export
Price of shellac of various types was
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revised with effect from 30th May,
1974,

The Minimum Export Price of hand-
made and machine-made shellac has
always been kept at the same level.
The tolal sheflac content of the two
types is the same. If the price of man-
made shellac is kept at a lower level
than that of machine-made shellac, this
may result in an unnecessary losg of
foreign exchange to the country. We
expect that machine made shellac will
automatically fetch a higher price from
foreign buyers because of its superior
specifications. In fact, during 1975-74,
a ton of machine made ghellac fetched
about Rs. 5,000/~ more than a ton of
man-made shellac.

The mmpact of a higher Minimum
Export price has resulted in increased
exports of shellac both quantitywise
ang valuewise. During the period
April 1974 to October 1974, exports
valueg at Rs. 14 crores have bheen
eftected and orders of about Rs. 4 cro-
res are reported to be pending with
exporters. This can be compared with
the tolal exports of 1973-74 which were
of the order of Rs. 1340 crores in
value only. The quantity exported
during 1973-74 was 3115 tong as against
exportis of 4050 tons already made in
the current financial year upto October
1974, -

Higher earnings consequent on the
fixation of a higher Minimum Export
Price create conditions for better pri-
ceg to be given to stick lac growers,
since all stick lac comes to primary
markets from the growers. It is then
sold through brokers to both the man-
made and machine-made shellac manu-
facturers.

Government appreciate the need to
review the Minimum Export Price of
Shellac from time to time, having re-
gard to all relevant circumstances. It
is hence proposed to set up a Standing
Advisory Committee on Shellac Trade
consisting of mechanica] experts, re-
presentatives of the trade, Ministry of
Commerce and the concerned State
Governments to advise the Central
Government from time to time on the
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need and scope of such revision and
other relevant aspecis,

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, May I ask
a few questions?

MR. DEPUTY-SPEAKER: One
question on shellac and one question
on mica.

SHRI CHAPALENDU BHATTA-
CHARYYA: It involves four lakh
families.

MR. DEPUTY-SPEAKER: It may
involve. I am not disputing this, But.
there are certamn Rules. We have to
run this House according to certain
Rules. When I am here, I will run
the House according to the Rules. If
you think that you have many more
things to say and that you are not sa-
tisfied, then resort to some other pro-
visiong of the Rules.

SHRI CHAPALENDU BHATTA-
CHARYYIA: There is no remedy.

MR. DEPUTY-SPEAKER: I permit
you ifwo questions, one on shellac and
one on mica. If you do not want to
avail yourself of that, I will go on to
the next item.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, I have always sub-
mitted to the ruling of the Chair, how-
ever hamstrung I may he. Fursily, I
would like to know, has the policy led
to increase in production or drop in
production of mica from the mines and
what has been the shortfall in regard
to export of mica compared to the en-
ticipated export? How and why, the
Mica Exporters’ Association which
comprises of the largest number of
exporters has been deliberately by-
passeq in favour of the so called Liai-
son Committee so that the Liajson
Committee may rubber stamp the func-
tioning of the Managing Director there.
I would also like to know whether all
these have led to large scale unemp-
loyment over the T2 mile long mica
belt in the districts of Giri@ih and Ha-
zaribagh? This is about mica. About
shellac, T would like to know, whether
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the internal prices of sticklac have
crasheq after the fixation of minimum
export prices of shellac on 30th May,
1974, when with majestic impartiality
the Commerce Ministry fixed the prices
of hand-made shellac and machine-
made shellac at par? If so, whether
this crash in sticklac prices available
to the consumer will or will not re-
sult in unduly cutting down of the
sticklac producing trees?

PROF. D. P, CHATTOPADHYAYA:
Sir, as the flgures indicate and as has
been pointeq out by my hon. friend, it
is a fact that mica production in the
last six or seven years has somewhat
come down. The reasons for the fall
in production are (a) high cost of pro-
duction and (b) synthetic substitutes
are being very much used in the
forlign countries....

MR. DEPUTY-SPEAKER. Mr. Shas-
tri, why not go to the lobby and

talk? You are distracting my atten-
tion.

PROF. D. P. CHATTOPADHYAYA:
Thirdly, Sir, because of the huge stock-
piles 1n the USA, our mica has been
rather uncompetilive in the world
market, and therefore, production 1n-
centive has some what come @own, re-
sulting in lower production. It is a
fact. I am not disputing it. But be-
cause of that, we are taking appro-
priate measures. Ag I said, we have
formed this MITCO, Mica Trading Cor-
poration to look after the interests of
the weaker gections of the mica indus-
try, processors and dealers.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Have yoy defined it?

PROF. D. P. CHATTOPADHYAYA:
I have said in the body of my state-
ment.

SHRI CHAPALENDU BHATTA-
CHARYYIA: 8ix monthg after it came
into operation.....

PROF. D. P. CHATTOPADHYAYA:
In the statement, I have given the defi-
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{Stat.)
pition, which are the weaker sections
of the mica trade. About shellac pri-
ces, I know the problems in regard to
shellac and I hag the privilege and also
the occasion to discuss the problem

with the hon. Member outside the

House. Sir, one of our objective is to

carn more foreign exchange from ex-

porting our shellac. The shellac con-
tent in man-made shellac and machine-
made shellac being identical, we try
fo fix their prices at the same level and
if we make any distinction between
the two levels, that is, lesser price for
man-made shellac than the machine-
made shellac, then, there ig a tendency
among exporters to treat the floor price
as the ceiling price resulting in loss of
foreign exchange.

indicate, as [
statement, that

Therefore, figures
have quoted in my
both volume-wise and value-wise
we have fixed of
shellac has yielded good results for
the country. This is one aspect.

this new price

The second point is whether this
policy is adversely affecting the ponr
shellac collectors and growers at the

primary market level. That problem
is being looked into.  Apprently,

from the figures because of the rise
of export, both ;volume-wise and
value-wise, it suggests that intake
ffrom the primary market has also
not gone down. But this point has
been brought to our notice, among
others, by knowledgeable people
like Shri Bhattacharyyia. We have
set up a committee which will go
into the matter, consult State Go-
vernmsent representatives and trede

(Amdt.) Bill
representatives and knowledgeable
people like my hon, friend, and we
will see that not only higher expnrt
earning but also grower interests are
taken into account.

13.26 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI LILADHAR KOTOK] (Now-
gong): I move:

“That this House do appoint Dr.
(Smt) Sarojini Mahishi to the
Joint Committee on the Bill fur-
ther to amend the Code of Civil
Procedure, 1908, and the Limita<
tion Act, 1963, in the wvacancy
caused by the resignation of Sbri
Niti Raj Singh Chaudhary”,

MR. DEPUTY-SPEAKER: The
question is: £

“That this House do appoint Dr.
(Smt.) Sarojini Mahishi to the
Joint Committee on the Bil] fur-
ther to amend the Code of Civil
Procedure, 1908, and the Limitation
Act, 1963, in the vacancy caused by
the resignation of Shri Niti Raj
Singh Chaudhary”.

The motion was edopted,
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13,27 hrw,

TAXATION LAWS (AMENDMENT)
BILL

EXTENSION OF TIME FOR PRESENTA-~
TION OF REPORT OF SELECT COMMTITTEE

SHRI VASANT SATHE (Akola):
I move:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975), the time for the presenta-
tion of the Report of the Select
Committee on the Bill further to
amend the Income-tax Act, 1961,
the Wealth-tax Act, 1957, the Gift-
tax Act, 1958 and the Compantes
{Profits) Surtax Act 1964”.

MR. DEPUTY-SPEAKER: The
question is:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975) the time of the presenta-
tion of the Report of the Select
Committee on the Bil} further to
amend the Income-tax Act, 1961,
the Wealth-tax Act, 1957, the Gaft-
tax Act, 1958, and the Compames
(Profits) Surtax Act, 1964,

The motion was adopted.

13.28 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (PONDICHERRY), 1974-75

THE MINISTER OP STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I present a statement show-
ing Supplementary Demands for
Grants in respect of the Union Terri-~
tory of Pondicherry for the year
1974-75.

SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): On a point
of order, Pondicherry is now, under
Central rule. When are we going to

che'ﬂ'!ﬁ), !97‘-75
discuss these Demands? This is the
only opportunity for the people of
Pondicherry to have their problems
discussed in Parliament and find out
what Government hag done so far.
We cannot just accept these demands
without some discussion because cer-
tain urgent issues are there.

MR, DEPUTY-SPEAKER: You are
not called upon to accept now, He
is only presenting the Démands now.

SHRIMATI PARVATHI KRI-
SHNAN: When can they be dis-
cussed?

MR. DEPUTY-SPEAKER: That
is a different question.

SHRIMATI PARVATHI KRI-
SHNAN: Wil] it be discussed to-
morrow?

MR. DEPUTY-SPEAKER: I do
not know.

SHRIMATI PARVATHI KRI-
SHNAN: There 13 an acute situation
there,

The food situation is difficult....

MR DEPUTY-SPEAKER: Let me
ascertain fiom the Minister,

SHRI PRANAB KUMAR MUK-
HERJEE: This 1s only presentation
of Demands. We are not discussing
about Pondicherry now.

SHRI DINEN BHATTACHARYYA
(Serampore): BShe wants a dis-
cussjon,

MR DEPUTY-SPEAKER:
order.

Order,

SHRI PRANAB KUMAR MUK-
HERJEE: When it will be possible,
it will be diseussed.

MR. DEPUTV-SPEAKER: When
Supplementary Demands are pre-
sented, it is the practice that it s
not discusged at that time, But time
is fixed when these Demands must
be discussed and passed by the
House. 1 think what the hon. lady
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member has asked for is legitimate:
in view of the fact that the House
§s going to adjourn tomorrow, when
will the House have an opportunity
to discuss these Demands? I think
that is not the Minister’s business,
but the business of the Minister of
Parliamentary Affairs,

SHRI MADHU LIMAYE (Banka):
1;1e is sitting, glum and tired!

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): If time is found, we can
take it up.

SHRI DINEN BHATTACHARYYA:
That is a bogus statement. Who
wants it? She made a very categori-
cal point that it must be discussed as
Pondicherry is under President’s
rule.

SHRIMATI PARVATHI KRI-
SHNAN: There is total scarcity,
food troubles and so many other
things there.

MR. DEPUTY-SPEAKER® 1 think
it has to be discussed. It is only a
question of when,

SHRI K. RAGHU RAMAIAH:
Subject to time being found; 1 cannot
say anything just now...(Interrup-
tions).

MR. DEPUTY-SPEAKER: I think
we cannot settle this question like
this. Members have expressed a
desire for an early discussion. I
think that is the business of the Min~
ister of Parliamentary affairs be-
cause 1t is Government business and
he has to find some time, You have
got the Business Advisory Committee
and you have got some other means.
He has to take many things into con-
sideration; off-hand he cannol say
anything; it is difficult. Bills to be
introduced. Shri Raghu Ramaiah,

SHRI MADHU LIMAYE: This was
never discussed; he cannot spring a
surprise like this.

Salaries & 226
Allowances of M. Ps.
(Amdt.) Bill

MR. DEPUTY-SPEAKER: I am
not preventing you from raising
anything ... (Interruptions) Why
don't you listen? Let us go through
the formality; let him ask for leave.
If you have anything to say, I will
listen to you.

13.31 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL®*

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I beg to move for leave
to introduce a Bill further to amend
the Salaries and Allowances of Mem-
bers of Parliament Act, 1954.

MR. DEPUTY-SPEAKER: Have
you anything to say? I will tell you
what the Bill is.

PROF. MADHU DANDAVATE
(Rajapur): I have told him,

MR DEPUTY-SPEAKER: 1 think
it is in the interest of every Member,
I personally feel that it should be
passed immediately because you are
going to leave after the session and
you will have to tour your consti-
tuency; vou have to do so many
other things.

SHRI DINEN BHATTACHARYYA
(Serampore): Only if Parliament
is not dissolved it will be useful...
(Interruptions).

MR. DEPUTY-SPEAKER: Even if
Parliament is dissolved, the mnext
Parliament will come. Whether you
will come or not, I do not know...
(Interruptions) 1 am sure of my-
gelf: as long as I want to come here
I shall come here. Now the ques-
tion is:

*Published in Gazette of India
dated 19-12-74.

3004 LS8
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[Ma. Deputy-Speaker]

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Act, 1954.”

The motion was adopted.

SHRI K. RAGHU RAMAIAH: [
introduce the Bill.

——

13.3¢ hrs.
MATTER UNDER RULE 377

REPORTED AGITATION By Bopo TRIBE
PeOPLE IN Assam

MR. DEPUTY-SPEAKER: There
are some matters under rule 377 al-
ready listed.

SHRI NOORUL HUDA (Cachar):
I wish to draw the attention of the
House to the grave situation arising
out of a peaceful agitation by the
Bodo tribal people, a linguistic min-
ority in the State of Assam, about 7
lakhs; the majority of them are con-
cenfdated in  Goalpara, Assam. I
would urge the Home Minister to
make a statement clarifying the posi-
ilon of the Government. The Boro
Aribal people Jlaunched a peaceful
agitation demanding the introduc-
tion of Roman script for Bodo langu-
age in the place of the Assamese
script. 'What happened after that is
a shameful chapter. The Govern-
ment of Assam deployed the 9th
battalion of Assam Police and the
CRP personnel who committed brutal
and barbarous atrocities on the in-
nocent and peaceful Bodo tribals.

During this reign of terror, the
agitation lasted only for a short ten
days from 18th November to 27th
November, six satyagrahis were
killed by police firing, 1,500 persons
were arrested, two women were
kidnapped, ten people were untrac-
ed and 30 persons sustained bullet
injuries, all of them belonging to the
Bodo iribal community. Police fired
18 rounds at Sidli and 20 rounds at
Bijni and several rounds at Kokra-
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jhar and Gossaingaon in the district
of Goalpara. Not only that, the po-
lice ransacked the houses, destroyed
valuable properties and looted orna-’
ments, household utensils, cycles,
clothes, cash, radios and furniture
and burnt houses in North Gargaon
village in Bijni police station. They
raped young women and mercilessly
assaulted old and young persons.
The houses of Prof. Lakheswar
Brahma, Secretary, Kokrajhar Dig~
trict Bodo Sahitya Sabha, was ran-
sacked and his certificates and docu~
ments were seized and destroyed.

At Bijni the Assam Battalion
police destroyed the Bodo library
and hall. At Banargaon the armed
police attacked the Bodo Sahitya
Sabha camp and tortured and
arrested the Headmaster of the local
High School, Shri Brajen Brahma
and destroyed the school implements,
records and papers. The house of
Shri Chandra Narzary the Assistant
Commandant of SSB, a security or-
ganisation, was not spared. His
house was ransacked. Even the
houses of Bodo Congressmen were
not spared; they were also assaulted.
The buses were stopped and Bodo
passengers were severely assaulted.

It is specially very unfortunate
that the 9th Assam Police Battalion
behaved like hooligang and com-
mitted untold atrocities on these
peaceful tribal ipeople in Goalpara
district.

The allegation of the Government
that the Bodo demonstrators carried
lethal ‘weapons is completely false.
It is a fabricated story. What wea-
pons did the police collect dquring the
taid? The police collected spears,
axes, spades and similar other things
which are normally used by the tri
bals. They have been deseribed by
the police as lethal weanons.

There was a vhotograph in the
newspapers to prove that the Ram.
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chaidhan Bridge was damaged by the
agitators. On  an enquiry it was
found that this charge was false. In
fact, the enquiry revealed that the
approach roads to the bridge were
washed away by floods three years
ago and they were never repaired.

The Bodo demonstrators remained
completely peaceful. Government
cannot claim even a single case of
intimidation of non-Bodo tribal peo-
ple by the Bodos. Dr. Phani Nar-
zary of Ballampur Primary Health
Centre was arrested for giving first
aid to the injured persons, The Bodo
Sahitya Sabha has temporarily sus-
pended agitation as a result of the
agreement with the Government.
The agreement says that all those
people who were arrested by the
Government should be released.
Though two weeks have passed gince
then, not a single arrested person has
been released so far. In fact, arrests
are still going on.

Recently, the Bodo villagers com-
ang to market at Kachibotra were
beaten up and chased away by the
police, The people at Sidli and Bijni
areas are panicky and harvesting of
paddy has greatly suffered due to all
these things.

The students cannot attend classes.
The Kokarajhar High School Hostel
has been converted into a temporary
jail. Two political leaders had, visit-
ed that place, one belonging to the
Socialist Party and the other belong-
ing fo the Communist Party of India
(Marxist) and found that the police
firing at Kokrajhar and Bijni was
unwarranted and unjustified.

The Government of Assam have
done greatest harm to the interest of
the State by adopting inhuman and
wanton repressive measures on the
peaceful Bodo people.

We condemn the brutal police at.
rocities, We demand an impartial
inquiry and severe pumnishment to the

Plant Workers |

guilly persons. We also demand
adequate compensation to the fami-
lies of those killed in police firing
ang to those whose properties have
been destroyed and looted. Al} those
detained must be released fortwith
Bnd necessary steps taken to regtore
normalcy.

Lastly, I say that three leaders of
the Bodo tribal people have come to
Delhi. They are” trying to meet the
Home Minister and also the Prime
Minister. I would urge upon the Go-
vernment and specially the Prime
Minister and the Home Minister to
meet them and find out what their
grievances are and also to direct the
Assam Government to reéach an
agreement with the Bodp tribal
people so that normalcy cap be res-
tored. With these words, I would
like the Home Minister to make a
statement on the situation arising in
Goalpara district.

—

1343 hrs.

RE DURGAPUR STEEL PLANT
WORKERS

SHRI KRISHNA CHANDRA HAL-
DER  (Ausgram): Mr, Deputy-
Speaker, Sir, I want to make a small
submission.

Ten days back when I raised the
starving conditions of Durgapur Steel
Plant Contractors’ workers who were
thrown out of employment by the
Durgapur Steel Plant management,
Shri Chandrajit Yadav. the Minister
of Steel, assured that he would take
necessary steps to settle this matter
positively. But he has not taken any
such step till this date.

A telegram which has been received
by me yesterday states as follows:

“ONE EVICTED WORKKER AND
ONE CHILD OF AN EVICTED
WORKER DIED OF STARVATION.
STATE LABOUR AND OCENTRAL
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STEEL MINISTERS DIRECTIVES
NOT IMPLEMENTED.”

1 have received this telegram from
Dilip Mazumdar, President UCWC.
HSEW, Durgapur. Unless the Gov-
ernment takes immediate action to re-
employ all those victimised contractor
workers, more starvation deaths will
take place. I wish to request the
Minister for Steel to make a statement
thereon, to take back all the retren-
ched contractor workers immediately.

1345 hrs.
RE. DELHI DRAMATIC PERFOR-
MANCES BILL
ot wy fow (dver) 7 waw

St Parres anz g f fawm wHaTEY
w ATRAT TTAE faW T A HAT
Al 47 @ ¥ smar & oY { - om
fomr adY walsT @ war wened fr
v w1 yifew oivaEe lsw ar
fogs arka 7 neveARE 39w &1 ATT
sray-fog me T T "I F @
TEd 4n, a4 TeufA F 0 inafa
g aws §f wiw afauwm & 4499
117 ¥ TgFAAE. . .

MR. DEPUTY-SPEAKER: What do
you want to be done?

st wyg fomd : o F e
qr fF naT 9T TZT AT AT "y FY
awmwr &7, Fifa a8 gadt arv g ar )
2AF faqt & o Ay aEr Y oW K
HAA AEY WA\ OF A FEAA o F
gewi {war § afew s sr A guwe
IR frar § | o gOrw A @<
g T g
SHRI S. M. BANERJEE (Kanpur):

May I invite your kind attention to
your observation? You had directed

the hon. Minister of Education to
make a statement. The difficulty is
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that, in this particular case, T am
told—I may be wrong; I wish I am
wrong—that some artistes are influ.
encing the Education Minister to see
that the Bil] is not brought....

MR. DEPUTY-SPEAKER: That is
extraneous to this point.

SHRI MADHU LIMAYE: They are
not worthy artistes, One of them is
a Member of Parliament. My Bill
will liberate all artistes,

SHRI S. M. BANERJEE: It is be-
cause of this that I request you to
ask the Education Minister to make
a statement.

MR. DEPUTY-SPEAKER: Now,
may I crave the indulgence of the
Minster of Parliamentary Affairs?
This matter 1s a httle serious.

I think it was last Friday, when
somcthing happened in the House re-
lating to the Minister of Education,
that I had directed the Minister for
Education to come belore the House
with an explanation as to how this
has happened for the second time.
And, on Monday, Mr. Madhu Limaye
raiscd the question again

Even today this cxplanation has not
come. May I request you to convey
to the Minister for Education that he
should not attract rule 227 to himself
—I1 repeat, rule 227,

Now, shall we go on....

SHRI MADHU LIMAYE: I would
like to read iut the rule, Sir,

MR DEPUTY-SPEAKER: Why
shoulg I?

SHRI MADHU LIMAYE: Or, shall
I read it out?

MR. DEPUTY-SPEAKER: No. !
have already mentioned it.
wft wy fomd : gaFY gwaar wfge
dfam miThaT § ) ag waar fRads
¥ ¥ Ay g ) A A et

ax gAY aff ¥



233 Re. Delhi Dramatic AGRAHAYANA 28, 1896 (SAKA) Motion re. Sugar 234

Performances Bill

PROF., MADHU DANDAVATE
(Rajapur): Permit me. Sir, to read
out one observation which you made:

“f think it is right and proper
that he should come forward with
a statement in the House because
it has happened for the second time
and explain why this has happened
for the second time. This House
should not be taken for granted.
At least, as long as I am in the
Chair, I will not permit to my
knowledge this House being taken
for granted in this way.”

Then, Mr. Banerjee has rightly com-
nented:

“When you are not in the Chair,
we shall occupy the Chair and main-
tain the decorum.”

MR. DEPUTY-SPEAKER: We have
mly one day. tomorrow He has to
ndke 1t tomorrow.

SHRI S. M. BANERJEE: You :r:
iware, Sir, that tomorrow the i
Sabha 1s scheduled to adjourn sine
Zic 1 would request through you the
Ministe: of Parliamentary Affairs to
:onvey to the Minister of Railways
:hat he should make a statement to-
morrow telling us how many em-
ployees are still to be reinstated, how
many cases have been ‘withdrawn,
how many cases are still pending and
5o on. This is necessary so that those
people who are in the streets know
whether the assurance given by the
Railway Minister is going to be ful-
filled or not. 1 would request you
Sir, to direct the Railway Minister to
make a statement.

MR, DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs will
convey. He has heard you.

SHRI S. M. BANERJEE: Please
convey to the Railway Minister that
he should make a statement to-
morrow, ’

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. BAGHU RAM-
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AIAH): 1 have heard you with all
earnestness. You have asked me to
convey to the Railway Minister. 1
will do it.

SHRI S. M. BANERJEE: You use
your power to persuasion as you do
with us and see that the Railway
Minister makes a statement tomorrow.

13 50 hrs.
MOTION RE:

SUGAR INDUSTRY ENQUIRY
COMMISSION REPORT.

MR. DEPUTY-SPEAKER: Now, we
take up the motion of Shri Madhu
Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): I move:

“That the this House do consider
the Report (1974) of the Sugar In-
dustry Enquiry Commission—Vol-
umes I and II, laid on the Table of
the House on the 26th August, 1974."

Before I offer my observations on
the contents of these reports. I would
like the House to recall the back-
ground and the manner in which the
Sugar Industry Enquiry Commission’s
reports were laid on the Table of the
House.

The Bhargava Commission has sub-
mitted its report concerning the na-
tionalisation of the sugar industry on
15th May, 1973. According to Section
4(3) of the Commissions of Inquiry
Act, 1952, it is obligatory on the Gov-
ernment that whenever reports by
Commisscions of Inquiry are submit-
ted to the Government, within six
months of the submission of the re-
ports to the Government. they should
be laid on the Table of the House
along with the memorandum of ac-
tion taken on those reports. For fif-
teen long months this House waited
for the Government and the Minister
for Agriculture to lay these reports
on the Table of the House, but, un-
fortunately, for long 15 months these
reports were not at all placed or the
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Table of the House. Therefore, on
20th August. 1974 I raised an issue of
privilege against the Agriculture Min-
ister, Shri C. Subramanian for his
failure to abide by the mandatory
provistons of the Commissions of In-
quiry Act, 1952, I raised a privilege
issue whilst some of my friends on
that side of the House raised it as an
issue of propriety and only the modus
operandi followed by us was different,
but, basically. on both sides of the
House the issue was one of failure of
the Government in tahls these reports
before the Parliament in time. On
that occasion, the Minister of Agri-
;ulture came forward with some
legal quibbling. He sharply argued
like a lawyer, but I was convinced
on that occasion that very often law
make a mind sharp by making it
narrow. That was exactly what has
happened in the case of the Agn-
culture Minister. He put forward
the plea before the House and the
Speaker, that the Bhargava Commis-
sion report on nationalisation of
sugar industry submitted to the Gov-
ernment on 15th May 1973 was essen-
tially an interim report and. taking
shelter behind this plea that it was
just an interim report, he assured the
House that since the submission of the
last report on 27th February 1974, six
months period has yet not been com-
pleted and what he would come for-
ward before the House at the appro-
priate time with all the available re-
ports that were submitted to the Gov-
ernment. On that occasion, from both
sides of the House, a very specific
plea was made. and 1 am raising this
issue because now, in the final form,
the reports are already before us and
whatever submisgions we had made
on that occasion were justified on the
basis of the reports whose copies have
been made available to the Members
of Parliament. On that occasion, our
contehtion was that the Bhargava
Commission’s report on nationalisa-
tion of the sugar industry submitted
on the 15th May 1978 was a self-
contained report. Now, the report is
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availan  and if you go through the
reports from the first page to the last.
you will find that that part of the
report on nationalisation of the sugar
industry contains the evidence that
was recorded by the Commission. It
contains the findings of the Commission
and it goes a step further and even
the two sets of divergent recommen-
dations made on nationalisation of the
sugar industry made by the two dif-
ferent groups inside the Commission
have been made part and parcel of
the report. So, nothing was left to
be discussed as far as the nationali-
sation of the sugar industry was con-
cerned. No part of this report has
spilled over to the next part and,
therefore, as we contended earlier, it
was a self-contained report and.
therefore, in terms of the provisions
of Section 3(4) of the Commissions of
Inquiry Act, 1952, the Report ought
to have come before the House before
six months wecre completed. But it
came 15 months later. It came after
15 months of submission of that Re-
port

Anyway we were satisfied with the
assurance given by the Minister at thal
time, That was our achievement
after raising this issue as a Privilege
issue and as an issue of Impropriety.
We got the assurance that the final
report wag submitted on 27th Febru-
ary, 1974 and within the stipulated
period this will be brought forward
as required under the provisions of
law. But again the Government fum-
bled. On 26th August. 1974 these two
voluminous reports were laid on the
Table of this House. When they were
laig on 26th August, 1974, on that day
itself, on 26th August. 1974, I came
forward with another Privilege Mo-
tion. T pointed out the mandatory
provision of the Act saying that not
only the Report will have to be laid '
before the House, but this is to be
tabled along with the Memorandum
of Action taken. And on the 26th
August, 1974. the then Agriculture
Minister (Shri C. Subramaniam) tab-
led these two volumes of the report
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before Parliament and he submitted a
Mamorandum of Action and on that I
raised a Privilege Issue. The Mamo-
randum of Action must be a Memo-
randum of Action only and not a
Momorandum of Inaction.

And here 1 would like to remind
the House as to what the hon. Minzs-
ter had said 1n the Memorandum that
was submitted along with the tabling
of these Reports. In that Memoran-
dum he has said:

“In view of the sizeable financial
outlays and complex administrative
issues involved, Government would
need some more time to examine
the matter in detail and arrive at a
decision.”

Obviously their difficulties were re-
garding the problem of nationalisa-
tion. And the Report on Nationalisa=
tion was submited on 15th May, 1973.
Yet, Government could not make up
its mind even fifteen months after
that. In the Memorandum they said,
we need some more time—not to take a
decision, but only to ‘consider the
issue’. I raised the issue on the floor
of the House. I said that as required
by the mandatory proviions of the
Act, an adequate Memorandum of
Action has not been brought forward
before the House. this is not a Memo-
randum of action, but a Memoran-
dum of inaction. All that I said.
Fortunately, the hon, Speaker did not
set aside my plea summarily. He has
made certain observations which kave
gone into the records of the Lok
Sabha. He said that what constitute
the scope of the Memorandum of Ac-
tion will have to be suitably and pro-
perly defined by the Rules Committee;
and therefore though there is some
substance in what Mr. Dandavate has
been saying, still the concept of
Memorandum of Action is not very
clear to the Minister. it is not clear
to me, it is not clear to the House,
ete. It was perhaps an equality of
imorance. And he said on this basis
we will proceed further and af some
stage we will try to define what ex-

actly is meant by the term Memoran-
dum of Action, its scop» and its
Jurisdiction.

I would wish in this connection to
bring to the notice of the Government
one fact that even the Report of the
Commission that was appointed by
Parliament had to be extracted out of
this Government through these issues
of Privilege and Propriety.

14.00 hrs.

“1 think that it will set up a had
precedent if, everytime, important re-
ports are to be presented before the
House, vigilant Members of this House
are required to bring forward the
privilege motion.

I would recall the incident that took
took place m this House that under
the M.R.T.P. Act the administrative
as well ag the individual reports of
the M.R.T.P, Commission had to come
up before the House. When they did
not come up before the House, I had
to bring a privilege motion. At that
time Shri Gokhale, the Minister in-
charge of Law. Justice and Company
Affairs had to give an unqualified
apology to the House. And, after that
only, the Report came out. The Tariff
Commussion’s Report was also not
presenied to the House in time, These
reports are such that their non-
submission does not become an aca-
domic proposition. It is not merely
a constitutional wrangling; it is not
merely a wrangling of procedure.
Non-submission of some of the cruci-
al and important reports have their
own economic consequences which
lead to distortion of prices. That is
why, a person like me have to raise
this issue. It is not raised in an aca-
demic manner. There is a procedural
wrangling and all problems arise.
And we raise this issue a not merely
issues of procedural wrangling—be-
cause this affects the economic life of
the country. Therefore. I want to go
on record that even these reports
which are going to be discussed to-
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day and considered to-day had to be
extracted from this unwilling Gov-
ernment through the privilege motion,
Even the Members of the ruling party
were raising thic issue of impropriety.
That is how these reports have come
up. I have carefully gone through both
the volumes of the reports to the ex-
tent that I can.

MR. DEPUTY SPEAKER: 1 must
congratulate you.

PROF. MADHU DANDAVATE:
Thank you, Sir. 1 hope I will have
more occasions to be congratulated.

As far as these reports are concern-
ed, varfous problems before the sugar
industries have been discussed thread-
bar in these reports. So many promi-
nent members of the trade appeared
before the Commission. Eminent men
were asked to appear before the Com-
mission. Even prominent Members of
the.political parties, economic experts
etc., were askeq to appear before them.
Members of Parliament were also
asked to appear before the Commis-
sion. After an elaborate examination
of the various witnesses that appeared
belore the Commission, they have come
forward with the recommendations
which are contained in two volumes of
{heir report. And on the background
of these two volumes, I would lLike
certain important aspects of the indus-
try to be discussed in depth. These
aspects will be:

1. the technological problems of the
sugar industry India;

2. pattern of ownership, control
and management of the sugar
industry  including our ap-
proach to the problems of
nationalisation and cooperatis-
ation;

3. Conditions of labour in the
sugar industry and the rela-
tionship between the manage-
ment and labour;
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4, Interests of the consumers of

sugar in the country;

5, Problems of the sugarcane gro-
wexs and last but not the least,
export potential of the sugar
industry in the country.

Al] these aspects must be consider-
ed and we should arrive at some
consensus,

I was very happy to find that some
sort of consemsus on various problems
connected with the sugar industry have
already emerged. As far as the pro-
blems of sugar industry are concern-
ed, I would like to rise above the party
levels and I would like to pose the pro-
blems which will cut across narrow
barriers of political parties. I am
very happy to find that there is some
sort of national consensus among the
members of the ruling party and Mem-
bers of the opposition emerging al-
ready. We will also find that some
Members of the opposition Party and
some Members of the Ruling Party are
united in sppporting some of the pro-
gre~sive recommendations of this Com-
mission. By and large a very healthy
process in arriving at a consensus in
regard to the problems of the sugar in-
dustry has already begun. I hope and
trust thal the leaders of the ruling
party will grant adequate freedom to
the Members of the ruling party to
have a debate on various problems
facing the sugar industry go that a
national consensus on this particular
issue can emerge as a result of vari-
ous deliberations that take place here.

First of all, I would like to take the
problems which I described as the
technological problems of sugar indus-
try in this country. I was shocked
and surprised to find certain things
from the various reports that have
been formulated on sugar industries
so far such as Bhargava Commission’s
Report this report is with us and prior
to this there was another report and
Gundu Reo Commission Report,
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I carefully went through both these
reports and as able to find out that
there was a certain area of agreement
between both these reports as far as
technological problems are concerned.
Tms report gives us a factual analysis
regarding the age of the machinery of
the various units of the sugar industry
and you find that out of a total of 236
sugar mills the number of sugar indus-
tries with age of 10 years and below is
64; the number of sugar industries with
age of 10—20 years is 48, the number
of sugar industries with age of 20-—30
vears 18 20 and those with the age of
30—40 years 1s 87 and above 40 years
the number 1s 17. This makes up the
total of 236 though the number of fac-
tories that were reported was 204.

Now, you will find the resemblance
hetween the findings of these two re-
ports. According to the data I have
placed before the House 1t appears out
ol the 236 sugar mulls there are 104
sugar mills whose age 1s above thirty
vears Normally when a man’s age
grows he becomes more and more ex-
perienced whereas if a machinery ac-
quires more and more age probably it
gets more ang more outmoded.

Now, what does the Gundu Rao Com-
mittee report said. It said that out of
215 sugar factories working mn 1969-70
113 factories had age between 32—67
years and needed major replacements,
When the machinery of so many fac-
tories need replacement or over-haul-
ing obviously the sugar industry ma-
chinery ag far as a large number of
sugar factories are concerned is outmo-
ded. No doubt, there are certain excep-
tions. Where the machinery of a large
number of sugar millg is outmoded in
that case their productivity is bound to
fall down. But there is one more factor
which must be discussed in this House
as to why does the machinery remain-
ed outmoded. For that there is one
aspect, which has certain political over-
fones, which must also be considered.
There are leaders like Genda Babu—no
matter to which party they belong—

they having spent a major portion of
their hives along with the sugarcane
growers and in the movement led by
various trade unionists working in
varioug sectors of sugarcane industry
will be able to tell you how 1t happen-
ed. There 1s also documentary evi-
dence available to show that it is not
something that has come up as some-
thing new. As early as 1946 the wor-
kers of the sugar industry at the inau-
gural conference of Uttar Pradesh
Sugar Mills Workers Federation de-
manded nationalisation of the sugar
mdustry.

Dr. Sampurnanand himself was
present in this conference and he him-
self moved a resolution in the UP Le-
gislative assembly in August 1947 ask-
ing for socialisation of industrigs n-
cluding the sugar industry in UP.
Again 1n 1956, a socialist colleague of
mine, Shr1 Khushwqat Rai, Member of
Parliament here tabled a resolution in
the Lok Sabha calling for the nation-
alisation of the sugar industry. Again,
in 1959, on the demand and enquiry of
Shr1 Genda Singh, Dr. Sampurnanand
as the Chairman of the Pradesh Plan-
ning Commitiee of UP agreed to ap-
point a high level committee to go into
the entire question of nationalisation
or socialisation of the sugar industry.
Sir, these were the recommendations
that were made and these were the ap-
proaches that were historically adopt-
ed Bhargava Commission’s report is
ready I will come to this particular
problem at a later stage as to what has
been the approach of the Bhargava
Commission as far as the problems of
the sugar industry are concerned, what
according to them should be the ambit
of nationalisation, whether they should
cover the public cooperatives or they
should stick only to bringing into the
public sector, the private sector sugar
industry. I will come to that at a
later stage. There is one political over-
tone to the entire problem. The Com-
mission’s Report is there. In a differ-
ing way, they have said this, One
group has said that only sick mills
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.should be nationalised. The other
group says that only the private sec-
tor should be nationalised and the
cooperative sector should be complete-
1y left out of the process of nationali-
sation. Leave aside that. With res-

pect to the recommendations of the
Bhargava Commission, these recom-
mendations had already seen the light
of the Press long before the Tabling of
these reports. In spite of these re-
commendations, deliberately, the en-

tire question of nationalisation of sugar
industry is now like a hanging sword
on the heads of the sugar magnates. The
sugar magnates are told ‘Tycoons, be-
have yourself; if you do not, the hang-
ing sword might fall and your heads
might be chopped off, and there-
fore, behave yourself’, They are also
told “Whenever we want patronage,
let it be available, whenever we demand
funds they should be available, if you
try to halter and falter, in that case,
the gword might come down”. There-
fore, now, it is like a hanging sword
on the heads of the tycoons, the sugar
magnates and the sugar tycoons and
ultimately, they have their own econo-
mic interests. They said ‘All right, 1f
the word is hanging, let it hang like
that’; ‘If you want, we are prepared to
provide a firm and unbreakable rope
by which you hang the sword of na-
tionalisation so that the rope will not
come down’. They say ‘You prevent
it; you only postpone the process of
nationalisation.’ That is the plea made
by them. But, at the same time, it had
its own corollary. There is no firm de-
cision on nationalisation.  There is
.on half wayout. Even for the produc-
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tivity of the sugar industry, let the
Government firmly say that they-are
going to nationalise the sugar industry.
But, if they have no desire to do it, I
would say that let the alternative be
accepted, which is not acceptable to
me, that for the next ten or twenty
years, there ig going to be no national;-
saion at all. They have the worst of both
the worlds. They do not make a cale-
gorical commitment, specific commit-
ment, whether they would go in for
nationalisation. As a result of that,
the sugar magnates fee] that they do
not at all have any stake in running
the sugar industry. As a result of that,
they do not replace the old machinery,
they do not overhaul the machinery.
Therefore, even when the machinery
remains in the hands of the private
entrepreneurs, instead of improving
the productivity, actually, they them-
selves are responsible for bringing
down the productivity and the produc-

tion targets are never fulfilled. That
happens because the private entrepren-
eurs are left with no stake in the sugar
industry and they feel that the sword

of nationalisation is hanging. At the
same time, because a firm and urgent
decision is not taken on nationalisa-
tion—I would like this to be taken—
even the pgains of nationalisation that
would have occurred are not available
to the sugar industry. Neither the
private sector becomes efficient nor are
we able to have an ideal and an eff-
cient public sector sugar industry.
Therefore, we have the worst of both
the worlds. As a result of that, the
productivity suffers. I will again
quote some of the interesting figures
over here.
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I will come to them when I come to
ithe condition of the plants and tbeir
performance. If you go through the
various reports presented {o the House,
even on the basis of the modest re-
ports that have been submitted, you
wil] find that because of the outdated
machinery, which needs replacement,
extraction is extremely poor, second-
ly, the steam consumption per unit ot
cane is extremely high, thirdly, tor
want of proper planned expansion,
sugar factories are congested and con-
sequently sanitation in the mills as
well as the boiling houses is extremesy
poor, and lastly jue to the multipli-
city of units, maintenance, operation
and control have become extremely
difficult.

Let us see what is the direct con-
sequence of these. Arc these merely
academic conclusions drawn by the
Bhargava Commission? I think they
have given interesting facts and figures
and have built up a powerful case
showing what is the net effect of the
outdated machinery. We will be able
to find out what have been the targets
and what have been the actual achieve-
ments in the course of the last four
Plans. These are statistics available
from the Bank of India Bulletin ot
March, 1974. In the First Five Year
Plan, sugar production target was
15.20 lakh tonnes and achievement
was 18.92 lakh tonnes—a gap of plus
3.72 lakh tonnes, ln the Second Plan
period—you will see as the machinery
growg older what happens to produc-
tion—the target of production was
22.90 lakh tonnes, actual achievement
30.28 lakh tonnes—a gap of plus 7.38
!akh tonnes. In the Third Plan period,
the target was 35 lakh fonnes and
achievement 35.32 lakh lonnes, a gap
of plug 0.32 lakh tonnes. ¥t is interest-
ing to see what hag happened in the
Foutth Plan as the machinery grew
older and older. The target was 47
lakh tonnes and achievement 40 lakh
tonnes, a gap of minus 7 lekh tonmes.
So you find thai with the machinery
which is already outdated getting more
and more outmoded and outdated, the
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entire tonnage of production has gone
down and there has been a gap ot
minus 7 lakh fonnes. That is the out~
come of this particular aspect.

SHRI B. V. NAIK (Kanara): Are
you scientific when you say that the
single factor responsible is the aged
machinery? Also it was a plus sur-
plus and not minus gap.

PROF. MADHU DANDAVATE: The
hon. Member did not listen to my
introductory comments. I had listed
six various factors. As I develop
other points, labour, consumers, cane
growers and so on, he will know. Let
him have a little patience; I have
patience to explain to him.

As far as productivity is concerned,
we must not issue a clean chit to our
sugar units, We must ultimately have
comparative studies of various coun~
tries where there has been sugar pro-
duction. Here the figures are still
more staggering. ! have figures of
four or five countries. Take Hawali.
The yield of cane per acrc has been
80.4 tonnes and sugar recovery 11.4
per cent.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P,
SHINDE): I hape Prof. Dandavate is
aware that the Hawali crop is normally
two years old.

SHRI M. RAM GOPAL REDDY
(Nizamabad): And Maharashtra is not
the entire country.

PROF. MADHU DANDAVATE: If
Maharashtra were fo be the cntire
rashtra, then the problem would have
been different. There are other States
like UP. I will take the entire
average.

Sugar recovery per acre in tonnes
is 9.17. Then UAR. Yield of caue
per acre is 39.2 tonnes, sugar recovery
percentage is 109 and sugar recovery
per acre in tonnes is 4.27.

In Australia the per acre cane yleld
ig 30.7, the recovery is 14.7 per cent
and the sugar recoverey is 3.67. In
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Indonesia the respective figures are
30.7, 112 and 3.44 we come to the
staggering figure in India. The per
acre cane yield is 19.6 tonnes.

AN HON. MEMBER: No.

PROF, MADHU DANDAVATE: 1
have got all the books and references.
The desire of our <ugar king is not
reflected in the reality. I am giving
the figures that are given in the re-
port. Sugar recovery is 9.8 per cent
ang sugar recovery per acre in tonnes
15 1.92, Different persons can draw
their own inference. One can say that
1t was only due to damaged machinery
but a man like me would say that 1t
was the cumulative effect of a number
of factors that were responsible for
this situation,

Look at the performance of the
private sector. Even on the basis of
the findings of the report 27 sugar
mills are described as sick mulls. 104
mills as I have already stated earher.
are ageqd beyonq 30 or 40 years and
therefore they are outmoded. Labour
relations with a few illustrious ex-
ceptions are extramely bad. The
wages to which the workers aie en-
titled are not available to them. The
private sector does mot pay a reason-
able or remunerative price to the cane
grower. Even when assurances are
given you find that there are huge
arrears of payment to workers. They
were manipulating production of sugar
so that they can keep sugar in short
supply and exploit the artificia]l scar-
city to get a higher price for levy
sugar, Thig is the biggest conspiracy
in which the Private Sector in the
sugar industry has been indulging in.
There is premeditaleq escalation of
the price of free sale sugar in collu-
sion with the sugar trade.

I need mof read the production
figures for individual unfts. That i8
contained in the report. The figures
that have been given in this Report
coincide with the figures given in the
earlier report and 1 have no reason
to believe that those figures are not
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reliable. There are many politiclans
and economists who would Hke to
draw a thin line of demarcation or
a sharp line of demarcation between
the cooperative sector and the Public
Sector. What is the position of the
cooperative sector of which gome peo~
ple speak highly? Firstly my grouse
against the framers of the Report is
that they have tried to find out or
assesg the performance of sugar coope-
ratives by making a sample survey,
they themselves admitted this, of
seven cooperative sugar inills. Their
conclusions are based on a sample
survey of seven cooperalive sugar
mills by the officers of the National
Cooperative Development Corporation,

When the law of probahility 1s ap-
plied to the sugar iundustry in such
units, the law of probub:li'v will npt
always be correct. I belomg to the
faculty of physics and mathematics
and I know the law of vrobability has
its limitations. It 1s very dangerous
to apply the law cof probability in
analysing the problems of the sugar
industry and the cooperative sector ol
the sugar industry by taking only
those seven units. Tomorrow if some
research academicians come to Parlia-
ment and they want to see as to how
studious are the Members of Parlia-
ment and how sharp is their iniellig-
ence, what is their quality, and if
they interview you only and come to
the conclusion that the Members of
the Lok Sabha are extremely sharp
and intelligent, it will be an injustice
to our non-intelligence and non-sharp-
ness. It would be very wroug. In &
similar manner, if you just nick and
choose only seven cooperatives and,
on the basis of that, you come to some
conclusions and inferences, those in-
ferences might be correct on the basis
of the law of probability, but on the
basis of reality they are likely to go
wrong.

SHRI ANNASAHEB P, SHINDE: 1

suppose it is not a dialogue between
iwo Professors only,

PROF. MADHU DANDAVATE: It
is a dislogue with the Sugar Minister,
who is as sweet as sugar.
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Therefore, I would like to point out
that there is one allegation that has
heen levelled against the sugar coope-
ratives by & number of persons who
appeared ag witnssses before the
Commission. I have myself appeared
before the Commission, Since the
Report has already come out, what we
said cannot be treated as a confiden-
1ial matter. In fact, portions of what-
ever we have said have come in &
Report. Some of us discussed with
the Commission and pointed out to
them these facts. Very often we find
that, as far as the cooperative sector
is concerned, it functions like a Gov-
ernment within the Government and
a State within the State and some
families, selected familics, and select-
ed shareholders are able to control
the entire cooperative sector.  This
particular allegation that they hsve
become the close preserve of a limited
number of shareholders and families
has been rejected by the Bhergava
Commission on the plea that they have
already made a sample survey of
seven cooperatives and they have
vome to this conclusion that this par-
ticular contention is not correct. Those
who are connecled with the coopera-
tive movement; trade union movement
and sugarcane cooparative movement
know very well that some families are
trying to make the sugar sector their
exclusive preserve and thig Is what is
going to happen.

In this connection, it is very in-
teresting to note the various transac-
tions that are going on in the so-called
cooperatives. The House will be shock-
ed to know that small farmers with
less than one acre of land are not
allowed to become members of the
cooperatives at a number of places.
This is the country for the weaker
sectjons, but that is only as far as the
slogang go. But when it comes to the
small farmers, those owning less than
one acre would not be allowed to be-
tome members of cooperatives.

So far as the transfer of shares is
concerned, it is a very Interesting
story. The shares are transferred at
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a premium with the knowledge of the
Board of Directors of the so-called
cooperatives ang such transfers are
made invariably to the rich farmers.
I have given evidence before the Com.-
mission, giving out all the facts, the
names of the persons involved in that,
So, T can say with a clean conscience
in this House also the particulars of
the members of the sugar cooperatives,
including Directors, who diverted
their cane to gur and khandsari
whenever they offered high prices for
cane. So, all their loyalty to the co-
opcrate movement, all their loyalty to
the cooperative principles, they are
thrown to the winds whenever higher
prices are available to them from gur
and khandsari.

There are a number of vested in-
terests who have been able to domi-
nate the cooperative sector, and the
cooperators manipulate the prices in
an interesting way. The sugarcane
growers have a complaint that the
private scctor does not give a remu-
nerative and adequate price. Even
the statutory price is not available to
them. The minimum price is not
available to them, There are large
arrears which are pending. All this
this is the grievance about the pri-
vate scctor. What happens in the
cooperative sector? It is really a
family affair. I am a cooperator; I
am a shareholder; I am on the Board
of Directors of the sugar cooperative;
I sit in the Board meeting and I get a
resolution passed that exorbitantly
high price should be paid for the
sugarcane because, after all I have
my own farm and, therefore, money
that is available through the produc~
tion of sugar ig to be transferred from
one pocket to another pocket. That is
what is going to happen in the case
of a number of cooperatives.

As far as the cooperative movement
is concerned, if you study the co-
operative movement in Scandinavian
countries where the ideal cooperative
movement has been built up, you will
find that the cooperative sector is
able to offer to the labour employed
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in the cooperative sector better wages,
better facilities and better relationship
between the management and the
employees.

We are not private entrepreneurs.
Why do you go on pressing the de-
mands on the workers? After all,
the workers must realise that we are
running the sugar cooperatives in the
interest of the common people and in
the interest of the country to build
up a national economy. We are a
socialist country. Cooperative is a
socialist form. Therefore, you should
not apply the norm that you apply to
the private sector.

Very often, when my friends here
raise the question of Railway emplo-
yees, we always tell the Railway
Minister, let the Government pres-
cribe a certain code of conduct and
labour-management relationship to the
private sector. We must be able to
tell them, when we are the employer,
when the Government is employer,
we are able to establish better labour-
management relationship. Where the
cooperative factor is set in motion, the
cooperators must be able to offer bet-
ter relations to the labour.

On the contrary, if you study the
memorandum that has been submitted
before the Parliament by various
trade unions, including the Hind
Mazdoor Sabha and the INTUC—I
have with me the memorandum that
has been signed by the INTUC; here
is one hon. Member who is also the
leader of that organisation—you will
find that there is a common memoran-
dum that has been presenteq to
Parliament in which they have point-
ed out that as far as labour relations
are concerned, in the cooperative sec-
tor, the treatment meted out to the
labour is worse.

After analysing the private sector
and the cooperative sector, let us come
to the recommendations that have
been made by the Bhargava Commis-
sion wis-a-vis the problems of na-
tionalisation and cooperativisation.
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There are two distinct opinions. The
most comic situation is that this Com-
mission of 10 members has 5 members
on one side and 5 members on the
other side. Ome group is lead by Mr.
Bhargava himself. The Bhargava
group has recommmended, in black and
white, that whether the mills belong
to the private sector or they belong to
the cooperative sector, all the sick
mills must be nationalised. That is
their point of view. I would like to
ask those who are in favour of na-
tionalisation: Do you want nation-
alisation of sugar industry or you
want hospitalisation of sugar indus-
try? What they have suggested is
that only the sick units should be
taken up, it should be taken in the
public sector and the attitude would
be that of the doctor. If somone is
suffering from an ailment, the doctor
takes him to the hospital, gives him
the nourishing food, vitamin tablets
and necessary doses of medicine and,
when his health is improved, he is
sent back to his residence. I think,
that is likely to be the attitude, that
..you take over the sick mills, improve
their productivity....

AN HON. MEMBER: If the doctor
has made the patient sick?

PROF. MADHU DANDAVATE:
Such a doctor has to be removed and
another doctor has to be brought in.
If the administration does not see
that the nationalisation succeeds, a
different type of administration will
have to be brought in to see that the
nationalisation Ysucceeds. There are
certain doctors who instead of curing
the ailment, sometimes aggravate the
ailment. Under such circumstances,
you do not issue the general orders,
as far as the fraternity of doctors is
concerned, that they are a category
who actually spell disaster to the
patient and, therefore, the category
doctors should be abolished. We say,
the doctors must be changed; their
treatment must be changed and men
with better diagnosis must be put as
doctors. We never throw the baby
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with the bath. That is my attitude
as far as these problems are concern-
ed.

2.4

As far as this Group is concerned,
as I have said earlier, they are not
for nationalisation, they are for hos-
pitalisation. They say, “Take over the
sick mills; improve their productivity;
if the private entrepreneours have
not been able to put their machinery
in order, you spend some amounts
and, if necessary even foreign ex-
change, and try to replace the ma-
chinery and when the productivity
improves, hand them back to the pri-
vate entreprenours.” That also is
likely to happen. Therefore, it is
better, having seen how the coopera-
tive sector is wirking, having seen
how the private sector is working,
having seen that there is not much to
distinguish betwen the two, it is bet-
ter that either you take a decision to
have naionalisation or if you are not
in favour of nationalisation, declare
candidly that you are not going to
nationalise; tell the sugar magnates
that, for 20 years, you are not going
to nationalise, so that they feel their
stake in running the industry. There-
fore, as far as the Bhargava Group is
concerned, they feel that total na-
tionalisation of the private sector
should not be introduced because
they have a fear of adverse repercus-
sion on other segments of the private
sector, the other factors being handi-
caps of the working of the public
sector, lack of finances with the Gov-
ernment, the fear of fixation of cane
price becoming a lever of political
pressure and State Government’s pre-
ference to manage the factories with-
in the States only. Therefore, they
say that it is not good to nationalise
the entire private sector.

Then there is the Chisti Group, con-
sisting of five persons, and they have
said that we must not touch the co-
operative sector at all. Even though
they talk of nationalisation of the
entire private sector, many of them
feel that nationalisation should be a
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step in the direction of ultimate co--
operatisation. What is their conten-
tion? Their contention, as far as
private sector is concerned. is this;.
poor factory-farmer relationship; in-
ordinate delay in cane price payment;.
non-sharing of extra sales realisa-
tion; cane-growers’ distrust in sugar
recovery figures; inadequate cane
development; improper marketing of"
sugar; poor technical efficiency and
condition of plant land machinery:
existence of sick units on large-scale-
in the private sector and the lack of
resources to carry out the required
rehabilitation and modernisation.
These, being the various factors, the
Chisto Group has recommended that
the cooperative sector should be left
untouched and that we should take
over only the private sector. That
exactly is the point of view that has
been put forward by them. Their
contention is that we may give better
share to the workers in the manage-
ment of the cooperative sector, and
the cooperative sector is not lost; it
can be improved. Therefore, they"
say, ‘let us keep the cooperative sec-
tor completely untouched and let us
try to nationalise only the other sector
of the economy.”

Then we come to another problem-
which also affects the sugar industry
and that is the problem of sugarcane
prices. As I said earlier. the problem
in respect of sugarcane prices is a
strange type of one. As far as the
private sector is concerned, they are
not prepared to give a remunerative
price. As far as the cooperative sector
is concerned, it is all a family affair
and they try to give exorbitant price
to some of the farms on which they
grow cane. This is the dichotomy that
has developed. There is the recom-
mendation of the Tariff Commission
for payment to the cane-growers on
the basis of quality. That will take
place after some time. But in the
meantime, the Government of India
has already made a recommendation
that it would like to 1link up the
statutory minimum cane price with
the average recovery of the preceding
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season. This may deprive the cane-
growers of the remunerative price
because of certain factors which are
extraneous to their activities, For
instance, it you say that the cane
price has to be rigidly linked up with
the recovery, the problem that will
crop up is that some cane-growers are
likely to say, “We give the sugarcane
to certain factories, their machinery is
outmoded, they have not replaced their
old machinery, their labour rela-
tions are very bad, they are not
able to have efficient personnel and
as a result of that, because of their
inefficiency and wvarious other fac-
tors which are extraneous to the
factors built up by the cane-growers.
the recovery is less.” Therefore, if
you rigidly link up the statutory price
directly with the recovery, in that case,
there islikely tobe difficulty for those
Sugarcane-growers whose sugarcane
might be good but whose recovery be-
cause of bad and adverse type of
machinery, may be less. So, this fac-
1or should be taken into consideration.

Also, the statutory minimum price
has to be announced well in advance so
that they are assured of a proper
price, adequate supply will be made
and the recovery also will be adequate.
Then the fluctuations in cane price
should be brought down to the mini-
mum and remunerative prices should
be paid to the cane-growers.

The huge arrears of the cane gro-
wers t0 which I made a reference
earlier, especially, in relation to the
private sector, must be wiped out as
early as possible and the co-operators
verv often manipulate exhorbitantly
high prices. Therefore, if you bring
the entire sector in the public sector,
probably, this difficulty could also be
eliminated,

In this connection 1 would also like
to refer to the production and consump-
tion of sugar. The sugar produc-
Hon figures are available in the Com-

* countries with the developed

mission’s report. I do not want 1o
spell out all the details. I wowld oaly
quote one relevant figure. Ag far as
sugar production is concerned, in
1871-72, the sugar production was
3112 lakhs tonmes. In 1978-78 the
target is 65 lakhs tonnes and the tar~
get fixed for 1985 is 94.74 lakhs tonnes.

While we decide what should be
our approach in the matterpf Ppro-
duction and how much of it should be
exported. it is interesting o note what
is the consumption pattern of sugar
in the country. The per capita con-
sumption of sugar in our country is
very low as compared to the rest of
the world and here, in order to avoid
the allegation that T am trying to
compare the figures of the developing
coun-
tries, I would like to quote the com-
parative ang the relative figures in
both the sets of countries %et us take
the developing countries, As far as
India is concerned, the per capita con-
sumplion 15 7.3 kg. Egypt—I5.5 kg.
Malaysia—35 7 kg.'#nd Brazil—39 kg.
These are #l1 developing countries.
Now, what about developed countries”
In USA the per capita cpnsumption
is 50.2 UK—520 and Australia—56.4
Our sugar consumption in 1972-73 was
only 35 Jakhs tonnes,

Nuw, the Task Force on Sugar In-
dustry set up by the Planmng Commis
sion has projected a demand of 60
lakhs tonnes, including 5 lakhs tonnes
for export, by the end of the Fifth
Plan period. Here 1 would like to
mention a word about the price for
export. As far as the prices are con-
cerned, we have a dual price struc-
ture in the country. That structure
has its merits as also demerits. We
have today dual price structures based
on the levy sugar as well as the free-
sale sugar. Very often the divisions
is 70:30. The private enterprensous,
and the sugar magnates, have been
able to exploit it to a very great ex-
tent, Therefore, a stage has come
when we must decide whether it is
not advisesble that the dual price
system should be eompletely abolizhed
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or the entire sugar produced should

be made available for the public dis-
tribution system so that the common
man Wwill be assured of a minimum
quota of sugar, that is reequired for
his consumptien and for the calorific
value. That is the point which must
ke discussed threadbare.

There is also the other point. I
have quoted the figures of production.
I have quoted the likely targets for
1978-79 and 1984-85. If you take the
figure of 65 lakhs into account. you
will find that as far as India’s indi-
genous needs of consumption of sugar
are concerned, they are not likely to
be met. Therefore, the House must
address itself to this point whether it
is adviseable to export an essential
commodity like sugar when actually
millions of our countrymen went that
wessential commodity in the country.
Here, T would like to mention that
Mpr. P. Marutha Pillai, the new Presi-
dent of the Indian Sugar Mills Asso-
ciation, on his return from a tour of
UK and the continent. has announced
that all the sugar producers in India
should take advantage of the current
world sugar boom which he thinks
would continue for some more years.
He felt that the sugar industry ceuld
ensure exports of 8§ lakhs tonnes in
the current financial years itself earn-
ing foreign exchange of Rs. 500
crores. ., .,

SHRI M. RAM GOPAL REDDY: It
is Rs. 1.000 crores.

PROF. MADHU DANDAVATE:
That was your colleague’s statement.
The figure he has given is Rs. 500
crores.

Sir, we all know that for develop-
ment of industries very often we need
foreign exchange in the country. But
here the question is: is the foreign
exchange to be secured by exporting
essential commodities or should we
export those commodities other than
essential commodities? I think here
a balance must be struck here I will
give very interesting figures regard-
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ing exports and also the losses in-
curred. I do not want to read all the
figures. In 1957 the quantity of ex-
ports was 1.47 lakhs tonnes and the
foreign exchange earned was Rs. 11.89
crores.

In 1958 the quantity exported in
lakh tonnes is 0.50 and the foreign ex-
change earned is 2.47 crores. I will
give the last year’s figure of 1973. The
quantity of sugar exported was 2.49
lakhs tonnes and the foreign exchange
earned is 42.50 crores. I will refer to
the losses incurred. Please see page
945 of the Sugar Commission Report.
About losses per tonnes of sugar «x-
ported, in 1964, the loss per tonne of
sugar exported was 71.28 crores. In
1965 this is Rs. 540 crores, in 1966,
532.83 crores; in 1967, 526 crores in
1968, 229 crores, in 1969, 282 crores,
1970, 453 crores and in 1971, 296.25
crores. This is the pattern of export
which we have got. So long as essen-
tial commodities are not available in
the country, so long as we have this
problem of scarcity we should not
give opportunity for the export of
essential commodities outside the
eountry. This is the specific point
which I would like to stress. The
unsatisfactory state of affairs in the
sugar industry is due to a number of
factors. First, it is due to erratic
fluctuations in cane production, Se-
rondly there are wide variations in
sugarcane prices and huge unpaid
arrears to sugarcane growers, Third-
1y there is continuéd use of out-
moded machinery and equipments for
sugar industry. Fourthly, there is low
cane productivity caused by the in-
adequate irrigation and outmoded
agricultural practices. TFifthly there
is unsatisfactory utilisation of bye-
products which can have industrial
use. The cost of sugar can be reduced
considerably by utilising the bye-pro-
ducts bagasse for fuel as well as paper
industry, molasses for distillaries and
press-mud containing minerals.
erganic matters and wax as manure.
W'th more vrofitabilitv all round we
an have better fairdeal as far as
workers are concerned and also the
sugarcane growers. and also the con-
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sumers. Lastly I wish to submit that
there 1s great suspense which 1s creat-
ed by the indecision of the Govern-
ment regarding the nationalisation of
the sugar industry. We should take
into view the totalily of the problems
as far as production and productivity
is concerned. I would in the end
appeal to the House that let there be
a hational consensus which could be
evolved on this issue. Such a volumi-
nous report has been given by the
Commission It affects various sectors
of our economy. We need not blindly
support or reject it. Whatever re-
commendations will help to streng-
then our economy, which will be for
the good of the common people of
the country, must be accepted and
that plea I am placing before you and
before the honourahble House, regard-
ing this question.

MR DEPUTY-SPEAKER: Motion
moved: '

“That this House do consider the
Report (1974) of the Sugar Indus-
try Enquiry Commission—Volumes
I and II, lzid on the Table of the
House on the 26th August, 1074"
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industry and the natiopalisation of
marketing of sugar irrespective of the
sector which produces it ang that this
problem will be resolved only in the
manner 1n which they have st d,

A4 the end. they have sad.

“The demand for nationalisation
is motivated by the belief that it
13 a means to achieve the objectives
which have been set earlier for the
sugar industry. The sugar industry
18 a focal point of socw-econnmie
growth of the rural sector  The
private sugar industry has not kept
these objectives in view It 1» ton
much to expect it to do so. *

As the tume at my disposal , him-
ted, I wall not quote everything But
it goes without saymg that jt i1s not
merely for nationalisation's sake that
we have been demanding nationalisa-
tion for all these years Since 1934,
1t 18 the sugar industry workers who
have fought and who have rather m-
tiated the struggle for nationalisation
of sugar industry After the 1933
Simla Conference of the Cane Gro-
wers, i1n 1970, at Miraj, almost all the
parties except those dichard reactio-
naries, in unequivocal terms, declared
that naticnalisation of sugar industry
is the onlv wav o achieve the social
objective

Then, in November, 1873, here in
Delhy, 1n the Vithalbhai Patel House.
more than 47 Members of Parhament
belonging to  Congress Party, the
Commumist Party and other progres-
sives had participated and demanded
for immediate nationalisation of sugar
industry.

Now, the Bhargava Commission Re-
port has come to light and we are
discussing it. What is the difference
between the two views which have
been expressed here?

One says: ‘Allow the sugar harons
to reduce their sugar mills to the
point of junk and then take over.
There we have found by experience—
not only theoretically but by ex-
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perience—that the rehabilitation er
repair or modernisation charges have
become very high. Therefore, before
the remaiming sugar mills could be-
come +i1ck, thev should he taken ovex,

In 1974, i1 Aska, in Orissa, there
was an Al] India Cane-growers’ Con-
ference where also we demanded
nationalisation of the sugar industry.
In Vithalbha: Patel House on 27th
November, 62 MPs participated in
that conference and all of them de-
manded nationalisation of the sugar
industry; they have also asked for ve-
munerative price to be given to the
cane-growers, Finally, we submitted
a memorandum, signed by 259 Mem-
bers of this House. Therefore, we do
not lack in a national consensus, we
do not need the public opinion now
to be mobilised. Already we have
reached the nationa! consensus for
nationalisation of sugar industry.
Therefore, who are the forces who are
gomng to prevent the Government, un-
less Government chooses to succumb
to the vested interests’ pressures? We
have tried many methods of adhocism,
we have tried the policies of adho-
cism. Sometimes we raize the price
This time the Government have in.
creased the price very miserly. And
see the benefits that you have already
given to the sugar magnates. And i
spite of that, they have been cheating
us in all the ways; thcy have been
cheating by reducing the weight, they
have been cheating by manipulating
the recovery figures; they have been
cheating by accumulating large
arrears of cane price which they did
not pay even after six months or eight
months or even ten months. Regard-
ing repairs and rehabilitation, not %
speak of development rebate, they
have not plonghed back even tihw
debreciation money which was allow.
ed to them in the past—ten per cent
Now after the adoption of the Diree
Taxey (Amendment) Bill by Parlia
ment these sugar magnates are en
titled to set 25 per cent depreciation
In the pagt when 1t wes ten par cen
not a single me was ploughed tag
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for modernisation of their factory.
Now how can we expect them to
pough back for modernisation when
it is 256 per cent depreciation? It is
owt of question.

As for their profits, they are having
suypey profits. Mr. Maurya, when he
was the Agriculture Minister, dec-
Jarea at Bombay the profits that they
havwe made, taking advantage of the
30 per cent open market sale of
sugar. They have looted the people
so much. Therefore, all these years.
it has been found that nothing could
repair them: nothing could bring them
te such a position as to maintain har-
mony with the cane-growers or with
the workers or with the consumers.

This year the Government has
amnounced the price of sugarcane at
Rs. 850 per quintal; they have
allowed a miserly increase of 50
paise per quintal, whereas the cost
of production has gone up by almost
a hundred per cent, by more than
Rs. 5 or 6 per quintal. It has been
stated 1n the Report and also under
the Cane Contro] Order, it has been
categorically mentioned, that the
statutory minimum cane price should
he s0 fixed that it fully covers the
ecast of cultivation in the major
cane-growing regions, The Commis.
siom has further s=aid that, for pur-
poses of fixing the cane price, data
on cost of cane cultivation and re-
turn from sugarcane and all other
alternative crops should be collected
and kept uptodate.

This has not at all been followed
and, this is not only the recommen.
dation but a statutory compulsion
under the Cane Control Order.
Several times I have put questions,
but the answer was evasive, 1
asked: in ° how many  States
it was implemented and whether
they have ever worked out as to
what is the actual cost of production
of cane par acre. I think it has never
been dome. In 1973-74 what was
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the argument? The hon, Minister,
Shri Shinde and even the Prime
Minister said that the prices of
other essential commodities might
go up. But when 40 per cent rise &
already there as for wheat and other
essential commoditiss and foodstuffs,
then what is the point in not im-

creasing the price of cane? There-
fore, 1 demand a remunerative
price for sugar cane, So as fer as

the principle is concerned, it has
already been enunciated and already.
there is a statutory provision unde:
the Cane Control Order. Therefore,
that has to be strictly adhered to
Hereafter, no departure from tha*
should Le allowed.

Now, with regard to nationalisa-
tion, why 1 have spoken all these
things is that under such circumstan-
ces never will we get any type of
sympathetic attitude from the sugax
barons as far as the cane-growers
are concerned Here, it is an agro-
bascd industry and unlike the tex-
tile or any other industry, here the
main point is: how best the relations
can be maintained between the
cane-growers and the mills because
without the cane, the question of
production of sugar 15 unthinkable
Therefore, the main point is that it
1s totally dependent upon the quan-
ity of cane. Now, the point you
will see 1s© how last year in the very
resojution we have stated that lesse:
the production of sugar cane the
lower will be the production of
sugar and the consequence will be
high price of sugar and stil] higher
profits for the sugar barons. So, the
low prices that you have already
announced for cane will only help
the private coffers. It is going to
help the same sugar monopoly
houses. Therefore, the entire House.
barrng a few to whom also 1 would
like to appeal, should all come for-
ward to fight against these suger
barons. It is not out of revenge bLut
it is to solvg this problem from the
socio-economic point of view.



277 Motion re. Supar AGRAHAYANA 28 1098 (SAKA) Industry Eng Com 278
Report

My third point 1s about exporis
Sugar 1s an earner of valuable for-
eign exchange Nt has aelready
achieved the distinetion of being our
largest export earner They have
mentioned that the world’s total re-
quivement of sugar will be 945 to
97 million tonnes and the United Na-
tions has suggested that the develop-
mg oeuntries should adopt polictes
whiech would facilitate the develop-
ment of the sugar industry in such
countries to meet the growing de-
mand Now, here is the best oppor-
tunity that is given to us m order
to reath our Fifth Plan targeis of
@0 lukhs tonner Now, how ate we
going to look at the problem? The
only selution 13 nationalisation of
the sugar industry and a remunecra-
tive price to the cane-growers wd o
remunerative price can never be
guaranteed to the cane-growers until
and unless the nationalisation pic-
cras iz taken up

Now, after the 25th Constitutional
Amendment, we were discussing only
on paper and we spent days together
and even upto 12 midnight we di~-
cussed in this House when we were
discussing the 24th and 25th Constitu-
tional] Amendment Bills And what
was the thing that was discussed®
There 135 concentration of wealth m
the hands of a few and, thercfore
if the Government deems it fit {o
take over anvy private property o1
any mdustry, 1L must have that right
Here what prevents us from acting”
In the Bombay session the Congiess
iself has taken a bold decision
to mationalise the sugar industiy
I= it only to cheat the people
io get votes at that time® Certamly
not 1If thig 1s the situation 1 wish
to point out that times without
number this subject has been dis-us-
sed and decided upon and 1 want to
know what prevents this Government
from going in for nationalisation
In Rajya Sabha the hon Minister Mr
Shghnawaz Khan said that ‘Govern-
ment would have to take various

factors into consmderation before tuk-
ing a final decision on the question
of compensation’ What are thowe
factors? Categomcally 1t had been
pointed out in both these volumes
At least all the sections of the Hous

are agreed that there should
involvement of sugar industry wor

kers, sugarcane growers and the
Government If that 15 done fror
the beginming that would have been
better, first take over and then com-
plete nationahisation 1 do not knew
what prevents the Government from
taking thus right step and the reasoms
why this has not been done What-
ever concrete proposals may be thore
must be conveyed to the House fu-
day Everyame we should not waste
our time and energy only in disous-
sing, discussing and discussing  Some
action has to be taken

As regards compensation they -~a
theie 1s no finance They say finan-
c1a] management will be in difficutty
Not at all As regards compensatior
the payment of such amounts or the
market value of units acquired otc
has to be determuned at the discre-
tion of the Government Any amouat
vou can say 1 would even go fur-
ther and say they would not at aft
be entitled to any amount because
they have a’ready looted this indus-
try they have converted this indust ¥
mto a junk Ewven on thewr own
accord they want to <ay this is
siek muli <o that they can get ad-
vantage You haive taken 8 a1 9
sugar mills 1n UP and yvou have naid
Rs 3 crores It 15 onlv meirely puvi-
chasing that junk What [ demand »
thf On nationalisation what are the
other factor- which Government want
to take 1nto account® So many vears
have been lost and we have delayed
it 50 long  Why <hould there he any
more delay n this regard® When
LIC was not nationalised and when
banks were nationalised there was ne
commission and if the Government
has got the necessary will they can
do thig in this case also
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Therefore 1 warn the (overhment
that they should not succumd to
pressures of vested nferests and
sugar barons; they should not wid-
en the scope of reactionary forces to
take advantage of the situation, They
should see that this problem is solv-
ed and I say this with all the em-
phasis at my command thit at least
in the coming session of Parliament,
in our budget session, Government
mus\ come forward for nationalisation
of sugar industry and the cane price
should be fixed at minimum of 17.5
as the all India cane-growers semina
had suggested for it. As far as the
expansion of the sugar industry is
eoncerned from internatioval requ-
iwrement point ot view, in Orissa 20
sugar factories can be started. Gov-
emnment could give B0 acres of plot
that is available there with assured
perennial water supply Therefore
thoge things should also he taken
note of

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Sir, the history of dev-
elopment of the Sugar industry 1n
the last 50 years is a history of mis-
erable exploitation by the mill mag-
mites of the cane-growers 1n this
countrv. It 1» only after indepen-
dence that we got some hope when
Government announced the policy of
setling up factories in the cooperative
sector.  As a result of that in the
tast two decades 91 cooperative fac-
tories have been set up and I am
told 84 are n the process of imple-
mentation.

Along with Mr. Genda Singh and
Mr. Dandavate I stress that Govern-
ment should immediately take up the
ruestion of nationalisation of all the
154 and odd mills which are m the
ioint-stock sector.

Sir, in 1932 protection was glven
o the sugar industry by the Gov-
ernment, For what! It was for
this smell industrial sector of this
"ountry to exploit the cane-growers.
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Now, in the last 40 years atter grami
of pratection what have they done!
I would not say myself, 1 would
enly tell you what the Commission
has said. The Commission has giv-
en eighteen reasons for- exploitation,
which they have done over the last
fifty years, as & result of Govers
ment protection m 1532 due to which
there 15 chronic shortage of sugar in
this country. We know at what
price we purchase sugar in the mar-
ket. The Mmister thinks that we
get it at Rs. 2 per kg. whereas I hold-
ly say we do not purchase sugar @
less than Rs. 5/- per kg. The A&rst
reasun given 13 there is low recovery.
Who 1 responsible for low recovery?
Then they are hardly interested tm
sugar-cane development. There
bad plant and machinery and i»-
ditfference of management, ] am
supported by the Commission when
they say they have got no plan for
modernisation There 1s absolute ab-
sence of professional management and
non-employment of qualified technicad
personnel There is diversion of funds
frum sugar to other industries where
they are getting much more fleecing
and bleeding  They keep their capa-
city unutilised knowing full well that
it will lead to rise in prices and they
will have more profit and alsp make
the people wuffer, The next reason
1s unsuitable locations and technical
deficiency 1n their performance, Them
they have the most inefcient manage-
ment because they are not interested
m toking qualifled and professional-
Iv efficient people because they do
nat want to pay them more and there
I8 no interest and also lack of in-
volvement of cane-growers and
workers  The eightcenth reasom M
Most unscientific principle of Rxing
prices. I do net say this. This s
what the Commission has said. These
are eightecn wonderful developments
in the sugar industry since 1932 when
protection was given to that industry
The Commission has wholly condem-
ned the present proprietors, that ¥
in this country they have developed
only draw-backs to fieece the oon-
sumers and the cane-growers. Un-
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fortunately, Mr. Chairman, after
saying all these things what do the
nonourable five Members of the Com-
nuggion say? What cheek they have
vo say this? They say that the in-
dustry shoul!d not be taken over.
This hon. Chairman, Mr. Bhargava,
about whose family and employment
of his sons in sugar factories will be
better told by my friends who know
about Uttar Pradesh, this gentlemen,
Mr. Vyas, Mr. Saxena, Mr. Basni Dhar
and then Mr. A. C. Bose, the so-called
economist, have all said that the
industry should not be taken over.

AN HON. MEMBER: Five mus-
neteers.
SHRI BHAGWAT JHA AZAD:

There are also good ones. But, they

are not musketeers. These five
musketeers, after giving these
eighteen reasons, after mentioning

these bad developments which have
ifleeced the sugar industry, have said
‘No, please do not think of nation-
alisation’. What should you do? You
should take over the sick mills. They
say that the Government which is
capable of taking over the sick mills
is mnot capable of taking over other
mills, where they are fleecing the
industry and where they are having
huge profits. This is what these five
learmed friends, these five cavaliers
are asking us to do, are advising us
to do. Mr. Bhargava says ‘Don’t give
them indefinite promise of non-
nationalisation.” At the same time,
the wagon is in two different sides.
They sav ‘No, don’t give them the
promise of non-nationalisation.” What
type of promise we should give
them? Mr. Bhargava says ‘Give
them a period of good behaviour’.
During a period of 50 years, these
people have earned huge profits, they
have sold entire mills, they have been
fleecing the farmers, the cane-growers.
the workers and the consumers. But,
in spite of this, Mr. Bose, this great
economist tells us that we should give
them a period of '‘good behaviour and
he says that in the meantime, Mr.
Shinde should evolve a principle
which should guide the socio-econo-

Repcrt

mic objectives of the Indian Constitu-
tion.

AN. HON. MEMBER: For you, Mr.
Shinde.

SHRI BHAGWAT JHA AZAD: This
is what Mr. A. C. Bose has said. But,
1 am sure that Mr. Shinde would not
like to be in his company, to evolve
a socio-economic principle in the
meantime and give them a period of
good behaviour. To whom, this
period of good behaviour should be
given? To these man-eaterg of Uttar
Pradesh and Bihar, to these cane-
growers-eaters who are moving out at
large in the fields of Champaran, in
the fields of Kumaon and Garhwal,
trying to fleece the poor farmexs.
Don’t give a lease of life to these
man-eaters of UP and Champaran aad
Kumaon. Nationalise the sugar in-
dustry immediately. I do not thmk
there is much worth in the argu-
ments of these five cavaliers. There-
fore, 1 treat them with the contempt
that they deserve, and therefore, I
come to the other five gentlemen who
have said about it. The other #ve
gentlemen are, our hon. friend Mr.
J. C. Dikshit, Mr. B. K. Khosla,
Mr. P. S. Rajagopal Naidu, Mr. Fae-
lur Rahman, MLC, Bihar and Mr. R.
H. Chishti. They have also men-
tioned about these bad developments
in regard to exploitation. But, they
have not come to the conclusion {kat
we should have national sugar au-
thority in the country. The otiher
five musketeers have said that we
should have a national sugar autho-
rity. What do you mean by wnational
sugar authority? This is bombastic.
Neither national, nor sugar, nor au-
thority. But, Sir, I must say that
Government should give full coasid-

eration to what Mr. Dikshit, Mr.
Khosla, Mr. Rajagopal Naidu, ©@r.
Chishti and Mr. Fazlur Ranmaa,
have said. What did they say?

They said that if you believe that Gov-
ernment is capable of taking cver the
¢ick mills, why don't you believe that
Government is also capable of nationa-
lising the 156 mills and they say, be-
cause you have no faith in nationalisa-
tion, because. you have full faith in pri-
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vzte industry. Sir.  just now, one
of our friends has said that nauiona-
:sation has done harm tu the coun-
7y, I do not say so even at this
stege. [ came to the Parliament in
1852 and I have been a blind sup-
pcrter of nationalisation, but, I am
«is0 a strong critic of its drawbacks
as well. But, nationalisation can-
5.0t be condemned. Man invented
aeroplane and the apes getting Lold
oi it bombarded Vietnam. Is the
aeroplane bad or the apes bad?
Nationalisation is  not bad. Sir,
these five friends have said that
trere should be nationalisation to
push up production. Why do we
want nationalisation? This ig be-
cause the public sector in this coun-
try is decing much better. They have
Zct an industrial cadre, a managerial
cadre, in this country, which is do-
ing much better than the private sec-
tor wallahs, these big capitalists,
these exploiters and these man-
ealers. Therefore, we say that we
have got an industrial cadre in this
country which has qualified person-
ne. under it and they can run the
s3ck mills and the 156 joint stock
muls better than these magnats. The
standard of efficiency in the nationa-
lisr¢t sector can be properly guided
and it can do much better. Sir, the
most important thing that nationali-
sation has got is public confidance.
B public confidence I do not :nean
tte confidence of Modies. I mean
the confidence of the workers, who
witl work in these factories, confi-
dence of the cane-growers who will
grew the cane. confidence of the con-
sumers who need sugar. This is the
greatest advantage of nationalisation,
that you have got to-day the confid-
erce of the consumers, workers and
the cane-growers—a powerful plus
po:nt to start with nationalisation. In
thiz country. today, it is possible under
your direction, Mr. Shinde, to deploy
ir. the industry the efficient technical
staff in the best way which the pri-
vale industry has not done because
they do not want to pay as they
wznt to have more profit for their
pocket. Therefore. I say five fri-

DECEMBER 19, 1974

Industry Enq. Com. 284
Report

ends are quite correct when they
say that on ary ground—be it indus-
trial management ground, be it the
confidence of the people ground, Le
it finance, there should be nationalisa-
tion.

I would like to quote an example—
today a unit of 2,000 or 2,500 unit
tonnes costs Rs. § crores. These per-
sons, these looters are not prepared
to invest a part of their profit. Who
will do that? How can it be pos-
sible? Therefore I have establish-
ed to-day in this country, the o¢nly
alternative to this joint stock sec-
tor is nationalisation. Then one
question remains to be answered—
i.e.. about compensation. Compensa-
tion for what? Compensation for the
young ones—compensation for a small
investment which has already given
hundred tirres more profits to them—
the exploiters.

I would like to guote the Father of
the Nation so that these gentlemen
may understand better. I would like
io remind Mr. Shinde (please go hack
10 years) 1964 Bhuvaneshwar Resolu-
tion. where under our dearest the late
lamented leader Shri Jawaharlal
Nehru the Resolution was passed to
take over industry processing agricul-
tural production. Mr, Shinde, if ycu
dc not remember 1964, I remind you
of 1969 in the city of Bombay, in
Congress where you and I were
partners in the new  Congupess,
afier Dbreaking with Congress and
driving out the re-actionaries. we were
for taking over the industry. Should
I remind you Mr. Shinde, of what has
been said by the Father of the Nation
about compensation, The Father of
ihe Nation said that you regard your-
self as these industrialists regard
themselves trustee of the people. If
you do not behave that way, peopie
have got the right to take over all
that they deserve to have. Then
they say if they take over, they
would not pay you compensation.
Mahatma Gandhi said, ‘“compensation
is a sin”. What for compensation?
Compensation to whom? To the ex-
ploiters—to hundreds of people in
this country who have finished cane-
growers.
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I would like to conclude by say-
irg that 25th Amendment of the
_pnstitution has empowered the Gov-
ernment not to give compensation
i the youngsters. for whatever it
seay be.

7@ 00 hrs.

In the public interest, you can fix
2 notional amount. Do not accuse
“ne Supreme Court of coming in
»our way. In this matter, the Sup-
reme Courl is much ahead of you
ke Government. The Supreme Court
sztall not come in your way. There-
iore, there is no case for compensa-
1:0n to the exploiters. The most im-
rortant thing to do is to nationalise
zx7 the most appropriate lime to do
-1 is today.

You know we had a cane-growers’
sinference in Orissa. Shri Panda and
ryselt supportes the cane growers.
We had a national seminar only the
tizer day, on the 27th November in
wiich 60 MPs and two Ministers
wavticipated.  We had a memoran-
#:m signed by 259 members given
| Madam Prime Minister for
nationalisation. What more authority
o yvou want, Mr. Shinde, as Ministetr
. charge for nationalisation of the
cgzar industry?

We in Bihar and UP, where more
than halt the unils of the industry
zre located, feel the pinch. We know
these exploiters. these sugar mag-
nates. They try to control politics,
to exploit the people and also to cor-
rupt public life. Therefore, for the
pcople’s sake, for the consumers, for
the cane growers. for the workers
who participate in the production of
tris wealth. nationalise. @~ Why don’t
~ iz remember that white sugar is
now selling at L. 600 per tone in the
international markets as against the
price of I. 100 prevailing previously?
Why not earn more foreign exchange?
We are prepared to forgo sugar. We
will not eat it, Let us earn more
foreign  exchange. We will promise
to stand by vou in seeing to it that
rore sugar is produced for export
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to earn foreign exchange, thereby
ensuring that the cane growers of
UP, Bihar and elsewhere get a better
deal which they have been demand-
ing since independence.

SHRI MURASCLI MARAN (Mad-
ras South): At the outset, let me
congratulate Proi. Dandavate and
other hon. members who were ins-
trumental in bringing about this dis-
cussion on the Bhargava Commission
report on the sugar industry. The
sugar industry is the tocal point of
the socio-economic growth of rural
India. But it is very unfortunate that
the private sector in the industry has
flouted all the basic reequirements of
economic efficiency and other ob-
jectives of social accountability.

The private sector of the industry
is fleecing the cane growers, exploit-
ing as workers, overcharging millions
and millions of consumers and cor-
rupiing the entire political system of
our nation. According to he Com-
mission, there are about 235 sugar
tactories in the country, among which
141 are in the private sector, 84 in
the co-operative sector and only 1€
State-owned. The joint stock sugar
tactories are tfamily concerns of a
few tycoons over which there is no
public control. The private owners
operate in a buyer’s market in res-
pect of cane and in a seller’s market
in respect of sugar. For example,
in Merch 1974, when the Reserve
Bank extended its credit squeeze to
the sugar industry. the sugar barons
stopped buying cane as a .protest evenr
at a price lower than the support
price. Because of that, in April 68
mills closed on the ground that there
was shortage of cane. But we know
that the cane fields got dried wup.
They are dictating terms to fhe
growers and to consumers in regard
to the retail price. Many of the units
are economicallv unviable. In your
State of Bihar, there are 30 sugar
factories of which 7 are sick. 4 have
been already closed and 19 are strug-
gling under the spoll of stagnation.
According to the Bhargava Commis-
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sion Report, ‘nearly two-thirds of the
private sector sugar industry was
sick on one count or more and more
than one third on almost all counts’.
these private operators simply rob
the factories. They operate with the
profit motive in complete disregard
of their obligations to the cane gro-
wers, workers and consumers. Mana-
gerial ability is almost nil. Acord-
.ing to this Report 'in some Companies
the Directors advanced huge loans
unto themselves at a lower rate of
interest whereas Company had bor-
rowed from the Banks at a much
higher rate of interest. In one case
according to the Report the Direc-
tors of a Company had appropriated
40 lakhs of rupees and they have no
assets or properties so that this
money could be recovered. The
sugar barons are looting this coun-
try and exploiting the consumers and
the growers.

I very much doubt the motive of
the Government in gppointing thz
Bhargava Commission. Generally
when a Commission is appointed its
membership is always in odd num-
bers. Even the courts constitute
benches consisting of three or five
or seven judges. In the famous
"Fundamental Eights case we all
know that the Supreme Court was
‘evenly divided and when the one

remaining judge took a different
position his position had to
be the law. Here the Committee

was appointed with ten members.
It should have been 9 or !t. [ do
not know why the Committee was
appointed with 10 members. As
ultimately nationalisation was the
only remedy. they perhaps wanted
to confuse the public and themselves
and thal is why they constifuted a
Committee of 10 Members.

The hon. speaker who preceded me
said that the Committee was divided
evenly. One group headed by
Mr. Bhargava wanted, as Prof. Dan-
davate says, hospitalisation. They
wanted nationalisation of only the
sick mills . The other group headed
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by Shri Dixit and others wanted
nationalisation of the entire Private
Sector in Sugar Industry other than
Cooperatives. I beg to differ irom
Prof. Dandavate who said that
Cooperative Sector should also be
nationalised. I do not hold brief
tor the Cooperative. I do not say
that all is well there. But in some
parts of the country they are doing
well. Wherever the human factor is
involved, things like nepotsm etc.
are likely to raise their heads but if
you say that the Cooperative Sector
is bad and then the enemies of the
Pupblic Sector would say: look at
some of the sicks gianis and white
elephant in the Public Sector: look
at the evils of nationalisation. do not
nationalise. I do not want to give
room for that. I agree with the
Dixit group people that barring
cooperatives the olhers should be
nationalised.

There is another good recommen-
dation of the same fite Members;
the marketing of sugar up to the
level of wholesale trade should be
completely nationalised. Unless you
do so, nothing good would come
about. In this context I shouid say
that we have free distribution and
also levy sugar. We issue cards to
all the people in the village for gett-
ing sugar. We all know that most
of the people are not accustomed to
take sugar but in a democracy we
cannot discriminate and so we issue
cards to evern those who do not take
sugar,

What happens® The hoteliers and
tea~-shop keepers go and collect
these cards and draw the sugar and
thus corrupt the common man. the
proper sections of the people. At the
same time, if you ask the very same
hoteliers to buy sugar at the levy
price from the shop-keeper direct.
they will not buy it. The reason is
that if they buy so much of sugar
from the shops, the sales tax officer
will check these accounts and ask
them to pay so much of sales tax byv
calculating the number of cups of
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tea or coffes they would have rade
out of that sugar. So, while they
want to get suger at the levy price,
they do not want to purchase it dir-
ectly because it will mean payment
@f sales tax. In this way they cheat
the Btate Government of sales tax
and the Central Government of the
income-tax. This can be checked
only if you nationalise the trade
sysiem at the wholesale level

Coming to the other recommenda-
tions of Bhargava group, they have
suggested the need for hospitalisa-
tion of the sick units But they have
also suggested the restructuring of
private sector, conversion of the
partnership and private himited com-
panies into public limited companies.
If you are not for nationalisation,
according to the committee this 1s
the second best solution What has
been done to implement this re-
commendation during the past three
years? We do not think they have
taken any action.

A feeling is growing m New Delh
that only the Union Government can
nationalise the sugar industry There
1s a feeling here that the State Gov-
eirnments are incompetent to nation-
alise In Kerela, for example, the
Government hesded by Mr Achuiha
Menon, where the ruling party 1s
also a partner, passed a Bill to
nationalise the ownership of planta-
tions. Though years have passed,
they are keeping 1t in cold storage in
the Centre. Simularly, the Tamilnadu
Government wanted to nationalise
the Madras Alummum Comgany,
which 15 consuming a lot of electni-
city at concessional rate. Three years
have passed but we have not received
any reply from the Union Govern-
ment. This gives the impression
that only the Union Government can
nationalise industries and the State
Gavernments cannot touch it. I agree
that the Union Government is all
powerful because it has got at its
dispotal the army, the navy and the
alt force. But the constitutional
3004 1810

position is that the BState Govern-
ments also could nationalise, They
may not be all powerful lhike the
Centre; but they are egual to Centre
i status  Article 12 says-

“In this Part, unless the context
otherwise requires, ‘the State’ in-
cludes the Government and Par~
lhament of India and the Govern-
ment and the Legislature of each
of the States and all local or other
authorities within the territory of
India or under the control of the
Government of India.”

This Committee has suggested that
for the expori of sugar public sector
units should be started in Gujarat,
Maharashtra, Tamil Nadu and Andhra.
The Tamil Nadu Government have
decided to set up 8 sugar mills 1a the
public sector They have obtamed
the sanction of the Planning Com-
mission also They have formed a
corporation calied Tam] Nadu Sugar
Corpolation for this purpose. Even
though an application has been sent
for an industrial licence, the screen-
mng committee has not met for the
past six months The export of sugar
can earn dollar and foreign exchange
Yet, no action has been taken i thns
matter So, I would urge upon the
hon Minister to convene the Screen-
mng Committee early to give lceuce
so that we can have a few more mil's
m the public sector

The Committee has also suggested
that a sugar technological mstitute
should be set up in the south mcre or
less on the same lines as that of the
Kanpur Institute It also suggested
that the Sugarcane Breeding Institute
at Coimbator should be enlarged ¢nd
strengthened

This cry of nationalisation i1s not
something new, Asg Shri Azad has
painted out, this demand came as
back as 1968 when the Congress
Session in Bombay passed a resolu-
tion for nationalinng the sugar m-
dustry 1n U,P Then, why should we
hesitate? The other day we saw in
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the papers that more than 250 of the
progressive-minded Congress mem-
bers have requested the Prime Minis-
ter to nationalise the sugar industry

SHRI BHAGWAT JHA AZAD
From the other mde also

SHRI MURASOLI MARAN We are
ready to support you

You have got a massive mandate
What makes you to hesitate? Why
this delay® Sg, I would request the
hon Minster to come out with a
categorical statement If you do not
want nationahisation, what 18 m vour
mind? What prevents you? Why are
you neither here nor there® I want a
categorical answer from the hon
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WY g agar gz =N areAg
itar $ag ¥ ®41, Mo XY T 1, A
g wrrgr wr QgL S ¥ vy
a1 3 aw g9 Irgde qrav &
TET I T A CH AW §T Brywr i
arar Ay & 1 7§ Ry T w7 Hragr gev,
T8 e afaar w0 s g A
g s9gae Y wré wrEr 97 a0
e Aagroard, e ¥
feng ot gart AR § ¥7 W@ e
drzq 7 sl 175 &QT %o
T qATH FATAT | T A Fray amw
&l AN guR N f 35 ¥ grfes
IYX 200 O o wATGT  FAT
ozt frr § s Twoadewr W s v Ay

mouatyy mag. Lom. 92
Report

§ fe o1y e wrw e e
T A Iq ¢ ) S| gw way
g5 € R a2 ag® § fe ot Swehion
¥ femrar 10 Tedz ag ar oy IR
Rfigdr & qure ¥ forg ark 7t fear
¥ oY foad & farg Wi ¥ sireweer
¥y Ty o1 gear § g9 ¥ forg faa
e frar @y off IR ad A s
go qlo W fagre ¥ M ¥ danare
T ow @ wgro, afveg
A arag ¥ an Nimacay
g w1 wree ag § fe xgf oo St sramg-
Wew o7 umr IPA TH A farare
w1 3T & fag Fead & W #) agrar
fagr o aﬁ%’ﬂ'{o‘ﬂ'o o fagre & =Y
gz TEET A wrEny & I O
e o s Al femr 1 gafag
oI I W AT der FErg A
@A § T QA7 B HraET gy award,
Afrzeafmm Ao A sgaTR
FEATTE AFAT 1

fegaw S g frque ¥
AraqrE KT aTH s £, WTe g OF dgy
fear aeit wrfgn fr xw oon ¥ aw
500, a7 1,000 ¥AT Fo & WAT
deadrE w7 g% ofe A ) S @y
¥ A PR BT TEw A gar
IT AT T FCAR | afew gl
of ST A AW AN FT qKT AW A%
M R WA A A A F ) wWlY
¥fom sifPmmin gz @ §
fifafean w1 w7z w7 @ §, Nedfie.
T W ¥ ¥ @ § 3 afmm W
srz we @ § B O W v e
R E war ag § fe urar v W
dr ded S awrvy e al? w
@ ¥ 259 #end wre arferiie
X frer & fedr 1w wT X QRN
¥ vt Atz woi, sie ge ot & Jvor
! i€ fogy o oY o wr W T /Y
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& A waT arferet & o & Wl
Y arferariz & ey & TR g8
avE & ¢f ar 37 ETF H——n7AY AA-
wq Wi v ardt are ) O g7
EF aw ¥ A &) e IgcEk au-
N ¥ g8 e gud fawre Az
Yaer b (swwwrw) & fae sifrey
Nz N ety wiw aw
o9 w1y Y few 7 freed ¥ gawr Faar
AT FL Kwgarargng 5 wre
for fgr & grow & Qe oy g
&y AN oy 7y afew sy wfam
NS va¥ gx ¥ b Fr Forasre-
dww 1 owAA 259 femaar far
WA AR Sy Sarer A A@ A
Ter agw, ey Y, T fag o,
WM MU ATHIE AIEL, T KT AT
wifs w7 WY 3 A oY A ez
wrT At e & foT A & wT AY
@ oY & oy surgt famAar oy awy
¥ fAf sidw orff ot wgfae
9@t dT gt v & f o e
wqT | ST AR Y aE Fear war
ag ATl awdr ¥ oy gwrrr aRfoA
o g7 ¥ 1 g% iR ar v o ot
wqr oy g AR & faerree
ol qrErt ¥ FT TR X g Y
wFTT W WEY o weft WY faar g
& wa gy A faar arg A W
A% gx & arowr ol 1 fa wew
ofs mrAdz W oy qzE W AT A
wew ¥ it qrfgarfiz i gren S
X aF & fdnft M g7 FOWERTY
*fgars § N ok g Ny
¥ 1 o e Forer fo & e g
i s ff owafor ko M
oy & forg wg wet § Fe paz wre-
[T w1 RmwAreRwT Y

e v g § e vt
e AN w7 ogr fieay arg 1w

sHTASITIgw R  araT §
FaeY qurer ) or wwar § 1 Afier
KA & gE ¥ A g B e o
T o arg ) Bfadgmaa ¥
g% & ¢ f5 ot aredz dee o
FERIT & 39N A AT g Fwerg
S Frar stng st Sy arh &Y
it o foar s

FTAATLIAVT FT AT TN § T
§o st 1 Pag &, 3o wt wrag o
ATy mwT T 1 QX ®wil garh
qrdf & oY § Wk 38 a7 o § fom A
TR ane &, fag &, 3T TE ATy
Y gAY ¢y TER °r A g, ¥ €7 oy
1 ITETETHAST § wrOw qgd
& T s 37 vl ¥ paEEh 2 §
o 7% fasr wfew § a1 o7k oz &
3§ T aUE AR IT avE W 1 5w
wer W R A A X AR
fawr et 31 o N FERT
R g AEw 1 TR AR -
Ffar &1 soRTEATd ¥ IE q@y
FEw WY § 1 7 g 89 XW
e § s TR g @ wRUT AN £ )
arew AT IR §, SO § wIAET IIMAT
g &1 tafsg ® gt A &
Fumrede feq agFTew Ay ?
A Pt & gfear & 9 aor o W
ary § o e § Wi @) ow P &
W FW AN TG IE ¢, I AW
% §, 371 a9 A WY ¥ A AT
w1 ogt % vy que fna
¥ aTegw g v anwy § e faw
g § 1 wwini{er v X ge ad
frara ag &% § {w o el 2 Wy
wov W @ § Ko o o Fema §
& ag wege wft v § fe 9% 9
Wawrar AT Y wgt W) £ vl
R ot g Yoot DK
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(aﬂmrmﬂt)
iazm«mmgmmgﬂ
Ry AT g § 0 T W o R s
# it wrfgq

QF AT AIGE | WG FqFATEHIR

RO T ary E, qaand §1 foadr

T ZrAT WY § a8 STIwA 9TT W)

g & 1 &fer Foadt 97 wre @

W IaRt T a oo W,
gafey war @l w0 fF P qadew

o o e § s Fardr 9% gre @ o

el § WK 7w Peifaw A wrgad

WY, v N st RE )

e sirgadr wuigfr a8 wrim

amge Sqlews &y W 9y § ) oww

TR e § qfewd ) agy wad

g1 wagw ey WY sqfewa &

¥ o 2 9w ¥ &, guk foe o
Wy el § Y oE AT @ i R e

3 & fr ax wafeww & w1 mar g,

ag qg HF T M| gy qg A

daX § 5 sqfeaw §¢ #1 FedmfoT

fow &4 1 o Sgfeww e, o) wi-
™ & Jaclfiq °T OF 9AT  dEI

WX e At & agi A &, sAwr

T § + a8 ¥R gafag v fw
mwzirgesmﬁmag ¥ xgy §
I aTgT AT GTEA, SqeAA Wi
g oM ag T & AW I
f& 38 sgfeas mzd *) wa & arax
ara T §

SHRI S. A. SHAMIM (Srinagar):
But a judicial man need not be a judi-
cious man also.

! St W freaw 3
TP uﬂﬁmwﬁmmﬁz’?«ﬁ
Hoed ) arqfied shwr # dfaw

g9 ¥ ot 77 4} § 399 W AT v

wfgg 1 W wiearte o sofedt
vﬂ%w*!!

SHRI P. M. MEHTA (Bhavmm)'

In the year 1851, seventy cotton tex-

nﬁcmn 19. e :

Indumy m ’Cm
Wt Com. 356

tile milk o! Ahmtda&d put up !
notide to the éffect that they will closé

their second shift beesuse of stotk- -

piling, At thaj time, we demanded:
that these cotton textile mills shauld :
be taken over without paying sny
compensation to the mill-owners.
Why? Because the intention of the
industry was male fide because they
had accumulated huge profits frorn
derived from out of the consumers’
pockets and because they wanted to
bring down the workers as the work-
ers demanded a wage and DA rise.
Therefore, we said that these nills
should be taken over without giving
any compensation. At that time, Shiri
Khandubhai Desai who is at present
the Governor of Andhra Pradesh wes
the Labour Minister of the Union
Government. Hc¢ took immediate and
necessary steps and the closure was
averted.

But to-day we are discussing the
sugar industry. What is the position
of the industry where cross of rupees
have gone intc the private pockets
all these years? There are only three
simple questions with regard to the
sugar industry. Have the sugar
bagnates ever taken care of the in-
tersets of the consumers or not? Are
the sugar industry’s approach and
dealings with the cane-growers fair?
The third poin: is whether the in-
dustry has kept harmonious relations
with the industrial workers. Now, if
Government wants to see with open
eyes, they sghould immediately come
to the finding that the sugar industry.
has acteqd contrary to the interest of
consumers. They have exploited the
canegrowers. They have exploited
the workers. Does Government want
to continue the situation? Or do they
want to take any remedial measures?
The only remedial measure would be
to take over thig industry and to na~
tionalise it, to protect this Sndustry.
We have found that Members minds
are agitated and they gemanded the
nationalisation of this industry but
somehow aor the other Government.

did not dare to take. over . this -

industry, It is on purely politieal
armmauhanhu!nquyugmmw
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ed, we have been told. It is said thad
in the 1871 election this industry gave
a contribution of the order of Rs, 28
crores to the ruling party and this
obligation has prevented Government
to nationalise this industry. Why the
Government 18 not coming forward
and take over this industry? That is
the main question.

As my friend Mr. Satpal Kapur has
said, majority of the sections of this
House are demanding the nationalisa.
tion of this industry. But Govern-
ment did not take to take over this
industry. If Government really wants
to follow a fair gsugar policy, for
supply of sugar to the consumers on
fair prices, and if they want to pro-
tect the industry, they should nation-
alise it, Thig industry has not done
any renovation or modernisation and
they have been ruining the indusiry
and earning and accumulating huge
profits Government will be fair cnly
if they nationalise this industry.

Much has beep sald about the re-
commendations of the Bhargava Com-
mission. I do not want to go into the
details of it.

But, prima facie, it appears that
Government is reluctant to take over
this industry 1 think there should
be no delay in thia matter.

oft fioyfu fra (Arfigr?) ) - awmfa
R, T K AT - ey A
& ¥ AT aF-ATy ¥ fAw fare @
& 1 ¥ et w7 Avw e &, WO
Y dar w6 TrAT SAF T femra WT
gt sk AW O
gsaftsgrmar s Kagnarfe
e ¥ AR ww fead & e P
war | gy gowre ¥ o g 3w
vy A frar ) gR www W
A car @, P e g
wlw | oA T WY ARy IR
Wiwd GrRTTd T ar “yprees
Qv Wi Tar v, o 0%
iy are gl o

Reptirt

o ¥ foar § 7 qe G N
ooy fram o 1 XG Aww ¥
a#t wrer fe goRT A T S W
w0 wge e | s gard Tl
T8 FT aAE T 4 TS I9% §I
# fir wre qEE ®T AFIEr G
sy, &t fAX 3§ ¥ 7@ TR A
fasmar |

g 257 «ifEE & OF AR
qv awrea feg § e e ey #1 AW-
g s fear oy ) & A ImoEwa-
o ) fry, witte & 33 e
T & sum & SEaw w0 WA §
WIST BT, WA WL & v} we) o
Hifie ¥ e o7 TATY TN fF ATy
R Y, T g g8 oW w1 awe-
Foo frar @y | A 415 A §O AW
Fudft Y1 Afeer AT o e
& quwar g fF gt WA N IS
ghaat & fir T8 ST B FHAATEH FL
ar A 1 £ fAg TR WY AT
wrr wifge WT W A # | W
Zar Afee o

& gmmar § fo it ™ oW
oft ufrm qTA ugr @A, A WIST
fart ag foam 9 §, A A awET
ggfa:tm:rﬂ A ¥ I3 A I
T € qamy avar frgems § a1
sf & 1w wEE w0 AR
ATy & A X owrw & 7T Af §—
qwa &1 A T ag w A @
X vgqramainsma’mgwrw
& . 3w 7 wawE o & fF e S
o e o W & W T R AW
wTwT A A A T
wq s § T gar & faws,
at o & oF ¥, ug qheivd g W
4wl Wiy | @ R et
¥ wger wige 5 W R ¥ Wk R
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(Wt faqfe fre)
e ye faar, O 9 € 9WW AT
i Wit s v £ o
fogre & 30 e gl §, fm
Fu swb ot ¥ ww 25 e -
fatad o we duzfat AT fad &
£ 1 & fage w1 wray oy WA ¥
far . fegmm A oww & ogd
1895 a1 1005 ¥ |f@r T Bl
wift | Ay Fed WSt & 2w §
14t g oeaarf| 5% aw
wraglar gk dwed AT fady 7 W
STy & ) gO A fY, G G A
| & A § MNEwww fwar, ot fgegeam
¥ wger o yore deefar qaft, fm A &
N forde 3 7 e dwefem A A

¥ wre Saefar wraz-Hifer WX
wrgz-Efer w1 37 ¥ wgArL-
¥WR AN A7F 7 g A e fear
o gy FeEd AT A W
wt ¥ g W w4 dAwIE wE
1 3w F e ® fag ¥R
g sy | ag fagre o) s ada
FIAW G H warNar | ag A
a¢ ¥ wft gwr

wa N agr gren &
§ oY d7w wwiite Wt Jwagiz ¥ 36
AT g1 et wit gur et @
fs feamt & vo dur wrer o &
W< 3 wgY § v qoere 2, ¥
agw weliz, 39 Wr awlic W,
Whirr Grrera & oY dar wre forr wrar

DECEMBER 19, 1074

M‘utfv hq. Cm- W
Report

§, « @z wwkifz el § w fzw wadite
et &, & forwr % qur ogar §, Gam ®
dAmay ok §1 @y wurc W
gt iz g A @ )
g Eay 2547, Nrave 15 $afast
goere Tt dw <y § 1 felw ¥
R wrarm 12 Ty QoY
T TTH GAT FAT E T4T 1 CIH @
ST BRA YN X HATIAY, WL
arg a1 9w @A {AARr o WA,
Afys Famadz o3 §3 AAl w4 Hiv
& mw oW e oAm fAan T
&1 RI9 T, LRI ®T X7 w, few
wifes ® A9 T@T, 0% HAAA DAY
#1 ar vy fear o 337 & waladr
T HI AT T ARTR A Y
LR R R AR R R
adt oy § o TATEL TS R4
QM IqFANIE? gIF AL
AIZEG TN AN ¥ O AT
Ay w6 gy &, A §, Fe
gx arw & savn wgar g fe WX
miwfer gfmm W W AARARS
afaga § 1 Wg TR AT W
wrtArgiow & 3w § afr sied
o W b oW ve A mA W
gt 7§ wear wgk § | wat fa
agt st € 7Y P, waty WY
frmd @ | W A wrrar ey
® frg i § o gt € ey e,
s ys oo i ft, W& Ko ?
Towre aediwen wt, g avddy
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¥ orr X N wrr gaw ¥ oanh &,
Bfew o s goE QO ARl &
wre wrE wrdaTgY wgl weet § aw Aw
fieslt ¥ g9 Aft ¥ ? A ww w@
T ¥ qwed @t § IA o A &
B & arareg @, fae At AT G
&Y T @ wet aFW g a A AT
fasdd, T ¥ W T q@0 G690
aqe w7 AT | Afew 7 wrfew
gfsaw ® A & wf wamen g fa wef
B ¥ fag o W e aga wd
s gz 1 T W s
TR FRT & wwry  wfems AwT W
Fut wrgedt & AT & agm o s R
¥EN I ¥4t f qg A B AWAL
€1 &, oV &1 AwmT Ay Q &1 WY O
ot a1 AT ST g | ¥R W oA
FOFIF Qe 23 O A wed ¥y &7
50 1% ax & fert wrargE &
g Yfciem EE R 1 W WiT
fely fax & WA ¥ 100 FH AAT Y,
qrart faw o § A qArd F wwr
e AT HrA g AT
W4T 90 WA B wrwar W frwm w1 2w
AR ARTAAT WA A wg g A
WA Bron &W@ & fag dae wd §
wii s wx A § fu 9% 59, Wit
wy, feare wift su wd §, Ao

Report
s g 7g, 7 ¥ AT A 9 AU PRy
gk qer &1 Afwd I AT W
Ao o gk Tgr W A gww |
eoaTwE wn FAg AN ¥ 1 69
7 ¥ 9T H AT W AW AF A |
@ g1 fedi & wim 3T w6
agr a1 wrEA A gAn, ¥ A
1% agr &1 wigHr A gmr, SfaT
T &1 wrgAT 7 G WL Hiw ¥
T T oweEH A gmr g ¥ oW
gz a4t F o fu L d FraeT # fe
T H4E & WifARr ¥ omaw gra ¥
g0 & wiT fA4 97wt wmEfaar
FER A 1 WM g A
% £ 741 & woafwdr B zar § Ffew
 RUEEUE S LA T
wfrray §) whg & wgmgfe
HUEIT WY WX (TR w0 aEa-
I ¥ Q TR GF T ware gfew
FAm w I ¥ fe 98 I qAAT
w1, ®fma w1, ¥ gafedadw ar WIT
e Wiaw w W s Wi G
wary ofen ®r wreEt §At wage
w7 g6 ¢ aife e A forad 3w
£ W R S de g A W

qgT g WAt 7wy Frar Al
wHTw Wi femr 1 wu A s
wqT § TG AW WY W AE ATRAT
wre dra ¥z €w W @, A
dzr woge I, ¥ Wk AT Wy
wg gfer wr wrolt bW A
Ty oy he ¥ gt o R T
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{st frqgfer fort]
srur fe weer @ TWr Jq A
% o arfe Ferrd@ wsdr &, dar
st fa¥ | g AR ® STTANT
argw 7 #7E savr 7 foar ) @ AR
¥ o oy ¥, # wgar Al wgan, &
wigar g fegw #%E § F7 G
fpar & %9 Y AT FW BT FH FUR
@ &t qrf ¥ foedy 57 21 wAvEA
& &t 3 oo v feay &, 7z feg ave
Ffeard, Qe ol ¥ fagd@r 1wk
N eng N K saAm g o g e
sfes st @ T

g ® wfgr §0 Qo ¥ N
srass 1 g dX & wawar g v
fire? argw gz 7T G XWX @, FANET
ot ot Wy ST FA L, TE
qgt ¥ o e Fe & fager B,
A TF AT TEAT K7 ARI § 1 9AC
Fwetguh gt M} ar i
FEIAATFEALFLNT af aF
T G BT I T AMRAET 7
st § 79 aw 3w #1 qwg7 7t fy
§ B4 T AIEILT FT 1 5g XA
FEXARA A 1 WY qAF F A
T fagIT a5 ¥ WISQ | T A
Fovadwizg g ? gl Feeady sarar
gaedl g 1 TIrO T oAATH
g § 9T wgraY w1 % 18 AAA
Ydar ¥ gark fewadr 9 v7ae
WA FT 18 94T § 0 AT oA
& AT § ¥4T 5 gArT T FEN
SWER A AT § i w0 48 WK
far g | Qo ogur S g H,
faeft wrg® ®r @ faar, 39 6, 99
# fragdrag gn wxfroe & 1 fage
axafwadl § |« wr srov g fe
Ja ¥ foradl wegt @t § St
ageagdry ! O§ g e
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wrgar g 1 &% aeraT wiv o fo xgt
Ffrex &Y g § g AT AT AT
w fifwg 1 gordy ae ¥ age ¥
gfrez wf &1 SOy m { &
watqz A aAr g 1 ¥fex Pl ¥
e ar ag am 41 fv fe wAw
fasrax ST A W § L (Sawen) .

awnafe wgiwa, ag qaT Fq ar
wraar § W gard faegay gL
(vawwrm) . ... .... &7 qzfaat ®Y
ar A @ay ar Aver fear  Faegiv
e w1 AT o7 AL @ Qar. ...

aarafe W . 3z @ AT T
Tt & fafvezt wre qfwa &
wErg ¥ @ A fRg I | A6
faqraqrd | T WIT Y @AFHAL

oft farxg fix forey < & =0T & g7 ATFAT
g fr fufada o WX carfz a®
wed A A afvwn IT AL, I Y
fear war Gar gar, feam o S ar
qERST A F X GAT T W e gar
T2 G o WY &, | AA i oangeE
% wrET T frfayx gy & qamw
e w7 &t arx g€ ?

aanfa wiew . W wsf wadl
7 GACT XL )

ot feqfa fawt - & qrgar g fo gm
freman w1 wia wadX o7 a8 ¥ AW,
®X T B @ w4y sy 3ifw
a7 wg Ay afr § 1 ag fgpgeam
¥ foam ¥ a5 Wil W i §
"I gg g9 Aral & fAg Fr&x wYq W
gL g

4

wgraey & wac foesd varer §
g Al & qgr eI 1+ W
¥ dzd qu 87 wgd 7 gard wa
seaq § 7 oagw v gy §
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TOPTT vy wL ar @ w dfea Y
T wraeew § 99 SEES S AN
gafigg, @ifxg 1 7z fram & saw
WA o A g 7w fow ad
rd3gr § W W aia A AEg
5 97 TIY YA TRAIT TAQ A7
WREL D WY " QY o o
WYfT agr 3 § WX 12 wr feay faler
¥gger e A% 90 g § a4
9 §Tq TAT G BIRA QAT FAT
or Ty § qg TN wE F & AWAA FT
AT FT T A § 7 ag AT FUAL
fegr sraamy | Qe 4d ey,
XH %1 ¥ §04 a9 £ qxr3e R0y,
o wfezs ar aqr a1g 9t
WX firod mrgar & €7 #Y e faarga

g% 1t &1 417 & IfgIr F7
afgm ww & TH 7 AX0 AU, WT FH
AT & Afw {7z e ad @
o frar I AigT0 & K00 * A
%7 f1z g9 ®1 %47 92 "z fasay
wfg¥, %7 9T A7 faaar wfgy
&% z@ T oF aF7 A4 X a4
Farqr ¢, fag ¥ ANy & qlaw
f qar, ¥q AT w7 “do Ko 70"
wvae & X fymy 1 QX foar /G
&, am sar ag wf §—ag1 gaAmg
®Q & q fawr 1 3¢ wLAr Ar fag
wigat 7 ag wian fay E—-gWel
T Wy ¥ W wrge fear F--waw
N R EW AL AU AT AR T XA
¥ sqaeRr wT 9 F KL WA | KT
Q% & &% ¥ W OF ME-HE IUE
~—JT WO WA F 4N IR WL
X8 ¥ Tra W19 FAH GOIEN AT SGAERT
Hrfek A Iw gAR {0 L

ot edvfrsiar wy (wraaer grire) ¢
XU aeeee grar--fas &, rge-

Report

{3 ofeqT T @ F~-17C W7 Y
AT IgT A ATAY

st faafa faw : wig A Far
qAr §, A3 L}, W FAEAT ¥ AX
g, W@ AfwA, wan afar, Qe
fegar am &

o far & wgn g fF awwre
9T & § AwIATERNT ¥ 97 vize
AT gt awrw AT w sqaEar w0
wrx 230 fAX g far ¥ ¥ 150 A
WULAT WX 7§ Pt & Ford
w1 ¥ 19 fET Fydw o A
&, fotar A Tar A T ayaeqr 7
qrfex S & IAA N A gAwy =9
gt Y, Afwx 7§ s7ra gy fear @
fo:z qrga ¥ A w71 Fr AT &
Sy, ¥4 &) 83 A W wrArs,
qFgrd fas &Y 07 §, IT6T T
F1-47e BT 7Y AT o1F 3% faaa
€ EwararR A wrwaReE gar §, o8
AT qTer FAHAY AT qAH GPAC
FEZIE F ApAEY ANfod 1w w9
TH! ARATHIANT FTF A TG g
¥, Afpx qI ARATICRIT A
T E AT WY TR AT SO
R At A wW § oY fea QA7
qTE A I AFR—AY ST & Aw X
feare #Y w1 fewd AT ga< .
AT FEU P A qa Ny Jfew
3ITF AT A1 F AT [NX A 5@ fohd
¥ fAat §--3% oF do1T waIlEr
Ty, g ¥ s i, wgr aw
dar g7 § 7gt syIeqes Yr—aR
q® T arg grf Ay fedr F fwdy
aRrx ¥ wEw # AN a0 @, g
WAAT F1 I N | TF I5 T WA
1t {5 s g e ¥ @ ¥ xrw
qT W T wHw WA A S A
faadr o w3y @t o, Iadr aft
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[s? fargfer firs]

Ty T ¥ faY waa a1 e g W
o v & W faaelt Wi qoy
et oY, wEk oY wroge Y ¥ AR
e T rEr e e o §
qoar § Fr gt forad W & ol §—
wawTEd, frad o & W, fead
% fafeey, foad @ & fafwex
a5 wt g & w7 vk aw W
MR W ERAaF IS
v ¥ feay ol 39 @ A T
& fod w1d {1 @, iwec arm g
Fa¥ FA WM I Har §, 7® 14w
§, &few gl s vy § W o
¥ §, a7 W wheq w3H 7

¥ £Y R S 41, qRATT

it sgrltaws fog e (w1
qumfa wEEm, =Y zomay o & &Y
wraw frar WX A SUN @ UER-
w0 %) A g ol af f—ag dw
ag fedll T B A & Ay
1§ faug I3/ T foad e e
1 av g1, o\ fgg ;T @A A a1
O ara o), Wi g W @ Uy
Wt @ § 1 Onr faww grew ¥ wawg
wn wfEg SR 99 9T wvs aw ¥
wgw BV wifgT 1 Afew oF wa &
T ARG J—G 0 Uy
1 garer § & Wi gaTer T sy
¥ "ad W wyegios afe & oW g )
1w %) afcfeqfy ag § s owawor
¥ w1 97 goerQeTy fer ar T §)
ey ¥ Ne o B fedw
W W e § WO wE wwe &
an qw N NS gur A 'Tee
w g # ¥fam won w4
g tq qwifaerT vt it wigdy af
e T & skevdw & fay vk
qeT v g § (orad awet gwiy gt
oY 5% o grow W &
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ot guTR A s off ey oy
T @ ¥ 05 gos & avt et wak
¥ fag dare § fe aiawre fear oy,
T® IUNr &7 wAWadre fewar o
wET A% ThWAEE ¥ o §, wad oy
i aft §, g wigh & e wiwadee 8,
afier are ¥ T ag N v T e
cage QU T ST wmEw w1 A€ wref
W # 7 A, wiife § gere 0 &
& w19 ¥ swenAr wgar g,
1973 % fawr awi & W) wAw gQ
fefeawe Qel & gu—sge) WX FXed,
aaf7ar & wferma F ger {5 oY wiv
wre @i ¥ qATe WOk Ty & ewrqT
i & T3 & am vy g e ooy
w7 Y fagraw B, aw 3R vy Sy
Q—wy wyez g s ¥ fF o g
oy 7T, T T oA @ WY Ty
& am 9 fewmfost ¥ w09 s
e w7 & i ATV A §——aurer
T FT

it AFTX A waw (i)
o9 e Wi § @ w7

ot wgrtaw feg mwa & amensa,
Wy gAy Wl g gAY wroet
avee &1 gwfae Tl s £

ol wra—uy 3w § f yo faolt
At vl & g sywary & woR-
arait Y § T sfuwelt Qv o §—
o1 & srfen qur oy ¥ gar w faolt
@ ¥ W g Wk A woerd dw ¥
& T gw folt s ol qonrd dw
gt ¥ favg § o o wned § fw
% ¥} Sa% wrw ev Sfww qen fely,
o wfge § ey wfy wopdy el
dtre fielr, Jnrd wrerr fiadr g gl
§ v faw mfor oY oowdy Pl &
wareTe wrfee falr o T gee § fe
et fawt wr enfre oftr e Qw
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& dgwr ey & wwi B, Tl
wifes § SAw) Tt g sfag g,
RAY F) FEAEAAAT, TN JAILET FY
Fak W AT g1 afrew w1 sfaw
e, wagdr ot JgAa w1 wdy AR
ot FOgt i vt %1 fgm—
W AW A1t #Y arede o 5 g 0w JE
dgrr dRAT A maEdr B G W
sqagfes 2fie & Aa & fag feasv &
Y wrw wy FEAA fady, Ak fa
qETT &1 AvE AT Ag E ) Wy o
AT AR F wEy APHIL AA A
TIAY UM wATI At WY 37F wAT
IeArEWT W AYET AT T | AFER SAH
wenrHiT fRaar §, ag WY fah & four
gort o & 1 & wgrareg Y 3T qeEi
w7 WY {71y FI1 g 71 €T AT 73T 7
dw Wt ¥

17.00 B

FrEry 9y 0 oAy A A
a% ¥ qEX W AT 7T QA M7
w@f & 70 vz W w9 N ¥
AX § WX 30 gz Wifww amhe &
¥ Fur fasy ot  wavar fadm &
12 &4t feay & feara ¥ A+ fawdt
¥z ¥w A 6 %o figm ¥ fgmrrwr ¥ el
%1 oY 6 %o & fggra ¥ 30 femY il
180 %o #Y Byl &, ww s 70 fwmy
AN A A wram 140To fY Pavd
£ o ¥ Wi faw srowr w1 Wi
A & fo g W L ww W
O AF F o7 oramy § A OSrweTor
BT ATC Ay A K oW
Ot wifge, ¥fer sed aw w1
®Y §Y¢ sarm AT 9 71 WY I WreTT-
fawr &

aoft wiw ¥ qF S ak }
Yo fofry droer it & fod ) o
o nly vt & WY S W oOw
wfirwrd oger wr Wt fioft gt & frerelt

ot oY FEHY Nz v a1 | Ffew o
qar v fer v weamg o av vy W
fara fa o7 < 7@ Ywrd & wgEIC
FEET AT FT | g A ag W
azam Nt o e wfen, =i sq
IR JE I AF AGY GI A

AT I & g w0
arzE { ANy geues, fam a1 a9ge,
A gawtEar Wi famr wifae g a1
a7 wT v 5@ & 7w 9mA §
waEr DAt 3 @ ¥ gaview
1 aeR TR a¥ A A faw mfee
w1 oAy g F wpm qArwr oy,
wfas $1 398 AgTa & wAA WA
fa& o7 afg fusr (ot w100 & @52
AT AT FHT0 g o | g A
# ats ufe w9 F emw A fear
A F1FAT TFTT @ FIAAT

wa Y foray w1 A Faagie v
wrew § 1 Afww e frel ) o AR
SATET ? %7 ART QIGET IFA7 30y ?
wiT oy faed & fod oo Y7
qraat & 7 ol TPy & 10 i wee
o1, 7% GEWITQ & wrar | Guy WY gwy ?
&1 wgw w1 Aaew 9% § fv s & qravy
9T w9 ey g oY 8wy BN
qrT W98 AT A WA wigd § Ay
FURT BT ATE ATT %Y 5707 TAT qEATL
FAk MR W Ny B gy gEAT
Ty gu THTY 20, 22 Towfw fewew
fas Gt o fr ¥ w1 w7 12 &
AT 13 Fo wix fawew &1 wr oy
e fear fe o & gwrew ¥ fwady
vaufar wre st &, feeay oy
arn & Wi qEd W @ §, Wi
qTAEH uT6z w1 T fggar oy wan ?
Wt et wai v sy T
T IR O ¥y aw w%)  qfe oo
T Srawa § o ooy
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[ ngidray Tag wrew)

wifd, g wré qaaw g § 1 A &
5 gwTs @A wigen § faasy sl
AEIEw AT FT WT HAX TAC §F 9
It ¥ wF)

e w7 w€Y TaAT faw wilewr
& FqL, TR ARIWT T A |y
Ay 9T awmn § fowwr Wty 3T
& 1 T JegrEwy WY o aw e &
werar gwegr 25 dar wfa frza @
faTa ¥ ey § fAemT 97 9% a9r 7¢
uF §947 g1 A1 50 FOT To WY
TRTgET ¥ ETOT  FEWH o, @
wrafar W & wWie §, @ud a@
qET ¥ T AT EH 50 WY o &
N ®Y a9y A A T FrIAN ) wEa
grer + g o At wEiag o w9 @
mEITREN

qfeT aree ¥ A D w7 wver
30 TXET 2 § WX o 9T dw
2 xaw! WY e @ fipar s 1 O qeqy
¥ W FT TN W2AW ¥ QF WRE
fadelt = w1 87 fwar o W@ )
g1 o § fw IeN e woeTd WA
Fhafm i gy § 5
qaTE ¥ WY 99T % =g W vw
ard arfy afers A aff & TWT
% g WL @FT I T wAET
wriady wT aw 1 for g gfaaan
*1 agwa var § I wlafle oY oo
Rt sl
Ay WY faare font four o, wiv
afg awra @1 a1 3991 o JaR WG

L o]

St 8% v o W ofi wv
arrer @ aF Ay dsAn oW aw
3oy o gfw xfY €6 | galed forer
wifmr, oy gmms, o IJedprr
w7 fa TAYT w1 s wd g oW

DECEMBER 19, 1574

Industry Enq. Com. 312
Repiwt 3

qqwr ®7 § G droar dure w fuad
F ferars et oY <gr § woif wowar
i

MR CHAIRMAN Before I call upon
the next speaker, I have before me a
list of 13 Congress Members plus indi-
vidual slips also apart from the
Opposition Members 1 would request
the Congress Members to ...

SHRI PILOO MODY. I move a
tlosure

SHRI VASANT SATHE (Akole) I
move for an extension of time.

PROP MADHU  DANDAVATE
(Rajapur) He is applying closure *-
the private sector

MR CHAIRMAN I would reque:
the Congress Members to confine thei
speechs to 5 to 7 minutes each, as fs
as possible

SHRI DARBARA SINGH (Hoshiar-
pur) The time may be extended We¢
are very much interested in this sub-
ject

SOME HON MEMBERS The time
may be extended

MR CHAIRMAN The Minister of
Parhamentary Affairs has been the
mood of the House Let him consider

SHRI VASANT SATHE

stawm ol :  foaer faey g @
aeiscR} v ant ¥ § go g fmd
TR I3TAr Wrger § 1 v favary & v
T ot A N Ak A S
T3 wfy § e afe ey e dwfer
¥ Trefiae o wava § oY ag e fear
WY | &7 GAWATT wafwr ATk XAC )
ar 3w " i afy o figy, o &
fior ¥ afy r frr & wrr romfr §
N oy fedt e wniy & gron
Qe g wifigd i vt refreper
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# figar g | wefroer WO W W
derrfiaw smar &, waw) off & sy s
£ | frad gz 30w w1 11} 7 qm T
# &Y a1 7Y TredrawTor ) T =fgd,
oo & 2y e ) Fewm A gar
qaX §ufwa Hadt arranrg 1 & wraaan
¥ fign ®0, g gafrest ¥ warar wgew 2
g " AL s o A §, Wifofaoy
¢, wrqfasy ¢, Sfaefaen § —
SHRI PILOO MODY: On a point of

order. How dare he point at me and
say ‘Capitalism'?

MR. CHAIRMAN. Are you object-
mng to 1t seriously?

SHRT PILOO MODY - Suppose I had
Pointed at him and said ‘Fascism’,
would he have accepted that nomencla-
ture? Through you, Mr. Chairman, I
am informing him that I am a liberal,
Now he may say ‘Liberalism’

SHRI VASANT SATHE: All these
.5ms are for the service of hummity.
1 understand. Even capitalism 1s

§of vg s W O 6wty &
A mF § g W | W {ame
F fix w31 e e 30w T A
wq warqr § W {AoEArd s
R syaeqr A @A & of g Aw W Fam gy
o A ¥ wad war wifgd | gany
3% avg weY g vg 9, = fagf
fog i ofe wowpe & orew # feam
* w3 T &R gy, RAAAE A AT
¥ rar ag wfaer g, w9g @0
w1 drar ote 4 g0 wigere gae O
Y oy wr Y wraer g, TR 1 g4
W1 Fre o aget 1 Afwr o W
T & w3 wrw § fs Teare
& wolr WYy wyt W rare fdvm ?

e et wr wrerew W ar ?
Tg Ny yadwre & sew ¥ g ww

Report

syt 1 ok A aram wwee
& fweTAw W geTE ger o wER
TEN ¥ SeATT FATgeEne off A whopwht
¥ mifed oY wfggms 3= pfadr
¥ g W ¥ wWIgwT, 7 § WOw 9%
FLEAARE .

SHRI PILOO MODY:
father has been dipowned,
SHRI VASANT SATHE: .

“As early as 1964 at Bubaneswar
the Congress had decided m favour
of State take-over of all indusirjes
processing  agricultural produce.
Among them are classed rice muls,
jute and textile industrieg ang sugar
mulls.”

gz gardt orEt &t qrfest & 1 AfE=
fawgr ¥ a7 g g€ fe ok & off ax
grgn fafaeey & oo oF awem ¥
26~1-74 %) anfaez sfear A ag w.

But the

“You raised the question of
national:isation of sugar. I am not
pio or against nationalisation. I have
not hesitated to nationalise many
vital sectors The test 1g that it bas
to serve g purpose. We have to look
at the whole matter from that pomt
of view™

urt ag wEd .

“The Centre was worried whether
taking over would create a situation
where sugar would not be available
and the whole brunt will again come
on us This 1s really the paint ™

gafae gaw gz At ¢ ¢ €w
e & os ¥ ¥ a1 fawe ¥
afew ware oy & fe o wwwe T
geqre FETA ¥ fopy WYY H1 IqvET TR
ey wIA ¥ fog 2w wY TR WRET
fow @& aYT fadel ¥ ot Few Frale
£ &% Wi wAF fakeld AT qW WAT
%, ¥ & wew oA ATk fag wraw
§ 1 a¥ fag qw ¥ ogel wrawEm 9
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% fw of wr SearEw a® | FF Ry A ?
femrr wt Ifw aw afg qre A 0 At
¥JT IEHT ITAA 43 wrAr &7 A
w1 Jeqraw &t areity sfawe ag wr ¢
a% grer ¥ ffew ou¥ gTy @ W w9
X ¥ fasd @ waay o< fgewr | w17 qare
graa grfadt 2w ¥ ofaweaac sfeds
IORT IR Eary? afe
¢ & w7 wIrw, WREY, gAUGhT wIfe
TR w1 JeareT agar wifgd ar g agAr
Ffgd | @9 T B A A www
a8t & ) 992 ¥ wrad Fogafey m wf
fag araspz wrfow & gicgawradar g
gut e g e 9z w1 NAEEE
oxeq ¥ % ared favmar . gad faed
AR 3 Ui AT F 1 A
AAY § fo wora & [ & w7 Ay
grarere w4 gk & | W S Bw A
avg agreeg ¥ foama et WAl
#gr ¥ 7 gAY 2w ¥ oAar A ¥ w@A
arely afr & ? foara adtgT s A
A7 &Y a1 FreT Wy qdy AL Xw WY
srardy §F & Wy =l 93 W ATy A
g ! wsrady & awqd o gw ay R
wfes ague & aft arg § 7w A
¥ favarw dav ¥ &1 ag adwr §°
Y ag o 5 gaer g ¥ favag
2 g frvmm ey 3g 7 ? wiw 3g
A& ¥y 1A fag qramdr oAw
maeqt Y v W EW aw A wfew
gt fe fomm #r s o Gogatfen
srg 7 Fady ) faed a1 qur feqr mam )
7 gw (i dx 7 %fee oy &
Srgar T 3w v fe dar afy 39
£ w1 e ag g § fo Farwra
sqrar €t oY w0 gk & gy arar ¢

Wi aowe Wt T o) § 1 o) fer el
wldar ? tw fog ware & arw gyray
fred § oy g e WY 8
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wiY A famr & ey fis g wrer
¥ R ger o § ) vy feafa &
e ¥ @fr vz s o a)
#Y |t oft wz ardt 1 - owwr A oy
wiee wrgw § o fadwiy & qn feew &
800 37% fawr =g & | war wowrT W
TeEATET &) W AT gy §, Y
fromagzRayfar §? v ww
AT gAT F IMEA ;P §, A
FgTardl ®T & gowre fware w suvar
weg oW ¥ )

go Yo ¥ 10 frazer 18 ¥ 0% frew
qae fread &+ wgoe & g
faradt & 1 10 frmew o & T 13
T ¥ WTAW NI 130 WIA Y 1w
farzer e wr {wamr frsar &7 600
7 & Wi & 30 Fhvwra w1 300 T
& Wi ¥ 70 wfawy, = fgqra § 7o
390 %94 Q% freer a fasr | ag wrer
et § ) e fag-wres s s
THRIET 7 fasr w7 W@ wE
st faparar § + (wawem) W waTar
Tt § v or few W oFeE W
STORT 10797 § FqT&T A v B o
()

q® qTAATT §TR 100 T9F

: 100 weqr fewzw
(vawarn)

st sgw A
fufer wrez ?

PROF. MADHU DANDAVATE: The
report says maximum ig sixty.

oft werw wig : 200 touy Aoy Wiforg
srearfae fogar wg & 7 wh-amdfen
®T ING & AErYe F TAT JATAY W@
¥y fegm oY favadt wee Ak § 1
Y wr war § sie wfy e dwedt w1
wrferw & 1 tw oAy & ww o fymeld
gacaf § 1 ar ot o anrn Fordt
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wrqrRERy o) a9 w7 wwd, Afeq
NAT WG IT KT ARTART FT § F)-
ArIfEd AAT HT A XY TAT FOUIT D E
a8t & g ¥ ¥ a7 4R oA Ay
# 1 ¥feq g Q@A L 0F T
wr garr daa s 97 % ardae
dRTHATYT IR LY # $fazfennz
LEATAY & ST 9T, W0 FI9 7Y
o -ALGT 9T WAST QA G o f
qfias dsze a1 wrwmatfed ezt o)
FE AT Avd +H - A Fanifs
dfazfasn £t a7e ardd 1 Ig =
=Y gur §, wiife avw w &Y @AY L
IT &Y UF HAAH REE AT B ag
FW BN A E 1 W AT W -
sratfen ®Y o T s §

AT R A A A oA

“In view of the sizable financial
outlays and complex administrative
issue involved Government needs
some more time to examine the
matter in detail”

o3y 377 oY forg 33 v g 1 (sTaww)

%o &WIW :  (Bombay South) ’
TAT WAW w@w § G Qo
wax fad § 1 I W w®aw

A} a7 FzT wATAM ? qg T AT
FAW g | A0 eI HEag v aw
S &7 IRT A} frar €

o NEX W3 . ATTERY FWR X
a7 @z afqz am ®T 37 ¥y g faar
a4, tu 9T 48 feegw O AT
g1 agia g

o wwry : AT WAL F d2q ¥
8ar wrfgy a%r Fw qF IAL A wQ
Laar wor wfed

ot ween wrd : AT guay wifgd o

@ A ol ;w7 o gt
v eftorrr o Ry Svg¥ {1

MR. CHAIRMAN: Mr. Mody, 1
think, it will be better for you and
me also to keep out of sugar debate.

SHRI PILOO MODY:
not got any diabetes.

But I have

oY WA AT . WIT AEA W4T
% f& garly ardt o gare qx fearefes d
g T NEATT S | RN F g H g
a1 foam ¥ fgg ¥4 1 Feqw Faz
x7 fga Wt Y ¥ ¢, iy ag fwarw
*Y weer & frar, aY gma) WY fax
3foe faaelY 1 4@ & FARAT H W
fga §, wiff gaggat@y asm O
ABAY, AT TR Y AEY | 98 A q@HT
fea € 1 QY fouv ol FvR@T vt 2®
wt fadm s asar § ?

§8 g wredly oy Te e & § fw Faand
a3 ¥ 3fez oelra #Y oY oot amé
£ 97 on VATERNTd T g 1 N
Y w31 grewwm s Ay s o€
7Y Y wwdY § 1 ag A A W
ardu-gfew A ara § | IAwT FENE
fr gw A fez famm &4, A am e —
Tyre, weEt ¥ 3z & @, W
QWi & o fr | I e @A
¢ fr foram f@ AT T Ina S0 |
wiiwewT anE T ¥ uee ag
qara f e qm fredt QY- (squwn)

samfa oY, & ag qerum =Y way
®T FAWAY O AEA § Wi wmg
LENY HIZ ST ATF §1 AT LN gETRSw
q § o wfez R w1 fod
fa¥ ag am O Y § I gwaady
ATE 1 yrawr W € ! LR
%Y Y § Fow, e § oda we
qffuae witfed qee « ofTeow
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[or waew €13)

sRfEdr Y wiw w3 fr s
1T IR, 7F § EHANA | A |48 WA
w fge WY W %7 78 waw AEE TR
v Qe e 2 faa tatfer anw
g fe wrds I qRTd AW T § |
T ¥ e YT AAAT | WITIWER 9
wrar At & fAay § a7 N A ™
wraet | @ oy w3 fo (@A & IR
Ay &Y &) Tod warer TTm & AT WY )
wa YT Qe Y FT Ay 91T 9T
QR WY % g4 aY ¥ g, v
f& a6 ¥ wOE 12 ¥9A fray LYy
AT QY AR ) A | F1R QA
we sz @) mar, fad Ay gz @y od, weeqoa
WY a3 war 1 AT uw wed ¥ fwar w)
Y Arvra, AfagT A Ry sy are, faw
wAFY &7 oY AT, WL HFAFTFTAY
AR, T KV ATLQ, TEATT A AT 757
faar &, 9 ag &Y xaryg 1 e WA
o #1 7 g sAUEN ¥ wr Am
T WY ARTE H @ § WA F A7
# ol wEm e aryamed 15
w(% 198 15 g amY w g4 # ¢,
I AT & gra ¥ ¥ fam A7 gw W
Q% W@ ¥ BqT Y, 4 1@ ¥ SAwr YRW
¥ AEY A0HAT IS WO 4G, TE A4 AER,
wa 7 At A vo wngd, ewwiae
wrFaa ¥ foe %1€ wehgfea faw wm
g o wred, w7€ g% wrT e arfer
w7a TE /AT FTAT o A 8 R FA)-
W9 T &7 9TgA § 94 wrvredAl €1
a1 ARy wr TR HTY F AW
fag g 1 frg WY waTg oTam aw @ §,
AT Y AT AAIRY |+ 9 LAWY, TG W
WA, UF WG €T KT AR 94T
gt yai d? WAy www R W
27 o8 & w19 g¥f waney, o0 arer difone
fis may fawwa § QYT oy Rufgy & s
RaY & wre ¥ wTa W TR WY AqTg

fr fuody Avar &1 odheon wr o, ¥
Y ¥ &t wry qofvafedt % gre ¥, €
Aoy, WYY & gra % afe Qv o7 fgw
FRar  ymoda # dmwy g Y gy
WA gy R s § Farran L L.
.. (wrew=) amd § fe wg
fax ag wE a1 §9 4 38 ad fw w
qx A¥e « ferat g Afww s ®Y w0
g, %8 18 frola & g, oy aY
g ¥ fag oy sfeeer €W

o whwwe fem:  (gargrane )
gamfr wgeg & wgy WX W} wE
qA @ § Al Aot ag saw @ I
g madmand? Wy
@y ward fs 72 TEEO A w
ATAR § A g avwT TNl & wE
qT wEE &7 & w4y fAar wy @ &
aawn g B ag agT )t Ao aen
¥ =qifr ag v A O Ry
gax sr fratd ®1 aga agi A Wi
T €Y, Afex ga #7 9 yEREA 3 I
® qgr At A i qg o wwr @
gy feck gt ou gy FArsz W &
oy waa § fe g1 A i Ay o fod
graw g

qQF WP W AE g o

Wt Wy faw: 3 A oW
gada AmgAn ey WD
feex dazged wnwgrgdfe
Teftaren FeY w7 A, Ay ey fqg
39 ¥ A A g qwd aew fegfa
fag aga g, wd aex § Wk g
s § ot sgd & OF X8 & W G
Prarr §7 oA d pram g v
F o fasarewy Qe ifoge @
feer Haftg. ...,

ow wehe wewy s wd drgy W
efte Y o xAAT A R 7
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mq:tm:;!:;{w-n
wawe §

o1 fiegfiy Foverr wt oft ot e & s
Wty & ore % aron s ag &R
- fer wre et wr-weoid woerQ-
wo sy xfeaeron § sw @t vy @
amw §, Jq ¥ gm s oft geff § waife
™ wry & fe fwrar qaiamg it
deftwry  rEr X § A worr R ¥
e B N ar Mg W FET R
Awearg oY woRT WY fewrww wrd
€1 Nag forgr & amm—
Ay ddftwrg Wiz R
i W wreamr o O den fedt
qoftafer & gra & I—ulix ag Wy
= wen 5 el ot & %€
@y § o Qi & e § wfr
# w3t aeg ¥ wraT g e oot
¥ faare g & o %o %o faver &
AETFE AT T AT 7 AW A
% fg wyaT ww Afww | qwew
YT Ag@ A w7 g & 4 AN W
e §? o O faey & rfa
¥ frod g & wwa w9 wWI A =
farar qv a1 T W e ot ww &
aitaE w1 e i ag § oo
qAe ¥ wAT ST NAT ATEY §

oo (o) fedfim oo
ot iy wwy ¥ P owY A
JT? W AT I T ATH w7
waw Qaarag t 7 fe wia & @
w ¥ fesly W fesr it gt
T R at M7y fen 9
fiorqgd ‘o T ur, W@
qitafe qaTer sRTQIT ) A TR W
mear f? @t ow . wafee
o, wwqw w1 dwfaee ardt & A
wedirammweRf’ wowa
Wi woar fow i v wfgg fe
v warer o W fewrm } 7
Pt o Wrfat § 7

3004 LS.l

wmmwth«mh‘r
g & Wht vy o oar § qufeg
afie o § 1 ow Y ot wremd i
wrn v § s 3w o Wit gEl
wardEr vk § 3o wr, {F A oy oty
¢ 1 it e 9T § wp ot o
cwat §, Wt yf sae da aT
W ¥ @ et § gatog 73 e
aga A & age & anfy wd § Wie
™ § vk o Y fe ww wwas X
Frq & faaTs R o ot § @
FreY W0 wE ¥ ooy o § fa wg
TR AT frg sy & ofel faen
w1 w7 fear W 4 aga
sy e  femy v § AW da @y
T1E A Y a0 a7 vk 4 a e a7y
FYagr @ Wt g1 & ag o
581, 7ot ¥ qrerd e o ferwr gy 2
f§ —

“wrdy farefir afeeaT ok wwafafea
Frey qgast wY gfe ¥ aoeT A
TH ard )y fraRpls S s A
frmgeragad & fag $9 W qma
=ifgn” wrge W = aifge ag T
7T At forgt Ay | 49 % W 9% G2
¥ 3y Nifge ov ) wFww gww A fan
--frg A & foy/ Sy AW faor

gy d Wia, Waauwry
1 § XA qRY | W FEA wrw faw
FEW B gy A qgeEr §——xw awa &
AAFT HY T ¥ @ E, e o ax
# wem-wray faw T 39 Y @A 9%
aerave wArE &, XE A At § 1w §
TH TR AN HTF TN T, TRV 3
wfrl Fagme o & W gErAngy
¥ g wave frad et & fasey 73 &
e wre waad Wy St R § 1 el
QA AT W AN X 1IN &
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foft wivee frw)
o ary o war Nifrat § 7 caferg gy
ey vy wg Nifwear fe s ot Gy
sl qrere § W AT
AT § AT oy & agr W WG Wr
wear Sw ¥ T W avry oty
IR K oA R

Fa TmaT qz farr amar
o & fear Y awi s g W WO A
fram & fag foar & 7 ooy aYfear
1T $Y AV | FTOAT AT aTga
T T MW 7, T JqUEX AT
o Zafin &, wrw #Y faeelt g A
IR FT WA a7 fear @ A% W W
Frrzar 1 fggr 3 3, ey ¥ ady wm
Y GTFR ¥ 93 W13 v9Y Pexra wrx
aq fisaqr § 1 A0 3, T § A1 AT
T g ey A faelt 81 @ wa
&1 qF foresr fler 2 1 T0 =9 73,
A g€ AT &1 TR D mWr 25 T
25 9 feazm B ¥ Xqx AT
axEr W A13 Wrs vow feew
TET T A1 FY ATETT § GATAAT FT ATH
A% qrelt, Feardt & oty &) ards 73
T

ot fuwn mgrax (werer) W
oF AX WY &1 wrr o qqy Hwg

ot wwwe faw  oF A @1 W
e & aff wraw g agred wrEw
e & qgh v i, W i,
& 70w we ¥ wran g, it wff wrgw £

DECEMEER 19, 104 Indwitry Eng. Odin. a4
Report

oo o (Veeurw) . e ga W SR
¥ Wit & gor fir Tg wwwrc wee W
o7 ot fr wide ot ¥ ot @ v
T ST & FRC A M wrvwr o
¥ ¥ mgrer wmgw, Fs e oY v
frar 1 & agt arrar vyt aw ot ¥
Ao EWIW : T HZOAT WEW A WY
AW AT @RI Ay fe AwAwr-
¥ wice dfer vr wftg o fam
srdtfg 1 ... . (vowstw) L.
ot whwwe Ty . & arar § 3afan
¥ T ¥, Ay & @R, .
(wrewmm) . wa & orrr ey & ey
FY frmA Ay ST A A 1 1R WY
&A1 ol dgam & ey Y &, ww AR
¥ Afen uro g ot 2fag fn froreft wr
zry fFrr e &, ST R & faere-
e1 & A qv qar e gy foar g,
iz w1 7w fea f awy feut § wogy
frag m g, T T S H AR W
feamra v A eaw AT R d W D
¥ & 1 ¥2 Q¥ T g §—wdr g
WAt Wi w7 ¥ aaA weay ot
ar wwr, oY oY afiwn woft § fe
sram ey | frefawravy
T WAL TS B AR WX 6T
weret ¥ A8 forft ol o ¥ qam

wem—rifeq e oY wry sl § ot
Y feeelt Al waws &Y FEEc R aTY
aary &, v & qegrt it & T duw
sy Nenanfed § v ¥ froxy
m fer § 1 & X fogvr & vk are gy
# o wrar wry & Wit g e B
T@ ¥ e W wpgw Wl o+ o nff
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& W wg W weT WA L.
(vwwarw).. .. . 2o ARFeawd
wrr A ) 1 wwafiy wivew, e R
R feerex ot et §, w [fews
7, urr #t gee gt I qoec d,

T Humw A g, o fgmr o
... (weew()...... *

MR. CHAIRMAN: Let us not be ex-
cited. What you have stated inay be
a fact but it might be misunderstood
m other countries in various ways.

ot wdrwe frwr: & ¥ war wgr g,
77 )y ore Ay § fe F wad g W
ag aeficagt 7 | 1 afx gy e W
7T ¥ aft AT A A |y
ag 7t @A ag wr oA .
Fer W wag § )

MR. CHAIRMAN: [ have a0t said
‘hat you have said anything unparlia-
mentary, I am teling Mr. Mishra
‘hat even honest statements made here
are misconstrued in various ways and
it might hurt the feelings of our
mothers. Therefore, I request him
not to press that statement and with-
rraw that statement. I have not saxd
shat thig i1s unparliamentary. I am re-
questing him that because it might
hurt the sentiments of our mothers..

it wiveare fawr : St &, T2 WA
wq X 7% W faar @ 6 ow gafig
afr &, & ok wa A § 1 ¥ o SRy
| vqraT o el wr 1@ & woiad wy
TREfe mMrawmaaE. ..

s*  (Interruptions.)

MR. CHAIRMAN: Mr. Mishra, what
abcut your statement?

off shwwe fewr: Yoot oo &
€ vy wwr wft W &, e A

aelre it @1 wettivy o & Atedve
aredt & gear v w7 1 FTCNE AT
afr qear & | wrv fw 3% wenfo
wfar 38 feveremmraatow 58,
sy wEar A g ow wxw ¥ Aff
WTAT, §YF O WAr, T A4 o
w1y Wy gemry T orw &, Afer qerwr
FCHGNATAY ST QIAAFTEFAY |
a9 w3 Y41 vt ¥ 5 arwd s oY
AT §Y W a4 A felt oY
WIZAT A W wwvAr 3w wow Al g,
ST ¥ WHT WO AT, WA A ot qaAr
e g f, BT W ¥ e W g,
afrw owas vy 9z § e ol e
F 7t 7O &, faq frary My aag &
A gw qEr o aga w7k ¥, fag wear
IJareE & fay qgr gy ST QY Y, I
THT FATA® & AT A w4V Wr g,
IAFTTREAT AT Y A w@rgar
7y et ver d—%ur a7 wmA EW G
o w2

arrify A5 wiT 73R WAy )

You know that -ometimes..
st wvae fas: ag AT A X ¥8
fear

MR. CHAIRMAN. This
will not go om record.

ot e fast : Hfer g7 9t &
arft whid gu & wgar wigar g-
e ¥ I e W gENy -
oY wrad guna & w8 & AiX gow
e wnt W aom w @ Qo

statement

**Not recorded.
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[ whwre Soy)
Few WY W W @l W s
' wifw = ifad

wwe W g Wt fro¥ A ww
&7 yeq 9% fzw 8 % 91, 19 o™
8.50 4% sfr ferw w fomr ) wafw
wE 6 TN 53 T At GFERI R
MTEE &® 103 To M AF 7
g a1Q & 50 feet ww @@t ¥
100 fee} &7 o fewa® QAT § 1 I
206 To A qx  frmew wx g wd o
o 8, 5040 wfy fewew 1T wvaTT §
o fiegr & fom% gra i st A F w10
oy W oWy tiwe frae ¥
arg sty w3 7§ 5 wgew fw 2o
w1 91 gTnIee & wg fowm ¥ ag
=g w7 W) @ sqrmre ¥ 7
ST AT WM F TN X A
¥ § qg ar waAa § fe agwifon
FE AT AT A WA &
g ¥ AR ST A e doa-
NTH IR § IAET AW AW R
IAT NAW AN wgA ¢ f& AR @iy
grE W & A IR waf 5 Afam
&yl a=n feg &1 wEw g Tgrar
T o fs vl @ 1 fiw W an,
uft 52t 5 N § 51 wEmrega
g s pragd ¥ 5 wroamr W
faemt wmm a1 Aadt gl wdh
oo, fenr &1 25 %0 femzet oq s
am fawar wifgg ) W & gams §
St gwes T W § weere ¥ Gy
& ¥ grdE & day ox og W
& Wi

60 %o fex'sw wpy wnft @
O Wi geerl gore sefewfr
200 Yo fedaw WY FWTH 350 %
fiwzn fawdt § 1 vy qz ¥ Ivdei
WY % BT W | T AT B o) A
t fo feft oo seamare ® gre ¥
aar ft sl gy A gy fosm o
T WX NN W g Qvi 1R A5
D wifge v waz s wrgr ¥ fe
24y oy fograi & fta % @ Sw by
e} fraw 1 Afwr wra ady ¥ \EY,
TANE A R QT qrN g, 37 9%
TR TR AN & oWy A 60 v
arsYawor fer | # T wex ¥ ARNaial
AL ADEF A9 AT AqTATH
w% ® &1 %A% 75T SI09r weA 97
aee 7 Aifay ) ¥ weyne 3 5 Sogds
Y frdt ¥ wagd N 9T # warg
qr garir gk &, ATer Ia8 W1 ST
Fardy wfasrfedt grT 991 srvanat @
ey gE &, G AT A A 47T
F & qiawfedt A qfas an
fear %1 2z I@n ae@t e # o ¥
oY sarer gt § WA &

wE WAT IqIIFT ;W WX
ot wags Wt a3 o aw w
Wy g1 M & amw g Feowg
efraner aft ok Sam agw wAA
fort sifarst o wUX B Farly Poadr 940
wr y a¥ 1 Afwr afe wrews # W@
7 ¥ wfiqwor w@ A xe § A
forgrat & TO WO W Wy ¢
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wreaTh o yx woen WY, AURT 4%
ST wig oY s W wrafidt fF g
w4 wr Dy o iz g AR
T w3 & ow gl o whafdy <
faar o, sroA® W owgAr TG
T fagr ama, oY wmT S ol &Y
&t &t qafefer w7 wpargeRT T faar am
YT Fearawt wr sfafafiy < fear am o
W7 AR A FEET FAEY
g GATSIRTN §, HIEOETr A
AR WY o "ARAETr A 9w
w5 fwar &7 ¥, gedfaw & a7 AR
frqr &7 7 1 gaT AT NG AN FEA
& & fasr ofiaaTor #Y A {0y ot
fagen & a1t M qF AR 7 A
a1 § wwd U | Afww ST gy qq{r
q%Et WH ®AT A FW ICET N AAA
i |

qTTA waTy ¥ AT KA § A
et ot oy araf A A qrdy Fi4r =7
¥ fora? WA W W7 AN &L JH A
ErefT oY 1 ATy 16 AT w1 GE AT AT
MY AT ¥ oy w7 w7 vy 8. 50
§3 wfa frew s I &t e 1w
60 To fawzer wafs aw & foedt
2 600 %o ufx fegz & wa &1 Poaar
qeTer wre faw qt # feerr @ 3
ox fawze O 00 W g2 & war
oL Wi Fonher aF wiwy §1

vafwls wor & & mger wrgar g fe
W oefwwer o wfy wa QoA
e Wgry % Trefiwcer 1T | Ao

T ¥ aff fvm ey wTnATG N g
¥ | ag waw ¥ T wifemre &
¥r ¥y & foy &, o 78 A @
qri A w7 § qadt . wew ;;
WEL

MR. CHAIRMAN: Now, for this
debate 3 hours have been allotted.
The debate started at 1.50 P.M. So,
1 think, we will sit upto 6.50 P.M
and then decide whether we extend
the time or not.

Shri N. N. Pandey.

18.00 hrs .

it atfay arerw gty (Traqe)
amafx 1, ¥ 3wty ~fxyr N OrRE
i fgeat St agread 8 apr o
ag gana M srfax w3 fe 1 337
qea sgsa R Ay WA d wigroany
q oAag AW Y, AT E T W
AT A W AFES TN 1WA
fadi £ aAAt 6 st AU & gcq
W A AeT AN gAd Wt #
W4 wdvan Y w0 v AL K 4% 39
feq1s & 92 & w12 g7 ANT TSN
A e fs AR afa+ ¥
TR AL Y L A K 17 A
mrardie ¥ W 48 IEATT BT AN
I FATIANA K FAT ¥ 49 A
nqr frami v =8y @A, ¥ 0w
39 Agge afeat & Wi N w8
Ieqem g T PA K vy
wat are o g, waife flgex w0
1 Wiy weta & 9% arw wode gt
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[#r ey wrevew w13
77 Y o e QA ¥ oty Aevqa e,
wg o 9§ v qwwa  fw O fasiter
osfiar fear a1 ol w1 &6
& ey & wfiasr ¥ WA ¥
Wity waftery & gy S ot 9 wed @
fix &= dad, Facd, woaad wifx w
Tt W U A6 Qs
it &Y qfemtr Fafird e seqaft qr wed
FAw) o wfgn 1 ag T oA & fw
Rifefer grar w1 {1 WA T
arfgy oifs o feam Y ad & aw
Bt faer aF, SadveT #1 @l AT 9T
s fam &%, AwgQ A Fodifaa
ol forr @ | g qu F A
oft smdiw Afa 3iwg IF T ™
T ® g fem & f5 wgr A%
swvifer fadi &1 wrrg & 9AA
TEGEW FA A I€T Agr 2
Iw quTeT ST wifgw, SAN qEIT
#Y g frar aar sfew wifr & v
§ STRT SYCHA HT HF | G4 UF w2
fir wgaz NN faqr 31 redareg
&Y T g

% % ¢¥ 91w ¥t ¥gar g O W
HY @A ot WA 0% FreT Aiq guT
¥ 15 fawgeae ot foan mar awaem g
qg ANy I FHUA IAA ¥ 9gH
fear qv 1 xo¥ I €3 T1@ 9¢ www
w1 wr fr fog avg & D fosy &
USETIET ¥ FATH WL AW F Wy
WT YurS ¥ a7 § | 3@ EAY Wi
ot fagy TEY & Wl yARTCRR wrew

Industry Enq. Com,
try 33

¥, siefre e # og wgr e fu
Wt faet & wetawen o atv Wy
Wt i @, wrarfue s oft s f wie
A T ¥ vad g g ©w aw qv
fawrz won wifge 1 g3t a8 e wifye
fir fipm aeg ¥ ¥ Ny & grq, gy
* qrq aq7 7AW & arq gw ww
T aed &1 & aifardiz & qgy v
g fr 1598, 1973 R g7 Wi
#t AN foire a1 gowTe ¥ aw w
wafor foié af) § afer wgas frave
EA A WA FR &
fag an 3513 arfgd | A7 qr @ Fww
feqid qwd ) z=d wiw Xdw w1 2@
g wA AWAATTA U K Ay {9z 7T
FY wAYM g1 & wk F7OE &) wrgaA
fate & 1 97 ang @t §X o) w2 @
TH 9T ATHIT T qq" 5747 Trfgq w17
frdt gadr frard Y weften adr s
arfge 1 ¥fwa g wdt wgeg ¥ w@
ar fr srgas frflz wr A Afad |
7T 9T FrET AR mrwE d Aram 5
ot % #1870 T 2t 2 R wa
aafE wrgaw i ot wr vk R A
foarT, 7IYT, 30 1 9997 g9 WA 1
EAITC £ 17T & fr qrferive aqr oy
1T ¥ wreaTe 399 ¥F A <@ § war
TS FTW AT W &) 1969 ¥ woaf &
NEITE G719 AT 9T | JATH LW ¥Y OHI7
7 faw a7 £ ga¥ gaew & qwr @
a1 ax off wawafe foqrdt g &
WA A | ey A gw ey wparfe

0 et wr omer §t wmn
ﬁmmmmwu,MI
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WIE w1 fasra wrg srra & Y wras qre
gas §, wwr R g wivw & 2,
1T fasrr w6 wTw wwdX § 1 quT W9
wrwr xfaar dfew 0T o wgd § A
1% e & faur &) ¥ w31 wae
w1 wg a7 § 8w K2} AN
TRt W Al gaw A ¥ Ofuy
fw & Qur van we F

framift qe Y A &, g w1
TherT fopar wqr 2 | 3EY 3T wHwA
& Sltes qageE § A W wiwre fean
£ 1 X wor ®Y, Fopay & wwr #) qgv
IBTYT oY & AT AT {FT § | WA AT
foralt &1 gaver ag &Y Qv @ v A%
foamt w1 w8 o wifes geg @
faw awar ¢ §79 ¥ FPw WL
s ¥ foFady % afaw 97 v fFara
%1 faans #7 am #ear 2 1 fag Sl
FHEY 3 AR AT qTATH A WIT
HAEAT F1 Fw &) I} woe i
% wagy § i fars & fawr # Y sowsr
§ az ) & Fooadt maTed) frard
Aty 3, ¥EF WiHE B FA 14 F )
7 g% W fopedt § garer 7 a9
0 FQ § a9 aw fpuEi 1 a9 wr
3fwa e wfi fae wdm | wv 24 05
ayard & fwe @t qur frgy smar 2
3Iud frars #1 firw ooy fageq fafaay
fasrar §  w1e wAg TR} fezwr dr am
¥ 1 o 29 5 quy fomat wr st
T & 1 gy wrari v WIF agE s
¥§ Ty § ) oA v, faard o, @ o
agrgady fora) w1 aga surerag W |
T war wrew § fs aw w1 e 19 |e
TN} wY Jwd g v A wx¥ & ovwA
#T wat ¥} § 7% A W9 ¥AE | OF &
¥9qy wgrH ¥ feural w1 v iR ww
aft §, Ie% wg W wow A
ufirerae wrgw wefiem sl fast
gy & & Y feay vege e

Report

nfawraT e witwy 43 vk gr e
& o aw v 8 wfew agi ox
wrost X1 gfawaae gww s §,
Yt ThuT qTeR qAT 7wt & ag areafaer
%Y Wi s At 2t 2 fafemes ¥
NTE® WIS &NAT a9 ¥} S} o8
Tg ax Fals ¥%d &1 9 2y WY,
QYEYT w1 WA, TWT G FT Frwer dw
fzqr arar ¥, TR OH 7T AH I AT
g FE A gEO Wi
Tiaw yder gt 1 Furmr wrew g
5 W1 gATR a0 W Ty w3 | faw
mifew) & grg wer fama & are sy
g arer agl ¥ Wiy wetaa 3
sErEfra o ¥ 2w faw arfast
Y gve AT § ) w9 7 A g WA
Fara # s fgar 2 f 35 % 40
Tz a9y feami & awy § 1 fod I
¥ 1971 & erwdgww fzar ar (& ™
# aw A A R wfgdy 1974
o ot @ Srfww s Traany gv wmw
TE gt & 1 ¥ feasmdz &7 W @
2 7 AirgrAIT {REge e AT 8,
FTYT, AT Z WTTA a7 § | Wrgwa-
T gFEgE ¥ wgr a1 fx fifew foe,
segATeaE faeew fame g wifgn
51T ] AW § ¥ feadradie w1 =
Zrn =nfee &few g #1¢ fgrew ww
7% T 7Y gt & 1 fuwr minw awr
forare ¥ 9w 297, gAY 247, qamSw
TgEY attg A ¢ Afww wif o g
goasaIAfRz A NN W &
feawaie & faq & T% o% | qiwd
A F WA ¥ WY wgd § Iw wew
65 wT® =T AT A ww Y | Fwr
& mrar g 35 %9 fee @ @z
Y gR WY we o 7 awd § rawe-
Few giew ¥ g o 9 o ) v R
gfmar o qa¥ 3 WW GEky Wit
& vk &1 arewre oyt Wi wmge W
% gy § g oivoly Nfg oma frwifee
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[t wefeg oo o).

aewre B arey & fag DA Afr
Forer tieer wit, Forer & wmerher wg wrdy o
T wPw w2, Ak e few ¥ wod gy
& ¥ wie 9w & Wity geady wd w1
|TX 100 9eFZ ST et §, M g0
oo ¥ wf ghaw g w @
fefer ecfarw g or A ¢ 1 wra
A weard w1 qrevww ag @y # |
WY w1 wrewwa frc g 20
qrfaarie & arcaray & & faaefy arc o
g & % e v @ fe 2 Fawdae /¢
srewrarer 2 g g, s ahy Lfeferwn
A eI T wE
geyen % § 3 fogd W qiwy =g, 7
g7 aft faey ol gerc & wiwd
wory fred | AT 97 arote Wi 3%
fedy N g a8 w1 o€, fow ¥
f=7 fad warg wf 7 o< fad wof
I AHAT AT T[T ar§ § | wFz ETH
weafag| ¥ N fow-mfawrr §, % t9
WA TR AR W L gORI X I
w Jo TRz M Iz T NP 1agLT 30

TTHZ ¥1 QRETIE F T § w1 ) wrat .

2 ? wrly sftwa 7w & f qwegy
qrfmz w1 50—50 ¥ fggrm § arzrang
gr g N1 dar faR, 7w &1 o foasy
F 2w-9aT ¥ ¥ Amaw wF | gw
dar oy wed=dma ¢t faar arar wifgg

xq we woere 0, ¥ At
gl & ot & ow fafeww A
faaifer 2y w0N, 72 o= g@ra
qwdt? w1 sfaziiz qu aff §) avm,
o Y oy e forer wrferst o 2t
oY WY& w1 v @ WaA, gheogw T
v wfafwarardt Wi v ansd
EotLil

Sregr R AT Hwgl Wiz
foy drpaar wigmr f e wae woere

Sy quwdw wd s wigdt 4, Y g
W T wAVTY W ¥ e weard
T AT it ) fildwt ¥ fw we wrtw
rgdy gt w2 1 & ¥ Tgt-aw wgw v
fe soere ft dar S ariy W W
¥ qusT ynd, fag aw fe s
wregfar w=fiw ¥ Wi g dwsw et
21 By grady wf vk # femr ¥
T TF QAXT €7 L7 G L7 ¥ gArdy
wiga agfr )

& fegal ol qagdi & atw &
ag wrdar sear Trgar § fe aoere @
¥ a1 7 ux zyse Ny w) Ogery w3
% araar § fr g9® aod wleargwi &
Afpr 37 wfearga & aravz vt w
T &M@ 1 v A E. AT qg 79w wT
*1q grr, W & sy gf@rc g sy
wroitate T N wry telt o7 fyeft
AT E 1AL ATHETC T IEAT 0
grar Frfgn f ag wrix waroy € fgtz
1 =frpre w3 Fgeda 7 A qrovfars
ne wrxdfes fagom fear &, g9
wfgwifegi & 3w 1 oo Y fiear &)
afawrfzq} €Y gare ¢ fe § faw-arfawy
¥ qrq 45 we foriEt o¢ swr@a w0
EX ATE WTHTT ¥ AATWATd sqaeqy
rrfey v w1 o7 ¥ g B
ATEIT F1 GIAT Arfaqy w7 gt sO¥ &
wraifaa o ¥ fag qu feaddz ot
HIAT (ET AT TATAT QEAT | QAT FORTT
sqiridt ® gt gz N, M § goerd
redr ¥ gz X oy, oyt @yl @3
¥ arr ¥ wedt Ml oA ¥ fag
fam wfaei o wew ave ward @R
TOFTT Y ¢80 TC ¥ 7 w7 Fuor worw
qE |

e ¥ g & gw fod W
gadr st §
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some hon, Members rose—

awrelg.wdew - faw  wrelw
goy & arr R g & K 9w qw A
AT | 9w 5% 7 6 |

i gagre. wRel (i)
Ygoln agw, w9 ¥ gy o g
&, 37 & ag o3 ¥ 7k o} fir fomr v
¥ 8w ¥ gy faw § 97 Y WAk
¥ e Wy fagr ard | I wYT A
fs ag g F WL T§ ARTT AT FwT
st fam g oY aw & wew
i I gfr T Faw ¥ N
L gafae v sz i B
Wiy 9 WY wiwT T )

fidte fo Aw  (wATT)
yarafa wEew, wlarn ared A s
2 fr (war gzen & ofem & preded
. 1T A WY TAAT | 9T I TTRIAT
s 2 YA W A Y IT FR W
a1 s ¥, A7 gw I I, wWife
gt ofear ¥ WY g Al i

awiefaaier: ITwisgT e 8
<1 wgwe wY wer 3 wrfegg ) IR
g v ey ¥ f gk 1 s a faar
|

wowe v fy Wt (STRagR)
¥gedA wTEy, gR QT o AN aw ATHE )
wT g 4, W s Y g 8 AT 9 A
ax 43 ?

waron wiew . W g W E

wenre v fog welt: ww X R
e ot awx ol & L KA Ak
wERT g §

warafa wEYew ; w7 w9 g faat
Ffmamaa g afgr o w
ware Y v |

oY #few N7 §, T gREW & AN
Y ATy ¥ wr ¥ § o ¥ zvEEA
t fx WX Ay wgew 3T AEEA
#Y fedfrz w78 & a8 wré A7 qF T,
A wag WY T¥ AW /YT 77 AT
%1 wrer | faer g )

*SHRI NOORUL HUDA (Cachar):
Mr. Chairman, Sir, all the members
who have participated till now in
this discussion, whether they belong
to the ruling Congress party or to
the opposition parties are unanimous
in their opinion that the Sugar In-
dustry hag got concentrated today
in the hands of a few monopolist
groups industrialists. In the last few
years we saw that these monopolists
in Sugar Industry have cornered pro-
fits running into hundreds of crores
of rupees. The Government has be-
come a helpless and silent spectator.
In the ruling party itself several dis-
cussions have taken place on the
question of nationalisation of the
Sugar industry. Within the last two
days the question of nationalisation
of the sugar industry and its future
working have been discussed in the
Congress Parliamentary Party. Most
of the members agreed that this in-
dustry should be nationalised, Prac-
tically all members of the Opposition
parties are also in favour of national-
isation of this industry. But, Sir, I
fai] to understand why the Congress
Government, who have got all the
powers in their hands, and whose
leaders &l the time shout about
establishing a socialistic soclety and
‘Garibi hatao’ etc, are still unable to
nationalise the sugar industry. We
who belong to the Marxijst Commus-
nist party and other leftist opposition

‘Tha original spesch was delivered in Bengali.



[Shri Noorul Huda) .

parties fail to underitand this at alL
On the other hand what price iz being
paid for sugarcane to the cane grow-
ers? After prolonged deliberations, the
cane growers are being paid Re. 8.50
per quintal ie, an .increase of 50
paise per quintal have been gracious-
1y allowed to the canegrowers. Many
speakers from the Congress party in-
cluding yoursef. Mr. Chairman
(Mr. Sathe) have pointed out that
the canegrowers are being paid a
meagre price of Rs. 850 per quintal
but the price of sugar today has
skyrocketed to Rs. 600 or 650 per
quintal. Moreover Sir, in areas in
the interior, in villages, which are
situated away from the cities, sugar

is not available at less than Rs. 7.00

per KG. 1 know thig situation is
prevailing in the villages of Assam.
Why is the Central Government un-
able to remedy this situation? Mr,
Shinde you wil} have to answer this,
We find that the sugar mill owners
have become so emboldened today
that they are in a position to create
an artificial scracily of sugar in the
market as 2 result of liberalisation
of excise rebate on sugar. They can
supply sugar to the blackmarketeers
and can raise the price of sugar as
they will. The Government have
given them a free licence to sell 30
per cent of their production in the
open market, Ag a result of this,
the monopolist sugar magnets have
earned hundreds of crores of rupees
as profit within the last 2 or 3 years.
Sir, sugar is an imporiant item of
earning foreign exchange. Last year
our country have earned Rs. 260 croreg
as foreign exchange through the ex-
port of sugar. But look to the piti-
able conditiom of the sugarcane
growers. The hon. Members from
Uttar Pradesh, Bihar and Maharash-
tra have enumerated the miserable
plight of the canegrowers In those
States. Mr. Chairman, Sir, you also
pointed out this aspect In your speech.
Therefore, it we want to produce
sufficlent sugar for export to .. earp

foreign exshange, we shall have fo
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curb and. eonh'mthnwynagm,-
of the sugar barons, Further, :
as'the ~Bhargava Codmissol - hn _
opined, although - all:the - members
of that Commission were not unani-
mous in their opinioh, that the gugdr .
industry has got to be nationalised it
we want to incresse production of
sugar for earning foreign exchange,
for allowing just and remunerative
price to the canegrowers and to pay
legitimate and proper wages to the
workers in the factories. The above
objectives cannot be achieved if the
sugar industry is allowed to remain
in private hands. This has been
stressed today by the Members on
both the sides of the House and the
Bhargava Commission has also re-
commended this step. So why is the
Government hesitating? It is indeed
surprising that when a large section
in the ruling party, all the opposition
parties in Parliament, different poli-
tical parties and organisations out-
side Parliament are all demanding
takeover of the sugar industry by
the Government, the Government i
not responding. Why is it so? Is it
because the ruling party has collect-
ed crores of rupees from these sugs:
tycoons during the last UP, election:
and they hope to colleet much more
from these monopolisis to inflate
their election funds for the coming
elections in 1975 or 19767 That is
why the Government inspite of hav-
ing all the powers in their hands
are reluctant to nationalise the sugar
industry and are allowing the sugar
barons to make profits of hundreds
of crores of rupees. Even in this
critical time, the Government is net
spelling out a clear cut policy aboul
the future of the sugar industry be-
cause they are totally under the in-
fluence of these tycoons "ss they are
collecting funds from them for fight-
ing the elections,

" Sir, the canegrowers are not being
paid remunerative prices.: Paymonts
even at the low rates are not being
made to them in time,  Croses of
rupees. are lying in apresrs.. TW mill
oweners in collusion with the @ov.-
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ernment and the Bureaucrats are de-
priving 'the camegrowers of croves of
rupees which are legitimately due to
them. That is why we are demand-
ing immediate nationalisation of the
sugar industry. We also demand that
the statutory minimum price of cane
which is at present fixed at only
Rs. 880 per quintal should at least
be doubled. The wages of the wor.
kers employed in the sugar industry
should also be considerably incress.-
ed keeping in view the rapidly in-
creasing cost of living.

1, on behalf of my party demand
immediate radical land reforms for
which the Congress party had been
agitating since the pre-independence
days. For want of proper land re-
forms the States of U.P. and Bihar
have remained undeveloped and
backward till this date. I also de.
mand that the sugar cane cultivators
must be given ownership of the land
that they cultivate, Land reforms
must be carried out without delay
and without paying any compensation
to the )andlords.

Mr, Chalrman, Sir, T will conclude
by saying that the Congress Govern-
ment is today ruling the country
with an absolute majority. If on
account of this they think that they
can afford to ignore the just demands
of the workers and cultivators and
other poor masses in the country and
can go on ruling the country by
pleasing the monopolists and the big
industrialists, then I will say that
they are lving in a fools' paradise,

Sir I will reiterate that the sugar
industry should be nationalised with-
out delsy. A fair and remuneralive
price must be paid to the cane-
growers. The workers in the sugar
mills must be paid better wages and
lastly the canegrowers must be given
ownership of the land than they
cultivate, Immediate land reforms
must be undertaken for this purpose..

SHRI M. RAM GOPAL REDDY
(Nizanishad): The whale policy of the
L
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Government is misunderstood, I am
sorry to say that persons who had
not seen sugar flelds or sugar mills
have been making speeches here.
The policy pursued by Government
from 1953 to 1874 is the best policy.
In 1953 sugar production was 10 lakh
tonnes and in 21 years it has gone
up by 450 per cent. There is a
controversy in the House and in the
country whether the sugar mills should
be nationalised or not, I want %
say that factories which had not heen
working according to the rules and
regulations and instructions of the
Government shouid be taken ovar and
nationalised without compensation.
But the factories which had been run-
ning well, paying the growers proper-
ly and paying the sharcholders siso
m addition fo paying Governmrnt
taxes should be treated on a diffcrent
footing. Every year these factories
contnbute Rs, 200 crores by way of
excise duty and Rs, 200 crores by way
of income-tax.. The  Oppusition
parties want to push the Government
so that even such factories might be
naionalised and some blunders might

be committed 5o that they can take
advantage

SHRI D. N. TIWARY: Even your
parly Members.

SHRI M. RAM GOPAL REDDY:
Those factories which sre run on a
sound footing must be protected and
there must be a rieclaration by the
Government that {actories which are
efficiently managed, which way the
workers according to the wage bosrd
rules and regulations wili pot be
nationalised for ten years to come.

In that case, they will modernise
the factories and they will have more
recovery and more extraction. Prof.
Dandavate was very much concerned
about recovery. I am glad that he
has studied the subject well before
making his speech. It was, in fact,
not a speech but a thesis on the syb-
Jeet and I congratulate him for that
But, 50 far 25 the practica) side 18-
concerned, it was lacking.
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So far as the modernisation of the
sugar mills 18 conceraed, parts of the
machinery haye to be replaced every
day Even the most modern and
ultra-modern machinery requires re-
placement of parts.

MR CHAIRMAN- So, you want the
Government to take over only sick
mills?

SHRI M RAM GOPAL, REDDY
And also those which are vot paying
properly and vregularly to the
labourers

Coming to Jouble pricing of sugar,
1 want to say that sugar 18 the
cheapest aveilable commodity in this
country You cannot get a kilo of
rice, jowar or wheat for Rs 2 whereas
1ou can get a kilo of sugar for Rs, 2
70 per cent of the production of sugar
18 being distributed at this cheap rate
to everybody Only these rich people
who have to eit puleb jamur or
loddu have to pay Rs. a or
Rs 5 per kilo, Even on this 37 per
cent 1s the excise duty Out of the
remaining profits, the factories are
forced to pay 50 ner cent to the cane
growers as per the recent decision
In fact, our Chief Minwster has direct-
<d all the factories to pay 86 per cent
of the profits to the cane-g-owers

The cost of establishing a suga:
factory has gone uo to Rs ¢ crores
to 7 crores from a flgure of Rs !}
crores The Sampath Committee bhas
made some proposals for helping the
sugar industry Unless those propo-
sals are implemented, no sugar
factory will come into existence.
When the capita] cost for the estab-
lishment of a sugar factory is Rs 6
crores the interest itself will come to
Rs 60 lakhs to 70 lakhs Then, what
about depreciation? Even it yeu
calculate it at the rate of 10 per cent,
1t will came to another Rs 60 lakhs
Who will anvest that much money
unless he is assured of a reasonable
retwn effer all these expenses® We
have to be practical. So. the Ministry
shoyld implement the recommends-
tions of the Sampath Committee,
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wiuch are now heing tosied from on®
table to anothen

I have not got only praise for
government, I have got a lot of com-
plaints to make and c¢riticlamg to level
against the Government. I have
written to the previous Mini*ter of
Agriculture in the matter Previously,
the export of gugar was handled by
the Mimstry of Agriculture Now it
has been handed over to the STC,
who are under-seling it I have got
al}] the figurey with me here I will
not quate them 1 will pass them on
to the Minister 1 have wrtten to
the Prime Minister also in the matter
The STC 18 doing humbug Its
assessment of the market rate 18
wrong Every consignment it is
under~selling When the Agriculture
Ministry was handhng this work it
was invitmg world-wise tenders and it
was selling sugar at a very high price
This 1s a very serious matter and the
Government should 1nok into 1t

Coming to the exvort of sugar 1
waunt to say that we should export 10
lakhs to 12 lakhs of tonnes After sll,
no man will die for want of sugar, one
wil} die only by eating too much of
sugar If we can export that much
quantity of sugar, we can earn quite
a good gquantity of badly-needed
foreign exchange What Arab coun-
tries do with oil, we should do with
sygar After all, how man) people
eat sugar® Only 20 per cent of the
upper strata are eating sugar

Even there are people who have not
only not eaten sugar but not seen
sugar in this country If you go to
remote villages and ask a poor man
whether he has eaten a ladoo or
gulad jamun, he will say, “No*,

PROP. MADHU DANDAVATE. Do
you want the same situation to con~
tinue?

SHRI M RAM GOPAL REDDY: }
want that you should not eal sugar.
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SHRI DARBARA SINGH: You want
sthat sugar Yhould not reach the people
in the rural areas?

SHRI M. RAM GOPAL REDDY: Not
that. It must reach the rural areas.
Buf it is not going there. Only the
upper strata of society is eating it
away. Only the upper strala enjoying
the luxury of sugar. No poor man
ie gotting it. Even in the foresecable
future, the poor man is not going to
get it. The rich people shoulg be
starved of sugar so that the poor
people get 1it. If the poor man [s not
getting, why should a rich man get
it? That is my contention.

The rich man gets jt so cheap. The
poorman does noi get even jowar at
Rs. 2/- a kilo.

MR. CHAIRMAN: You want that
for the rich people, the price of sugar
should be increased,

SHR! M. RAM GOPAL REDDY. Yes.
Then, 11 must he exporied so that we
can earn more foreign exchange. I
come from a place where 10 lakh
tonnes of sugarcane is grown., We are
producing 1 lakh tonnes of sugar. For
the last 32 years, I am there. If to-
morrow vlectiong come, wo will see
who will come through. I have got
a mandate from fhe penple, the cane
growers, They have asked me tu tet
Rs, 150 p per tonng, not more than
that. We are not going to worry
about the price of urea and other
things. even 1f they are suppheq at
Rs. 103/~ per bag. But full require-
ments must be met. 1 am ready to
fake it I huve a wntten statement
from them. Our Chief Minister has
sald that he is going to arrange tor
Rs. 120/. per tonne plus 66 per cent
of the gross profit of the company.
I hope, Mr. Shinde will help us in
getling Rs. 10/- more. 1 am not go-
ing to ask for Rs. 175 or Rs. 250.
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wre Y Wit Arfew @), wEA Ay 8 )
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HATHC AT, IF T AN & famwoqr
w1t 7Tl F2 9 91

Wi dgzaramT 2 &
T F IICEGEIT F AT H ATETT
nrqtfar Feaysa, A fraten, gvar
Al |« A %1 faovag Fvar wfee
i g T Pt 7 efmETn w598
AT AR AN AT BT fx
faadl fox fasw &, 39 &1 A7 9F
7 AT WA Z19 W 7 AT gy
A Tl AT HET 7 A g
#ifF Horar o & fam waa aarn
a3y | Afsw AR R %
3390 7 I W TE-HET T Wi,
37 38vq 7 A, A8t fw o7 ay ra
a3 2, 5 37 F1 swfEnigm a7 ¥
3T ® e Aty W Ig wfewr §
1% 77 far wrw

wrig gra #Y 9 7 2 gwe
e ¥ wt7 3a v a9 e s awen
Z) QE AL AT WIAT T FHTA
M, #1T 5} 375 VT | 4 fe
ofar Wi fa=t 51 99w 1 %L,
AT 37% W1 &2 a7 TR aae w
grardTd ) & g S0 faare T w wda
THE |

7 7w & vOr fradi giv aagw
+7 H4T 37 ¢ wadfma & dav fo
£ w71 ¢, o & fred 2 ufa
w7, fasT o & 71, oF-aa wfe W
st ¥ g AR g g T -
IEF & AT T TN ) AR WA
oo Y o &1 xAfAn AT W
7 A 7 agA wedlTAT & AT AR
wifew « fad 9 w10 A E,
Rarfis At v vedr awgid, e
7 g, AT AT | U6 T 9@
A AH L, WA A A EWEWA F
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[+t 7w fewfan]

f worrer & grer g @ ¥ faaslt w
wFrsr g Hegamyqdaw
q7qa g i g3 w1 Ao w0 1HY 1 Joaw
BIe HT W gAY HIT AT FT IIGwT
¢ &, A w1 wgw qgar wfgly
arfis gardy fade g & FTO ST AT
? 34 F g T AT FT A%

it Trkw fag o ( stATe)  AwmifA
wgre, & s e € aw femwwa
9 A AT

gty sfrem T g o w3
w1 aaa faaffer frar vy o Wi aF
R Fr o &

oft Ty Tag : o A1 91 T
T SURT ¥ T E ET WMTETOF
et AT Y TRe A EE A
xg AWARE Y qGT Uz § | qIT
fagew 2 B s 9w %7 o & Sfifog
fe az fempaa g ang 7= a1 o
ST 5w o W ST A Wy

PROF MADHU DANDAVATE As
a member who has inftiated this dis-
cussion, 1 fully agiee with thig senti-
ment

MR CHAIRMAN
hands of the House.

I am n the

SHRI JAGANNATHRAO JOSHI
(Shajapur) Government 1s in 1wo
minds It cannot give a categorical
reply whether to nationahise or not
to nationahise Let 1t spill over

SHRI BHAGWAT JHA AZAD I
support this There are a large
number of Members They ghould
also be given a chance in the next
Sesmon
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ot vwrare wrelt wd Wi
fead gxeqg amY ¥ 7

garafa afiew  sriw ¥ 4
ot FTRA TE X 17 gerg qrer @ o
o AT qEey qr g g o &,
ot ot fafrers aa s o awar
%, o wvadiy Aageg A Yook AT g,
At ot g A 3x 30f 97 7 g ferpws
qeR AEY ®7 q4AT | Az N gRE
fr w7 dw1 7 £ Hraw Frar w77
FAT A EIFEA E 7

SHRI § P BHATTACHARYYA
(Uluberta) We have to ainive at
considered  conclusions after o full
discussion  We may carry 1t over to
the next session

&5 ATAAT A oW quT §

H O Wi frar s o

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (Shn
Annasaheb P Shinde) We have no
objection

oY TrATEATT et : 0% gAE Ao
i AaT ) fFaF T F A R ag
a1 ¥ g afew s g AT A Ay
FAAT Y 3T B Y A W AR

wnefa sNem a7 w1 og {7
g 99 fiferT

SHRI P G MAVALANKAR
(Ahmedabad)* I enlirely agree with
the view expressed But I think the
debate as 1t has developed has shown
that I am the only one left out from
these Benches.

MR CHAIRMAN: No, no.
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SHRI P. G. MAVALANKAR: I am
not going to make a speech.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): We agree to carrying this
discussion aover to the next session.

SHRI P. G. MAVALANKAR: I
quite appreciate that it be carried
over to the nexi session in view of the
fact that there are a large number of
members wanting to speak and it is
no use having a thinner and thinner
and exhausted House going through
a ritual. But my submission was
only this that I find that in the debate
today it has so happened that from
the Opposition Benches, I am the
only person left out.

MR CIIAIRMAN- I have o spemal
reason for allowing Shri1 Mavalankar.
1 will allow him to speak for 5 -14
minutes today and then we will carry
over this Jdiscussion to the next ses-
sion.

SHRI P. G. MAVALANKAR: T am
indeed grateful to you and the House
for the generosity shown to me and
giving me permission to speak for
57 minutes. I shall try to complete
my observationg within the stipula-
ted time limit. I am sure the House
is very grateful to our two friends,
Prof. Dandavate and Shr1  Samar
Guha, for having initiated this impor-
tant debate that has taken place dur~
ing this current, hot, hectic winter
session of the Lok Sabha.

Various points of view have been
expressed and pros and cons have
been gone into. But the whole point
is that the entire story of the sugar
industry in our country is a very
very bitter story. It ig bitter hecause
it is full of exploitation, exploitation
of the cane growers, of the workers
and of the consumers.

Because I do not want to cxceed
my time limit. I shall only say, with-
out quoting, that the Bhargava Com-
misslon has gone into the question in

Report
fairly extensive detail. I shall not
read out the terms of reference which
are very wide and comprehensive,
The Commission have themselves
made & very gnod study of the various
aspects,

If you want to mitigate economic
backwardness generally and particu-
larly of States like UP and Bihar,
nationalisation of the gugar industry
seems to be the only effective amd
practical way of doing it. I find that
even from the point of augmenting
production and making it better with
a view to sending sugar for export,
it will be in the interest of the sugar
mdustry itself that il is nationalised
by Government. 1 say this because
the industrialists themselves are not
very eager to develop the sugar in-
dustry as such. They have practically
no stukes in their own plants. if they
had any stakes, they would not have
allowed the machinery to go iunk
they would not have ignored research
and development and they would not
allow their own huge profits 1o be
reinvested in some other industries.

Now, we arc not demanding na-
tionalisation from any doctrinaire
angle or from any committed atti-
lude, but because nationalisation is
a means, not an end. One has to
restore the human values; man should
be treated as g man, What is re-
quired in the sugar industry? We
have no illusions that nationalisation .
will by itself do the trick and achieve
everything. Nationalisation a8 a
means will  straigthen out many
things in the sugar industry and will
clear the polluted atmosphere. I was
therefure wondering why the Gov-
ernment are hesitant or divided ¢n
this issue. Surely, nationalisation is
no panacea for any or all ills. We
are mindful of the fact that nationa-
Lisation can lead to bureaucratisation
and even lead to statism and quite
often statism may be fatal. Having
said that, I should submit that Bhar-
gava enquiry tells us that unless you
take the whole thing seriously and
earnestly and make the cane grovers,
workers and consumers feel that they
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have meamngful involvement and
participation in the whole industry
nothing much fruitful or good will
1esult That 15 why I want 0 con-
clude by saying that the political
freedom which the country 13 having
for the last 27 years should have not
only polhitica] but also economic and
social content, there should be a cer-
tin speed with which we should want
to approach towards the egalitaiian
society As vou yourself Mr Char-
man, said earlier in the debate today,
speaking from these benches that 1t
should be viewed from the humon
angle, I feel and urge that man should
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be made {0 hve like a man We want
this industry to be restored, not to
the people who were running
it wathout any interest but to the Gov-
ernment with a view to using this as a
means—not 1n a doctrinair or politi~
cal and 1deological sense—as that 18
the only effective way out of the diffi-
culty If that 1s done I am guite sure
that freedom will have economical
and social content apart from political
content
1920 hrs

The Lok  Sabha then adjourned
tll Elercn of the Clock on Friday,
December 20 1974 Agrahayana 29
1896 (Saka)





